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L O K  SA BH A during the last three years, year-wise;

■ (b) the coat thereof, year-wise?

(c) whether sufficient reeervet of cok-
Wednesday,, March 11,1992/Phaighna tng coal are avatable in Bihar;

21, 1913 (Saka)
(d) whether these reserves are being

fully exploited;

The Lok Sabha met at Eleven of the Clock (e) if not, the reaeons therefor;

(MR. SPEAKER in the Chak\
(f) the stepe being taken to end the

O RAL ANSW ERS T O  Q U ES TIO N S acydty of coking coal in the country: and

[English] (0) if so, the time Hkely to be taken in
this regard?

Coking Coal

*205. SHRIMATI GIRUA OEVI: Will tha T H E  M INISTER O F  S T A T E  O F  TH E
Minifter of CO AL ba pleasad to state: M IN ISTR Y O F  C O A L (SHRI P. A.

SA N G M A ): (a) to (g). A  statement is laid on
(a) the quantity of coking coal imported the Table of the House.

S TA TE M E N T

(a) and (b). The information is given belowr J m

Year Quantity of coking Approximate Value
coal imported by (on the basis of

eteel plants FO B  Price)

' 1988-89 4.49 mMion tonnes US $ 227 million
1989-90 4.66 million tonnes U S  $ 243 miHbn
1990-91 5.72 million tonnes US $ 310 million

(c) to (g). The Geological Survey of 
India has estimated (as on 1.1.92) the re­
serves of coking coal of different varieties in 
Bihar as 20,269 mWon tonnes and Jharla 
coalfield in Bftar is the only source of prime 
coking coal While the geological reserves of 
ooldna coal are oulte thara a il
aarlous geo-miring, technological and infra­

structure problems ike old partially worked 
underground minee. preeence of firee end 
water-togged workings In adjoining areas, 
vVagas, townships and other built-up struc­
tures and rtalas and rtvuiati requiring shift­
ing or protection that are coming in the way 
of speedy development of coking coal mines 
in Jharia coaViald. These problems have
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resulted in sub<>ptimal exploitation of ooking 
coal reserves.

Some of the important stops being taken 
to augment indigenous availability of coking 
coal, interalia, ineiuds

(i) increase in raw coking coal availa­
bility by reorganising existing mines 
and development of new mines;

( i i ) ' restoration of coking coal sources 
which were delinked in 1984-85 
from washeries on account of 
quality consideration;

(iK) commissioning cf two new washer* 
ies, one each at Madhuband & 
Kedta for increasing the existing 
washing capacity;

(tv) modification of the existing coking 
coal washeries by implementation 
of recommendations of the Afeekar 
Committee to improve the capacity 
utilisation as well as the quality of 
washed coking coal;

(v) coking coal mines in Meghalaya A 
Assam are being identified to make 
available increased quantities of 
low ash coking coal.

With Implementation of these steps, the 
Import of coking coal by steel plants is Ukeiy 
to come down progressively.

I Translation]

SHRIM ATIGIRUA DEVI: Mr. Speaker. 
Sir, in part (C ) of the question I had asked 
whether sufficient reserves of coking coal 
were available ia  Bihar and whether these 
reserves were being fully exploited. In 1he 
reply, the hon. Minister did agree that re­
serve* were there and also told that about 
26,289 million tonnes of coal was available 
W Jiarlaooal mipes and Jhariacoalfieid was 
the only souice of prime coking coal. Some 
coal, of oourse, is extracted in West Bengal 
also, but I feet that the Government have 
been adopting laxity in exploiting the mines

there. Altekar Committee had recommended 
that keeping in viewthe importance of coking 
coal, it should be extracted wherever It is 
possfeie and its quaHty be improved through 
washeries and it should, be utilised to the 
maximum extent

M R  SPEAKER: Look, you have to ask 
your question, k wont do-in this manner. 
Restrict yourself only to question.

SHRIMATI G IRUA DEVI; I am coming 
to the question itself. As per the recommen­
dations of the Altekar Committee, several 
washeries had to be installed in Bihar. How 
many of these have already been set up and 
how many are still to be set up. If they have 
not been set up so far, then how long it will 
take to do the same. Besides, I would also 
like to know as to what action has been taken 
to increase the capacity of the existing 
washeries.

[English)

TH E  MINISTER O F S T A T E  O F  TH E  
MINISTRY O F COAL (SHRI P. A. SANGMA) 
Sir, it is not a fact that we are not taking 
adequate interest m production of coking 
coal. As of now, we have got 41 coking coal 
projects in the country with an estimated 
investment of almost Rs. OOOcrores. But it is 
true that we have not been able to exploit the 
amount of coking coal reserves that we have 
in our country to the fullest extent because of 
the problems that we have been facing. One 
of the main problems has been the under­
ground fire in Jhana which we are trying to 
tackle. Our team had gone to the United 
Statee to study this and to find out the tech­
nology. They have come back and we have 
also set up a separate organisation to find 
out the cause of the Jharia underground fire. 
American experts and also the World Bank 
team have visited the site. So, we are work­
ing on that

Ae far as washeries are concerned, we 
have got, at the moment, 15 washeries with 
a capacity of about 30 million tonnes. But 
that is not enough because the capacity is 
not fully utilised. We are also trying to set up
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more washeries. But in the immediate fu­
ture, wa will ba setting up only two more 
washeries.

[Translation]

SHRIM ATIGIRUA DEVI: Mr. Speaker, 
Sir, 1 had asked as to how long it would take 
to set up new washeries. because Ahekar 
Committee had made its recommendations 
long back. Washeries with a capacity of 30 
million tonnes have been set up, but undue 
delay is being made to set up more washer­
ies. For quite a long time, foreign exchange 
is being wasted inspite of the fact that we do 
have the equipments in Bihar itself. But no 
attention is being paid. I would Ifce to know 
by when the Government would accomplish 
this task.

[English]

MR. SPEAKER: Can you give the time? 
By what time, will you do it?

SHRI P.A. SANGMA: the Aitekar Com­
mittee has given three types of recommen­
dations. One is about the immediate steps 
that are to be taken, namely shon-term 
measures. The second relates to medium 
term measures and the third is the long-term 
measures. As far as the shon-term and 
medium term measures that are recom­
mended by the Aitekar Committee are con­
cerned, we have taken action But the third 
part of the recommendations includes the 
setting up of washeries and it wiil be very 
difficult for me to say by what time these 
washeries will be set up.

SHRI GANGADHARA SAN IP ALU: I 
want to know from the hon. Minister the 
names of countries from where cokino coal 
is imported. Have any Central Aslan Repub­
lics been approached other than our tradi­
tional suppliers, viz. the Australians?

[Translation]

a significant mailer related to Bihar. There­
fore, I may kindly be allowed to ask the 
question.

[Engtsh]

MR. SPEAKER: Please let us under­
stand that there are 542 Members in the 
House. Just one hour Is available and there 
are only 60 minutes In one hour. Even If I give 
one minute to one Member, only 60 Mem­
bers can ask the questions. You shall have 
to be very selective. All of you cannot force 
your questions on the House in 60 minutes 
time.

SHRI P.A. SANGMA: Sir, we import 
coal from Germany, Norway, UK, Japan, 
Australia, Indonesia. Poland, China and the 
USSR. But the major quantity of coking coal 
is imported from Australia

[Translation]

SHRI BRISHIN PATEL: Mr. Speaker, 
Sir. I would like to know from the hon. Minia- 
ter whether it»  a fact that new coking coal 
reserves have been identified in Bihar, if so, 
the location there of and when the Govern­
ment will start work on them?

SHRI SURAJ MANDAL: Let me tell you. 

[English]

MR. SPEAKER. Shri Suraj Mandai 
wants to give some specific information in a 
question form!

SHRI P.A. SANGMA: I have alreedy 
stated that oui of 29 billtor tonne* of coking 
coal reserves In our country, 26 bHHon ton­
nes are in Bihar 7 his Is mainly confined to 
Jharia area which extends over 17 Kms.

[Translation]

MR. SPEAKER. Mandai ji wants to give 
some specific information to you.

SHRIMATI GIRUA DEVi: Mr. Speaker, _  .
Sir, you are not allowing me even to raise the -  ̂  MANDAL: Mr. Speaker,
second supplementary question. H concerns s,r»J to submit to the hon. Minister
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that the cost of the ooking coal being im­
ported from Australia and China comas to 
about Rs. Two thousand to Rs. Thrse thou­
sand par tonne. And aa par the survey con­
ducted by BCCL, if coal is extracted from 
Jharia and Jaridih block, it will cost not more 
than Rs. one thousand per metric tonne. * 
Hence if coal is extracted fiom there, we can 
manage to save the foreign exchange. He, at 
present, is referring to %068-89.

MR. SPEAKER: Mandal ji, I have given 
you permission to ask question. You are 
taking time of others, therefore, please ask 
your question.

SHRI SURAJ MANDAL: Mr. Speaker. 
Sir, I am asking the question only. My sub­
mission Is that we have been importing coal 
since 1965; while we can extract indigenous 
coal at the rate of Rs. 1000/- per tonne. 
Coking Coal is available in the second layer 
and it costs merely Rs. 1000/- per tonne. My 
question is what are the reasons for import­
ing the coking coal at the rate of Rs. 3000/- 
per tonne when we can produoe it on cheaper 
rates. My other submission Is that BCCL and 
CCL have set the target of 16,000 and 9000 
tonnes of coal per day respectively.

But this target is not being achieved and 
the money is being wasted on the officers. In 
the circumstances, I would like to ask from 
the hon. Miaister whether the Government 
proposes to start production of Coking Coal 
in Jharia and Jaridih to save the foreign 
exchange.

[English]

SHRI P A  SANGMA: Sir. the reasonfor 
our resorting to import is very simple and that 
is because we cannot produce as per our 
requirement so ws have to import it from 
other countries. I do agree with the hon. 
Member that every effort should be made to 
make our country self sufficient in the pro­
duction of coking coal and that is our aim.

As I bave already stated, we have about 
41 on going projects costing about Rs. 900 
crores. We tope that the production of cok­

ing coal will improve substantially during the 
8th Five Year Plan. We are going to make 
special efforts to increase the production of 
coking coal in the North-eastern States. 
Though we have huge resources of ooking 
coal in Meghalya, Assam and Arunachal 
Pradesh, so far we did not have a thrust in 
the North-eastern regions. Now, we are taking 
up three projects in the north-eastern re­
gions. One is in Assam which is Borgoiai and 
another one is Nanchik in Arunachal Pradesh.

During the 8th Five Year Plan we will 
make every effort to see that our production 
of coking coal is stepped up substantially as 
a result of which our import will come down 
to a great extent.

[Translation]

Industrial Pollutants

*206. SHRIMATI SHEELA 
GAUTM:

SHRI RAJESM KUMAR:

Will the PRIME MINISTER be pleased 
to state:

(a) whether any survey has been con­
ducted about the mill workers who suffer uue 
to the ill-effects of cotton dust, smoke ana 
adds emitted by industries in btg cities;

(b) if so, the details thereof ; and

(c) the remedial steps taken by the 
Government in this regard?

[English]

TH E MINISTER O F S TA TE  O F  TH E 
MINISTRY O F COAL (SHRI P. A. SANQMA):
(a) to (c). A statement is laid en the Table of 
the House.

STA TEM EN T

Cotton dust, mists and fumes of acids 
and certain constituents of smoke such as 
Carbon Monoxide, Nitrogen-Dioxide, Nitric
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Oxide and Sulphur Dioxide, when inhaled, 
are harmful to the health of workers To 
protect the workers from excessive expo­
sure to the above mentioned pollutants In the 
work environment, permissftrie limits of 
exposure have been laid down in the provi­
sions of the Factories Act, 1948

2 According the information available, 
some studies among textile workers who are 
exposed to cotton dust hove been conducted 
in the past by the Central Labour Institute 
(CLI), Bombay and the National Institute of 
Occupational Health (NlOH), Ahmedabad 
The study carried out by the Central Labour 
Institute in collaboration with the KEM Hos­
pital and the MGM Hospital, Bombay re­
vealed varying percentage of incidence of 
Byssinosis among the workers A survey 
made by the NlOH also revealed incidence 
of Byssinosis in 6 3 percent of the workers in 
the spinning section Byssinosis is also a 
notifiable disease under the Factones Act

3 Some studies made by the CLI in 
factories involving electroplating had re­
vealed that the levels of fumes of chromic 
acid in the work environment were within the 
permissible limits of exposure

4 Legally, the occupier of the factory is 
responsible tor ensuring compliance of the 
statutory provisions The overall enforce­
ment under the Act lies with the concerned 
State Governments/Administrations of Un 
ion Terntones

[Translation]

SHRIMATI SHEELA GAUTAM Mr 
Speaker, Sir, through you. I would like to 
know the number of mills located in the midst 
of dense propulation in the country which 
adversely affect the people and the steps the 
Government is going to take against such 
mill-owners? The reply should be to the point 
and not an evasive one

[English]

SHRI PABAN SINGH GHATOW AR Mr 
Speaker, Sir, the question of mills causing

environmental pollution is being looked after 
by the Environment Ministry We in the la­
bour Ministry look after the safety of the 
workers inside the factory premises Sir, I do 
not have the exact figure of such mills caus­
ing pollution

MR SPEAKER I hope you will collect 
the figure and send it to the hon Member

(Interruptions)

[Translation]

SHRIMATI SHEELA GAUTAM Ihave- 
n l got the reply to the point

MR SPEAKER It might be with the 
Ministry of Environment

SHRIMATI SHEELA GUATAM  Is the 
Government considenng to locate those mills 
outside the dense population and to encour 
age the mill owners to install such equip­
ments as may check the probable diseases?

[English]

SHRI PABAN SINGH GHATOW AR Sir,
I have already stated that we in the Labour 
Ministry do not see to it that the industries are 
set up in the rural areas (Interruptions)

MR SPEAKER He is also looking after 
the Labour Ministry

SHRI P A SANGMA Sir, safety and 
occupational diseases of the industrial work­
ers is certainly a matter of concern for all of 
us I must frankly admit that unfortunately, 
we have not been able to ascertain the 
gravity of the situation As we have stated in 
the mam answer, a study was conducted by 
the Central Labour Institute way back in 
1976 That is number one

Secondly, a sample survey was done 
by the National Institute of Occupational 
Disease that was from 1983to 1986 Beyond 
this, we have not been able to ascertain 
anything regarding this big problem
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In 1987, we decided that the ESESIC 
should also undertake this work but they 
have been assigned with the work of treating 
the patients * the industrial workers -  having 
this occupational disease

We have/established one hospital in 
Madras and another hospital will be commis­
sioned in Delhi We are thinking of establish­
ing hospitals in Calcutta and Bombay But. 
Sir, frankly I admit it

MR SPEAKER The question was, do 
you have any plan to shift the industnes from 
the heart of the city to outside?

SHRI P A  SANGMA No That does not 
come under our purview

MR SPEAKER Mr Ahamad

SHRI E AHAMAE I would like to ask 
one general question to the Industnes Minis­
ter

SHRI RAJESH KUMAR Sir

MR SPEAKER I am sorry Now, Shn 
Rajesh Kumar

[ Translation]

SHRI RAJESH KUMAR Mr Speaker, 
Sir it has been stated in the reply given by 
the Government that a survey will be con­
ducted regarding the workers It has been 
stated that a lung disease has been found 
dunng the survey I would like to know from 
the Government the member of workers who 
have been affected by this disease and what 
are the state wise details of such big mills 
and how this disease can be cu'ed?

[English]

MR SPEAKER If you have the statis­
tics, you please supply Otherwise, you col 
led the statistics and give it to him

TH E DEPU TY MINISTER IN TH E 
MINISTRY O F LABOUR (SHRI PABAN 
SINGH GHATOW AR) Sir, I will collect the

statistics and supply it to the hon Member 
But the State governments are the enforcing 
agendas in this respect

SH R IE AHAMED I would like to ask a 
general question affecting not only the mill 
workers but also the factory workers in the 
country

Sir, there are lime stone kilns in the 
factories where the labourers are working 
They also have health hazards Only very 
recently, a very prominent magazine of the 
country the Frontline has brought out certain 
pictures

MR SPEAKER Will the former Indus 
tries Minister please ask the question?

SHRI E AHAMED Sir, it is a matter of 
grave concern to the nation, that is why I am 
asking this question

MR SPEAKER Mr Ahamad. you 
please understand that time is vary limited 
The number of Members is ^ery large and 
you shall have to be very brief

SHRIE AHAMED I would be very brief 
I would like to know whether the Government 
have any comprehensive proi«c or schema 
which will help the labourers to be safe from 
these hazards when they a re working in the 
factories especially with lima stone kilns as 
also the mill workers if so what is that 
proposal that the Government is going to 
consider or considering both for safety and 
health of the workers?

SHRI P A SANGMA As my Deputy 
Minister has already stated that ail these are 
governed by the Factones A n  :>t 1948 We 
are aware of tha occupations.' diseases that 
are there But the competent authority to 
implement the Factories Act including the 
prevention of the occupational diseases is 
the State Government and not tne Central 
Government

However, I think, we should try to do 
something I have proposed tFat very soon 
we will convene a Meeting of ihe Ministry of
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Industry, Ministry of Health and the Ministry 
of Urban Development and we will try and 
discuss this problem with them.

[Translation)

Cement Pants In Rajasthan

* 207 SHRI GIRDHARI LAL BHAR­
GAVA Willthe PRIME MINISTERbe pleased 
to state.

(a) the number of lime-stone mines 
leased to the Cement Corporation of India m 
Chittorgarh (Rajasthan),

(b) whether C C i  has submitted a 
number of protects to the Union Government 
for setting up of cement plants in Rajasthan 
to utilise the lime-stone obtained from these 
mines,

(c) if so. the details thereof aiongwith the 
capacity of each project,

(d) whether the Government have ac­
corded approval to these projects,

(e) if so, the details thereof,

ff) if not, the reasons therefor, and

(g) the time by which the approval is 
likely to be accorded?

[English]

TH E MINISTER O F STATE IN TH E 
MINISTRY OF INDUSTRY (SHRI P K  
THUNGON) (a) Cement Corporation of India 
have leases of two limestone mining areas in 
District Chittorgarh

(b) and (c) CCI had submitted a pro­
posal for setting up a one million tonne per 
annum cement plant at Shambhupura, Dis 
trict Chittorgarh Rajasthan, to utilise the 
iimestbne from these mines

(d) to (g) No. Sir The proposal could not 
be approved because of constraint of funds

[Translation}

SHRI GIRDHARI LAL BHARGAVA Mr 
Speaker, Sir, with your permission, I would 
like to know from the hon Minister the date 
since when these projects are under consid­
eration of the Government of India for ap 
proval and what was the capacity of these 
plants? This is my first question Please give 
a reply

[English]

SHRI P K THUNGON In fact, the CCI 
conducted a survey in an area of about 20 48 
sq km, and after that, about 9 87 sq km was 
investigated, and after that, it was revealed 
that about 96 06 million tonnes of limestone 
was available Therefore, in 1983, CCI sub­
mitted a proposal for setting up a one million 
tonne plant in that area, after that, in the 
Seventh Plan, as I have already stated, due 
to constraint of funds, this could not be set 
up However, it will be of use for the hon 
Member that a proposal has been again sent 
to the Planning Commission, and the Plan­
ning Commission is considenng it whether 
we will be able to set up a plant in the Eighth 
Five Year Plan

[Translation]

SHRI GIRDHARI LAL BHARGAVA Mr 
Speaker, Sir, I have specifically asked the 
hon Minister the data since when these 
projects are under consideration of the 
Government of India for approval He has 
not replied to it

MR SPEAKER It will be better i» you 
donl seek a reply to such a question This is 
not so You are unnecessary missing your 
chance of asking a second question

SHRI GIRDHARI LAL BHARGAVA My 
chance is missed in the sense that the Ra­
jasthan Government has sent projects to the 
Government of India

MR SPEAKER Bhargavaji, I am trying 
to help you, Please come to the second 
question He wHI provide you the statistics
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[Engksh]

You please supply him the statistics 
later on in writing

[Translation]

SHRI GIRDHARI LAL BHARGAVA 
Secondly, the projects are lying pending for 
approval with the Central Government till 
date and these projects may lie pending up 
to August 5 Had the projects been cleared, 
the Rajasthan Government would have got 
royalty and other facilities I would like to 
know as to how much loss of royalty and 
other facilities the Government of Rajasthan 
has suffered?

MR SPEAKER You are again talking 
about statistics

[English]

If you have the information, give it to
him

[ Translation]

SHRI GIRDHARI LAL BHARGAVA The 
projects of the Government of Rajasthan are 
lying pending with the Government of India 
and the Government of India is not cleanng 
them By what time these projects will be 
cleared? Will these projects be cleared or 
not? If they are not to be cleared, we should 
have been informed withm a month or two so 
that there would have been no problem He 
may please give a reply to it

MR SPEAKER First of all, please reply 
whether these projects are being cleared?

[English]

SHRI P K THUNGON We are very 
much interested in helping the Rajasthan 
Government, because we have already spent 
about Rs 30 lakhs on investigation and 
survey, etc Therefore, our intention, as Mr 
Girdhan Lai Bhargava has tried to impute, is 
not to lose revenue of Rajasthan Govern­
ment For your information, the royalty pay­

able »  at the rate of Rs 25 per metric tonne 

[Translation)

SHRI GIRDHARI LAL BHARGAVA* Mr 
Speaker, Sir, I have not got a clear reply to 
my question

SHRI AYUB KHAN As you are aware 
that so far as industries ere concerned Ra 
jasthan is quite backward The hon Minister 
has replied just now that these projects could 
not be cleared due to constraint of funds 
May I ask the hon Minister as to how many 
cement factories are there in Rajasthan and 
how many of them are working and how 
many of them are not working? If they are not 
working, by what time those factories are 
going to be started?

[English]

SHRIP K THUNGON Sir.u.«question 
about CCI So, I can answer

MR SPEAKER Every time I should 
not say that it is not coming out of the 
question sometimes you also can say that

SHRI P K THUNGON As regards the 
cement factories as a whole in Rajasthan 
those statistics I do not have at the moment, 
but so far as the CCI is concerned, I can give 
just now

SHRI JASW AN T SINGH Mr Speaker, 
Sir, the hon Minister has said that there are 
two mining leases in Chitorgarh district

From the reply it appears that the 
Shambhupura mining lease has been handed 
back or finished Which is the second mining 
lease? Have you terminated both the mining 
leases and handed back the mines to the 
Government of Rajasthan? Because you 
are otherwise unnecessarily sitting on a 
production capability

On these two mining leases tor an ex­
cess of past ten years and have already 
spent about Rs 30 lakhs on survey, etc You 
must have spent something on payment of
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royalty, payment of leaae money to tha 
Government of Rajasthan. What is that 
amount? Whan ara you going to hand back 
these leases and how much amount have 
you already paid to the Government of Ra­
jasthan?

SHRI P.K. THUNGON: So far as the 
mining leases No. 1 and 2 are concerned, 
the mining lease number 1 is at Maira Si- 
taramjj ka Kharia village and Mining leaaa 
No. 2 is at Maira and Bamniya village. The 
area covered is 987 hectares in lease No. 1 
and the lease was taken with effect from 8> 
7-1982. The area in mining lease No. 2 is 
436.25 hectares. It was leased away from 
26-2-1983.

As regards the mining areas where the 
royalty is payable, I have already stated that 
it is payable at the rale of Rs. 25/-.

SHRI JASW ANT SINGH: Have you 
surrendered these leases now?

SHRI P.K. THUNGON: As regards sur­
render. we rave not yet surrendered. The 
Government of Rajasthan had written to us < 
and they wanted to cancel the lease. But we 
have gone for a review and the matter is now 
lying in the Department of Mines.

Thermal Power Statlona In Gujarat

*208. SHRI HARISINH CHAVDA: 
SHRI R ATILAl VARMA:

Will the Minister of COAL be pleaaed to . 
state.

(a) tha requirement of coai for tha Ther­
mal Power Stations in Gurajat for each of the 
last three years:

(b) whether the Government propose to 
draw up any action plan for the supply o* coal 
to these Stations in time;

(e) whether tha Government hava 
agreed to the proposal of the State Gov#m- 
ment regarding supply and payment thereof;

(d) If so, the details thereof; and

(e) If not. the reasons therefor?

TH E DEPUTY MINISTER IN TH E 
MINISTRY O F COAL (SHRI S.B. NAYA 
MAGOUDA) (a) to (a). A  statement is laid on 
the Table of the House.

STATEM EN T

(a) According to estimates made by 
Central Electricity Authority (CEA) the total 
coal demand for five thermal power stations 
of Gujarat as per generation targets agreed 
for the year 1991-92 is 10.90 million tonnes, 
against which the linkage provided is 14.505 
million tonnes. The linkage of coal for these 
power stations based on demand for the 
years 1989-90 and 1990-91 was 11.82 and 

. 12.72 million tonnes respectively.

(b) Action Plan for supply of coal to 
power utilities is prepared every quarter by 
Standing Linkage Committee (Short-term), 
set up by Government for this purpose. The 
supply of coal to all the power stations is 
monitored on daily basis and immediate 
corrective action is taken whenever neces­
sary.

(c)to(e). Because of huge accumulated 
arrears payable to ooai companies by power 
utilities, Ministry of Coal advised Coai India 
Limited to make supplies of coal to Power 
Sector only against advance payments from 
1.10.91 onwards. Some representations 
have been received for reconsideration of 
this system and for ensuring proper quality 
and weighment of coal supplied. Coal 
Companies have been instructed to ensure 
proper weighment and quality in respect of 
coal deepatched to the power plants. How­
ever tha Government is not in favour of 
changing the policy regarding advance 
payments.

[Translation]

SHR I HARISINH CH A V D A : Mr. 
Speaker, Sir, the hon. Minister has stated 
that during tt>e last three years La. 1989-90,
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1990-91 and 1991-92 11.82 and 12.72 and 
14.505 million tonnes of coal was made 
available respectively. The capacity of Rail­
way wagon is 58 tonnes, but only 45.50 
tonnes are loaded into them. The linkage is 
less and even wagons are not filled to the 
capacity. Therefore, i would Iftte to know 
from the hon. Minister as to how much coal 
has been made available actually?

[English]

TH E MINISTER O F S TA TE  O F  THE 
MINISTRY O F COAL (SHRI P.A. SANGMA): 
Sir, I do not have the figures of the supply for 
the last two years. But I have the figures of 
the supply for this year... (Interruptions)

SHRI ANNA JOSH I: it seems that you 
have not come fully prepared... ( Interrup­
tions)

SHRI P. A. SANGMA: Of course. I am 
prepared. I am ready to reply to any question 
that you put... ( Interruptions)

SHRI ANNA JOSHI: You are saying 
that the figures are not available with you... 
(Interruptions)

SHRI P. A. SANGMA: i said that the 
figures relating to the previous years are not 
available with me I said that the latest figure 
for this year is available with me.

Thera are two things. The requirement 
of a power station is assessed and fixed by 
the Central Electricity Board. Now there are 
five power stations in Gujarat. And the Central 
Electricity Board has fixed the requirement 
of Gujarat power stations at 10.9 million 
tonnes. That is the requirement as per the 
Central Electricity Authority. But, we have a 
Linkage Committee, which sits every quar­
ter. Quarterly they meet and in order to have 
some surplus stock witn the power stattons, 
they keep a linkage of a higher quantity than 
what the Central Electricity Authority has 
fixed. But for the burpose of power genera ̂  
tion, we strictly go by tne quota allotted by the 
Central Electricity Board. As against 10 9 
million tonnes, which is fi>ed by the Central

Electricity Authority, tin January wa had to 
supply 9.08 million tonnes. Against which, 
wa have already supplied to Gujarat 9.07 
million tonnes, which means that wa have 
mat 99 percent of the requirement of the 
power stations in Gujarat. This is number 
one. If we look at... (Interruptions)

MR. SPEAKER: Please address to me. 
Just continue your reply. Do not reply to the 
interruptions.

SHRI P. A. SANGMA: As against the 
supply, if we look at the generation of power 
in Gujarat, it will be seen that the target of 
generation of power till January in Gujarat 
was fixed at 12,362 million units. As against 
this target of generation, the Gujarat Elec­
tricity Board has generated 12,689 million 
units, which means 103 percent of the target. 
So, they have exceeded by 3 percent more 
in generation. I have given this figure only to 
justify that we have met the requirements of 
coal in Gujarat.

[Translation)

SHRI HARISINH C H A V D A : Mr. 
Speaker, Sir, the linkage provided against 
the total coal demand of Gujarat is 14.505 
million tonnes, out of which aocording to the 
hon. Minister, only 9 million tonnes has been 
supplied so far and moreover coal supplied 
in wagons is also not to full capacity. Today, 
the situation in Gujarat has come to such a 
pass that both agriculture and industries 
have suffered a setback there” What does 
the hon. Minister propose to do in this direc­
tion?

Does the Government propose to pro­
vide adequate coal to meet the requirements 
of power generation in Gujarat?

MR. SPEAKER: He has already said 
that 99 percent of the requirement has been
met. (Interruptions)

SHRI GIRDHARI LAL BHARGAVA: 
tease tell us whether coal would be pro- 
idcd or not? (Interruptions)
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[ Translation][English]

MA. SPEAKER: This is Question Hour.
You have another opportunity after some-
time. (InterruptiOns) ..

[ Translation]

MA. SPEAKER: Please take your seat.

SHEU HARISINH CHAVDA: Mr.
Speaker, Sir, the linkage committee fixed a
linkage of 14.505 million tonnes. Ten per-
cent of this figure is totally incorrect and even
out of this 14 million tonnes, only 9 million
tonnes has been supplied. This is totally
inadequate and even the wagons are not
filled to the full capacity.

[English)

SHRI P. A. SANGMA: Sir, I have ex-
plained that there is a difference between
demand and linkage. Demand is fixed by the
Central Electricity Authority and we have
met 99 percent of that. That I have already
said. Linkage is not a demand and linkage is
not fixed by the-Gujarat Government: link-
age is fixed by a permanent standing com-
mittee, .. (Interruptions). The Linkage Com-
mittee deliberately gives higher quantity
because we expect every power station to
have the stock for at least seven days. That
is why in the linkage we give a higher quan-
tity, more than the demand assessed and
fixed by the Central Electricity Autl')ority.

As on yesterday, all the power stations
in Gujarat had got a stock of four days. Of
course, they should have had a stock of
seven days because that is the normal thing.
Therefore, there is some set back in that. But
I can assure this House that the Guiarat
Chief Minister has been in constant touch
with me. He had written me a letter earlier
saying that there was no problem. When he
last came and met me, he was fully satisfied
when he went back ... (Interruptions).

MR. SPEAKE~: Please understand that
this is Question Hour. You have to ask a
question. Do not stand up all of you together.

Oral Answers 22

SHRI RATILAL VARMA: Mr. Speaker,
Sir, I fail to understand whether I would
believe the Gujarat Chief Minister and State
Electricity Board Chairman or the Union
Minister. About Eight days back, we had a
meeting with the State Chief Minister and the
Chairman of the Gujarat ElectricitY Board.\
during the course of which they said that the'
State was not getting coal as per its demand .
. Our demand was for 620 wagons, but we
have reveived only 500 wagons of coal so
far. Not only this, the coal is of inferior quality
and the Chairman of the Electricity Board
has himself found that the coal supplied is
underweight.

MR. SPEAKER: Please come to the
question.

SHRI RATlLAL VARMA: Mr. Speaker,
Sir, I am coming to that. The very survival of
Gujarat is at stake. I would like to know from
the bon. Minister.

Whether the government would meet
the state's demand for 620 wagons of coal?

Whether the Government proposes to
supply good quality coal and, thus redress
the grievances of the farmers aDdi;'~vstrial-
lsts, regarding supply of lnferio(,quatity of
coal?

Whether the Union Government has
agreed to the proposals mooted by the State
Government?

WhetherGujarat would be provided with
good quality coal and wagons with proper
weight?

. [English]

SHRI P. A. SANGMA: Sir,l am hundred
percent right in my figures, I congratulate the
Gujarat Electricity Board that from April to
January, they had been able to produce 103
percent of their target. Had there been a
shortage of coal supply, how could the Guja rot
Electricity Board generate 103 percent?
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Therefore, I am absolutely right... (Interrup­
tions).

MR. SPEAKER: Please ait down. Not 
Hkethia. You arc not putting a question and 
you ana not getting a reply.

(Interruptions)

M R  SPEAKER: You give me a notbe 
and I will oonsidar it. Lat tha Mambar put the 
question.

DR. V. RAJESHWARAN. Mr. Speaker 
Sir. I want to know from the hon. Minister how 
many new thermal power stations are pro­
posed for the Eighth Five Year Plan and 
whether it is true that because the Depart­
ment of Coal is not abie to supply coal to the 
thermal stations, the required number o f . 
thermal power plants in the country is re­
duced and if so what are the reasons thereof.

SHRI P. A. SANGMA: As far as the new 
thermal power stations in the Eighth Plan is 
concerned, I think the Ministry of Power will 
be the appropriate Ministry to answer the 
question. As regards the second part of the 
question, since this question specifically 
relates to Gujarat, I do not have the figures of 
other States now. ( Interruptions!)

DR. KR UPASIN DH U B H O I: Mr. 
Speaker, Sir,...

MR. SPEAKER: Please understand. 
This is a question about Gujarat, not about 
Orissa. (Interruptions)

MR. SPEAKER: I will allow you after 
this. ( Interruption*)

MR. SPEAKER: Please sit down. Do 
not show your intelligence tike this all the 
time. You are disturbing other Members.

[Translation]

SHRI GABHAJIM ANGAJITHAKORE: ■ 
Mr. Speaker, Sir.tho hon. Minister has staled 
in his reply just now that the linkage is fixed 
by e committee which generally gives a

higher quantity than the demand assessed 
by the Central Electricity authority. But I 
would Hke to point out here that the coal 
eupplled through the wagons is 15 to 17 
percent less than the fixed quota, conse­
quently, the requirements of power genera­
tion are not met.

MR. SPEAKER: Hon. Member, does 
this constitute aquestion? If you do not come 
to the question, I will disallow your point.

SHR I G A B H A JI M A N G A JI 
THAKORE: Mr. Speaker, Sir, I am coming 
to the question. I would like to know whether 
the hon. Minister is aware of the fact that 
supply is not made aocording to the fixed 
quota? If so, will the hon. Minister issue the 
necessary instructions to the concerned 
authorities to - compensate the loses toeing 
raftered by Gujarat Electricity Board?

[English)

MR. SPEAKER: It is not a good ques­
tion for me. Kit is a good question for the hon. 
Minister he can reply.

SHRI P. A  SANGMA. Sir, we do have 
problem of wagons. Railways have their own 
problems. They have their own priorities of 
moving food stuffs to different States. But I 
must say that in tha financial year, the Rail­
ways have done their best ano as far as the 
coal sector is concerned, they have supplied 
us two million more wagons than last year. I 
am quite grateful to the Railways that in spite 
of a lot of problems that they are facing they 
are helping us quite a lot. (Interruptions)

DR. KRUPASINDHU BHOI: Sir, in the 
international bulletin on ooal and energy the 
maximum plant load sector of any thermal 
power station in to globe...

MR. SPEAKER: This is the question 
about the Cement Corporation of India in 
Chittorgarh in Rajasthan.

DR. KRUPASINDHU BHOI: No. Sir. it is 
on coal in Gujarat I am putting the question. 
The International ooal and enerav bulletin
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says that not mors than 00 percent of the 
plant bad factor can be achieved in thermal 
power stations. When the capacity of the 
plant load factor of the national thermal power 
plants is not more than 75 percent, how the 

s, Minister is giving a blank cheque to Gujarat 
Electricity Board? I would Kke to know whether 
their installed capaaty is more and their 
target for capacity utilisation is 103 percent 
or less than that I also want to know whether 
the Government of Gujarat are showing less 
when their installed capacity is more I want 
to know the categorical answer of the Minis­
ter as to what is the exact plant toad factor in 
the thermal power stations in our country

SHRI P A SANGMA Sir, the capacity 
utilisation of the power sector is dealt with by 
the Ministry of Power I have only to supply 
coal to them as fixed by the Central Electric­
ity Authority Therefore. I will not be able to 
say about the plant toad factor at all because 
it is concerned with the Power Ministry I 
have brought in the figure of generation of 
power in Gujarat to show that they have 
achieved 103 percent of their target only to 
substantiate my point that we have supplied

* them 99 percent of their requirement (Inter­
ruptions)

[English]

MR SPEAKER Please maintain some 
silence in the House Let the questions and 
replies be heard by the Members ( Interrup- 

,  tons)

MR SPEAKER You are creating un­
necessary trouble Yes, Mr Tnvedi

[ Translation]

SHRI ARVIND TRIVEDI Mr Speaker. 
, Sir, the hon Minister has said that the Union 

Government has met 99 percent of the re- 
' quirements of the power stations in Gujarat 

If so, why was it necessary to hold discus­
sions with the Chief Minister of Gujarat? 
Coal is sent in wagons from here, but by the 
time it reaches there, it is 20 percent less 
Will the government make arrangement to 
weigh it at the destination As the demand of

coal of Gujarat»  not being fully met, does 
the Centre propose to conduct a survey to 
find out whether there are deposit of coal in 
Gujarat or not Besides what is the shortfall 
in power generation by thermal power sta­
tions in Gujarat owing to inadequate supply 
of coal and the tosses incurred by the farm­
ers and industries as a result of toad-shed 
ding resorted to by the Electricity Board? 
(Interruptions)

(English)

MR SPEAKER Very good dialogue

SHRI P A SANGMA Sir, it is so satis­
fying to know that the hon Members from 
Gujarat have so much of concern for the 
welfare of their State (Interruptions) I fully 
congratulate you for that I can assure you 
that the Chief Secretary of Gujarat is con­
stantly in touch with the Home Secretary 
The Chairman of the Gujarat Electricity Board 
has also interest in that and whenever occa­
sion anses the Chief himself talks to me, we 
try to solve the problem of every State, not 
only of Gujarat But what I am saying is that 
Gujarat has done well in power generation 
and that was possible because we have 
been able to give 99 percent of their require­
ment That is what I am saying And I don’t 
say that Gujarat has no problem and we will 
not attend to that whenever there are some 
specific problems you kindly bring them to 
my notice and I will certainly help to solve the 
problems

(Translation)

Operation of Coal Mines by Private 
Sector

*209 SHRI LAL BABU RAI Will the 
Minister of COAL be pleased to state

(a) whether the Government propose to 
accord approval to power generating units of 
pnvate sector to operate coal mines, and

(b) if so. the details thereof?
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[English]

TH E MINISTER O F S TA TE  O F  TH E 
MINISTRY O F COAL (SHRIP A SANGMA)
(a) and (b) A statement it laid on tha Table 
of tha House

S TA TEM E N T

(a) and (b) Coal minig is at present 
reserved for public sector with the excep­
tions of captive mining and consumption by 
iron & Steel Industry and mining in small 
isolated pockets not amenable to economi­
cal development and not requinng rail trans­
port

No decision has been taken to accord 
approval to power generating units of private 
sector to operate coal mines

( Translation}

SHRI LAL BABU RAI Mr Speaker. Sir, 
through you, I would like to know 4rom the 
hon Minister whether a unit 2 pnvate-Sector 
Company “TISCO" has been Given permis­
sion to operate coal mines? (/ntem^p- 
tions)

[English]

TH E MINISTER O F S TA TE O F THE 
M INISTRYOFCOAL(SHRIP A SANGMA) 
Not yet

MR SPEAKER The reply is, "NM yet" 
Yes, you may ask the second Supplemen­
tary

[ Translation]

SHRI LAL BABU RAI A grfcat difficulty 
is experienced when power is to be gener­
ated from very poor quality of coal and that is 
why the supply of power is disrupted in Bihar 
Would the hon Minister take some meas­
ures in this regard?

[English]

SHRI P A SANGMA I d') n tnmk it

has got any connection, because the ques­
tion is whether we are going to allow private 
mining

SH R I S A R A T  C H A N D R A  P A T - 
TANAYAK May I know from the hon Minis­
ter, through you, whetherthe Government is 
formulating any guidelines on safety for the 
operation of coal mines private sector If so,
I would like to know the details thereof

SHRI P A SANGMA There is no coal 
mine in the pnvate sector as such, because 
mining is under the public sector, but there 
are some captive mines which we have 
given to TISCO  and some other companies 
So, this questior does not anse

SHRI SRIKANTA JEN A Sir. will the 
Minister clarify ‘captVeness’ and ‘pnvat- 
eness’? He has said that no decision has 
been taken at the Government level for pn 
vatisation, but there are captive mines like 
Tata Why was this decision taken to give a 
mine to be operated privately by a private 
company? On the other hand, the Minister 
has said that the coal mines will not be 
privatised May I know from the hon Minister 
as to how many applications are pending 
with him and at what stage this consideration 
is taking place? l£the Cabinet considering 
something? I would like to know whether the 
Minister has said no to the proposal of 
pnvatisation

SHRI P A SANGMA Sir I do agree 
with the hon Member that there is a differ­
ence between privatisation of coal mines 
and giving a lease for captive mines As far 
as the coal mines are concerned, there is no 
proposal under the consideration of the 
Government of India to privatise coal mines 
That is very clear, but there is np bar on the 
part of the Government to gye a lease on 
captive basis as we have done already in the 
case of TISCO

Now that the Government of India has 
decided to allow the pnvate sector to come 
into thermal power generation, whether the 
Government will also give captive mines to 
them That is the mam question and how
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many such application have come so far I 
would like to state that no application has 
come so far for that. But wherever there are 
some applications, the Government will take 
ar appropriate view on those applications

SHRI SRIBALLAV PANIGRAHI Sir, I 
would like to know from the Government, 
that after the private enterprises are allowed 
to enter the field Of power generation, whether 
there are some conditions laid by some 
foreign entrepreneurs willing to invest in this 
sector Particularly, I would like to know 
whether the Orissa Chief Minister had made 
a request to the Government of India to give 
this benefit of captive mining to an American 
firm for the setting up of a power industry in 
Orissa Our experience is bitter about pri­
vate mining as the Minister was refemng to 
cooking coal mining which was left half way 
through m an unscientific manner by the 
pnvate manners who are engaged in that 
sector What precautions will the govern­
ment of India take in case the captive mines 
and other mines are given to pnvate entre­
preneurs for mining as a safeguard against 
unscientific mining etc ?

SHRI P A SANGMA Since we have 
not yet taken a firm decision on the matter, 
the question of what will happen if the mines 
are given to the pnvate people does not anse 
at this stage

SHRI SOBHANADREESWARA RAO 
VADDE There are several coal mines and 
the number of people who are working in 
those mines far exceed the number that is 
required and the Government is not in a 
position to retrench them Therefore, the 
cost of production is becoming very high

In view of this, when the pnvate organi­
sations come forward to set up power plants 
near the coal fields, will the Government 
come forward and relax certain present rules 
to facilitate them to take up such operation of 
power generation for utilising coal that is 
available nearby

SHRI P A SANGMA As it is, we have 
not yet taken a decision But as I said earlier.

we have an open mmd on tha issue. When­
ever a request comes, we wiN examine it.

[Translation]

Industrial Development of Delhi

*210 SHRI BALRAJ PASSI*
SHRI RAM K RISH NA

KUSMARIA

Will the PRIME MINISTER be pleased 
to state

(a) whether the Government have ac­
corded approval to open a separate planing 
division to give new direction to the industnal 
development of Delhi,

(b) if so, the details thereof, and

(c) the time by which the said planning 
division is likely to become operational?

[English]

THE MINISTER O F S TA TE  IN THE 
MINISTRY O F INDUSTRY (PROF P J 
KURIEN) (a) to (c). A separate Planning 
Cell already exists in the Industnes Depart­
ment of Delhi Administration The Planning 
Celt consists of an Officer on Special duty 
and two assistants One of the Joint director 
of Industnes supervises the working of this 
cell

[Translation]

SHRI BALRAJ PASSI Mr Speaker. 
Sir, as the hon Minister has already pointed 
out, a separate planning cell under Delhi 
Administration is already functioning, but 
this cell has not been able to pay full attention 
to the industnal development Delhi city has 
become and extremely polluted city, be­
cause industrial development is not being 
done in a planned manner I would like to 
know from the Government whether this 
Planning division is proposed to be opened 
dunng Eighth Plan period for which Planning 
Commission has already made its recom­
mendation to the Delhi Administration'?
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lEngSsU

PROF. P. J . KUR CN . We have taken 
up wMh the Planning Commission with re­
gard to creation of n w  Division and appoint­
ment of Joint Director. Bui dua to financial 
constrainta. I  has not baan accepted.

[TmnskOorii

SHRI BALRAJ PASSI: Mr. Speaker, air,
I would Bta to know from tha hon. Mniatar 
whetherthe proposed Division would control 
tha industrial units of tha adjoining areas 
also?

\Enghhi

PROF. P. J . KUREN : I have already 
said, there is no new Division at alt. How­
ever. there is a Mastei-plan tor Deftii which 
takas care of the industrial development of 
the sub-urban areas and also try to see that 
polluting industries are not started here and 
whatever exists in this metropolitan area 
should be shifted outside the metropolitan 
city.

[TranslatkxH

SHRI RAMKRISHMA KUSMARIA: Mr. 
Speaker, Sir, I would tike to know from the* 
hon. Minister as to how many new industrial 
unite have been opened upler the existing 
planning cel. Along with 0tm, I would also 
like to know as to what measures have been 
taken by the cel to check the pollution cre­
ated by these industrial unite?

[E n g m

PROF. P. J. KURIEN: Sir. actualy the 
Planning CeH does not open any new unit, 
tha workof tha Planning Cell is to coordinate 
and see that there is no congestion in the cfty 
of Delhi. As on to-day. we have 85.000 
industries in Delhi. But only 22,000 o* them 
are registered. However, we are trying to 
shift these unregistered units outside the 
city. Planning Commission is not opening 
any new units.

[TmnskMorii

SHRI RAMKRISHNA KUSMARIA: Mr. 
Speaker. Sir, in tha reply it Has baan stated 
that a cel is functioning under tha Depart­
ment of Industry, but this ceS can only work 
effectively V the Government has the will­
power to promote the industrial sector. Is it a 
fact that the present government does not 
want to develop industries in Delhi? That is 
the reason that the government has cur­
tailed the plan expenditure of department of 
industry by 40 percent during the current 
financial year of 1992-93as compared tothe 
last year of 1991-92.1 would like to know the 
intentions of the Government in this regard.

[EngSstil

PROF. P. J. KURIEN: It is not the inten- 
tion of the Government that industries should 
be wound up m Delhi or anywhere. The 
question which the hon. Member asked is 
about Delhi. Delhi is the national capital and 
it is the pride of the country. We should not 
allow Debi to be congested. OeVu should 
not be polluted. I hope you wli agree with 
me. There should not be over-congestion in 
DeVii. Therefore, the effort of the Industries 
Department is to see that there is no over- 
congestion in Delhi and also polluting indus­
tries are not coming to Delhi. Even if there 
areaome polluting industries, we want them 
to go out of Dehi.

W RITTEN ANSWERS T O  QUESTIONS

Low Cost Building Technology

*211. SHRI RABI RAY: W »  the Minister 
of URBAN DEVELOPMENT be pleased to 
state:

(a) whether a seminar on the cost-effec­
tive building technologies was held recently 
under the aegis of the UN Centre for Human 
Settlements;
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(b) if so, the detafe thereof, and

(c) the steps proposed to be taken to 
popularise the low cost building technolo­
gies?

TH E MINISTER O F  URBAN DEVEL­
OPM ENT (SH R M ATI SHEILA KAUL): (a) to
(c). A Expert Group Meeting was convened 
at Madras from 4 -7th February, 1992by UN 
Centre for Human Settlements (UNCHS) 
(HABITAT). Nairobi to discuss the outline of 
the Theme Paper on ‘Apropriate, Intermedi­
ate. oost-effective buflding materials, tech­
nologies and transfer mechanisms for Hous­
ing Delivery* to be prepared by UNCHS for 
consideration at 14th Session of the Com­
mission to be held in 1993. No. recommen­
dations of this meeting have received by the 
Government.

Rural Development through Youth 
Organteatlone

* *212. SHRI G EORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government are con­
sidering channelising some percentage of 
funds for rural development through various 
youth organisations;

(b) if so, the details thereof, and

(c), the progress made so far in this 
regard?

TH E MINISTER O F S TA TE IN TH E 
MINISTRY O F RURAL DEVELOPMENT 
(SHRI UTTAM BHAIH. PATEL): (a) No. Sir.

(b) and (c). Question does not arise.

H om e BuM ing Advance

*213. SHRI PRAFUL PATEL: WHI the 
MMsterof URBAN DEVELOPM ENT be 
pleased to state:

(a) whether the Government propose to 
Increase the House Building Advanoe to 
Government employees;

(b) if ao. the details thereof; and

(c) the time by which a decision is Ifcely 
to be taken?

TH E  MINISTER O F URBAN DEVEL­
O PM EN T (SH R M ATI SHEILA KAUL): (a) 
No. Sir.

(b) and (c). Do not arise 

[Translation

Development of ematt and Cottage 
Industrlee

*214. SHRI HARI KEWAL PRASAD: 
WiH the PRIME MINISTER be pleased to
state:

(a) whether the Government have re­
ceived complaints regarding the adverse 
effect on the development of small and cot­
tage industries due to the entry of mufti- 
nationats in this field;

(b) if so. the details thereof; and

(c) the corrective measures taken by 
the Government in this regard?

TH E  MINISTER O F S TA TE IN THE 
MINISTRY O F INDUSTRY (PROF. P J . 
KURIEN) (a) to (c). A statement is laid on the 
Table of the House.
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STA TEM E N T

Industrial Development and Regulation 
Act of 1951 provides protection to the small 
scale sector industries against encroach- 
merjt by large and medium units in respect of 
836 items which have been reserved for 
exclusive production in the small scale sec­
tor. This reservation has been continued in 
the new policy also announced on July 24, 
1991. The industries reserved for the small 
scale sector have been kept as reserved.

Government is not granting any ap­
proval to any medium or large undertaking, 
including those with foreign equity to manu-. 
lecture items reserved for the smalt scale 
sector for Domestic Tariff Area.

Setting up of Electronic Units

*215. S H R I V ILA S R A O  N A G ­
N A TH R A O  G U N D E ­
WAR:

SHRIMATI RITA VERMA:

Will tne PRIME MINISTER be pleased 
to state:

(a) whether the Government have re­
ceived proposals from various State Gov­
ernments for establishment of electronic units 
during the last three years;

(b) If so, the details thereof State-wise;

(c) the decision taken by the Govern­
ment on these proposals, State-wise; and

(d) the funds allocated to each State 
during the above period?

TH E MINISTER O F S TA TE  IN TH E  
MINISTRY O F PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
M ARGARET ALVA): (a) to (c). Yes, Sir. 
Applications were received from various State 
Electronics Development Corporations for 
setting up of electronic manufacturing units 
during the last three years. The details 
thereof, state-wise, and decision taken by 
the Government are given in the attached 
statement.

(d) There is no scheme for allocation of 
funds for setting up of electronic units in the 
States.
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[English]

Labour Ministers Conference

•216 PROF. UM M AREDDY V E- 
NKATESWARLU: 

SHRiYASHW ANTRAOPATIL:

Win ths PRIME MINISTER be pleased 
to state:

(a) whether a -Conference of Labour 
Ministers of different States was held re­
cently;

(b) whether any workshops were also 
organised by the International Labour Or­
ganisation in India during the last six months;

(c) K so. the details of the subjects 
discussed in the above meetings;

(d) the decisions arrived at; and

(e) th steps being taken to implement 
them?

TH E MINISTER O F S TA TE O F TH E 
MINISTRY O F COAL (SHRI P.A. SANGMA);
(a) to (e) A statement is laid on the Table of 
the House.

STATEM EN T

The 40th Conference of State Labou. 
Ministers was held in New Delhi of February 
6, 1992. The major conclusions of the 
Conference are as follows:

(4) (a) The recommendations of the 
Ramanujam Committee on restruc­
turing of industrial relations law, 
which are unanimous should be 
accepted. A group of 5 
State Labour Ministers should 
examine the area of disagreement 
in the report of the Committee with 
a view to arriving at a consensus

and submit their report for consid- 
eralisatbn by the Indian Labour 
Conference.

In pursuance of this recommenda­
tion, the Government have consti­
tuted a Committee comprising the 
Labour Ministers of Andhra 
Pradesh. Maharashtra, TamilNadu. 
Uttar Pradesh and West Bengal 
under the chairmanship of Shri P.A. 
Sangma, Minister of State.

(b) As regards the new industrial pol­
icy, the Conference recommended 
that steps should be taken to pro­
tect the interest of labour, enhance 
their welfare and provide facilities 
for small upgradation so that they 
are able to adjust to technological 
changes.

(c) Minimum wage for uns killed labour 
should not be fixed below Rs. 20/- 
per day. Minimum wages should 
be revised at an interval of 3 to 4 
years and should have a compo­
nent linked to the consumer price 
index.

(2) The workshops organised by 
the ILO in India during the last six months are 
indicated below:-

(a) A training workshop on computer 
software was organised in New 
Delhi on December 2-7, 1991 to 
train documentation staff of vari­
ous Institutions such as the Insti­
tute of Applied Manpower Re­
search, the National Council of 
Applied Economic Research.

(b) A national tripartite workshop on 
the social dimensions of structural 
adjustments was held in New Delhi 
of December 10*11, 1991. The 
representatives of Government
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Departments trade unions and the 
employers organisations as well as 
academicians participate in the 
workshop. A number of papers on 
the subject were presented and 
discussed in the workshop but no 
consensus was reached.

(c) A national workshop on the role of 
employment service in tha year 
2001 and beyond was » rgamsed at 
Goa on December 2-4, 1991 to 
draw up an action plan to provide 
an effective and efficient service to 
the job seekers as well as the 
employers.

(b) whether the Government have taken 
any steps to rehabilitate those families;

(c) if so. the details thereof;

(d) if not, the reasons therefor; and

(e) the time by which the affected fami­
lies are likely to be rehabilitated?

TH E MINISTER OF S TA TE O F TH E 
MINISTRYOF COAL (SHRI P.A. SANGMA).
(a) to (e). A Statement Is laid on the Table of 
the House.

STATEM EN T

(d) A national semmar-cum-traming 
workshop on prevention and assis­
tance programmes for workers with 
drug and alcohol-related problems 
was organised in New Delhi on 
December 9-13, 1991 to train 
employers and workers represen­
tatives to combat drug and alcohol 
abuse in the work place

(e) A national workshop on trade un­
ions* role in promoting environ­
mental protection was organised in 
New Delhi on 3*5 February. 1992.

(f) A national tripartite workshop on 
ILO Standards was organised in 
New Delhi on 3-5 February, 1992. 
The workshop recommended the 
ratification of certain ILO Conven­
tions

Sonepur Bazari Project

f *217. SHRI HARADHAN ROY: Will the 
' Minister of COAL be pleased to state:

(a) the number of villages and families 
likely to be affected by the implementation of 
the Sonepur Bazari Project;

1. Eight villages namely, Sonepur, 
Bazari. Hansdi, Keladanga, Bhaluka. Banjari- 
dang. Shankarpur and Kuchbera having 988 
families are likely to be affected by imple­
mentation of the Sonepur Bazari Project.

2. Government have, on 31.5.1990, 
sanctioned a rehabilitation package for the 
land-losers in the project. Among other things, 
the package envisages that300pbs in semi­
skilled and unskilled categories in the project 
will be earmarked for iandlosers and that 
those not provided with employment will be 
provided with a monthly subsistence allow­
ance ranging from Rs. 400 to Rs. 1100, to 
compensate tor the loss of income that they 
were getting from the acquired lands. Provi­
sion of job or payment of subsistence allow­
ance is in addition to the compensation 
payable under the relevant land acquisition 
law. Besides, Iberal assistance is provided 
by way of allotment of developed house- 
plots, grant for construction of houses, shift­
ing allowance etc.

3. The position of rehabilitation assis­
tance is as under:

(a) 94 persons have started receiv­
ing subsistance allowance from 
August. 1991.
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(b) 1153 claims for subsistence 
allowance are under scrutiny.

(c) Employment offer to 300 land 
losers, after final scrutiny, is under 
process.

4. The land-bsers in Sonepur and 
Bazari villages are expected to be 
rehabilitated by March. 1994. The 
prople of the remaining six villages 
are expected to be rehabilitated by 
1996-97.

Coal Reserves

*218. SHRI SYED SHAHABUDDIN: Will 
the Minister of COAL be pleased to state:

(a) the estimated coal reserves in the 
country in January 1990, January 1991 and 
January 1992;

(b) the present rate of exploitation of 
coal reserves and the expected life of the 
reserves; and

(c) the investment in the exploration of 
coal reserves during each of the last three 
financial years?

TH E MINISTER O F S TA TE O F TH E 
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) The estimated coal reserves in the 
country as on January, 1990, January, 1991 
and January, 1992 were 186.04 billion ton­
nes, 192.36 billion tonnes and 196.02 billion 
tonnes respectively.

(b) The coal production target for the 
year 1991 -92 is 228.0 million tonnes as 
against the actual production of 211.73 mil­
lion tonnes in the year 1990-91. Considering 
the mineable reserve and the growth of coal 
consumption in the foreseeable future, the 
coal deposits are adequate for more than 
1000 years.

(c) The total investment made during 
the last three financial years on regional and 
detailed exploration of coal was as under-

Year Rs. in lakhs

1988-89 5100.26

1989-90 5152.46

1990-91 5082.61

Baralnhaar Thermal Power Plant

*219. SHRI MANPHOOL SINGH: Will 
the Minister of COAL be pleased to state:

(a) the time by which the lignite based 
Barsinhsar Thermal Power Plant is Ifoely to 
be commissioned;

(b) the details of compensation to be 
given to the farmers of Barsinhsar and ad­
joining villages whose land is likely to be 
acquired; and

(c) the time by which the compensation 
is likely to be provided to them?

TH E MINISTER O F S TATE O F  THE 
MINISTRY O F COAL (SHRI P. A. SANGMA):
(a) The Barsingsar Thermal Power Station 
consist of two units of 120 MW each. The 
first unit is proposed to be commissioned by 
Dec. 95 whilethe second unit by June, 1996.

(b) A total of 10982.97 Bighas of private 
land belonging to 662 farmers has been 
acquired for Barsingsar mine-cum-power 
project. A sum of Rs. 10, 82 55. 074 has 
been awarded by the Land Acquisition Offi­
cer of the State Government of Rajasthan as 
compensation for lands, trees, structures, 
solatium and interest to the farmers whose 
lands have been acquired for this project. 
NLC has deposited Rs. 10.85,55.000 with 
the Govt, of Rajasthan for further disburse­
ment to the farmers/oustees.
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(c) As on 28.2.92 compensation of Rs. 
10,44,37,487/- has been paid to 640 farm­
ers. Compensation of Rs. 38,17,587/- re­
mains to be paid to 22 farmers. The claim in 
respect of these farmers is to be decided in 
various revenue Courts. Payments of com­
pensation to them wifi be made after their 
claims are established.

(a) whether the Government have set 
up any Committee to review the cadre of the 
Central Secretariat Services;

(b) if so, the details thereof; and

(c) the time by which the Committee is 
likely to submit its report?

Review of Cadre of Central Secretariat 
Services

•220. SHRI SARAT CHANDRA PAT- 
TANAYAK: Will the PRIME MINISTER be 
pleased to state:

TH E MINISTER OF STATE IN THE 
MINISTRY O F PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). A statement 
is laid on thd table of the Sabha.

STATEM EN T

A Committee has been set up in December, 1991 to examine certain aspects of the 
working of the Central Secretariat Service, it is not Cadre Review Committee in the strict 

sense. The Constitution and terms of reference of the Committee are given below:

CONSTITUTION:

1. Shri A.R. Bandopadhyay, Additional Secretary, 
Ministry of Personnel. Public Grievance and 
Pensions.

2. Shri N. Mohanty. E.O. & Addl. Secretary. 
Ministry of Personnel, Public Grievances 
and Pensions.

3. Shri J.S. Mathur, Joint Secretary (E).
Ministry of Personnel. Public Grievances 
and Pensions.

4. Shri B .L  Mathuria. Joint Secretary,
Ministry of Law & Company Affairs.

5. Shri J.P. Pati, Director (EG).
Ministry of Finance.

6. JS/Diredor (Cadre Review)

Chairman

Member

Member

Member

Member

Member Secretary

TERMS O F  REFERENCE:

0) To  examine whether Central Sec­
retariat Service has served the 
Purpose for which it was consti­
tuted.

(ii) To review the promotion prospects
and suggest changes that are 
considered necessary in the exist­

ing structure of the Service with a 
view to improving its efficiency, 
effectiveness and morale of the 
members of the Service.

(iii) Toconsider the suggestion whether
the Central Secretariat Service 
should be a Group A Service and 
be comparable to other Group A 
Central Services
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(iv) To  consider at what level the direct 
recruitment should be made to the 
Service lor whether it should con­
tinue both at the level of Assistant 
and Section Officer together with 
the percentage of direct recruit­
ment.

(v) In the event of the Central Secre­
tariat Service being a Group A 
Service what will be its impact on
(a) the mode of recruitment not 
only to the posts of Section Officers 
but also to the posts below this 
level in the Service and (b) on the 
filling up. of posts at the level of 
Under Secretary, Deputy Secre­
tary and above in the Central Sec­
retariat.

The Committee is expected to finalise 
its report by 31.7.1992.

Clearance to Foreign Proposals

•221. SHRIMATI BASAVA RAJES- 
WARI: Will the PRIME MINISTER be pleased 
to state:

(a) the number of proposals for foreign 
collaboration cleared during the last three 
months;

(b) the projects for which foreign a<d 
clearance is likely to be given;

(c) the countries with whose collabora­
tion these projects are likely to be set up; and

(d) the time by which the implementa­
tion of these projects is likely to be started?

TH E MINISTER OF S TATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN):(a)to (d). During last 3 months vis. 
from December 1991 to February 1992, 
approvals have been given by Government 
as well as Reserve Bank ol India for a total of

513foreign collaboration proposals. Of these
212 proposals envisage foreign investment 
by foreign companies of Rs. 922.85crores in 
the equity capital of the Indian companies.

The details of approved foreign collabo­
ration proposals viz. name of the Indian 
company, name of the foreign collaborator, 
name of the country, the nature of collabora­
tion and the item of manufacture are being 
published by the Indian Investment Centre, 
New Delhi, as a supplement to its monthly 
Newsletter, Copies of these publications are 
sent regularly to the Parliament Library.

The gestation period of an industrial 
project will vary not only from industry to 
industry but also from project to project. 
Clearance of foreign collaboration propos­
als is also an on-going process. No time 
schedule can, therefore, be indicated in this 
regard.

Survey of closed Coal Mines

•222. SHRI M. V. CHANDRASHEKARA 
MURTHY: Will the Minister of COAL be 
pleased to state:

(a) whether the Joint Inspection Com­
mittee of the Coal India Limited and Bihar 
Government have conducted any survey to 
make the closed coalmines operational;

(b) if so, the details thereof;

(c) whether any decision has been taken 
in this regard; and

(d) the estimated production of coal at 
a result thereof?

TH E MINISTER OF STATE OF THE: 
MINISTRY OF COAL (SHRI P. A. SANGMA)
(a) to (d). It is learnt from Coal India Limited 
that such a Committee has ben formed by 
Government of Bihar and some officers of 
Coal India Limited have been associated
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with the Committee at the request of Govern­
ment of Bihar. The Committee would submit 
its report to Government of Bihar after it is 
finalised.

[Translation)

Payments to CIL

*223. KUMARI UMA BHARTI:
PROF. RAM KAPSE.

Will the Minister of COAL be pleased to 
state:

(a) the amount received by the Coal/ 
India Limited through supply of coal to ther­
mal power projects during the last three 
years;

(b) the amount outstanding against 
Electricity Boards, Public Undertakings/En­
terprises as on December 31,1991;

(c) the reasons therefor; and

(d) the steps/taken by the Government 
to realise the outstanding amount?

TH E MINISTER O F S TA TE O F THE 
M INISTRYOFCOAL (SHRI P. A. SANGMA):
(a) According to information furnished by 
Coal India Ltd.. the amounts received by 
them on account of sale of coal to thermal 
power stations during 1988-89,1989-90 and 
1990-91 were Rs. 854.77crores. Rs. 1050.56 
crores and Rs. 105.03 crores respectively.

(b) and (c). The total outstanding dues 
to Coal India Ltd. from State Electricity Boards 
and power utilities as on 31.12.91 were Rs. 
1757.37 crores (date provisional). The main 
reasons for mounting dues from power sec­
tor is poor financial position of most of the 
State Electricity Boards and power utilities. 
Some outstandings are also due to disputes 
about weight and quality of coal supplied to 
the thermal power stations.

(d) Following steps have been taken to 
recover payments towards price of coal 
despatched to different electricity boards:

(i) Undisputed dues as on 31.5.90 
against State Electricity Boards are 
being recovered by adjustment of 
Central Assistance to State Plans 
in four equal annual instalments of 
Rs. 273 crores each. The first two 
instalments have been realised.

(ii) With effect from 1.10.91. Cash and 
Carry System has been introduced 
according to which consumers in 
power sector are making advance 
payments for supply of coal.

(iii) Negotiations are being held with 
different State Governments for 
adjusting the dues of royalty and 
cess payable by coal companies to 
the State Governments against coal 
bill outstandings.

(iv) Energy bills of different State Elec­
tricity Boards are also being ad­
justed against coal bills by Coal 
Companies.

(v) State Governments have been 
requested to clear the outstanding 
arrears due to Coal Companies 
from respective Electricity Boards.

Grant provided to Khadi and Village 
Industries Commission

2334. SHRI DAU DAYAL JOSHI: Will 
the PRIME MINISTER be pleased Jo state:

(a) the amount of grant provided to the 
Khadi and Village Industries Commission 
during each of the last three years under 
various heads;

(b) whether the details of utilisation of
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these funds have been submitted by the 
Commission every year;

(c) whether any complaints regarding 
misuse of funds have been received by the 
Government; and

(d) if so, the details thereof and the

action taken in this regard?

TH E MINISTER O F S TATE IN TH E 
MINISTRY O F INDUSTRY (PROF. P. J. 
KURIEN); (a) The amount of grant provided 
by the Government to Khadi and Village 
Industries Commission (KVIC) during each 
of the last three years under various heads is 
as under;-

(Rs. in crores)

1989-90 1990-91 1991-92

1. Khadi Grant 75.50 86.00 87.00

2. Village Industries Grant 15.00 18.00 19.00

3. Science and Technology Grant 1.00 1.00 1.00

4. Biogas Grant 6.49 7.87 6.27

Total 97.99 112.87 / 113.27

(b) The Commission submits the Utili­
sation Certificates for these funds to the 
Government every year. Moreover the 
Annual Audited Accounts of KVIC are placed 
on the Table of both the House of Parlia­
ment, every year.

(c) and (d). From time to time the Gov­
ernment receives complaints regarding 
misuse of funds. As and when such com­
plaints are received Government looks into 
them and takes appropriate action as deemed 
fit.

[EngBsH\

Shutting down of Neyvell Thermal Plant

2335. SHRI K. RAMAMURTHEE TIN- 
DIVANAM:' Will the Minister of COAL be 
pleased to state:

(a) whether the Neyveli Thermal Plant

came to a grinding halt and had to be shut 
down due to recent cyclone and flood;

(b) if so, the details thereof;

(c) whether the Neyveli Lignite Corpora­
tion management maintain necessary buf- 
ferstock for running the plants; and

(d) if not, reasons therefor?

TH E DEPUTY MINISTER IN THE 
MINISTRY O F COAL (SHRI S. B. NYAMA- 
GOUDA): (a) and (b). On 14th and 15th 
November, 1991, Mine II of Neyveli Lignite 
Corporation got flooded on account of Cy­
clone followed by heavy rains. As a result, 
TPS, II linked to Mine II for raw lignite fuel 
also stopped generation of power w.e.f 15- 
11-1991.

(c) and (d). The buffer slock of lignite for 
consumption in the Power Stations and other
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down-stream units are being maintl;lined on 
the basi$ ofthe operational requirements. In 
view. of the clo$e proximity of the . .captive 
lignite mines, 3 to 5 days stocks are normally 
maintained. 

Estimated Quantity of Non Coking 
Stock of Coal · 

' 
2336. SHRI SANAT KUMAR MANDAL: 

Will· the Minister of COAL be pleased to 
state: 

• (a) the estimated quantity of non-coking 
pithead stocks of coal and its value which 
have been accumulating near the conieries 
of the Coal India ltd., (Cll) over the last 
three years, as.at present; and 

(b) how it is proposed to liquidate this 
stock? 

THE DEPUTY MINISTER IN THE 
I MJNISTRY OF COAL (SHRI. S.B. NYAMA-

GOUOA); (a) According to provisional esti-
mates made by Coal India ltd. (Ci.), the 
pithead coal stocks held by them as on 
31.1 .92 were 37.62 million tonnes. Its value 
at current average price of As. 3221· per 
tonne works out to Rs. 1211 .36 cror9S. 

(b) Coal India Ltd. have been advised to 
makl!' efforts to liquidate part of this stock by 
June, 1992 by augmenting rail despatches 
and also by selling coal for movement by 
road from mines earmarked forthis purpose. 

Coa.1 project• Cleered during 1991~2 ...... . . ~. "" .· 2337. SHRI SUDHIR GIRi: Will the 
Minister of .COAL be pleased to state: 

(a) the number of Coat pmjl'cts cleared 
by the Government duHng. 1991-92; 

. 
(b) the estimated cost of these projects; 

. (c) the expected production growth of 
6oal due to these projects;- and 

(d) the revis_ed cost ~ these projects 
projectwise "! 

THE DEPUTY MINISTER "IN THE 
MINISTRY Of.COAL {SHRI $. B. NY AMA· 
GOUDA): (a) to (d). The undermentioned 
new coal projects and Revised' Cost Esti-
mat~ flaV(!been .sanetioned tJvthe Govem· 
ment.during 1991-$2:-

Nsw Projects Target capacity 
m.t.p.a. 

Capital cost 
Rs. crores 

(., 1, Ananta OCP SECL 

(ii) UkniOCP, WCL 

(iii) Lakhanpur OCP, SECL 

Revised Cbst 
Estimates 

(i) ACE forGOK-11.A SCCL 

4.00 

1.10 

5.00 

Target capacity 
m.tp.a. 

1.75 

-----·----· 
156.49 

100.37 

221.51 

capital cost 
Rs. cro~~ ,. 

135.00 .. . 

(ii) ACE for Manugu~u .. ~C-11 SCC.L_ 2.75 
~---. . .· . . t~ •. ·::·.· 
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ffevfcfrfCiosr Target capacity Capital cost
Estimates

i ri ... _.. m.Lpia. Rs. crore*

(iH) RCE for Khadia, NCL 4.00 588.75

(iv) RCE for Block OC-II, BCCL 2.50 174.25

National Health Programmes

2338. SHRI YELLAIAH NANDI: Will the 
PRIME MINISTER be pleased to state:

(a) the details of the existing National 
Health Programmes together with the drugs 
required under each of them;

(b) the details of the drugs being pro­
duced by the HAL and IDPL, .rnd

(c) the details of »he contribution of 
public sector drug componios in fhe National 
Health Programmes?

TH E  MINISTER OF SI ATE IN THE 
MINISTRY O F CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN) (a) to (c) 
The Ministry of Health and Family Welfare 
are concerned with National Health Pro­
grammes. The requisite details will be col­
lected from the Ministry of Health and laid on 
the Table of the Hour*'.

Mase Rail Transport System in Major 
CM**

2339. SHR! GOPI NAT H GAJAPATHI: 
Willthe Minister of URBAN PEVFl OPMENT 
be pleased to state-

(a) whether the Government propose to 
introduce massive rr»>! t'nnsDor* system in 
some major cities.

{b} .* so. vvho^er the Government have 
dr .*wr» up any scheme in this r ^ard,

(c) if so, the major cities identified to 
bring under the above programme; and

(d) the steps taken to implement the rail 
transport programme in those cities?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM): (a) to (d). For 
reducing the traffic congestion in Delhi, the 
Delhi Admn. got the techno-eoonomic feasi­
bility study conducted by M'S. Rail India 
Technical and Economic Services (RITES) 
The Repol has been studied by the Delhi 
Administration and also by the Govt, of India. 
A number of discussions with the concerned 
agencies have been held. The Govt, of India 
has constituted a High Power Committee of 
directions under the Chairmanship of Lt. 
Governor of Delhi to go to various aspects 
including setting up of a single transport 
authority as also identification of funds for 
the construction of the project etc.

In respect cf other major cities, schemes 
for mass rail transport system are to be 
initiated by the State Governments.

Identification of Geographical Arsas

2340. SH R IM A TI DIPIKA H. 
TOPIWALA: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
plowed to state:

(a) whether the Planning Commission 
has set up a task force to identify geographi­
cal areas which are deficient in the working
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of non-GovernmentalOrgantsaiions,Dnder- 
takings sedo-aconomic developmental; and

(b) the time by which the task force is 
likely to submit its report?

TH E MINISTER O F S TA TE  O F THE 
MINISTRY O F PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). No task force for 
identification of geographical areas which 
are deficient in the working of non-Govern­
ment Organisations, etc., has been set up by 
the Planning Commission. However, report 
of another task force on Self-managed Insti­
tutions for Integrated Development, set up 
by the Planning Commission, was submitted 
in December,, 1991. This report contains 
recommendations regarding greater role for 
non-Government Organisations in develop­
ment activities.

Growth Centres in Uttar Pradesh

2341. SHRI VISHWANATH SHASTRI: 
Will the PRIME MINISTER be pleased to 
state:

(a) the placcs in Uttar Pradesh where 
the union Government propose to open 
industrial growth ccntres; and

(b) the steps takon/proposed to set up 
industries in these growth centres7

THE MINISTER O F STATE IN THE 
MINISTRY OF INDUSTRY (PHOF P. J. 
KURIEN) (a) and (b). Under the Growth 
Centre Scheme. Uttar Pradesh has been 
allotted eight growth ceatres which are to be 
located one each in the districts of Buland- 
shahr, Etawah, Gorakhpur, Jaunpur, Jhansi, 
Moradabad, Pauri-Garhwal, and 
Shahjahanpur. These growth Centres will 
be developed during the Eighth Five Year 
Plan and will be provided w th basic infras­
tructural facilities like water, power, telecom- 
m um ^ ion etc., so as to attract industries to 
fn.?&e areas.

[Translation]

Electric Bulbs manufacturers

2342. ACHARYA VISHWANATH DAS 
SHASTRI? Will the PRIME MINISTER be 
pleased to state the number of electric bulbs 
manufacturers in the organised as well as 
small sector in the country and the number of 
general lighting service {G.L.S. lamps manu­
factured by each of them every year?

TH E MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P.J 
KURIEN): (a) The number of electric bulb 
manufacturers in the organised sector is 
around 20. The total annual production 
achieved by these unite in the year 1990 91 
was around 270 million Nos. It is estimated 
that WOO small/tiny units (both p ^istered & 
unregistered) are engaged in thu manufac­
ture of G  L.S. lamps in the country. On an 
average, 3,00,000 Bulbs are manufactured 
by one unit in a year. However, production 
figures of bulbs by those small/tiny unit# are 
not centrally maintained by the office of 
Development Commissioner, Small Scale 
Industries, New Delhi.

Urban Development Agency

2343. SHRI SANTOSH KUMAR GANG- 
WAR: Will the Minister of URBAN DEVEL­
OPMENT be pleased to state

(a) whether! le Government propose to 
constitute Urban Development Agency on 
the lino of District Rural Development Agency, 
and

(b) il so, the manner in which tl'^ j ris- 
diction and functions of both these nci s 
will be determined?

THE MINISTER O F GTATE IN THE 
MINISTRY OF URBAN DEVELOPf/LNT 
(SHRI M. ARUNACHALAM)' fa T h j r  Sa­
lines of the Nehru R0Z3 .'Yojanp:. ovide*.
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flexibility to the State Govts, to make appro* 
priate graganisational arrangements such 
as setting-up District Urban Development 
Agencies.

(b) The District Urban Development 
Agency is a mechanism for monitoring the 
implementation of poverty alleviation 
schemes in urban areas whereas the activi­
ties of the District Rural Development Agency 
are focussed on rural areas

[English)

Out of Turn Allotment of Government 
Accommodation

2*544 SHRI P C  THOMAS 
SHR« PHOBIN DEKA:
SHRt BHUWAN CHANDRA 

KHANDURI

WW the Mtmstef oi URBAN DEVELOP­
M ENT be p**A«»d to state:

(a) the number of Government quarters 
allotted out of turn to Government employ­
ees during the last year in Delhi, category-
wise;

(b) the policy governing allotment of 
Government accommodation to the Govern­
ment employees

{r ) whether deserving employees have 
wait for a considerable longer period 

because of 'iuch allotment,

(d) th*> number of employees category- 
wise at present waiting tor allotment of 
Government ac :onr»modation.

(e) the steps Government have taken to 
provide accommodation to harness the in­
creasing housing need in the capital;

(f) whether a number of employees arc 
occupying certain type of accommodation

which is below their entitlement and thus 
jeopardising the need of deserving cases; 
and

(g) if so, the steps taken in this regard?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As at State­
ment- I.

(b) As at Statement- II.

(c) in order to ensure that the employ­
ees wading for their in turn allotment are not 
unduly affected, the ad-hoc allotments are 
accommodated withe ratio of 1:4» e one ad- 
hoc allotment is made after every 4 m-turn 
allotments, except when sanction for a par­
ticular quarter«  accorded.

(d) As at Statement- III

(e) within the restrictions of the budget 
provf*^"*, construction of residential quar­
ters is undertaken from time to time, to 
enhance the accommodation for Govt 
employees

(f) and (g) Applications for the next 
below category are ente'tainad only in Type 
V and above and this provision is not appli­
cable to lower types. Only in case of ad-hoc 
or out of turn allotment houses of lower than 
the entitled type are allotted in the lower 
categories

S TA TE M E N T-4

The number of Govt quarters allotted 
out of turn to Govt employees during the 

tot year ending 31.12.91.

Type I -  267

Type Ii -  432

Type HI 419
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Type IV -  213

Type V-A (D-ll) 91

Type V-B (D-l) 29

Type VI A (C-ll) 19

Hostel

Double Suite 20

Single Suite 15
with Kitchen

Servant Quarters 06

S TA TE M E N T-^

Out of turn allotment is made to the Govern­
ment employees on the following grounds:

Written Answers 66

I. Medical grounds such as T.B. 
Cancer & Heart problems.

II. Phys*ca!iy handicapped.

III. Personal staff of the Ministers, 
Judges of the Supreme Court, 
Members Planning Commission 
etc.

V. Key personnel in the Prime Minis­
ter’s Office

Besides keeping in view the individ­
ual merits of the case competent authority 
may sanction out of turn allotment in relaxa­
tion of the rules.
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I Awn*

2345. SHRI VUAY NAVAL PATIL: Will 
tha PRIME MINISTER be pleased to state:

(a) whetherthe trend in labour migration 
to othsr oountrias has dedined during tha 
last thrse years;

(b) if so. tha raasons tharafor; and

(c) tha steps taken in this regard?

TH E  DEPUTY MINISTER IN TH E  
MINISTRY O F LABOUR (SHRI PABAN 
SINGH GHATOW AR): (a) No, Sir.

(b) Does not arise.

(c) Emigration procedure has been 
simplified further by bringing the following 
six additional categories of workers under 
"Emigration Check Not Required with effect 
from 4.10.91 for a period of six months

(I) Supervisors (all professions)

(ii) Skilled workers (All professions)

(in) Semi-skilled workers (ail profes­
sions)

(iv) Light-Medium-Heavy Vehicle D r i ­
ers

(v) Clerical workers of aii categories 
including stenographers, store­
keepers twne-keepers typists etc.

(vi) Cooks excluding those in domestic
employment.

Memorandum by flhshhs Atomlr 
Research Centre Employees

2346. SHRI RAM NAIK: W ith e  PRIME 
MINISTER be pleased to state:

(a) whether attention of the Govern­
ment was drawn to the agitation launched by 
the scientists and engineers of the Bhabha 
Atomic Research Centre, Mfcmbai on Janu­
ary 71992;

(b) if so. whether the employees have 
submitted a memorandum to the Chairman 
of the Atomic Energy Commission;

(c) if so, the contents thereof; and

(d) the stops taken to redrees the griev­
ances enumerated in the memorandum?

TH E MINSTER O F S TATE IN TH E 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Yes. Sir.

(c) The Memorandum pertained to the 
acute housing problems of the employees of 
the Departmen: :n tiumoay. particularly of 
Scientists and Engineers of certain catego­
ries.

(d) In order to redress the grievances 
enucnerated in the Memorandum, the De­
partment has.

(i) asked for additional funds in the 
VIII plan period to construct addi­
tional flats of the relevant catego­
ries;

(ii) submitted for the approval of Gov­
ernment. a scheme of taking on 
rent the houses of employees, who 
have built houses through House 
Building Advance and are not oc­
cupying the same.
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Schemes for unorganised Labour

2347. SHRI ARJUN CHARAN SETHI: 
Will tha PRIME MINISTER ba plaasad to 
state:

(a) whathar there ia any proposal under 
consideration of the Government to expand 
the social security schemes in a big way, 
PMniCuisriy in unorganised sectors; and

(b if so, the details thereof?

TH E D EPUTY MINISTER IN TH E  
MINISTRY O F LABOUR (SHRI PABAN 
SINGH GHATOW AR): (a) and (b)). There is 
rfo proposal at present to expand the scope 
of the existing social security schemes so as 
to cover workers in the unorganised sector. 
However, a programme for 1992*93 has 
been finalised to implement the E. S. I. 
Scheme, which is a premier social security 
scheme, in 39 additional centres covering 
approximately 1.27 lakh additional workers 
in the organised sector.

Schemes for small Scale Sector

2348. SHRI DHARMABHIKSHAM: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Government ara con­
templating to implement any scheme for the 
development of small scale sector in the 
country;

(b) if so, the details thereof, and

(c))thedistricts in Andhra Pradesh where 
this scheme is likely to be implemented?

TH E MINISTER O F STATE IN THE 
MINISTRY O F J^DUSTR Y (PROF. P. J. 
KURIEN): (a) to (c). Government are imple­
menting a number of schemes for the pro­
motion and development of small scale sector 
in the country. Some of the important 
schemes being implemented relate to Tool

Rooms and Training Centres, Testing 
Centres, Procese-oum-Product Develop­
ment and Training Centres, Entrepreneurial 
Development Programme, Industrial Man­
agement Training, Ancillary Development, 
Marketing assistance and Self-Employment 
Scheme for Educated Unemployed Youth, 
Besides, a Scheme of Integrated Infrastruc­
tural Development for small scale industries 
in rural/backward areas is under finalisation 
in consultation with the concerned authori­
ties in the Centre and S^ate/UT Govern­
ments. The services and facilities under the 
above schemes are available to smalt scale 
industries in all the States and Union Territo­
ries.

Industries In Kerala

2349. SHRI V.S VUAYARAGHAVAN 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Union Government have 
received any proposal from the Government 
of Kerala for setting up new industries in the 
State during each of the last three years;

(b; il so, the details thereof, and

(c) the action taken by the Government 
in this regard?

THE MINISTER O F S TATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN)' (a) to (c). During 1989 to 1992 
(upto 29.2 92) 18 proposals, as per details 
below, had been received from the Govern­
ment ot Kerala tor setting up new industries
in the State.

1989 - 4

1990 - 6

1991 - 8

1992 NH
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Out of these 18 application*, 4 wara 
issued Latter of Infant, 6 ware rejected, and 
8 were otherwise disposed of.

Allotment of tame Flat to more than 
ovw r i f w i i

2351 SHRI VUO Y KUMAR YADAV: 
SHRI GOVINDRAO NIKAM:

Will the Minister of URBAN DEVELOP­
M ENT be pleased to state:

(a) whether there are instances that the 
DDA have made allotment of the same flat to 
more than one person;

(b) if sc, the number of such case;

(c) whether all such persons who have 
been issued allotment letters are likely to be 
allotted fiats;

(d) if so, the details thereof and if not, the 
reasons therefor;

(e) whether some persons have filed 
the case against the DDA;

(f) if so, the details thereof; and

(g) the action taken against the officials 
responsible?

TH  MINISTER O F S TA TE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). 232 
cases of double allotment of DDA flats ware 
detected during the last two years. Once 
such cases are detected action is taken to 
aUocate/oailet an alternate flat to tha eligible 
allottee preferably in the same colony/zone 
and on the same floor.

(a) and (f). Three persons have moved 
the court against the double allotment.

(g) DDA has decided to initiate major

penalty proceedings against officials found 
responsible for double allotment.

Demand for Paper and Paper Boards

2352. SHRI GOPI NATH GAJAPATHI: 
WiH the PRIME MINISTER be pleased to 
state:

(a) whether the demand for paper and 
paper boards is Ifeely to increase during the 
Eighth Five Year Plan;

(b) if so, the steps taken to increase the 
production of paper and paper boards to 
meet the growing demand; and

(c) the details of the plan drawn up for 
the expansion of the existing paper and 
paper boards units in the Eighth Plan pe­
riod?

TH E MINISTER O F S TA TE  IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KUSRIEN): (a) Yes, Sir.

(b) and (c). Government have taken the 
following measures to encourage produc­
tion of paper and paper boards:-

(i) Import of wood pulp and waste 
paper has been allowed under OGL 
at a low rate of customs duty.

(ii) Manufacture of writing and printing 
paper and uncoated kraft paper 
containing not less than 75% by 
weight of pulp made from Jute 
(including jute waste), mesta or 
bagasse or mixture thereof or mix­
ture of two or more of the pulps of 
the aforementioned materials is 
exempt from excise duty.

%
(W) Paper mills using agio residues 

and other non-conventional raw 
materials atleast upto 50% are 
charged excise duty at conces­
sional rates.
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(iv) The Paper and Paper Board Indus­
try. based on agricultural residues, 
has been brought underthe scheme 
of Minimum Economic Capacity, 
which has been fixed at 33.000 
T P  A.

(v) Paper units, based on use of mini- 
mum 75% pulp from bagasse, 
agricultural residues and other non* 
conventional raw materials, have 
been exempted from Industrial 
Licensing.

Underground Rail for Bombay

2353. SHRI GOVINDRAO NIKAM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Indian Railways had submit­
ted a scheme of underground rail for Bom­
bay for approval;

(b) if so. whetherthe Government have 
accorded the approval of this scheme;

(c) if so. the details thereof; and

(d) if not. the reasons therefor?

TH E MINISTER O F S TA TE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M .ARUNACHALAM): (a) No. Sir.

(b) and (c). Do not arise.

Bombay. In addition Govt, of Maharashtra 
have sent a project profile for taking up an 
Urban Transport Project which includes 
components relating to the rail transport 
system.

Land Prices in Delhi

2354. DR. LAXMINARAYAN PAN- 
DEYA: WiH the Minister of URBAN DEVEL­
OPM ENT be pleased to state:

(a) whether the land price in Delhi has 
been hked;

(b) if so. the details thereof and the 
reasons therefor; and

(c) the steps the Government propose 
to take in the matter to reduce these prices or 
at least freeze them for three years?

TH E MINISTER O F S TA TE IN TH E 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM). (a) and (b). 
The pre-determined residential rates (or 
government land are worked out on the 
basis of previous notified rates and trends in 
market as reflected in auction prices of Delhi 
Development Authority and assessment 
made by the Income Tax Authorities.

The pre-determined com  nercial rate is 
fixed at double the residential rate except in 
Central zone where it is three times. Sched­
ule of market rates are given w the statement 
laid on the Table of the Sabha

(d There is already a Sub urban Surface 
Railway system serving commuters in (c) The matter is being nxunined.
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STATEMENT

Sechedule of Merket Rates of Land for Different Areas of Delhi/New Delhi under the 
Control of Land an Development Office Effective from 1.4.1991 to 31.3.1992.

SI.
No.

Name of the Locality Residential 
(Rs. per sq. Metre)

(Commercial)
(R s persq. Metre)

1 2 3 4

Z O N E - 1

Central Zone

1 Cannought Place 16. 800/- 50,400/-

2. Cannought Circus 16,800/- 50,400/-

3. Connaught Place Extension 
upto commercial zone

16,800/- 50,400/-

4. Barakhamba Road (beyond 
Connaught Extn.upto 
commercial zone

16,800/- S0, 400/-

5 Curzon Road beyond 
Cannought Place Extn upto 
commercial zone

16,800/- 50,400/-

6. Hanuman Road (Commercial 
zone)

16,800/- 50,400/-

7. Janpath beyond (Conn. Place 
Extn. upto Windsor place

16.800/- 50,400/-

8. Bhagwan Das Road 16.800/- 50,400/-

9. Hatley Road 16,800/- 50,400/-

10. Hanuman Road (Res. zone) 16,800/- 50,400/-

11. Baird Road 16,800/- 50,400/-

12. Jain Mandir Road 16.800/- 50.400/-

13. Jantar Mantar Road Beyond 
Conn. Place Extension.

16,800 50,400/-
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SL
No.

Name o i the Locality Residential 
(Rs. per sq. Metre)

(Commercial)
(Rs per sq. Metre)

1 2 3 4

14 Lady Harding Road 16,800/- 50. 400/-

15 Mandrr Marg 16,800/- 50,400/-

16 Area Outside the extension 
commercial zone 
Parliament Street,

16,800/- 50,400/-

17 Minto Road 16,800/- 50,400/

18 Panchkuian Road 16,800/ 50,400/-

19 Bhagat Singh Market 16,800/- 50.400/

20 Babar Road 16, 800/- 50,400/

21 Knshna Market Paharaganj 16,800/- 50,400/-

22 Mathura Road Press 16,800/- 50,400/-

23 Jhandwealan 16,800/- 50,400/

24 Motia Khan (including *0' 
type tenements)

16.800/- 50,400/-

ZO N E-tt

South Zone

1 Khan Market 12.600/- 25,200/

2 OptomaHc Enclave 12,600/- 25.200/-

3 Diplomatic Enclave Extn 12,600/- 25, 200/

4 Go* Links 12.600/- 25,200/-

5 Aurangazob Road 12.600/- 25,200/-

6. Pnthvt Ra| Road 12,600/- 25,200/-
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SI.
No.

Name of the Locality Residential 
(R s.persq. Metre)

(Commercial)
(Rs. persq. Metre)

1 2 3 4

7. Tift January Marg 12,600/- 25.200/-

8. Ratoodon Road 12,600/- 25,200/-

9. Humayun Road 12.600/- 25,200/-

10 Jor Bagh 12,600/- 25.200/-

11 Sunder Nagar 12,600/- 25,200/-

12. Andrewsganj 11.600/- 23.200/-

13. Sadiq Nagar 11,600/- 23.200/-

14. Defence Colony 10,500/- 21,000/-

15 R K  Puran 10,500/- 21,000/-

T6 Moti Bagh 10,500/- 21.000/-

17. Lodi Road 10,500/- 21.000/-

18 Lodi Estate 10,500/- 21,000/-

19 Altganj 10,500/- 21,000/-

20 Sawa Nagar 10,500/- 21,000/-

21 Lajpat Nagar facing 
Ring Road

10,500/- 21,000/-

22 Vasanl Vihar (other than 
DOA land)

10,500/- 21,000/-

23. Lajpat Nagar I to IV 8,400/- 16,800/-

24 Nizamuddm 8,400/- 16.800/-

25. Jangpura 8,400/- ie,800/-

26. Kaikaji 8.400/- 16,800/-



ZONE -11/

West Delhi

1. Ajmal Khan Road -- "n3,SGf\I- 21,000/-

2. Ghaffar Market 10,500/- 21,000/-

3. Karol Bagh 10,500/- 21,000/-

4. M.M. Road 10,500/- 21,000/-

5. Rani Jhansi Market 10,500/- 21,000/-

6. Link Road (Karol Bagh) 10,500/- 21,000/-

7. Deshbandhu Gupta Market 10,500/- 21~000/-

8. Patel Nagar (East, West and
South) 10.500/- 21,000/-

9. Rajinder Nagar (Old & New) 10,500/- 21,000/-

10. Rohtak Road (Old and New) 8,400/- 16,880/-

11. Nazafgarh Industrial Area 6,300/- 12,600/-

12. Rameshwari Nehru Nagar 6,300/- 12,600/-

13. Moti Nagar " 6,300/- 12,600/-

14. Sa,,",: Rohilla 6,300/- 12,600/-

15. Tilu« : •. .3.41 6,300/- 12,600/-

'.' Tiho.r ~ '::';"';0 :1 6,300/- 12,600/-
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SI. Name of the Locality Residential (Commercial)
No. (Hs. per sq. Metre) (Rs. per sq. Metre)

2 3 4

27. Malviya Nagar (Ext. Old. 7,600/- 15,200/-

28. M.B. Road 7,600'/- 15,200/-
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.~.
SI. Name of the Locality Residential (Commercial)
No. (Rs. per sq. Metre) (Rs. per sq. Metre) .

1 2 3 4

17. Ramesh Nagar, 6,300/- 12,600/-

18. Industrial Area Extn. 6,300/- 12,600/-

ZONE-IV

North Delhi

1. . Kamla Nagar 6,300/- 12,600/-

2. RupNaqar 6;300/- 12,600/-

3. Shakti Nagar 6,300/- 12,600/-

4.. Qutab Road 6,300/- 12,600/-

5. Roshnara Road 6,300/- 12,600/-

6. Lajpat Rai Market 6,300/- 12,600/-

7. Ansari Market 6,300/- 12,600/-

8. Jawahar Nagar 6,300/- 12,600/-

9. Khurshid Market 6,300/- 12,600/-

10. Teliwara 6,300/- 12,600/-

11. Azad Market 6,300/- 12,600/-

12. Mall Road 6,300/- 12,600/-
./

13. Rajpura Road 6,300/- 12,600/-

~4. Malka Ganj 6,300/- 12,600/-

15. Alipur Road 6,300/- 12,,:,~';)I-

16. Gokhale Market 6,300:· 12.600/-

17. Hathi Khana ; "001- .:,t ..: -
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St.
No.

1

18.

19

20

21

22

23

24.

25

26

27

23

29

30

31

32

33

34

35
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Name of the Locality Residential (Commercial)
(Rs persq Metre) (Rs persq Metre)

6,300/- 12,600/-Khanna Market (Near Tis Hazan

Lehna Singh Market

Nicholson Road

Vijay Nagar

AsHok Market

Subziinandi

Indira Nagar

Azadpur

AndJ-s Mughal

Band Stand Area Ext (BSA)

Bharat Nagar

Gur-K)~Mandt

Gulabi Bagh

Kingsway Camp

Timarpur

Angoon Bagh

Edward Lines

Hakikat Nagar

Hudson Lines

6,300/- 12,600/-

6,300/- 12,600/-

6,300/- * 2 600/-

6,300/- <2,600/

6,300/- 12,600/-

5,300/- 10,600/-

*>,300/- ,0 600/-

r  300/ ir,6uo/

5,300/- n  600'

5,300/- 0.600/-

5,300/- 10,600/-

5,300/- 10,600/-

5,300/- i 0,600/

5,300/- 10.600/-

5,300/- 0,600/-

5,300/- 10,600/-

5,300/- 10,600/-

5,300/- 10,600/-
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Si. Name of tho Locality Residential (Commercial)
No. (Rs. per sq. Metre) (Rs. persq. Metre)

1 2 3 4

Z O N E V

East Delhi

1. Jheel Kuranja 2.550/- 5,100/-

2. Geeta Colony 2,550/- 5,100/-
Nerela & Other outlying’
Colonies. 1,800/- 3,600/-

[ Translation]

Water Supply Schemes of Orissa

2355. SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government of Orissa 
has submitted some water supply schemes 
to the Union Government for clearance;

(b) if so, the details thereof;

(c) the expenditure likely to be incurred 
on each of the Scheme: and

(d) the action taken or proposed to be 
taken to accord approval to these schemes?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PAJEL): (a) Yes, Sir.

(b) and (c). Tho details of the schemes 
and their estimated cost are given in the 
attached statemont

(d) The State Government of Orissa has 
been informed that 31 schemes under Cen­
trally Sponsored Accelerated Rural Water 
Supply Programme may be accorded tech­
nical clearance under powers delegated to 
them. In regard to tho revised estimates of 
Core Plans involving an additional cost of 
Rs. 195.39 lakhs for Mini Mission Projects 
already approved at a cost of Rs 1145.44 
lakhs in Koraput, Mayurbhanj, Phulbam and 
5 blocks of Ganjam districts, the State Gov­
ernment has been requested to send certain 
clarifications on technical aspects of the 
schemes.
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SI No Name of Schemes sent by the Estimated cost
State Government of Orissa (Rs in lakhs)
to Government of India

DISTRICT BALASORE

1 Pratappur 42 44

2 Kharasahpur 45 32

3 Gujidareda 47 46

4 Chudamam 51 39

BALANGIR

5 Duduka 20 81

CUTTACK

6 Gopalapur & adjacont village 62 77

7 Malikapur & adjacent village 61 92

8 Sunguda & adjacent village 66 60

9 Barambagarh 42 43

DHENKANAL

10 Gotamara 43 57

GANJAM

11 Patrapur 50 14

12 Pandmanavpur 31 97

13 Gurandi 42 9 i

KORAPUT

14 Kikiriguma 24 28

15 Kill a 50 67
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SI. No. Name of Schemes sent by the Estin; a ted cost
State Government of Orissa (Rs. in lakhs)
to Government of India

16. Podia 21.06

KALAHANDI

17. Teresingha 24.23

18. Kankeri 18.43

19. Badapendajuda 44.60

KEONJHAR

20. Jhumpura & Arsola 28.40

21. Remuli 28.27

MAYURBHANJ

22. Badasahi & adjacent Village. 63.58

23. Kaptipade & adjacent Village. 53.17

24. Chitrada & adjacent Village. 47.14

DHULBANI

25. Khajunpada 41.78

26. Harobhanga 22.40

PURI

27. Rupadeipur 33.89

SAMBALPUR

28. Arada & adjacent Village 76.90

29. Sasan & adjacent village 29.21

30. Gumadara 39.41
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SI No Name of Schemes sent by the Estimated cost
State Government of Orissa (Rs m lakhs)
to Government of India

SUNDARGARH

31 Raidihi 34 54

1291 73

Mini Mission Projects

S No District Estimated
additional cost 
(Rs in lakhs)

1 Korapjt 52 40

2 Phulbani and 5 1 nbal blocks of Ganjam 89 49

3 Mayurbhanj 53 50

Total 195 39

Construction of Rural Roads in Bihar

2356 SHRI LALIT ORAON Will tho 
PRIME MINISTER be pleased to state

(a) fhe names of rural road projects in 
Bihar ponding due to the non receipt of on 
objection certificate from the Forest Depart 
ment and

(b) efforts being made to expedite the 
projects9

TH E MINISTER OF STATE IN THE 
MINISTRY O r  RURAL DEVELOPMENT 
(SHRI UTTAM BHAIH PATEL) (a)and(b) 
Proposals for diversion of forest land for 
approval of the Central Government under 
the Forest (Conservation) Act 1980 were

received fromthe Government of Bihar State 
the following three roads -

(i) New Alignment of NH 33 -  Hazar 
ibagh

(ii) Construction of magazine and 
approach road -  Godda

(in) Chittauni Bagha Rail cum Road
Link West Champaran

The proposal mentioned against (i) is 
pending with the State Government of Bihar 
since June, 1987 and proposal at (ii) is 
pending with the State Government of Bihar 
since January, 1989 for non furnishing of 
essential information The propos men­
tioned against (m) has been accorded I 
stage clearance on 21st January, 1992
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Casualties Dus to Silicosis

2357. SHRI BARE LAL JATAV: Will the 
PRIME MINISTER be pleased to state:

(a) whether a good number of labourers 
casualties due to silicosis disease in Mandsau 
district of Madhya Pradesh;

(b) if so, whether the Union Government 
have received any report from the State 
Government in this regard; and

(c) if so, the details thereof?

TH E DEPUTY MINISTER IN TH E 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). Information 
is being collected and will be laid on the 
Table of the House.

[English]

Paper Mills

2358. SHRt CHHITUBHAIGAMIT: Will 
the PRIME MINISTER be pleased to state:

(a) the number of paper mills in the 
country, State-wise;

(b) their installed capacity and produc­
tion achieved by them during 1990-91;

(c) the number of mills failed to achieve 
the targets and the reasons therefor; and

(d) the steps taken by the Government 
to encourage the growth of the paper indus­
try?

TH E MINISTER O F S TATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J .

KURIEN): (a) and (b). A Statement is at­
tached.

(c) Government do not fix any targets of 
production for individual paper mills.

(d) Government have taken the follow­
ing steps to encourage the growth of the 
paper industry: -

(i) Import of wood pulp and waste 
paper has been allowed under OGL 
at a low rate of customs duty.

(ii) Manufacture of writing and printing 
paper and uncoated kraft paper 
containing not less than 75% by 
weight of pulp made from jute 
(including jute waste), mesta or 
bagasse or mixture thereof or mix­
ture of two or more of the pulps of 
the afore-mentioned materials is 
exempted from excise duty.

(iii) Paper mills using agro residues 
and other non-conventional raw 
materials atleast upto 50% are 
charged excise duty at conces­
sional rates.

(iv) The Paper and Paper Board Indus­
try, based on agricultural residues 
has been brought under the scheme 
of Minimum Economic Capacity, 
which has been fixed at 33,000 
TP A.

(v) Paper units,, based on use of mini­
mum 75% pulp from bagasse, 
agricultural residues and other non- 
conventional raw materials, have 
been exempted from Industrial li­
censing.
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SI No. Name of state union 
Territory

No. of Paper Mills installed 
Capacity 
(in Tonnes

Production 
dunng 1991 
(from
January to 
November in 
Lakh tonnes)

1 Andhra Pradesh 18 4,10.641 2 713

2 Assam 4 2,28,000 1 084

3 Bihar 8 91,500 0 024

4 Gujarat 45 2,74,334 1 670

5 Haryana 17 1,49,610 1 110

6 Himachal Pradesh 13 49,400 0213

7 Jammu & Kashmir 1 3,300 0 009

8 Karnataka 15 1,93,370 1 196

9 Kerala 3 39 350 Nil

10 Madhya Pradesh 15 1,81,450 0 991

11 Maharashtra 52 4,67,730 3 515

12 Nagaland 1 33,000 0218

13 Orissa 7 2,13,572 1 207

14 Punjab 17 1,37,830 0 820

15 Rajasthan 9 43,350 0 064

16 Tamil Nadu 21 2,05,135 1 616

17 Uttar Pradesh 58 3.11,845 2.096

18 West Bengal 21 2,38,630 0.858

19 Chandigarh 1 3,000 0 016

20 Pondicherry 1 9000 0 032
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Funds to States under Nehru Rojgar 
Yojana

2359. SHRI SATYAGOPAL MISRA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the funds allocated and released to 
the States/Union Territories underthe Nehru 
Rojgar Yojana during 1991-92 State-wise 
and Union Territory-wise; and

(b) if not, released, the reasons there­
for?

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUN ACHALAM): (a)and (b). The 
Nehru Rozgar Yojana consists of three 
schemes: Scheme of Urban Micro Enter­
prises, the scheme of Urban Wage Employ­
ment and the Scheme of Housing and Shel­
ter Upgradation. A statement showing the 
funds allocation and reloased to the States/ 
Union Territories for the scheme of Urban 
Micro Enterprises and the scheme of Urban 
Wage Employment during 1991-92 is en­
closed. Funds for the Scheme of Housing & 
Shelter Upgradation are allocated to HUDCO 
and released to the State/UTs by it on a 
scheme by scheme basis.

STATEM EN T

Funds tentatively allocated and released to the States/UTs under Nehru Rozgar Yojana
during 1991-92.

SI. No. Name of the State/UT Funds allocated 
to the StatesAJTs 
during 1991-92 
for SUME & SUW E . '

Funds released so 
far.

1. Andhra Pradesh 575.90 324.50

2. Bihar 632.20 295.50

3. Gujarat 271.80 140.50

4. Haryana 119.00 119.00

5. Karnataka 607.60 342.10

6. Kerala 238.90 142.60

7. Madhya Pradesh 611.40 361.30

8. Maharashtra 784.90 686.90

9. Orissa 223.20 223.20

10. Punjab 214.30 214.30

11. Rajasthan 422.50 355.00
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SI. No. Name of the State/UT Funds allocated 
to the StatesAJTs 
during 1991-92 
for SUM E & S UW E.'

Funds released so 
far.

12. Tamil Nadu 670 80 418.00

13. Uttar Pradesh 1642.50 637.10

14. West Bengal 527.60 263.20

15. Goa 25.20 25.20

16. Arunachal Pradesh 27.30 27.30

17 Assam 139.20 90.90

18. Himachal Pradesh 52.60 52 60

19. Jammu & Kashmir 73.60 64 10

20 Manipur 34.50 34.50

21. Meghalaya 33 00 33 00

22 Mizoram 22.10 22.10

23. Nagaland 33.20 33.20

24. Sikkim 24.60 24.60

25. Tripura 21.80 21.80

26. A & N Islands 10.90 10.90

27. Chandigarh 17.70 17.70

28 D & N Haveli 9.80 9.80

29 Daman & Diu 16 70 16 70

30. Pondicherry 15.20 15.20

31. Delhi 40.00 19.80

8140.00 5042.60

* SUME: Scheme of Urban Micro Enterprises.
* SUW E: Scheme of Urban Wage Employment.



105 Written Answers PHALGUNA 21.1913 (SAKA) Written Answers 106

Development Scheme In Kerala

2360 SHRI THAYILJOHN ANJALOSE 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state

(a) whether there is any programme for 
introducing development schemes with the 
assistance of W«.<id Bank or some other 
international organisations in the State of 
Kerala,

(b) if so the details thereof,

(c) the estimated cost thereof, and

(d) the time by which these are likely to 
be completed?

TH E MINISTER O F S TA TE O F TH E 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H R

BHARDWAJ) (a) to (d) Requisite informa­
tion is being collected and will be laid on the 
Table of the House

[Translation]

Employment to Displaced Persons of 
P.P.C.L.

2361 SHRI CHHEDI PASWAN Will 
the PRIME MINISTER be pleased to refer to 
the reply given in 27 November, 1991 to the 
Unstarred Question No 926 and state since 
when the 33 persons of the displaced fami­
lies are being imparted training and the na 
ture of the jobs for which they are being 
trained together with the time by which their 
training is likely to be completed?

THE MINISTER O F S TATE IN TH E 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR CHINTA MOHAN) The infor­
mation required is given below -

SI No Nature of training No of persons period of framing Date of commen­
cement of training

1 Mechanical Maintenance

2 Electrical Maintenance

3 Mining Trainees
(Training on mucking 
drilling blasting, roof 
bolting, track fitting, 
timbering, LHD opera­
tion etc in Underground 
Mines)

9

9

12

2 years 3 1 91

2 years 3 1 91

3 years 1 4 91

4 Steno apprentice

5 Computer training

1 2 years 17 91

2 2 years 410 91
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[English]

World Bank Assistance for Bombay

2362 SHRI GURUDAS KAMAT Will 
the Minister of URBAN DEVELOPM ENT be 
pleased to state.

(a) the total amount sanctioned by the 
World Bank fo Bombay environment plan;

(b) the scheme under which the amount 
has been sanctioned ; and

(c) the time by which the environment is 
likely to be carried out?

TH E MINISTER O F STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c) The 
World Bank has not yet sanctioned and 
amount for the Bombay environment plan. 
The World Bank has been requested to 
provide a sum of US $ 2.5 million out of the 
IDA credit for the Bombay Urban Develop­
ment Project for vanous environmental stud­
ies.

Misuse of Telephones of Kendrlya 
Bhandsr

2363 SHRI RAJNATH SONKAR SHAS- 
TRI: Will the PRIME MINISTER be pleased 
to state:

(a) whether large number of interna­
tional subscribers dialling calls and domestic 
subscribers trunk dialling calls of long dura­
tions have been made from the official 
telephones of the Kendnya Bhandar during 
the last three years;

(b) if so. the year-wise details thereof;

(c) the action taken against the con­
cerned officers;

(d) the details of the other facilities

availed from the Bhandar not otherwise being 
entitled by the officers of the Bhandar during 
the above period; and

(e) the details of the economic meas­
ures taken in the Bhandar in view of the 
austerity measures?

TH E MINISTER OF STATE IN THE 
MINISTRY O F PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (e). A statement 
is enclosed.

S TATEM EN T

1 At present to Kendnya Bhandar has 
twelve Official telephone connections in Delhi 
of which three have STD facilities The 
Kendriya Bhandar also has branches out­
side Delhi in Madras, Bombay. Hyderabad, 
Bangalore, Chandigarh etc and the organi­
sation is planning to expand its netwok to 
other places where Central Government 
Offices are located The management there­
fore has to establish contact not only with 
officials posted in such places but also with 
firms of suppliers and manufacturers dealing 
with the Kendriya Bhandar Therefore, 
communication with places whore the Soci­
ety does not have its branches is essential 
for its efficient functioning.

2. However it is reported that Interna­
tional STD calls were made from the tele­
phone of the Bhandar to places where there 
is no area of operation of the Society The 
amount involved in making these ISD Calls 
is Rs. 4470/-. The concerned officials have 
been asked to certify whether the calls were 
made on official account and if not, to refund 
the amount involved.

3. The yearwise details of the STD and 
ISD calls during the last three years are as 
follows:-
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Year Subscrbers Trunks dialing International Subscribers dialing call
and Trunk calls

Number Amount Number Amount

1989-90 114 Rs 4143 00 1 Rs 63 47

1990-91 145 Rs 21287 70 7 Rs 4406 00

1991-92 
(upto 15 2 92)

47 Rs 3341 80 Nil Nil

4 No special facilities other than those 
admissible to their counterparts in similar 
Co-operative Societies/Corporate Bodies 
have been provided to the officers of the 
Kendnya Bhandar These include limited 
use of the staff car fot private purposes by 
the General Manager on payment basis as is 
available to the General Manager of the 
Super Bazar and the Chief Executives of the 
Public Sector Undertakings and of Autono­
mous Bodies

5 The Society is exercising utmost 
economy in its expenditure and the econ­
omy instructions issued from time to time by 
the Government are being strictly adhered to 
by the Management

Vacancies in Presses

2364 SHRI KARIYA MUNOA Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state

(a) whether a large number of vacan­
cies in the reserved categories of SCs & STs 
have been lying vacant in various Govern­
ment Presses since long,

(b) if so, the details thereof,

(c) whether ail these vacant posts are 
likely to be filled up before March, 1992, and

(d) if so, the details thereof and if not, the 
reasons therefor?

TH E MINISTER O F S TATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) Yes, Sir

(b) to (d) These vacancies have arisen 
mainly on account of the ban on recruitment 
imposed in the wake of the slated closure of 
four units When recruitments are made in 
relaxation of the ban in the interest of pro­
duction due care is taken to fill up vacancies 
reserved for the Scheduled Castes and 
Scheduled Tribes as per instructions and 
orders in force

Allegations against IAS Officers

2365 SHRI M ADAN LAL KHURANA 
Will the PRIME MINISTER be pleased to 
state

(a) the number of IAS officers fund in­
volved in dowry/torture deaths of their 
spouses, rape and plural marriages during 
the last three years,

(b) the details thereof,
(c) the action taken against each of 

them, and

(d) the present position of cases pend­
ing against them’
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TH E MINISTER O F S TA TE IN TH E 
MINISTRY O F PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
M ARGARET ALVA) (a )1o(d) T h «  Informa­
tion is being collected and will be laid on the 
Table of the House

[Translation]

Contract Labour and Bonded Labour

2366 SHRI RAJENDRA AGNIHOTRI 
Will the PRIME MINISTER be pleased to 
state

(a) whether the Government propose to 
abolish the system of contract labour as the 
bonded labour system has ben abolished 
with a view to save them from exploitation,

(c) whetherthe Government propose to 
regularise the services of contract labourers, 
and

(d) if not, the reasons therefor?

TH E DEPUTY MINISTER IN TH E 
MINISTRY O F LABOUR (SHRI PABAN 
SINGH GHATOW AR) (a) The Bonded 
Labour System (Abolition) Act, 1976 defines 
bonded labourers as "any labourer who in­
curs, or has, or is presumed to have in­
curred, a bonded debt" As per Contract 
Labour (Regulation and Abolition) Act, 1970 
"a workman shall be deemed to be employed 
as "contract labour” in or in connection with 
the work of an establishment when he is 
hired in or in connection with such work by or 
through a contractor, with or without the 
knowledge of the pnncipal employer"

(b) The Contract Labour (Regulatx>n 
and Abolition Act, 1970 envisages regula­
tion of the Contract Labour and for its aboli­
tion in certain circumstances only

(c) and (d) No, Sir A blanket proposal 
of this nature would be impractical It is for

each establishment to take a decision m the 
matter

[English]

Shortage of Medicines In Super Bazar 
Branches

2367 SHRI RAMASHRAY PRASAD 
SINGH Will the PRIME MINISTER be 
pleased to state

(a) whether there is an acute shortage 
of medicines in Super Bazar Branches lo 
cated in Safdarjung Hospital and All India 
Institute of Medical Sciences,

(b) if so, whether any complaint has 
been received in this regard, and

(c) if so, the action taken thereon’

TH E MINISTER O r  STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON 
SUMER AFFAIRS AND PUBLIC DISTRI 
BUTION (SHRI KAMALUDDIN AHMED) (a) 
to (c) Super Bazar has reported that there is 
no acute shortage of medicines in Super 
Bazar Branches located in Safdarjung Hos 
prtal and All India Institute of Medical Sci 
ences However a few medicines have 
been in short supply from the manufacturers 
at times and such shortages have been 
generally felt in the market place also

[Translation]

Expansion of IFFCO

2368 SHRI RAJVEER SINGH Will the 
PRIME MINISTER be pleased to state the 
stage at which the programme for expansion 
in Indian Farmers Fertilizer Co-operative 
Limited, Aonla, stands at present?

TH E MINISTER O F S TATE IN TH E 
MINISTRY O F CHEMICALS AND FERTIL­
IZERS (DR CHINTA MOHAN) IFFCO has
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proposed doubling the capacity of their Aonla 
plant IFFCO has been asked to prepare a 
detailed project report

[English]

Potential of Edible Oil Exploitation

2369 SHRI MUMTAZ ANSARI 
SHRI MOHAN SINGH

Will (he PRIME MINISTER be pleased 
to state

(a) the extent of exploitation or identif'ed 
potential of edible oils during 1991 as com­
pared to the potential exploited in the year 
1990

(b) the reasons for non-recovery of the 
full ootential, and

(c)the steps taken to remove tho hurdles 
to achieve the target during 19927

THE MINISTER O F S TATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON 
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED) (a) 
The extent of exploitation of identified poten­
tial of edible oils during oil year 1991 -92 was 
84% as compared to the potential exploited 
in the oil year 1990-91 at around 82% 
Realising the estimated production of edible 
oils at 57 lakh MT and 54 lakh MT respec­
tively

(b The mam reasons for non-reoovery 
of the full potential in secondary sources are 
namely -

(i) Pre-ponderence of huller rice mills 
resulting in the loss of ncebran,

( i i ) Processing of undecorticated cot­
ton seeds,

the farmers and difficulty in availa­
bility of oilcake obtained by village 
ghanies scattered all over the coun­
try, and

(iv) Difficulty in collection of oilseeds 
from inaccessible areas

(c) The steps taken to remove hurdles to 
achieve the target during 1992 are -

(1) Two centrally sponsored schemes 
namely National Oilseeds Devel­
opment Projects (NODP) and 
Oilseeds Production Thrust Proj­
ect (OPTP) which were oporatmg 
till 1989-90 have been merged 
during 1990-91 into a single scheme 
namely Oilseeds Production Pro­
grammes (OPP) This scheme 
essentially provides essential as 
sistance to the States for produc­
tion and distribution of quality seeds, 
plant protection measures includ­
ing supply of plant protection chemi­
cals and equipments and organis­
ing demonstration of advanced 
technology

(2) The Oil projects of the NDDB

(3) Setting upof a Technology Mission 
on Oilseeds established in May 
1986 for harnessing the best of 
production, processing and man­
agement technologies

(4) Intensification of research efforts 
for increasing the production of 
oilseeds

(5) Increasing the areas under non- 
traditional oilseeds crops like soy­
abean and sunflower and exploita­
tion of oilseeds of tree and forest 
origin, rice bran, etc

(h i )  Using oilcakes for cattle feeds by (6) Setting up of necessary process-
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ing and infrastructural facilities to 
keep pace with the production 
programme of oilseeds.

(7) Award of plan schemes for screen­
ing the forest wealth of oilseeds to 
find new sources of oils.

(8) Award of funds for modification of 
hullers. Simultaneously Technol­
ogy Mission on Oilseeds has also 
extended their support for provid­
ing funds to Solvent Extractors' 
Association of India for modifica­
tion of hullers to get bran for extrac­
tion of oil.

(9) Better incentive to producers 
through fixation of minimum sup­
port prices of major oilseeds.

(10) Identification of equipments for 
modernisation of processing units, 
custom duty concession on imports 
of certain equipments.

(11) Research and Development Pro­
grammes undertaken by various 
institutions for fuller exploitation of
oil from oil bearing materials.

Work on Kushak Nallah by NDMC

2370. SHRI JEEW AN SHARMA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether NDMC has awarded a 
contract to cover the Kushak Nallah near IN 
Market without calling for any tender;

(b) if so, the reasons therefor; and

(c) the action taken thereon?

TH E MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

The work for covering 200 meter length of 
Kushak Nallah near INA market has been 
awarded to one of the contractors by the 
NDMC.

(b) The work has been taken up with the 
aim to ease congestion and for finding alter­
native place for shifting of parking on Au- 
robindo Marg at INA.

(c) In view of reply to (a; above, question 
does not arise

Poverty Alleviation Schemes

2371. SHRI R.SURENDER REDDY: 
SHRI G A N G A D H A R A  

SANIPALLI:

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) whether the export panel on institu­
tional structure for planned development has 
suggested a greater role for voluntary agen­
cies and experts from the private sector 
especially in the context of implementing 
poverty alleviation Schemes;

(b) whetherthe panel has recommended 
a number of schemes for improving poverty 
alleviation and welfare schemes; and

(c) if so, the action taken thereon?

THE MINISTER OF STATE O F THE 
MINISTRY O F PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H R. 
BHARDWAJ): (a) to (c). No expert panel on 
institutional structure for planned develop­
ment with particular reference to implemen­
tation of poverty alleviation schemes was set 
up by the planning commission. However, a 
task force on Self-managed Institutions for 
Integrated Development had been set up 
and its report was submitted in December.
1991. This report contains recommenda­
tions for greater role for voluntary agencies 
in development activities. This report is under 
consideration of the Commission.
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[ Translation]

Persons died by Falling into Cutters 
and Manholes

2372 SHRI RAM TA H A L C H - 
OUDHARY 

DR ASIM BALA

Will the Minister of URBAN DEVELOP­
MENT be pleased to state

(a) the number of persons died of falling 
into drains and manholes in Delhi during the 
last three years,

(b) the efforts made by the Government 
to check such mishaps, and

(c) the action taken so far against the 
persons found guilty?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM ARUNACHALAM) (a) According 
to the latest information compiled by M C D
12 deaths have been reported during the last 
three years from 7 4 1987 to 13 4 91 on 
account of accidental fall m the uncovered 
manholes

(b) The N D M C has given instruc­
tions to the maintenance as well conser­
vancy staff to exercise greater vigil In order 
to reduce pilferage of cost iron manhole 
covers steel fibre rainforced covers are being 
used THE M C D & D D A have reported 
that necessary instructions have already 
been given to the field staff to ensure that 
uncovered manholes are covered/replaced 
as soon as it is reported by any authority or 
person

(c) The MCD has reported that action 
was initiated against the following officials 
due to negligence of duty

(i) Sh Charan Singh, N E (Drainage)

(u) Sh Vinod Kumar, JC (Civil)

(m) Sh Raghubir Dabbas, Sanitary
Inspector

(iv) Sh Ram Kishan, Asstt Sanitary 
Inspector

(v) Sh Kuldeep, Safai Karamchan

Scheme for pedestrians In Delhi

2374 SHRI PRABHU DAYAL KATH- 
ERIA

SHRI BALRAJ PASSr 
SHRI SANTOSH KUMAR 

GANGWAR 
SHRI RAM KRISH ANA 

KUSMARIA

Will the Minister of URBAN DEVELOP­
MENT be pleased to state

(a) whether the Government propose to 
formulate any scheme to allow only 
Pedestrains in Connaught Place area of 
Delhi,

(b) if so, the details thereof, and

(c) the steps the Government piopose 
to take in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) to (c) The 
New Delhi Municipal Committee have in­
formed that a scheme for the overall rejuve­
nation of Connaught Place area has been 
formulated This comprehsive scheme in­
volves beautification of area, construction of 
subways, creation of pedestrians pathways, 
construction of multi-tier parking, provision 
of additional public conveniences, discour­
aging traffic passing through Connaught 
Place improvement of mapr redial roads, 
reduction of air and noise pollution levels, 
decongestmg Connaught Place especially 
the inner circle of vehicular traffic, closing of 
inner circle road to vehicular traffic and 
pedestrain station Facilities for pedestrains 
is one of the components of the scheme

M/S PITES, a Government of Irdia 
Organisation was also askec o prepare a 
comprehensive report on pedestrain move­
ment in Connaught Place area The final 
report is still awaited Fuither steps in this
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regard will be taken by the NDMC on receipt 
of report from M/S RITES and the report of 
the Committee set up by it

Foreign Inveetments

2375 SHRI RAM PUJAN PATEL 
SHRIR SURENDER REDDY

Will the PRIME MINISTER be pleased 
to state

(a) whether the Government have taken 
or propose to take some steps as a safe 
guard against foreign enterprises achieving 
strategic control of the economy as a result 
of the Government's policy of liberalised 
foreign investments

(b) if so the details thereof and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P J  
KURIEN) (a)to(c) As per the Statement on 
Industrial Policy laid on the Table of the Lok 
Sabha on July 24 1991 areas of strategic 
concern for the country are either reserved 
for the public sector or have been placed

under compulsory licensing, Investment in 
these industnes require Government s ap­
proval

Industrial Licences to States

2376 SHRI SIMON MARANDI Willthe 
PRIME MINSTER be pleased to state

(a) the total number oi application for 
industrial licences received and the number 
of industnal licences issued during the year 
1989 90.1990 91 and 1991 92 till date and 
the number of applications cancelled during 
the said period and total number of cases 
pending with the Government Statewise 
and

(b) the reasons for not issuing Jiconces 
to them?

TH E MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P J  
KURIEN) (a) and (b) The total number of 
applications for Industrial Licence recei\ ed 
number of approvals (Ils/LOIs) issued 
number of applications rejected and the 
total number of applications pending are 
indicated in the statements enclosed
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S TA TE M E N T-III

Statement Showing Statewise break up oi

SI. No State AJnion 
Territory

Pending
Cases

Pending Cases 1 2 3

SI. No StateAJnion 
Territory

Pending
Cases 16. Kerala 30

1 2 3 17. Lakshdweep —

18. Madhya Pradesh 173

1. Andaman & Nicobar 
Island

— 19. Maharashtra 478

2 Andhra Pradesh 413 20 Manipur 1

3. Arunachal Pradesh 2- 21. Meghalaya 5

4. Assam 22 22. Mizoram —

5 Bihar 69 23. Nagaland 2

6 Chandigarh 2 24 Orissa 33

7 Oadra & Nagar Haveli 7 25. Pondicherry 23

8 Daman & Diu • 22 26. Punjab 85

9. Delhi 4 27. Rajasthan 122

10. Goa 16 26. Sikkim 4

11 Guiarat 60 29. Tamil Nadu 94

12 Haryana 144 30 Tripura —

13 Himachal Pradesh 52 31 Uttar Pradesh 546

14 Jammu & Kashmir 17 32. West Bengal 60

15 Karnataka 159 33 More than on State 17

Total 2662
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[English]

Decline in Growth Rate In GLD.P.

2377. SHRI B H A G E Y
GOBARDHAN:

SHRI RABI RAY:

Will the Minister of PLANNING AND 
PROGRAMME Impmementation be pleased 
to state:

(a) the reasons for decline of growth 
rate in Gross Domestic Product (GDP) in 
1990-91;

(b) the reasons for steep decline in the 
public sector savings vis-a-vis increase in 
household and private corporate sector 
savings; and

(c) the remedial steps taken by the 
Government in this regard?

TH E MINISTER O F STATE O F  THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) The growth in Gross 
Domestic Product (GDP) in 1990-91 at 5.6% 
is in line with the trend observed during the 
1960’s wherein the average compound 
growth of 5.6% was recorded. The GDP 
growth in 1990-91 appears lower than in 
1989-90 because of higher than average 
growth in the preceding year (1989-90) when 
the GDP growth was 6%.

(b) There has been a dedining trend in 
public savings in the 80s which has contin­
ued in 1990-91. As percentage of GDP , 
public savings declined from 3.4. in 1980-81 
to 1.6 in 1989-90 and to 0.9 in 1990-91. This 
decline has been mainly due to worsening of 
Government savings consequent upon a 
sharper increase in expenditure of Gov ■ • 
merits than their revenues.

(c) Govt, have taken a number of meas- 
res to reduce expenditure and increase

revenue earnings. The measures to contain 
Govt, expenditure include reduction in sub­
sidies. absorbing the payment of additional

dearness allowances by reducing other 
expenditure, reducing budget deficit in order 
to bring down the public debt and interest 
payments. The measure to increase reve­
nue include widening direct tax base and 
raising indirect taxes.

Export of Defence Equipments by 
BHEL

2378. SHRI HARI KISHORE SINGH: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether exports of defence equip­
ments by Bharat Heavy Electrical Limited 
have been gradually declining;

(b) if so, the percentage of decline in 
exports of defence equipments by BHEL at 
the end of 1991 as compared to the exports 
in 1990;

(c) the reasons therefor;

(d) the names of the countries to which 
exports have declined; and

(e) the efforts made by the Government 
to tap the foreign markets for exports of 
defence equipments by BHEL?

THE MINISTER OF STATE O F THE 
MINISTRY O F INDUSTRY (SHRI P.K. 
THUNGON): (a) BHEL is not exporting de­
fence equipment.

(b) to (e). Do not arise.

Inclusion of coat of services of Govern­
ment Employees In GDP

2379. SHRI K.P. REDDAIAH YADAV: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the cost of services pro­
vided by the Government employees is in­
cluded in the Gross Domestic Product;

(b) if so, the reasons therefor; and
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(c) the details of the quantum and per­
centage of contribution of goods and serv­
ices in tha Gross Domestic Product made by 
the indigenous industries vis-a-vis foreign 
companies?

TH E MINISTER O F S TA TE  O F  TH E 
MINISTRY O F PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H R. 
BHARDWAJ): (a) and (b). Government pro­
vides services for running departmental 
enterprises such as railways, communica­
tion, etc., as well as community services 
relating to health, education, etc.. besides 
administrative and defence services. The 
cost of these* services includes factor pay­
ments and expenditure on goods ana serv- 
ices. This cost, excluding intermediate con­
sumption of goods and services, is included 
in the Groos Domestic Product because it 
generates demand and supply of goods and 
services in the economy

(c) Details are not available.

Foreign Investment Promotion Board

2380. DR. Y.S. RAJASEKHAR REDDY: 
Wil! tho PRIME MINISTER be pleased to 
state

(a) when the Foreign Investment Pro­
motion Board was constituted and the de­
tails of the numbers of the Board;

(o; the details of the proposals cleared 
oy the Board during each of the last three 
years;

(c) the total investment involved in these 
proposals; and

(d) the details of the projects pending 
clearance with the Foreign Investment Pro­
motion Board?

TH E MINISTER O F S TA TE  O F TH E 
MINISTRY O F INDUSTRY (PROF. P.J. 
KURIEN): (a) In pursuance ol the decision 
contained in para 39 B (v) of the Statement 
on Industrial Policy tabled in both Houses of 
Parliament on 24th July, 1991, Government 
have constituted the Foreign Investment

promotion Board on 22nd August, 1991. The 
Board comprises of the following

(i) Principal Secretary to Prime Minis­
ter

(ii) Finance Secretary

(iii) Commerce Secretary

(iv) Secretary, Industrial Development.

(b) to (d). On the recommendation of the 
Board, Government have approved 10 pro­
posals by the end of February, 1D92 envis­
aging total foreign investment of more than 
Rs. 505 crores.

The details of approved foreign collabo­
ration proposals viz. name of the Indian 
Company, name of the foreign collaborator, 
the nature of collaboration and items of 
manufacture are being published by the 
Indian Investment Centre, New Delhi as a 
supplement to its monthly News-letter. 
Copies of these publications are sent regu­
larly to the Parliament Library.

As a matter of policy, the details of 
projects pending clearance are not disclosed 
in public interest.

[Translations]

Television Industry

2381. SHRI RAM BADAN:
SHRI GEORGE FERNAN­

DES:
SHRI P R ITH V IR A J D. 

CHAVAN:

Will the PRIME MINISTER be pleased 
to state:

(a) whether attention of the Govern­
ment has been drawn to the closure of nearly 
30 per cent television manufacturing units 
due to increase in the rates of excise duty;

(b) if so. whether the Government pro­
pose to promote television industry;



147 Written Answers MARCH 11,1992 Written Answers 148

(c) the details thereof;

(d) whether the Government are aware 
that 36 centimeters Black and White televi­
sion sets are being illegally manufactured in 
the country;

(e) if so, the number of such manufac­
tures against whom action has been taken 
by the Government; and

(f) the details thereof?

TH E MINISTER O F S TATE O F THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVAN CES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes. Sir.

(b) and (c). Measure taken/initiated by 
the Government to give boost to the growth 
of TV  Industry are given in the attached 
statement.

(d) to (f). The information is being col­
lected and will be laid on the Table of the Lok 
Sabha.

STATEM EN T

I. General Policy and procedural
measures:

Licensing:

(a) The entire electronics industry has 
been exempted from the locational 
limitations imposed on other indus­
tries.

(b) Licensing has been abolished for 
all industrial undertakings includ­
ing companies covered under 
Monopolies and Restrictive Trade 
practices (MRTP) and Foreign 
Exchange Regulation Act (FERA) 
and B & W TV  sets.

(c) The system of phased manufactur­
ing programme (PMP) run on case 
by case has been abolished.

(d) Development of small scale indus­

try is being encouraged. Approv­
als/ registrations have been totally 
decentralised to the level of State 
Directorates of Industries. Invest­
ment limit for this sector has been 
revised upwards to Rs. 60 lakhs 
and that for ancillary units to Rs. 75 
lakhs.

(e) Existing units are permitted to 
manufacture any article without 
additional investment under broad- 
banding subject to certain condi­
tions.

(f) Amendment to the MRTP Act has 
removed the threshold limit of as­
sets in respect of MRTP compa­
nies.

Import and Export Policies

(a) Access to foreign exchange for the 
import of capital goods, parts and 
components required has been 
provided freely through the system 
of partial convertibility introduced 
in the Budget 1992-93.

(b) Tools, Dies, Moulds are available 
under OGL at concessional rate 
of custom duty.

(c) The import policy is being 
rationalised with a view to 
increasing production.

Electronic technology park

Government is considering a pro­
posal to set up Electronic Technol­
ogy Parks to attract major interna­
tional electronic companies to es­
tablish global scale manufacturing 
facilities incorporating the latest 
technology. This will also help In­
dian enterprises to attain golbal 
scales of operations and thereby 
enhance their product and process 
quality and international competi­
tiveness.
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Velocity of business

Action has been initiated for im­
proving the Velocity of Business in 
the Electronic Industry. It aims at 
removing procedural bottlenecks 
pertaining to licensing, customs, 
infrastructure etc. to speed up the 
development of Electronic Indus­
try.

II. Infrastructure and Other facilities:

(a) For developing awareness of qual­
ity. a network of Standardisation. 
Testing and Duality Control (STQC) 
Laboratories we been set up. 
Some of these laboratories are 
authorised to test and certify for 
international and national quality 
standards. This must help in the 
export of electronic products.

(b) To assure consumers quality pro­
duction, B&W TV  and CTV certifi­
cation Scheme have been intro­
duced.

(c) For exports to “Single European 
market after 1992”. the industry is 
being offered help and assistance 
in preparation to meetthe ISO9000 
requirements.

(d) Technology development projects 
have been initiated by the Technol­
ogy Development Council; with a 
view to promote innovation, prod­
uct design and development which 
are all basic for the growth of a 
healthy industry.

(e) Electronics Research and Devel­
opment Centres have been set up 
to carry out R & D in well identified 
areas which is also a measure for 
developing self reliant industrial 
base.

(f) A number of Centres for Electron­
ics Design and Technology

(CEDTs) have been set up in vari­
ous parts of the country with the 
basic objective of imparting train­
ing with emphasis on aspects such 
as design, product development, 
technology and manufacturing 
processes with due regard to qual­
ity control, reliability, maintenance 
etc.

(g) Six months Service Technician 
Training Programme for repair and 
maintenance of common consumer 
electronic products has been initi­
ated in 101 ITIs.

Construction of Roads In Forest Areas 
of M.P.

2382. SHRIMATI SUMITRA MA­
IM AJ AN:

SHRI YO G A N A N D
SARASWATI:

Will the PRIME MINISTER be pleased 
to state:

(a) the problems being faced in the 
construction work of the roads, passing 
through the dacoit infested forest areas of 
Madhya Pradesh; and

(b) the efforts being made to expedite 
the matter soon?

TH E MINISTER O F S TATE O F THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) and (b). 
The Ministry of Rural Development sanction 
funds to the State Government of Madhya 
Pradesh for construction of approved roads 
passing through the dacoity infested areas 
of the State. The actual construction work of 
the approved roads is undertaken by the 
State Government. For diversion of forest 
land under the Forest (Conservation) Act, 
1980, no proposal from the Government of 
Madhya Pradesh is pending with the Gov­
ernment of India.
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2384. OR. R A JA G O P A LA N  
SRIDHARAN: Will the Minister of COAL be 
pleased to state:

(a) whether the generation attheNeyveli 
power uTiits had stopped on November 19, 
1991;

(b) whether the stoppage was due to 
sabotage;

(c) if so. the details thereof ; and

(d) the steps taken/proposed to be taken 
to check the recurrence of such incidents?

THE MINISTER OF STATE O F THE 
MINISTRY O F COAL (SHRI S B. NYAMA­
GOUDA) (a) to (c). On 14th and 15th No­
vember, 1991 Mine II of Neyveii Lignite 
Corporation got flooded on account of cy­
clone follow od by heavy rain. As a result. 
Thermal Power Station II linked to Mine II for 
raw lignite fuel, also stopped generation of 
power.w.e.f. 15-11.1991. There is not rea­
sons to suspect any sabotage.

(d) NLC were instructed to take all 
possible steps to restore the production of 
lignite from the Second Mine and to ensure 
generation of power from the Second TPS 
as eariy as possible. Besides, the NLC Ltd. 
worn instructed to draw up short term action 
plans for strengthening the surface drainage 
arrangements and were advised to interact 
with the State Government Authorities for 
long term measures.

Prompt actions were taken by the NLC 
management to dowaier tho Mine II. The 
dewatering of flood was satisfactorily 
achieved by the first week of January, 1992. 
Parallel action was taken by the manage­
ment for recommissioning the overburden 
production systems after retrieving theequip- 
ment. The overburden removal restarted 
from 19th November, 1991 and stabilised 
gradually. The lignite production was recom­
menced on 2nd January, 1992 after strenu­
ous cleaning operation of flood deposit sift.

All the submerged mining and electrical 
equipments were successfully restored and 
recommissioned after carrying out neces­
sary maintenance works. The first units TPS
II recommenced generation in last week of 
December. 199* and the fourth unit in the 
third week of January, 1992.

Availability of Coal in Arani in Tam il 
Nadu

2385. SHRI R. JEEVARATHINAM: Will 
the Minister of COAL be pleased to state:

(a) whethei the Government propose to 
findout coal availability in Aram and Tiruvana- 
malai in Tamilnadu. and

(b) if so, tho details thereof?

THE DEPUTY MINISTER O r  STATE 
OF THE MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b) Oological 
Survey of India has not carried out any 
regional exploration of Coal in Aram and 
Tiruvanamalai of Tamil Nadu as the areas do 
not hold any promise for occurrence of Coal. 
G.S.I. do not have any proposal to explore 
the areas.

[Translation]

Mineral based units In Uttar Pradesh

2386. DR. LAL BAHADUR RAWAL. Will 
the PRIME MINISTER be pleased to state

(a) whether the Union Government have 
identified any suitable locations in Uttar 
Pradesh tor setting up ot mineral oased 
industries;

(b) if so, the details of the proposed 
locations; and

(c) the steps proposed to set up such 
industries there?

TH E MINISTER OF STATE CtfF TH E 
MINISTRY O F INDUSTRY (PROF*. P.J. 
KURIEN): (a) No. Sir.
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(h) and (c). Do not arise.

[English]

Revision in Prices of Coal

2387. SHRI RAMA KRISHNA KON- 
ATHALA: Wilt the Minister of COAL be 
pleased to state:

(a) whether any proposals have been 
received by the Union Government from 
Government of Andhra Pradesh for revising 
the prices of the different grades of coal; and

(b) if so, the details thereof?

TH E DEPUTY MINISTER OF STATE 
O F TH E MINISTRY O F COAL (SHRI S B. 
NYAMAGOUDA): (a) No such request has 
been received in the Ministry of Coal

(b) Does not arise.

[Translation]

Import of Soyabean Oil

2388. SHRI MOHAN SINGH Will the 
PRIME MINISTER be pleased to state:

(a) the quantity of soyabean oil im­
ported by the Government during the last 
three years;

(b) whether soyabean ran bo imported 
in place of soyabean oil:

(c) the shortage of edible oite donna the 
year 1992-93; and

(d) whether this shortage n is »o be met 
by importing oils only; if so, tho quantity 
thereof?

TH E MINISTER O F S TATE O F THE 
MINISTRY O F CIVIL SUPPLIES, CON­

SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
During the oil year 1988-89 quantity of ap­
pro x. 0.11 lakh MTs of refined soyabean oit 
was imported under Dutch credit. Thereafter 
there have been no imports of soyabeanoil.

(b) This Ministry conducted a detailed 
study for import of oilseed instead of edible 
oils and found that it is economical to import 
edible oils rather than oilseed.

(c) The shortage of edibi> ''ils during the 
year 1992-93 is estimated to be around 
seven lakh MTs

(d) The shortage is normally met by 
import of edible oils However the imports in 
a particular year depends upon various fac­
tors like availability of foreign exchange, 
international prices of edible oils, indigene- 
ous production of edible oils etc.

DOA Colony, Motla Khan

2389. SHRI ARVIND NETAM: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state.

(a) whether the construction of Delhi 
Development Authority colony in Motia Khan 
has not been oompleted so far as per the 
plan and

(b) if so, the details of the plan and the 
time by which the construction work is likely 
to be completed?

THE MINISTER OF STATE O F  THE 
MINISTRV o r  URPAN DEVELOPMENT 
(SHRI M •‘HU*; \CHALAM): (a) Yes, Sir.

(b) In the Motia Khan housing complex 
foitowna houjp*; c o jM not be completed 
due to various raisons The details of these 
alongwith likely date of completion is given 
as under:-
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S. No. Name of Work. Likely date of completion

1 2 3

(i) Construction of 24 MIG
flats at Motia Khan

(ii) (a) Construction of 84 (MS)
SFS flats at Motia Khan
block 2 & 5

'(b) Oonstruction of 66 SFS (MS)
Flats at Matia Khan in Block. I

(c) Construction of 108 (MS)
SFS faits at Motia Khan in
Block 3 & 4

1992-93

1993-94

1993-94

At present the land is under
encroachment by Jhuggies.
However. flats are likely to
be completed during 1994-95
subject to clearance
of encroachment.

Scientific Magazines of C.SJ.R.

2390. SHRI VINAY KATIYAR: Will the
PRIME MINISTER be pleased to state.:

(a) the details of scientific magazines
being published by the Publication Division
of the Council of Scientific and Industrial
Research;

(b) the details of the magazines having
no Hindi part. of the total magazines; and .

(c)thetimeby which research articles in
Hindi are proposed to be accepted for inclu-
sion in these magazin s?

THE MINISTER OF STATE OF THE
MINISTRY OF pERSO NE!.... PUBLIC
GRIEVANCES AND PENSIONS (SHRIM,\ TI
MARGARET ALVA): (a) and (b). The follow-
ing science magazines are published by the
publications & information Directorate (pm).
New Delhi of CSIR:-

I

1. Science Reporter (English-
Monthly)

2. CSIR News (Enqlish-Fortniqhtly)

3. Vigyan Pragati (Hindi-Monthly)

4. CSIR Samachar (Hindi-Fortnightly)

5. Science-ki-Ouniya (Urdu-Quar
terly)

Each of the magazines carries the
material exclusively in the language in which
it published.

(c) PlO initiated action for publication of
a Hindi Research Journal twice a year start-
ing from June; 1991. This was given wide
publicity. Only 3 research papers were re-
ceived in Hindi in response to this: however
none was found acceptable for publication
by the Referees.

[English]

Supply of Quality Coal to consumers

2391. SHRI P.G. NARAYANAN: Will
the Minister- of COAL be pleased to state: .

(a) whether Coal India Limited propose
to supply 100 per cent quality coal to its bulk
consumers if) the near future; .
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(b) if not, the reasons therefor and the 
steps being taken to improve the situation;

(c) whether the Government propose to 
retrench the workforce from the coal Indus*
try;

(d) if so, the details thereof and how 
many are likely to be retrenched;

(e) whether the Government plan to 
deploy them in other fields; and

(f) if so, the details thereof?

TH E DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) and (b). In order to ensure 
loading of uniform size of coal, free from 
extraneous material, coal handling plants 
are being provided at loading points. Coal 
India is now laying great stress on quality 
control. Complaints received from consum­
ers are monitored and corrective measures 
taken..The supervision of wagon loading at 
the colleries has also been tightened and 
Power Utilities are being offered the facility 
for supervising the loading at the loading 
point itself.

(c) No, Sir.

(d) to (f). Do not arise.

Research Works by C.S.I.R.

2392. SHRI SH AN KER SIN H  
VAGHELA:
SHRI A TA L  BIHARI 
VAJPAYEE:
SHRI UDDHAB BAR­
MAN:

I. Manpower

a. Scientists

b. Other Technical Staff.

c. Administrative staff

II. Total expenditure during 1990-91

Will the PRIME MINISTCR be pleased 
to state:

(a) the details of Research Laborato­
ries, Centres, Scientists and other employ­
ees engaged in the Council of Scientific and 
Industrial Research; and the total annual 
expenditure incurred by CSIR alongwith the 
overall investment in its assets;

(b) the details of industries and their 
products which have used CSIR’s industrial 
research findings as yet in the field of Phys­
ics; Chemistry; Biology; Engineering; Drug; 
Information Science and others;

(c) the details of Research Papers pro­
duced so far and how many of them found 
place in journals of international repute;

(d) when the suggestions of attach 
CSIR’s Research Laboratories and centres 
either to the related Ministries or to vanous 
Universities were considered and the details 
of the outcome therefrom; and

(e) the efforts made to attach some 
research laboratories/centres to R&D wings 
of certain institutions/industries or universi­
ties?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The details of the 
Research Laboratories/Centres are given at 
'Annexure-1'. The other requisite details are:-

6000 (approximately)

13,000 (approximately)

5,700 (approximately)

Rs. 308.05 crores



Rs. 339.63 crores 

Rs 655.20 crores
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III Expenditure during 1991 -92 
(estimated)

IV Investment in fixed assets as 
on 31.3.1991

(b) Over 1800processes/knowhowtrom 
the CSIR laboratories have been licensed to 
industry till date, of which nearly 45% hove 
been commercially utilised Details of some 
of the important CSIR knowhow utilised by 
the industry are given at the ’Annexure-M’

(c) Of the 9451 research papers pub­
lished durirjj the lost 5 years, 5830 papers 
jvere In the Joum rfs of international repute

t<ftand(«) In pjrcuancs of the decision 
r»f lb* * Inion Cabinet. CSIR Society in its 
meeting tart# sm 23rd November, 1977 de­
cided totraocfer 4 CSIR laboratories. namely 
Central Road Research Init’tute, New Delhi. 
C « ..5 ~*P»#d*ngReeearch Institute, Roorkee, 
Central Fuel Research Institute. Dhanbad 
and Indian InstfhAe of Petroleum, Dehradun 
to the related Government Ministnes/De- 
pntments w.eJ. 1 A t9 7 6  on an experimen­
tal basts These laboratories were, however, 
brought back to the CSIR fold subsequent to 
a decision of the Unton Cabinet considered

by the CSIR Society at its meeting held on 
15th December, 1980. The retransfer was 
baaed on the fact that S & T  activities could 
be more effectively structured in an autono­
mous frame-work

The CSIR Review Committee appointed 
by the prime Minister in his capacity as 
President, CSIR in 1986 has also recom­
mended transfer of some of the CSIR labo­
ratories to the concerned Government Sci­
entific Departments The CSIR Society 
however, decided to retain these laborato­
ries in the CSIR system and recommended 
a revised organisational structure providing 
for adequate representations of the respec­
tive Scientific Departments/Agencies on the 
various decision making bodies of the CSIR 
and its laboratories and thus a say tn the 
planning, formulation and momtonng of the 
research programmes of the concerned 
laboratories to ensure proper coordination 
and aocountablity

STATEMENT-1 

COUNCIL’S ESTABLISHM ENTS

PHYSICAL AND EAR TH SCIENCES GROUP

National Physical Laboratory, New Delhi 

Central Electronics Engmeenng Research Institute, Pilam 

Central Scientific Instruments Organisation, Chandigarh 

National Geophysical Research Institute, Hyderabad 

National Institute of Oceanography, Dona Pauia, Goa 

CHEMICAL SCIENCES GROUP 

National Chemical Laboratory, Pune 

Central Electrochemical Research Institute Karaikudt

(NPL)

(CEERI)

(CASIO)

(NGRI)

(NIO)

(NCL)

(CECRI)
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Cenral Salt & Marin* Chemicals Research Institute, Bhavnagar (CSMCRI)

'Indian Institute of Chamical Technology, Hydarabad (IIOT)

Ragionai Rasaarch Laboratory, Jorhat (RRL-Jorhat)

Indian Instituta of Petrokeum, Dahradun (IIP)

Central Lesearch Institute, Madras (CLRI)

Central Fuel Research Institute. Jealora (CFRI)

BIOLOGICAL SCIENCES GROUP

Central Food Technological Resetitute. Mysore (CFTRI)

Central Drug Research Institute, Lucknow (CDRI)

National Botanical Rsearch Instituta (NBRI)

Indianlnstitute of Chemical Biology, Calcutta (IICB)

Central Institute of Medicinal & Aromatic Plants. Lucknow (CIMA;)

Industrial Toxicology Reseach Central, Lucknow (ITRC)

Centre for Cellular and Molecular Biology, Hyderabad (CCMB)

Regional Research Laboratory, Jammu (RRL-Jammu)

Institute of Microbial Technology. Chandigarh (IMTECH)

CSIR Complex, Palampur, HP (CSIR Comp.Palampur)

CSIR Centre for Biochemicals (CFB)

ENGINEERING SCIENCES GROUP

Central Building Research Institute, Roorkee (CBRI)

Central Road Research Institute. New Delhi (CRRI)

Central Glass & Ceramic Rsearch Institute, Calcutta (CGCRI)

National Metallurgical Laboratory, Jamshedpur (NML)

Central Mining Research Station. Dhanbad (CMRS)

Central Mechanical Engineering Research Institute, Durgapur (CMERI)

National Environmental Engineering Research Institutte, Nagpur (NEERI)



National Aeronautical Laboratory, Bangalore (NAL)

Structural Engineering Research Centre, Madras (SERC-M)

Structural Engineering Research Centre. Ghaziabad (SERC-G)

Regional Research Laboratory, Bhubaneswar (RRL-Bhu)

Regional Research Laboratory. Trivandrum (RRL-Triv)

Regional Research Laboratory. Bhopal (RRL-Bhopal)

INFORMATION SCIENCE GROUP

Publications & Information Directorate, Now Delhi (PID)

Indian National Scientific Deocumentatbn Centre, New Delhi (INSDOC)

Nationa Institute to Science, Technology and Development Studies. (NISTADS)
New Delhi
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Asslstanoe to 8on«pur Bazari Coal 
MiVMM

2393. DR. ASiM BALA: WM the Minister 
of COAL be pleased to state:

(a) the amount of assistance provided 
by,World Bank for Sonspur Bazari project 
near Raniganj of West Bengal;

(b) if so. the amount spent on develop­
ing and exploring ooal-m ines in West Bengal 
and Bihar; and

(c) tha amount diverted for other pur­
poses 7

TH E DEPUTY MINISTER IN TH E 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) to (c). A ban amount of US $ 
114.8 million is available from the World 
Bank for the Sonepur Bazari project of ECL. 
This is the only World Bank aided coal proj­
ect being implemented in West Bengal. In 
Bihar, Block-ll O CP of BCCL is also being r 
implemented with World Bank assistance for 
which a loan amount US $ 57.7 million is 
available. The utilisation of loan in these two 
projects till 31.12.91 is as follows:-

US $ million

Sonepur Bazari 1.67
Block - II O CP 50.39
(Jharia Coking Coal)

No funds have ben diverted form the proj­
ects.

Memorandum of understandings with 
Public Sector undertakings

2394. SHRt M.V V.S. MURTHY: willthe 
PRIME MINISTER be pleased to state:

(a) the number of Public Sector Under­
takings which have yet to sign Memorandum 
of Understanding with their respective ad­
ministrative ministries;

(b) the time by which ail the Public 
actor Under takings are likely to sign 
*morandum of Understanding; and

fc) if not, the reasons for delay in this
ard?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F  INDUSTRY (SHRI P.K. 
THUNQON): (a) and (b). 120 Public Sector 
Enterprises have been identified for entering 
into Memoranda of Understanding with their 
administrative ministries/departments for the 
year 1992-93 and they have been advised to 
sign the Memoranda of Understanding on or 
before the 31st March. 1992.

(c) Does not arise.

Export/Import of Electronic Goods

2395. DR. SHRIMATI K.S. SOUNDA- 
RAM: Willthe PRIME MINISTER be pleased 
to state:

(a) the items of electronic goods im­
ported and exported during the last year upto 
December 31.1991;

(b)thedetails of amount irtvolvedtherein;
and

(c) the incentives given by the Govern­
ment to set up electronic industries to boost 
the export?

TH E MINISTER OF S TATE IN TH E 
MINISTRY O F PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
M ARGARET ALVA): (a) and (b). Major elec­
tronics products exported dunng 1991 are 
Computer software, B/W and Colour TV  
Receivers tape Recorders, Audio/Video 
Cassettes, electronics Instruments, X-Ray 
Machine, Ultrasound Scanners, process 
Control Instruments. Thyristor Power Con­
vertors, PCs, Dot Matrix Printer, Computer 
Drives, EPABX, Transmission/Broadcast 
Equipments and Electronic Components 
such as B/W and Colour TV  Tubes. Semi- 
Conductor Devices, Resistors. Capacitors, 
Connectors, Relays, Switches, Magnetic 
Tape, TV  Tuners. Magnetic Heads. PCBa, 
etc.

The estimated value of exports ot elec­
tronics goods is Rs. 640 crores during 1991.

Since mreiyn trade data is maintained 
only for broad commodity group, data for 
import of electronic components/goods is 
not separately available.

(c) The following incentives are avail- 
sble for export of electronics item'*
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(i) Partial convertibility of Indian cur­
rency has been introduced to im­
prove export profitability.

(ii) Profit on exports is exempted from 
Income Tax.

(iii) Customsdutiesonmostoftheitems 
have been reduced.

(iv) Duty structure has been rational­
ised.

(v) No licence is required for import of 
capital goods (whether now or 
second-hand), raw materials, con­
sumables, spares, tooling or pack­
ing materials.

(vi) To encourage software exports, 
Software Technology Parks (STPs) 
as 100%  Export Oriented Units 
have been set up in various parfjs of 
the country.

(vii) A value added data communica­
tion network is being set up to facili­
tate export of software to all parts of 
the world initially from Delhi, Bom­
bay and Bangalore.

(viii) Government sponsor and facilitate 
various export marketing activities 
including visits of business delega­
tion and participation in exhibitions.

(ix) Electronic sector units also can be 
set up under 100%  Export Oriented 
Units (EOU) and Export Process­
ing Zone (EPZ) schemes.

[Translation]

Development of Slums In Madhya 
Pradesh

2396. SHRISURAJBHANU SOLANKl: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the Union Government 
propose to provide special assistance to

Madhya Pradesh and some oi\ *r States for 
the improvement of slums;

(b) if so, the details thereof;

(c) whether the Union Government 
propose to adopt and implement the devel­
opment sfcheme in Bhopal and other district 
of Madhya Pradesh on the lines of develop­
ment and improvement of slums schemes 
launched in Delhi; and

(d) if not. the reasons thereto.7

TH E MINISTER O F S TATE IN TH E 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The Union 
Government has no proposal for provision of 
special assistance to Madhya Pradesh or 
any other State for physical and environ­
mental Improvement of slums.

(b) Does not arise.

(c) A comprehensive Habitat Improve­
ment Project for improvement of slums in 
Indore City is being implemented with assis­
tance from Government of United Kingdom.

There is no specific scheme for slum 
improvement implemented by the Central 
Government for Bhopal.

(d) Slum improvement projects are 
required to be taken up by the State Govern­
ments within their State Plan provisions.

[English)

Production of Scooters

2397. SHRI BUOY KRISHNA HAN- 
DIQUE: Will the PRIME MINISTER be 

.pleased to state:

(a) the monthly production of scooters 
by the Scooters India Limited;

(b) the installed capacity of scooters 
and three wheelers in the Scooters India 
Limited;
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(c) whether M e production capacity haa 

b ««n  (fivM tid for manufacturing lom tottm ' 
tom s; and

(d) if so, the details thereof?

TH E  M INISTER O F S TA TE  M  TH E 
M INISTRY O F INDUSTR Y (SHRI P.K. 
TH UN G O N ): (a) The monthly production of 
scooters (two wheelers and three wheelers) 
for the period April 1991 to February 19921s 
given in the statement.

(b)The instated capadty of two-wheeler 
and three-wheeler scooters is 60,000 and 
2500 per annum respectively.

(c) and (d). The production capacity of 
twc-wheeiei scooters has been Averted and 
is being utilised by taking up job orders from 
other parties The value of Job orders for the 
period Apnl 1991 to February 1992 is as 
under:

'®1 Written Anewen

(Value in lakhs ofRs.)

1 D .LW  Varanasi 10.79

2. D .LW . Patiala 3.55

3. Demi Transport Corpn. 7.53

4. Tata Engg. ft uocumotiv*
Works. Jamshedpur 3.36

5 B H .F .L  Bhopal 2.00

6. Dieeel shed, Izatnagar 1.17

7. ControBer of StoresL
Ludhiana 0.07

8. Sr. A .O  (NR). Lucknow 0.09

o Misc. Parties 1.76

8TATEM BIT

Monthly Pm dLctkxi of Two-W heeler and 
Three-W heeler Scooters for the Period 

April 1991 to February 1902

Month Two wheelar 
Scooters

Three-

Scooters

1 2 3

April 310 116

May 160 160

June 114 137

July 165 238

August 153 290

September 20 291

October 112 254

November 100 277

December 161 310

January 175 275

February 102 310

Total 1592 2658

Allotment c l Flat* to Slum Dwellers In 
Inder Lok Aree

2399. DR. C . SR.VERA: Will the Minis­
ter of URBAN DEVELOPM ENT be pleased 
to state*

(a) whether the Slum wing of DDA has 
allotted flats to slum dwellers in Delhi on 
Cash-down basis in Inder Lok area; and

(b) if so, the details thereof draw-wise 
and bcatty-wise?

Total 30.32
TH E M INISTER O F S TA TE  IN TH E 

M INISTRY O F URBAN DEVELOPM ENT
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(SHRI M. ARUNAGHALAM ): (a ) DDA re- 
ports Dm  the slum wing of D e N  Develop­
ment Authority had allotted 92 flats on cash- 
oown pw  m motnoK 10 in t rsg iiirifn i 01 
ivo 3  rv g w n o n  scnem# announoM for 
slum dweMars and othars altar receiving 
thair optjpns rsgaiding mods of payment

jb) DOA rsports that ths spadflc draw 
was halo in January, 1991.

NuA m t  Projects In fonrtpn Oauntrlaa

2400. SHRI RAMESH CHENNiTHALA: 
WiH ths PRIME M INISTER bs pleased to 
state:

(a) whathar tha Qovammant have any 
proposal for undertaking nudear projects In 
any foreign country; and

(b) if so. the details thereof?

TH E M INISTER O F S TA TE  IN TH E 
M INISTRY O F PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRtMATt 
M ARGARET ALVA): (a) No. Sir. Tha Gov­
ernment does not have any proposal for 
undertaking nudear power projects in any 
foreign country as of now.

(b) Does not arise.

Regional Development during Seventh 
Five Year Plan

2401. SHRI V. KRISHNA RAO:
SHRI C . P. MUDALA G H I-

YAPPA:
SHRI K. H. MUNIYAPPA:

WIN tha Minister of PLANNM G AND . 
PROGRAMM E Implementation be pleased 
to state.

(a) whathar even after seven Five-Year 
Plans the Government have not yet achieved 
equitabie regional development in the coun­
try;

(b) if so. the reaaons thereof; and

(c) the remedial steps takerVpmpossd 
to be taken in this regard?

TH E  M INISTER O F S fX TE  M  TH E 
M INISTRY O F  P U N N IN G  AND PRO­
GRAMME IM PLEM ENTATION (SHRI H.R. 
BHARDW AJ): (a) to (c). It is not correct to 
say that equitable regional development has 
not been aohleved. There are atW backward 
areas. .Balanced regional development in­
cluding development of backward areas 
within a State is very much an objective of||hA IgauklAMiAMVW pMnnwip piOOMw* IvT̂ piwVTlwVv*
taHon of this objective, so far as regional 
development is concerned, is tempered by 
certain inherent, historic and other charac­
teristics of regions such as difference in 
resources endowment, disparities in availa­
bility of infrastructural facilities, physiogra­
phic factors and geographical conditions. So 
far as development of backward areas within 
respective States is concerned, it is actually 
the reeponsibUHy of the concerned States to 
plan tor this and execute programmes 
through appropriate machinery established 
by them . In this the Central Government 
help them through the mechanism of trans­
fer of resources under modified formula.* 
previously known es ‘Gadgil Formula', spe­
cial area programmee and devolution c l non­
plan resources by the Finance commission.

Mbie Sltee In Indian Ooeen

2402. SHRI BHUPINDER SINGH 
HOODA: WiH the PRIME M INISTER be 
pleased to stele:

(a) whether the recent survey conducted 
by the National Institute of Oceanography 
have helped in identifying many mine sites in 
the Indian Ocean;

(b) if so, the details thereof;

(c) whether theee mine sites are located 
outside the country's exclusive economic 
zone; and

(d) if so. whether India has taken any 
stepe to claim the right for exploiting these 
sites?
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TH E  MINISTER O F  S TA TE  IN TH E 
M INISTRY O F  PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
M ARGARET ALVA): (a) and (b). No, Sir. 
However, based on the surveys conducted 
by the National Instituted of Oceanography, 
Goa, sines 1982, in the Central Indian Ocean 
Basin, a'Mine site was identifed earlier and 
a site measuring 1,50,000 sq. km. was allot­
ted to India in 1987, by tha International 
Seabed Authority.

(c) The mine site is located outside 
India's Exclusive Economic Zona.

(d) Does not arise in view of (a) and (b) 
above.

Performance by Public Sector Under* 
takings

2403. SHRIM ATI VASUNDHARA 
RAJE:Will the PRIME MINISTERbe pleased 
to state:

(a) whether some public sector under­
takings have improved their performance 
during the year 1991-92, if so. the details 
thereof;

(b) whether some of these Public Sector 
Undertakings are likely to come out of red by 
the end of the current financial year;

(c) if so, the details thereof ; and

(d) the steps taken to improve the per­
formance of these units?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c). As per the avaHsfcle 
information uplo 1990-91, nine PSEs who 
had made loeeos during the previous year 
have earned profits. Theea are:

1. Maharashtra Elok;, ^n e tt Lid.

2. Visvesvarayya Iron Ltd.

3. Northern Coalfields Ud.

4. Pyrites, Phosphates & Chemicals Ltd.

5. Mazagon Dock Ltd.

6. N EP AU d.

7. Air India Charters Ltd.

8. National Building Contn. Corpn. Ltd.

9. Spices Trading Co. Ltd.

(d) Enterprise specific action is taken by 
the concerned administrative Ministry/De­
partment or the Management of the enter­
prises to improve the performance of the 
loss making PSEs. These are modernisa­
tion. upgradation of technology, improve­
ment of product mix, financial and manage­
rial restructuring of the PSe etc.

Industrlsl Growth Centree In Ralchur 
and Dharwar, Karnataka

2404. SHRIOSCAR FERNANDES. Will 
the PRIME MINISTER be pleased to state:

(a) whether any proposal for establish­
ment of Industrial Growth Centres at Raichur 
and Dharwar in Karnataka is pending with 
the Union Government; and

(b) if so, the time by which this proposal 
is Ifcely to be cleared?

TH E  MINISTER O F S TA TE IN TH E 
MINISTRY O F INDUSTRY (PROF. P.J. 
KURIEN): (a) No Sir,

(b) Does not arise.

Foreign collaborations

2405. SHRI K.P. SINGH DEO:
SHRIMATI SUMITRA MA- 

HAJAN: *
SHRI RAM NAGINA MISHRA.

Will the PRIME MINISTER be pleased 
to state:
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(a) the number of proposals for collabo­
ration in industrial ventures received from 
foreign companies during the last six months, 
as a result of the new industnal policy,

(b) whether these have been examined 
and if so, whether any of these have been 
approved, and

(c) if so, the details of the approved 
foreign collaboration scheme?

TH E MINISTER O F S TATE IN TH E 
MINISTRY O F INDUSTRY (PROF P J  
KURIEN) (a)to(c) After the announcement 
of the New industnal Policy, i e , w e f 1st 
August, 1991 to 29th February, 1992, ap 
provals have been given by Government as 
well as Reserve Bank of India for a total of 
over 690 foreign collaboration proposals 
These include more than 300 proposals 
envisaging over Rs 1141 crores of foreign 
equity investment

The details of approved foreign collabo­
ration proposals viz name of the Indian 
company name of the foreign collaborator, 
name of the country, the nature of collabora­
tion and the items of manufacture are being 
puolished by the Indian Investment Centre, 
New Delhi, as a supplement to its monthly 
Newsletter Copies of these publications are 
sent regularly to the Parliament Library

Price of Coal

2406 A S flO K  A N A N D R A O  
DESHMUKH Will the Minister of COAL be 
pleased to state

(a) whether there is any proposal under 
consideration of the Government to increase 
pnces of coal,

(b) whether there is any link between 
this proposed increase and partial privatisa­
tion of the coal industry

(c) whether the Government have re­
ceived suggestions of recommendations of 
any international, financial agency on the 
subject, and

(d) if so, the details thereof?

TH E DEPUTY MINISTER IN THE 
MINISTRY O F COAL (SHRI S B  NYAMA- 
GOUDA) (a) Prices of Coal were last re­
vised in December 1991 At present there is 
not proposal to further increase these re­
vised prices

(b) In view of answer to (a) above, does 
not arise

(c) No Sir

(d) Does not arise 

[ Translation]

Drinking Water in Rural Areas

2407 SHRI RAM NARAIN BERWA 
SHRI RABI RAY 
SHRI BARE LAL JATAV 
SHRI SA R A T CHANDRA 

PATTANAYAK

Will the PRIME MINISTER be pleased 
to state

(a) whether a time-bound programme 
or policy is proposed to be formulated to find 
out a permanent solution to the problem of 
drinking water in rural areas and

(b) if so the details thereof?

TH E MINISTER O F S TATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAM BHAIH PATEL) (a) and (b) 
As on 31 1 92, there were 4581 No Source 
problem villages yet to be provided safe 
dnnking water facilities in the States of As­
sam, Gujarat Haryana, Himachal Pradesh, 
Jammu A Kashmir, Madhya Pradesh, Ma­
harashtra. Meghalaya, Nagaland. Onssa, 
Punjab, Rajasthan, Tripura and Uttar 
Pradesh All other villages in these States 
and other States/ Union Territories have 
been covered fully or partially

A time bound action programme has 
been formulated by the above States to
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cover the remaining No Source problem 
villages by 31.3.93. The Central Govern* 
ment has released a special assistance of 
Rs. 135.81 crores to 8 States so far.

[English]

Zero Unit of NLC

2408. DR. P. VALLAL PERUMAN: Will 
the Minister of COAL be pleased to state:

(a) the status of ‘Zero Unit' of Neyveli 
Lignite Corporation;

(b) the time by which power is proposed 
to be generated there; and

(d) the total estimated cost thereon?

"1THE D EPUTY MINISTER O F STATE 
IN TH E  MINISTRY O F COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (c). Government 
sanctioned in March, 1989 addition of 1 X 
210 MW to TPS II, know as zero Unit, at an 
estimated cost of Rs. 397.26 crores. pres­
ently, the possibilities for having this project 
implemented through the private sector’s 
participation are under examination, mean­
time, the cost of the project has escalated 
and is now estimated around Rs. 712 crores 
(Approx.) at 12/91 base. The project has a 
gestation period of 48 months from the date 
of revised sanction.

' [ Translation]

Handing over of coal Industry of 
prlvats sector

2409. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of COAL be 
pleased to state:

(a) whether the Government propose to 
hand over the coal industry to the private 
sector;

(b) if so, the reasons therefor; and

(c) the percentage of success expected 
in the matter?

TH E  D EP UTY  MINISTER O F S TA TE  
IN TH E  MINISTRY O F COAL(SHRI S.B. 
NYAMAGOUDA). (a) and (b). There is at 
present no proposal to hand over the Coal 
Industry to the Private Sector

(c) Does not arise.

[English]

Development of Uknl Open Cast Mining 
Coalfields

2410. SHRI PIUS TIRKEY: Will the 
Minister of COAL ba pleased to state

(a) whether the Government have ap­
proved development of Ukm Open Cast 
mining under Western Coalfields’ at an esti­
mated cost of Rs. 11.37 crores;

(b) if so, the estimated annual produc­
tion form Ukm;

(c) the details of the other open cast 
mines being considered for development m 
the near future, and

(d) the total number of opencast mines 
in western coalfields alongwith the details of 
the annual production of each?

TH E DEPUTY MINISTER IN TH E 
MINISTRY OF (SHRI S.B NYAMAGOUDA):
(a) and (b). Ukm DCP of WCL (capacity 1.10 
mty). has been sanctioned by the Govern­
ment in January. 1992 at an estimated capi­
tal cost of Rs. 100.37 Crores.

(c) and (d). Presently two projects viz 
Gondegaon O C  and Mugoli O C of-WCL are 
in advance stages of appraisal by the Gov­
ernment. These two projects have also been 
identified for development in the near future. 
Durjng the year 1990-91, WCL had 19 open­
cast producing mines which produced 13.06 
m.t. of coal during that year.
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Construction of Government Houses by 
Organisation

2411. SHRI G. MADE GOWDA: 
SHRI C.P. MUDALA GIRI-

YAPPA:

Will the Minister of URBAN DEVELOP­
M ENT be pleased to state:

(a) whether any Organisation for provid­
ing of accommodation to Central Govern­
ment employees has been set up;

(b) if so, the number of houses con­
structed in Bangalore City by the Organisa­
tion;

(c) the number of houses to be con­
structed and allotted to Central Government 
employees in Bangalore City during 1991- 
92; and

(d) the number of house to be con­
structed during 1992-93?

TH E MINISTER O F S T A TE  IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) To promote 
greater access to housing for Central Govt. 
Employees at different categories, an Or­
ganisation viz.. Central Govt. Employees 
Welfare Housing Organisation (CGEW HO) 
registered under the Societies Registration 
Act of 1860. has been set up by the Govt, of 
India under the acfgis of the Min. of Urban 
Development.

(b) to (d). The CGEW HO has been 
liaising with the State Govt. Authorities for 
allotment of land at Bangalore. As no land 
has been secured in Bangalore so far, the 
agency has not been able to construct any 
houses in Bangalore

Tremor-Resistant Huts

2412. PROF. K.V. THOMAS: Wttl the 
Minister of URBAN DEVELOPM ENT be 
pleased to state:

(a) whether Central Building Research

Institute has developed tremor-resistant huts; 
and

(b) if so. the salient features thereof?

TH E MINISTER O F S TA TE  IN TH E  
MINISTRY OF URBAN DEVELOPM ENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Yes, Sir. The Central Building Research 
Institute has developed two tremor-resistant 
structures named as Gauri Kutir (Wooden 
Framed Structure) and Kedar Kutir (Steel 
Framed Structure) The salient features of 
these structures are as under:-

1. Regid Structure.

2. Minimal weight of superstructure.

3. Standard lengths of each member. 
In case of steel framed structure 
(kedar kutir) the length of each 
member is 3 m.

In the case of timber framed structure 
(Gauri Kutir) the length of each member is 
2.44. M.

4. Only spiked foundation required for 
temporary structure.

5. Can withstand wind speed of about 
130 KMPH and Snow load of 100 
kg/m

6.- It is a prefabricated unit which is 
easily transportable.

7. Requires very little time to errect. A
4 day hut of approximate size 
16.15m (53* OT) x 12.9 m (42'0") can 
be erected in 3 days by a party of 2 
carpenters, two fitters and 4 un­
skilled workmen.

Lessing out of new cos! mines

2413. SHRI SURENDRA PAL PATHAK: 
Will the Minister of COAL be pleased to 
state:

(a) whether the Government have de­
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cided to lease out new ooal mines to some 
generating agency;

(b) if so, the number of agencies shown 
interest to undertake mining operation;

(c) whether Coal India Lid. is not able to 
raise enough funds to open new mines; and

(d) if so, the reasons thereof?

TH E DEPUTY MINISTER O F S TA TE 
IN TH E MINISTRY O F COAL (SHRI S.B. 
NYAMAGOUDA): (a) No. decision has been 
taken.

(b) Does not anse.

(c) and (d). Coal India’s production plans 
and funding pattern are formulated in con­
sultation with Planning Commission and 
Ministry of Finance.

Space Technology

2414. SHRI V. DHANAJAYA KUMAR: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether any new inventions are made 
in space technology in the country;

(b) the ongoing space programme; and

(c) the details of achievements made so
far?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY O F PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
M ARGARET ALVA): (a) Yes, Sir..Notable 
inventions made in space technology in the 
country include several products and proc­
esses which have already been patented, 
besides many innovative methodologies 
have been adopted in deriving beneficial 
applications of space technology in the ar­
eas of satellite communication and remote 
sensing. The details of these are given in 
attached statement.

at establishing self-reliant base in space 
science and space technology and utilise 
space technology for practical applications 
particularly in the areas of communication, 
meteorology, remote sensing of earth re­
sources and monitoring of environment. The 
major components of the ongoing pro­
grammes/projects are:

(1) Continuation of operational National 
services provided by the INSAT 
system.

(2) Augmenting the space segment 
capacity ot INSAT system by the 
launch of indigenous second gen­
eration INSAT-2A spacecraft in mid 
1992.

(3) Continued in orbit operation of state- 
of-the-art remote sensing satellites 
IRS-IA/IRS-IB and operationalisa­
tion of the National Natural Re­
sources Management System 
(NNRMS) for the country.

(4) Continuation of space science 
experiments through sounding 
rockets/balloons.

(5) Progression o f :

second generation Indian 
Remote Sensing Satellites 
(IRS-IC AND IRS-ID) With 
better spectral and spatial 
resolution than IRS-1A/IB.

• IN SAT-SB Spacecraft for 
launch in 1993 and follow on 
INSAT-2 series of satellites.

Augmented Satellite Launch 
Vehicle (ASLV) for launch in
1992.

Polar Satellite launch vehicle 
(PSLV) for launch in 1992-93.

(b) Ongoing space programme is aimed (6) Development of:
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- Geostationary Satetitte Launch
Vehicle (GSLV); and

GRAM SAT spacecraft for ru­
ral and developmental educa­
tion.

(c) Over the years ISRO has developed 
indigenous capabilities in design and devel­
opment of sounding dockets for scientific and 
technological experiments, satellite launch 
vehicles to launch artificial earth satellites, 
highly sophisticated, state-of-the-art satel­
lites for applications in communications, 
meteorology. TV  broadcast, management of 
national natural resources and disaster 
warning which are of immediate relevance to 
the national development. Besides, signifi­
cant progress is made in establishing ground 
systems, satellite and rocket operation, and 
utilisation of space technology for a variety of 
application of national relevance.

Notable achievements indude:

(1) Operationalisation of Indian Na­
tional Satellite (INSAT) System, 
providing Communication, TV  and 
Radio broadcast, disaster warning, 
remote area communication and 
meteorological data relay.

(2) Operationalisation of National Nate- 
ral Resources Management sys­
tem (NNRMS) with the state-of- 
the-art Indian Remote Sensing 
Satellites (IRS-IA AND IRS-IB) as 
the major ingredient, supporting the 
resource management in a num­
ber of areas including agriculture, 
drought management, flood dam­
age assessment, forestry, landuse, 
water resources and mineral tar­
geting.

(3) Completion of the indigenous de­
velopment of the second genera­
tion INSAT-2A Spacecraft and te 
readiness for launch in 1992 on 
board ARIANE.

(4) Realisation of launch vehicle tech­

nology through successful launch 
of SLV-3 and readiness of ASLV- 
D3 for launch an 1992. Simulation 
and testing of various sub-systems/ 
stages of the Polar Satellite Launch 
Vehicle.

(5) Conduct of several successful 
space science experiments through 
ROHINI series of sounding rock­
ets.

(6) Development and transfer of 180 
technologies to Indian Industries 
for Production.

STATEM EN T

Inventions in Space Technology

I. List of Products/processes/Patents
in India and Abroad.

(a) 1. Production of Polyois contain­
ing basic Nitrogen (UK)

2. Production of Polyster based 
Polyois (UK)

3. Production of Polyster based 
Polyois (USA)

4. Polyois containing basic nitro­
gen (USA)

5. Production of hydrocarbons by 
thermolysis of vegetable oil 
(UK)

6. Production of hydrocarbons by 
thermolysis of vegetable oils 
(USA)

(b) Patented in India

1. Fire Retardant rigid polyure­
thane

2. Production of hydrocarbons 
from Vegetable oils

3. Synthesis of new Analogue- 
sosBisphenol
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4. Production of polyoto contain­
ing basic nitrogen

5. An improved process in pro­
duction of polyols

6. Production of polyois

7. Dry Power-Firs extinguishing 
composition

8. A process of preparing new 
Phenolic Resin

9. improvements in silicone put­
ties

10. Continuous reinforced plastic 
machine

11. Production of Polyurethane 
foam

12. An electro-optical instrument 
to measure agronomical pa­
rameter

13. Lead dioxide coated anodes

14. Improved process - Vacuum/ 
electrolytic coating

15. Improvements in or relating to 
vacuum/electrolytic coating 
metals on metallic or dielectric 
sub-startes

16. Domestic Electric Shock Pro­
tector

17. improvements in/or relating to 
front/rear surface silver reflec­
tors and a process for making 
the same.

18. Improvements in/br relating to 
vacuum coating of front sur­
face silver costing on glass, 
metal and dielectric substrates.

II. fonovativsmeftodbfcgfetsuccess- 
fully adopted hi space applications:

1. A scheme for local specific 
disaster warning to rural 
coastal areas in INSAT

2. A Scheme for rural telegraphy 
based on satellite and operat­
ing directly from combined 
Telegraph Offices in rural ar­
eas.

3. A Scheme for networking ra- 
dicLStations and for providing 
value added information 
broadcast services using in­
jected carriers along with TV  
Transmissions.

4. Technology for inter-active 
distant education using satel­
lites

5. Rugged quickly deployable 
antennas for transportable 
communications and Satellite 
News Gathering.

6. Cobmined single receiver 
operation of 406 MHz Search 
and Rescue transponder with 
different polarizations.

7. Innovate mission control tech­
niques and control system 
design.

8. Land and water resources 
management for sustainable 
development at microlevel 
Remote sensing and GIS tech­
nique bands.

9. Technology for co-locating two 
satellites in one orbital loca­
tion using station keeping tech­
niques and orthogonal polari­
zations for communications.
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III. Indigenous state-of-the-art sub­
system in Space Technology

1. Compact Electronic Self-Scan- 
ning Imaging Sensor System.

2. Image Analysis system and 
application softwares -  {ISPRO­
VISION, SIPS)

3. Hand held Ground Truth Radi­
ometers.

4. Passive Microwave Radiome­
ters

5. Multi-Polarisation, Multi-fre­
quency. Multi-look angle Scat- 
terometers.

€ Synthetic Aperture Radar for 
Aircraft.

7 Two band Very High Resolu­
tion Radiometer (VHRR) for 
Meteorological Applications to 
be (town on INSAT-2.

8. Infrared Horizon Sensors, 
Mementum/Reaction Wheels, 
Dry T  une Gyro, Star Sensors,
I arge Solar Arrays.

9. Propulsion System for Spaoe- 
•r»ft orbit'attitude control.

1C. Ground stations for Teleme­
try, Telecommunication and 
D?ta receptor.

11. Satellite control and Dataproc- 
essing softwares.

12. Geographical Information 
System (GIS) development 
(ISROGIS, GEOSPACE).

13. Large Spacecraft Simulation 
Chamber, An echoic Chamber, 
Acoustic Test Facility.

14. Optics tor space Imaging 
System.

15. SAW  devices, Hybrid Micro- 
circuits. MICs.

16. Optical Reflecting Projector 
(ORP)

17. Large Format Optical Enlarge.

18. Multi Purpose satellite configu­
ration that combines meteoro­
logical and communications 
payloads.

19. World's third largest booster 
motor.

20. Large upper stage motor with 
flex nozzle control and kevlar 
case.

21 High performance upper stage 
using liquid engines

Capacity of Coal Washeries

2415. SHRI BASU DE B ACHARIA- Will 
the Minister of COAL be pleased to state*

(a) the total capacities of Coal Washer- 
ies of Coal India Limited,

(b) whether the Government propose to 
modernise all the Coal Washeries of Coal 
India Ltd., if so, the details thereof;

(c) whether the Government also pro­
pose to havo two new washurios, and

(d) if so, the details thereat

TH E DEPUTY MINISTRY IN THE 
MINISTRY O F COAL (SHRI S B NYAMA- 
GOUDA): (a) The total operating capacity of 
Coal Washeries in Coal India Ltd. is 25.62 
million tonnes of annual raw coa> feed

(b) Modernisation of the old existing 
Washeries of OIL has been taken up in 
pursuance to recommendation made by an 
'Expert-Committee' set up by the Govern­
ment to ensure supply d  17 ♦ 0 5% ash 
washed coal to the Steel Plants, the work of 
modernisation is in progress.
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(c) and (d). Two new washariee ara 
under construction and these would be 
completed during the Eighth Plan period. 
These Washeries are Madhuband Washery 
of Bharat Coking Coal Ltd. (2.5 mill, tonnes 
of annual raw coal feed) and Kedla Washery 
of Centra! Coalfield Ltd. (2.6. mill, tonnes of 
annual raw coal feed).

Central Public Sector Undertakings 
Functioning without Chief Executtvea

2416. SHRI HANNAN M OLlAH: \m  
the PRIME MINISTER be pleased to state:

(a) the details of the Central Public 
Sector Undertakings functioning without 
Chairman/Chairman-cum-Managing Direc­
tor;

(b) since when these have been func­
tioning without Chief Executives;

(c) tne reasons for delay in these ap­
pointments; and

(d) the time by which the po^ts are likely 
to be filled up?

TH E MINISTER O F S TA TE IN THE 
MINISTRY O F PERSONNEL. PUBLIC

GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). As per the 
available information,- 34 posts of Chief 
Executives (Chairman-cum-Managing Direc­
tor/Managing Director) in the Central Public 
Sector Undertakings are vacant as on 
28.2.92. The details of these posts are given 
in the statement.

(c) and (d). These vacancies had arisen 
due to various factors like superannuation of 
the incumbent, termination of service, expiry 
of tenure, resignation and lateral transfer 
from one enterprise to another etc. As per 
the procedure the Public Enterpnses Selec­
tion Board (PESB) is to consider selection 
for the Board-level positions and make its 
recommendations. These are then processed 
by the Government and final appointments 
are made only after the formalities like veri» 
fication of character and antecedents of 
appointees, their past performance and vig­
ilance clearance are completed. Delay also 
occurs where the appointees take time to 
join or finally do not join. In some cases, as 
specific talent is to be spotted, time is taken 
to fill up such vacant posts. Selection for the 
Board-level position is a continuing process 
and efforts are made to fill up these vacan­
cies as early as possible.

STATEM EN T

SI.No Name of tha Post/PSU Date of Vacancy

1 2 3

1. CMD, Fertilizer & Chemicals Travancore 
Ltd. 22.3.90

2. CMD, Hindustan Copper Ltd. 7.9.91

3. CMD, Heavy Engineering Corpn. 15.2.92 /

4. CMD, Gas Authority of India Ltd. 2.11.91

5. CMD, Bharat Yantra Nigam Ltd. 3.2.92

6. CMD, Indian airlines. 26.12.91
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SI.NoName of the Post/PSU Date of Vacancy

> 2 3

7. CMD, Bharat Heavy Electricals Ltd. 1.12.91

8. CMD, National Aluminium Co. Ltd. 1.11.91

9. CMD, Fertilizer Corpn. of India Ltd. 18.9.91

10. C lto, N TC  (APKK &M) Ltd. 9.9.90

11. CMD, Lubrizol India Ltd. 15.11.91

12. CMD, North Eastern Regional Agri.
Marketing Corp. 1.1.92

13. CMD, MICA Trading Corp. ltd. 9 1.92

14. CMD, Housing & Urban Development Corpn. 1.10.91

15. CMD, Hindustan Vegetable Oil Corpn 12 7.90

16. CMD, Mineral Exploration corp. Ltd. 30.11.91

17. CMD. ITDC 15.9.90

18. CMD, Hindustan Fertilizer Corpn. 22.3.90

19. CMD. Oil India Ltd. 22.4.90

20. CMD, Bongaigaon Refinery & Petrochemicals
Corpn. 11.5.91

21. CMD, I.D.P.L. 26.3.91

22. MD, Container Corpn. of India Ltd. 1.12.91

23. CMD, N TC (UP) Ltd. 28 11.85

24. CMD, Bharat Refractories Ltd. 1.1.92

25. MD, UP Drugs & Pharm. Ltd. 7 4.88

26. MD, Tannery & Footwear Corpn. 24.4 91

27. CMD, Maganese ore India Ltd. 1.1.92

28. MD, Rajasthan Drugs & Pharm. Ltd. 23.4.91
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SI No Name of the Post/PSU Date of Vacancy

29 MD, Hindustan Florocarbon Ltd 25 12 90

30 MD, Hindustan Newsprint Ltd 19 4 91

31 CMD, Spices Trading Corpn 1 292

32 CMD, NEPA Ltd 1 2 92

33 MD, Indian Railway Finance Corpn (B) 1 1 9?

34 CMD Orissa Drugs & Pharm Ltd 8 1 92

Colonies without Electricity and Water 
Connection*

2417 SHRI DHARAMPAL SINGH 
MALIK W»' tho Mimstai oi URBAN DEVEL­
OPM ENT he pleased to state

(a) the number of colonies in Delhi which 
whidh arts without electricity and water con­
nexions, and

(b) thr step*; the Government propose 
to take for improving the living conditions of 
the peoplo in cuch colonies9

TH E MINISTER OF S TA TE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) and (b) 
information is botng oolfacted and will be laid 
on the Table of tha Sabha

Concession to Industries In Backward 
Areas

2418 SHRI K PRADHANi Will the 
PRIME MINISTER be pleased to state

(a) the concessions available for estab­
lishment o! indust ies, tn industrially back­
ward areas, *

(b) the name of industrially backward 
districts in Orissa, and

(c) the criteria adopted to identify the 
backwardness of a district?

TH E MINISTER OF G T^TE  IN THE 
MINISTRY O F IN D JSTRY (PPOF P J 
KURIEN) (a) «no'der to cncoi;rrigo 'ndustn 
altsation of backward aroas a nu-nber of 
State Government^ arr offorrq * nancial 
and fiscal concessions *n»ch a*j investment 
subsidy, interest subsiay tax-determents 
etc The central Government are operating 
a Transport Subsidy Scheme for tbp North- 
Eastern States, the htHy areas ot rtorthom 
States and the Union Territories o. Andaman
& Nicobar Islands and Lakshadweep under 
which subsidy upto 90% of the cost of tans 
portaton of raw materials and finished goods 
from selected points to the indust'td units is 
qiven

(b) The names of centrally declared 
backward districts in Onssa are Balasore^ 
Bolangir, Dhenkanal, Kalahandi, Keonjhar, 
Koraput, Mayurbhanj and Phulbani

(c) The criteria adopted for identifica 
tion of industrially backward dis+oct were, (i) 
per capita food grams/commercial crops 
production depending on whether the d.s 
trict is predominantly a producer*of food 
grains/cash crops (for inter-district compari­
sons conversion rates between foodgrams 
and commercial crops may be determined
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and commercial crops may be determined 
by the State Government on a pre-deter- 
mined basis where necessary), (ii) Ratio of 
population to agricultural workers, (iii) Per 
capital industrial output (iv) Number of fac­
tory employees per lakh of population or 
alternatively number of persons engaged in 
secondary and tertiary activities per lakh of 
population, (v) Per capital consumption of 
electricity, (vi) Length of surfaced roads in 
relation of population or railway mileage in 
relation to population.

[Translation]

Steam Coal to Gujarat

2419. SHRI DILEEP BHAISANGHANI: 
Will the Minister of COAL be pleased to 
state:

(a) the total quantity of steam coal allo­
cation for the industries in Gujarat and the 
total demand thereof ;

(b) whether the industries in Gujarat are 
not getting the total quantity of steam coal 
allocated to them;

(c) if so, the steps proposed to be taken 
in this regard; and

(d) whether the Government are aware 
that the industrial production has declined 
due to non-availability of stream coal and if 
so, the reasons therefor?

TH E DEPUTY MINISTER IN THE 
MINISTRY O F COAL (sHRI S.B. NYAMA­
GOUDA): (a) to (d). Coal is mostly supplied 
to industrial consumers in Gujarat by rail. 
Railways have allocated 1220 Box wagons 
of steam coal per month for industrial con­
sumers including small scale industries in 
Gujarat for the calender year 1992. How­
ever, actual movement of coal to the State 
depends on availability of both steam coal 
and railway wagons. Government is aware 
that due to movement of coal on priority to 
corte sectors like power Steel and cement, 
there have been some shortfalls in move­
ment of coal to the industrial consumers

which may have affected production in such 
units. However, instructions have been is­
sued to all coal companies that they should 
supply at least 50% of the linked quantity of 
coal to industrial consumers in non-core 
sector, by rail or by road.

[English]

Loss Incurring Central Public 
Undertaklnge

2420. SHRISHRAVAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state:

(a) the details of the perennially loss 
incurring public sector undertakings likely to 
be closed down after their examination/rec­
ommendation by BIFR; and

(b) the accoummulated losses so for 
suffered by them?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Based on the performance 
upto the year 1990-91, there are 54 sick 
industrial public sector undertakings which 
are required to be referred to the Board for 
Industrial and Financial Reconstruction 
(BIFR) for the formulation of suitable revival/ 
•wuabilitation schemes.

(b) The accumulated losses of these 
PSEs as on 31.3.1991 were Rs. 8494.04 
crores.

Leasehold system In Chandigarh

2421. SHRI PAWAN KUMAR BANSAL: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the issue of conversion of 
leasehold into freehold in Union Territory, 
Chandigarh was earlier tagged with Delhi 
and a preliminary decision was taken ^this 
regard; and

(b) if so, the reasons for excluding
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Chandigarh from this decision?

TH E MINISTER OF S TATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) Yes Sir

(b) Certain legal and administrative 
modalities arising therefrom are being sorted 
out

[ Translation]

New Policy regarding sale of Coal

2422 SHRI LAKSHMI NARAIN MANI 
TRIPATHI Will the Minister of COAL be 
pleased to state

(a) whether a new policy with regard to 
sale of coal has been formulated by Coal 
India Limited from January 1992, and if so, 
the details thereof,

(b) the policies under which coal was 
being sold till now to heavy and small scale 
industries and V R K (Bricks Kilns) in van 
ous States and

(c) whether according to the earlier policy 
any amount of Coal India has been outstand­
ing against heavy and small scale industries 
and V R K (Bricks Kilns) or whether any 
such amount has been written off and if so, 
the details thereof?

TH E DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S B NYAMA- 
GOUDA) (a) No Sir No decision has been 
taken regarding a new distribution policy

(b) Under the current coal distribution 
policy, coal is/sold to Heavy and small Scale 
Industries and also Brick Kilns in accor 
dance with valid sponsorship issued b/ the 
sponsoring authorities The demand of these 
sectors carry lower priorities than the core 
sector e g Power, Steel Railways etc

(c) Coal India Ltd have informed that no 
outstanding dues of any ot the industrial or 
brick-kiln consumers have been written off 
According to provisional data available with 
CIL following were the gross amounts out* 
'■♦and ng against consumers in different

sectors as on 31 12 91

(Rs m crores)

Sector Gross amount outstanding 
as on 31 12 91

1 Loco 60 32

2 Power 1757 37

3 Steel 217 16

4 Govt 69 02

5 Others
✓

22 28

Total 212615

Industries In Madhya Pradesh

2423 SHRI RAMFSHWAR PATIDAR 
Will the PRIME MINISTER l>e pleased to 
state

(a) the number of small scale medium 
and heavy industries set up in public sectoi 
in Madhya Pradesh during each of the last 
three years,

(b) whether any proposal to provide 
funds and electricity at cheaper rates for 
these industries has been sent by the Gov­
ernment of Madhya Pradesh to the Union 
Government and

(c) if so the action taken by the Union 
Government thereon’

THE MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (SHRI P K 
THUNGON) (a) No new Central Public 
Sector Enterprise has been set up in the 
State of Madhya Pradesh during the last 
three years However, the total investment in 
Gross Block has increased from Rs 5396 12 
crores as on 1-4-85 to Rs 12900 47 crores 
as on 31 3 91 in this state and it ranks third 
in terms of Gross Block as on 31 3 91

(b) and (c) The information is being 
collected and will be laid on the Table of the
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House.

Shares of Maruti Udyog Limited

2424. SHRI RAM VILAS PASWAN: Will 
the PRIME MINISTER be pleased to state:

(a) whether the percentage of private 
shares in the Maruti Udyog Limited has been 
increased;

(b) if so, the details thereof;

(c) whether the Government propose to 
give some percentage of the shares to work­
ers; and

(d) if so, the details thereof?

TH E MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Government has 
approved the proposal of Suzuki Motor 
Corporation to increase its equity in Maruti 
Udyog Limited from 40% to 50%.

(c) and (d). Government has already 
agreed to disinvest its equity upto 9% of the 
total 60% in favour of Maruti Udyog Limited 
Employees Mutual Benefit Fund through 
which the employees indirectly hold equity in 
the company. In 1990-91 employees bought
26.000 shares constituting 0.24% of the total 
equity, under this scheme. This year, em­
ployees have so far paid for the purchase of
6,400 shares.

Paper and Cardboard based Industries 
In Garhwal Region, Uttar Pradesh

2425. SHRI BHUWAN CHANDRA 
KHANDURI: Will the PRIME MINISTER be 
pleased to state:

(a) whether the Government have as­
certained the possibilities to set up paper or 
cardboard based industries in the hilly areas 
of Uttar Pradesh, particularly in Garhwal 
region;

(b) if not, whether the Government pro­
pose to set up such industries in this no­

industry region of U.P.;

(c) if so, the details there-of ; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P. J. 
KURIEN): (a) to (d). In accordance with the 
National Forest Policy, Government of India 
do not encourage setting up of wood based 
paper industry. Therefore, exemption from 
previsions of industrial licensing has been 
accorded to ail projects in which at least 75% 
pulp is from non-conventional raw material 
e.g. bagasse, jute etc. All proposals in which 
wood is envisaged as a raw material are 
subject to compulsory licensing provisions. 
[English]

Low Cost Housing Technology

2426. SHRIGANGADHARASINIPALLI: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the research and develop­
ment efforts made in developing low cost 
housing technology have produced the 
desired results;

(b) if so, the details thereof; and

(c) the steps taken to propagate this 
technology9

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Research and development activities car­
ried out by various national level institutions 
like Central Building Research Institute, 
Structural Engineering Research Centre, 
National Building Organisation, HUDCOand 
Building Material and Technology Promo­
tion Council etc. had led to development of 
various low cost building materials and tech­
nologies which have been successfully 
adopted in a number of housing projects
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undertaken by the various housing and 
development agencies

Adoption of these technologies would 
have the following impact -

(i) Saving in scarce and energy in­
tensive material like, cement and 
steel,

(n) Conservation of timber,

(in) Utilisation of industrial and agri­
cultural wastes thereby reducing 
tho pollution hazard.

(iv) Development of low cost con­
struction technologies based on 
local materials and skills,

(v) Energy conservation in building 
However, large scale application 
of these technologies at the field 
level is yet to matenalise owing 
to a variety of constraints

(c) The steps taken to propagate the 
low cost building technologies includes -

(») incorporation of low cost build­
ing technologies into the specrfi 
cations of CPWD and State 
Housing and Building Agencies 
and preparation of separate stan­
dards by Bureau of Indian Stan­
dards (BIS)

(ii) Operation of the central scheme 
of Building Centres for demon­
stration and extension of cost 
effective technologies and train­
ing of artisans in innovative low- 
cost techniques at local levels,

( hi)  Support to construction of dem­
onstration housing using low-cost 
technologies,

(iv) Support to research and devel­
opment organisations for tech­
nology application and transfer:

(v) Strengthened arrangements for 
large scale field applications of 
cost effective technologies and 
commercialising production of 
innovative low cost materials and 
components,

(vi) Providing fiscal concessions for 
production and adoption of cost 
effective and innovative building 
materials and technologies, par­
ticularly, based on industrial 
wastes like flyash, phospho- 
gypsum and red mud,

(v ii) Providing institutional finance for 
setting up commercial produc­
tion units of low cost materials,

(vm) Promotion of cost-effective tech­
nologies in the housing schemes 
being funded by housing finance 
institutions like HUOCO, NHB etc

[ Translation]

Closed Industrial Units In Gujarat

2427 SHRI KASHIRAM RANA Wiltthe 
PRIME MINISTER be pleased to state*

(a) the names of the industnal units lying 
closed in Gujarat and the names of the 
places where these closed units are located,

(b) since when these units are lying 
closed and the reasons therefor,

(c) the efforts made to revive them and 
the outcome thereof,

(d) the time by which these units are 
likely to be revived, and
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(e) the number of employees and la­
bourers rendered unemployed due to clo­
sure of these units?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). According to the 
Reserve Bank of India, 6,174 units in the 
small scale sector and 155 units in the non- 
small scale sector were sick as at the end of 
March, 1990 in the State of Gujarat. 116 sick/ 
weak units in the non-small scale sector are 
reported closed as at the end of September, 
1990. The major causes for sickness as 
reported by banks related to technical prob­
lems, non-availability of raw materials, la­
bour problems, power shortage, natural 
calamities, transport and financial bottle­
necks.

(c) Out of the 6,174 sick units in the 
small scale sector, 366 units were found to 
be potentially viable and 5,754 units non- 
viable. Viability in-respect of 54 units is yet to 
be decided. Out of 366 potentially viable sick 
units in the small scale sector, 228 were put 
under nursing programmes as at the end of 
March, 1990. Out of 155 sick units in the non 
smalt scale sector, 2 units were put under 
nursing programmes as at the end of Sep­
tember, 1990.

(d) No time frame within which the vi­
able units could be revived can be indicated.

(e) Such data are not centrally main­
tained.

[English]

Supply of Fruits, Vegetables by Super 
Bazar

2428. SHRI NAWAL KISHORE RAI: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Super Bazar and Mother 
Dairy have been supplying fruits and vege­
tables, butter, vegetable oils, etc. in the 
capital;

(b) if so, the total quantity purchased by 
each during last three years and among paid 
to suppliers; and

(c) whether both Super Bazar and 
Mother Dairy have been incurring losses 
since inception and if so, total losses in­
curred by each so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS & PUBLIC DISTRIBU­
TION (SHRI KAMALUDDIN AHMED), (a) 
and (b). Yes, Sir. The total purchase of fruits 
and vegetables, butter and vegetable oil by 
Mother Dairy and Super Bazar during last 
three years is as below:-

(Rs. in lakhs)

Super Bazar

524

611

552

Year Mother Dairy

1988-89 1126

1989-90 1348

1990-91 2400

(c) Mother Dairy has started this project every year. However, Super Bazar, Delhi,
in 1988 and since then they are earning profit suffered losses amounting to Rs. 100.05
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lakhs during first six year of its working i.e. 
from 1966-67 to 1971-72. Since 1972-73 
Super Bazar has been running on profit.

[Translations]

Programmes Under N.R.D.M.S.

2429. SHRI BHERU LAL MEENA: Will 
the PRIME MINISTER be pleased to state:

(a) whether the various programmes 
under Natural Resources Data Managing 
System are being implemented with the fi­
nancial assistance from some other institu­
tions; and

(b) if so, the details of such institutions 
and the projects for which assistance has 
been provided during the last three years 
together with the results achieved there­
from by each of them?

THE MINISTER O F STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The various pro­
grammes under Natural Resources Data 
Management System (NRDMS) are normally 
provided financial assistance by the Depart­
ment of Science and Technology. However, 
realising the relevance and need of such a 
programme, the various user Departments 
are coming forth to implement this pro* 
gramme by partly sharing the cost.

(b) An example of a jointly funded proj­
ect is at Bankura (West Bengal) being imple­
mented by the Department of Science and 
Technology in collaboration with the Na­
tional Drinking Water Mission. Department 
of Rural Development. Computerised data­
base and software packages are being 
developed to support the concept of local 
area planning. In particular, the emphasis is 
on problems of land and water manage­
ment. The studies so far have helped in 
estimating the groundwater potential block-

wise for Bankura district and in selection of 
sites for some rain water harvesting struc­
tures.

Other projects being supported under 
NRDMS are located in Pauri (U.P.), Sul- 
tanpur (U.P.) Manger (Bihar), Gurgaon 
(Haryana) Alwar (Rajasthan), Kheda 
(Gujarat) Koraput (Orissa). Visakhapatnam 
(A.P.), and Imphal (Manipur). Spatial Re­
source profiles are being developed for these 
districts to provide decision support for bet­
ter management of natural resources. These' 
studies are entirely funded by Department of 
Science and Technology (Government of 
India).

[English]

Conversion Rates from Leasehold to 
Freehold

2430. SHRI MUKUL BALKRISHNA 
WASNIK:

SHRI MORESHWAR SAVE:

Will the Minister URBAN DEVELOP­
M ENT be pleased to state:

(a) whether the Government have re­
ceived any representation from the Apex 
Association of DDA colonies regarding the 
conversion rates from leasehold to free hold;

(b) if so, the details thereof; and

(c) the reaction of the Government 
thereon?

TH E MINISTER OF S TATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

(b) and (c). The representationist has 
requested for non-linkage between the rates 
of coversion fee and and notified land rate, 
conversion fee not to exceed 10 times of the 
annual ground rent, non-levy of interest for
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accepting coversion fee in instalments, no 
stamp duty on conversion fee and no further 
registration formalities including free con­
version in the case of flats if the total land 
divided by number of flats built on it is less 
than 50 sq. mtrs. per flat etc.

A view on these and other similar sug­
gestions received in this regard is being 
taken, a decision there-on will bo incorpo­
rated in the proposed brochure to be issued 
by the lease administering authorities within 
given time frame

Functioning of BHEL

2431 SHRI CHITTA BASU:
SHRI RAM BADAN

(b)

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Bharat Heavy Electri­
cals Limited is running in losses;

(b) the comparative details of profit and 
turnover of the BHEL during each of the last 
three years,

(c) whether the Government propose to 
revive this company; and

(d) if so, the measures proposed to be 
taken by the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON). (a) No, Sir.

(Rs. in crores)

88— 89 89— 90 90— 91

Turnover 2620 2021 3154

Profit before tax 193 213 201

(c) and (d) Do not arise.

Representation from Indian Paint 
Association

2432. SHRI P M. SAYEED. Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government have re­
ceived any representation from the Indian 
Paint Association:

(b) if so, tne details thereof,

(c) whether there is a proposal to reduce 
the heavy duties and taxes on the paint 
industry, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). A representation from 
the Indian Paint Association was received in 
January 1992 seeking, among other things, 
relief such as reduction in excise duty ori 
paints including heavy duty and high per­
formance coatings and solventless and water 
based paints, enhancement in certain ex­
emption limits for small scale sector for the 
purpose of excise duty and exemption from 
duty on bituminous varnishes

(c) and (d) In the Budget for 1992-93, 
as a measure of additional resource mobili­
sation, excise duty on paints has been in­
creased by five percentage points. Basic 
excise duty on various categories of Paints 
and Varnishecss would be liveable at the
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rate of 20% and 35% ad-valorem with effect 
from 1 3 92 In addition, a special excise 
duty of 15% of the basic duty is also liveable, 
which make the total incidence of duty to be 
23% and 40 25% As the rates of duty have 
been revised recently, there is no proposalto 
modify the structure of excise duty on Paint 
Industry at present

Production of Colour Picture Tubes

2433 SHRI SOBHANADREESWARA 
RAO VADOE Will the PRIME MINISTER be 
pleased to state

(a) whether the Andhra Pradesh Elec­
tronic Development Corporation has applied 
for a licence to produce colour picture tubes 
in collaboration with M/s Phillips of Holland,

(b) if so, the latest steps of this proposal,

(c) whether the M/s Videocon has also 
evinced interest to take up this as joint ven­
ture. and

(d) the time by which the proposal is 
likely to be cleared7

TH E MINISTER O F S TATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA) (a)to(d) A composite 
proposal for expansion of capacity and for­
eign collaboration for manufacture of colour 
picture tubes was received from M/s Andhra 
Pradesh Electronics Development Corpora­
tion Ltd (APEDC) The application was 
registered by Secretariat for Industrial Ap­
provals (SIA) on 11 4 86 The proposal was 
not accepted by the Government of India M/ 
s APEDC represented against this decision 
in December, 1988 Meanwhile, the collabo­
rator of M/s APEDC, namely M/s Philips, 
Holland, informed the Government of India 
that they had withdrawn their offer of collabo­
ration with M/s APEDC and terminated all its 
past arrangements for technology transfer

for the manufacture of colour picture tubes 
Subsequently, however, M/s Philips 
changed their decision and offered to trans­
fer technology for manufacture of colour 
picture tubes to M/s APEDC and/or M/s 
Videocon The Government of Andhra 
Pradesh and M/s APEDC have no objection 
to the consideration of application of M/S 
Videocon for the grant of licence for the 
manufacture of Colour picture tubes in col­
laboration with M/s Philips, Holland pro 
vided

1 M/s Videocon set up the plant in 
the State of Andhra Pradesh only

2 3-5% equity participation by M/is 
APEDC in the project

3 Reimbursement of prior pre opera­
tive expenditure incurred by M/s APEDC tn 
the project

4 Nomination of one Director from 
Government of Andhra Pradesh on the Board 
of Directors of the company

M/s Videocon has confirmed the loca­
tion of their plant for manufacture of cotour 
picture tubes in the State of Andhra Pradesh 
There is no proposal from M/s Videocon to 
take up this project as a Joint Venture 
However, the*proposal of M/s Videocon is 
under consideration of the Government of 
India

Law for Persons Become Handicapped 
on Duty

2434 SHRIMATI M ARAGATHAM 
CHANDRASEKHAR Will the PRIME MIN­
ISTER be pleased to state

(a) w hether the Government propose to 
introduce any law for the workers who be­
come permanently handicappeu while ren­
dering service, and
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(b) if so, the measures contemplated to 
safeguard the legitimate interests of such 
workers?

TH E DEPUTY MINISTER IN TH E 
MINISTRY O F LABOUR (SHRI PABAN 
SINGH GHATOWAR). (a) and (b). No, Sir. 
Provisions exist in two legislations, namely, 
the Employees’ St/tie Insurance Act, 1948 
and the Workmen's Compensation Act, 1923 
for employment injury benefits to workers 
covered under the respective acts.

[Translations]

Complaints regarding Issuing of Ration 
Cards

2435 SHRI GOVINDA CHANDRA 
MUNDA. Wtll the PRIME MINISTER be 
pleased to state:

(a) whether the Government have re­
ceived any complaints against the officials of 
Department of Food and Civil Supplies, Delhi 
Administration regarding issuing of ration 
cards in Zone 36; and

(b) if so, the details thereof and the
action taken against the guilty officials?

TH E MINISTEER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS & PUBLIC DISTRIBU­
TION (SHRI KAMALUDDIN AHMED): (a) 
Delhi Administration has reported that a 
complaint of alleged misbehavior was re­
ceived; it was. however, not found substan­
tiated.

(b) In view of reply to (a) above question 
doest not arise.

[English]

ODA Loan for Rajamundry Municipal 
Committee

2436. SHRI K.V.R. CHOWDARY: Will

the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Rajamundry Municipal 
Council has sought Overseas Development 
Administration Loan for development of water 
schemes and slum development; and

(b) the reaction of the Government 
thereto?

TH E MINISTER OF STATE IN TH E 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM). (a) and (b). No 
Sir. However, proposal was received from 
the State Government of Andhra Pradesh to 
consider upgradation of slums in Rajahmun- 
dry with the assistance from ODA. T  he State 
Government has already been informed that 
it is not possible to support any additional 
project in Andhra Pradesh as three projects 
in Huderabad, Vishakhapatnam and Vijaya­
wada are already in progress with the assis­
tance from ODA.

[ Translations]

Purchase of Spare Parts by C.I.L.

2437. SHRI BHUBANESWAR PRASAD 
MEHTA: Will the Minister of COAL be pleased 
to state:

(a) whether the spare pars worth mil­
lions of rupees are being purchased each 
year by the Coal India Ltd.;

(b) whether these spare parts are being 
purchased at higher than the market prices;

(c) whether these spare parts are sub­
standard; and

(d) if so. the remedial steps to be taken 
by the Government in this regard?

TH E DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) Yes. Sir.
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(b) to (d). According to the policy of Coal 
India Limited and its subsidiaries, major 
spares are always purchased from Original 
Equipment Manufacturers or from their sole 
selling agents and only from the registered 
and proven suppliers. In emergent cases, 
CIL/subsidiaries also have ancillary indus­
tries for supply of spare parts.

When spare parts are purchased from 
OEMs. CIL insists on their issuing certifi­
cates to the effectthat prices charged are the 
same as are being charged from other cus­
tomers, and are not excessive. From other 
manufacturers, the parts are purchased on 
rates approved by the DGS & D Some 
manufacturers in the public sector who are 
not covered by DGS & D and are also not 
OEMs, appear to be charging higher prices 
and CIL has initiated a dialogue with them to 
determine the reasonableness of their prices. 
For imported spares, the prices are deter­
mined according to a conversion factor, the 
formula for which is laid down by DGSD.

As CIL spares are purchased only from 
OEMs, proven parties and also from ancil­
lary parties after proper tests, question of 
buying sub-standard spares does not anse. 
In case defects are noticed, suppliers are 
informed for replacement free of cost. How­
ever, such cases are not many.

[English]

Coal Stockyard in Karnataka

3439. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of COAL be pleased 
to state:

(a) whether there is a coal stockyard at 
Hunsur, Mysore to provide coal supply to 
tobacco growers; and

(b) if not, the steps taken to set up a coal 
stockyard there?

TH E DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) No coal stockyard is being 
operated by Coal India Ltd. at Hunsur, 
Mysore.

(b) According to the current Stockyard 
Policy, responsibility for setting up and 
managing new stockyards rests with the 
respective State Governments Coal Com­
panies will offer coal for despatch to these 
stockyards in accordance with the sponsor­
ships provided by the State Governments

Desalination Plant

2440. DR. R. MALLU Will the PRIME 
MINISTER be pleased to state*

(a) whether desalination is proposed to 
be promoted in Eighth Five Year Plan;

(b) if so, the details thereof,

(c) the cost of producing 1 litre of water 
by the desalination plants, and

(d) the type of power used in these 
plants?

TH E MINISTER OF STATE IN TH E 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H PATEL): (a) Desali­
nation plants for drinking water supply in 
rural areas are set up only as a last resort 
when cost effective alternative schemes 
based on sweet sources are not feasible. 
The setting up of desalination plants in Eighth 
Five Year Plan will be considered after the 
finalisation of the Eighth Plan outlays/strat­
egy and evaluation of the effectiveness of 
the desalination plants set up during the 
Seventh Five Year Plan and in 1990-91 and
1991-92.

(b) does not arise.

(c) The cost of producing drinking water
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is 5.8 paisa per litre for 10 meter cube per 
day capacity plant, 3.4 paise for 20 meter 
cube per day capacity plant, 3.3 paise for 30 
meter cube per day capacity plants and 2 
paise for 50 meter and 100 meter cube per 
day capacity plants. This is based on the 
running of plants for 16 hours a day with full 
capacity.

(d) Desalination plants do not have 
usage of solar power but run on DC set using 
diesel fuel when electric line power is not 
available.

Scheme for Pedestrians in Cannaught 
Place

2441. SHRI SRIBALLAV PANIGRAHI: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the six members committee 
set up by New Delhi Municipal Committee to 
study the proposal for pedestrianisation of 
Cannaught Place has submitted any report;

(b) if so, the details thereof and the 
reaction of the Government therdfc: and

(c) if not, the time by which the report is 
likely to be submitted?

TH E MINISTER O F STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
NDMC has reported that they have decided 
to constitute a committee on Cannaught 
Place with the President of New Delhi Trad­
ers Association as president and with the 
representative of the traders and general 
public as members apart from the technical 
experts. The Committee has not submitted 
its report so far nor any fined date has been 
fixed for the purpose.

[Translations]

Cold Storage Facility In Orlsss

2442. SHRt SRIKANTA JENA: Will the

PRIME MINISTER be pleased to state:

(a) whetherthe sufficient storage facility 
for fruit, vegetables and millets etc. is not 
available in Orissa; and

(b) if so, the efforts made or proposed to 
be made by the Government in this regard?

TH E MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) and (b). 
The Government have not received any 
report regarding inadequacy of storage facil­
ity forfruits, vegetables and millets in Orissa.

There are 47 cold storages in Orissa 
with a total capacity of 83681 tonnes. Per­
mission for construction of two more cold 
storages has already been granted during 
the current financial years.

Industrial Sickness In Rajasthan

2443. SHRI KUNJEE LAL: Will the 
PRIME MINISTER be pleased to state:

(a) whether large scale industrial sick­
ness is prevailing in Rajasthan;

(b) if so, the reasons therefor; and

(c) the details of the guidelines issued 
and the resources provided by the Union 
Government to the various State Govern­
ments to alleviate industrial sickness and 
particularly to Rajasthan?

THE MINISTER O F STATE IN THE 
MINISTRY O F INDUSTRY (RROF. P.J. 
KURIEN)' (a) and (b). According to Reserve 
Bank of India, 9987 units in the small scale 
sector and 46 units in the non-small scale 
sector were sick as atthe end of March, 1990 
in the State of Rajasthan. A number of causes, 
both internal and external, are responsible 
for industrial sickness. The major causes, as 
reported by the banks, relate to marketing,
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financial, labour and production problems, 
management deficiencies, power shortage, 
demand recession and natural calamities.

(c) As far as sick units in the non-small 
scale sector are concerned, no finance is 
provided to the State Governments by Cen- 
tral Government. Under the margin.

Renovation Work In Government 
Quarters

2444. SHRI SURYA NARAYAN YADAV: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether some Government Quar­
ters have been renovated as sample houses 
in sector-XII, R.K. Puram, New Delhi,

(b) if so, whether the renovation works 
are likely to be carried out in other quarters 
also; and

(c) if not. the reasons therefor?

THE MINISTER O F S TA TE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM): (a) Repairs 
have been done in one block of 8 type IV and 
one block of 4 type H quarters in Sector XII, 
R.K. Puram, New Delhi, as part of preventive 
maintenance. This work cannot be consid­
ered a renovation.

(b) and (c) Such repairs will be carried 
out in other quarters also, depending upon 
the availability of funds.

Filling of Vacant Reserved Seats

2445. SHRI GAYA PRASAD KORI. Will 
the PRIME MINISTER be pleased to state:

(a) the number of posts of officers and 
other categories reserved for Scheduled

Castes and Scheduled Tribes which are 
lying vacant in the beginning of this year in 
the Ministry of Labour,

(b) the progress made with regard to 
filling up the said posts during last three 
months, and

(c) the time by which the said posts are 
likely to be filled up7

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOW AR). (a) 423 posts of offi­
cers and othercategones reserved for Sched­
uled Castes and Scheduled Tribes and to be 
filled up by direct recruitment were lying 
vacant, at the beginning of the year 1991 -92 
in the Ministry of Labour and its officers 
including autonomous bodies

(b) and (c). As per available information 
so far 145 candidates have been selected 
against these vacancies. The target date for 
filling up these vacancies, communicated to 
all the Offices, is 31.3 1992

[English]

Public Sector Undertakings undsr 
Heavy Industry

2446. SHRIMATI DIL KUMARI BHAN- 
DARI: Will the PRIME MINISTER be pleased 
to state:

(a) the details of the Public Sector 
Undertakings under the Administrative con­
trol of Department of Heavy Industry, State/ 
Union Territory-wise and location wise;

(b) whether some of these undertakings 
are in the engineering sector also; and

(c) if so, the details thereof and if not, the
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TH E MINISTER O F STATE IN TH E (b) and (c). Yes, Madam, The details are
MINISTRY OF INDUSTRY (SHRI P.K. gsven in the attached statement-ll
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ôj

m
Qi

_̀
mo\

fd
ib

I
\e
jm

km
j_

p
ôn
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STATEMENT*!!

Information pertaining to Lok Sabha 
unstarred Question No 2446 regarding 

Public Sector Undertakings in Engmeenng 
Sector under the administrative Control of 

Department of Heavy Industry

267 Written Answers MARCH

SI No Name of Engmeenng Units

1 Andrew Yule & Company Limited, 
Calcutta

2 Bharat Heavy Electricals Ltd , New 
Delhi

3 Burn Standard Company Ltd ,

4 Bharat Brakes & Valves Ltd , Cal­
cutta

5 Reyrolle Burn Limited

6 Jessop & Company Limited, Cal­
cutta

7 Braithwaite & Company Ltd . Cal­
cutta

8 Bharat Wagon & Engg Company 
Ltd , Patna

9 Bharat Process & Mechanical 
Engineers Ltd, Calcutta

10 Weighbtrd India Ltd

11 Lagan Jute Machinery Company 
Ltd , Calcutta

12 Bharat Heavy Plates & Vessels Ltd 
Vishakhapatam

13 Bharat Pumps & Compresors Ltd , 
Naim, Allahabad

14 Richardson & Cruddas (197?) Ltd , 
Bombay

1,1992 Written Answers 268

SI No Name of Engmeenng Units

15 Trtveni Structural Ltd. Naim, 
Allahabad

16 Tungabhadra Steel Products (I) Ltd

17 Cycle Corporation o? India Ltd

18 Hindustan Cables Lirrited

19 Heavy Engg Corporation Ltd, 
Ranchi

20 H M T  Limited, Bangalore

21 Praga Tolls Ltd Secundrabad

22 H M T  (Searings) Limited

23 Instumentation Limited Kota

24 Rajasthan Electronics & Instru 
ments Ltd

25 Mining & Allied Machnery Corpo­
ration Ltd Durgapur

26 Maruti Udyog Limited New Delhi

27 National Bicycle Corporation Ltd , 
Calcutta

28 National Instruments Ltd , Calcutta

29 Scooter India Limited Lucknow

Clearance to Projects in Rajasthan

2447 SHRI GUMAN MAI LODHA Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state*

(a) whether the Government of Rajast­
han has requested the Union Government to
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give early clearance to assist the various 
projects in Rajasthan; and

(b) if so, the reaction of the Union Gov­
ernment thereto7

TH E MINISTER O F S TATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) The following schemes of 
Rajasthan have been pending w:th the Plan­
ning Commission for investment approval:

1. Meja Modernisation and Meja Feeder 
Project

2. Jaisamand Modernisation Project

3 Narmada Canal Project (Rajasthan).

(b) The decision for investment clear­
ance for the above mentioned schemes in 
the Planning Commission depends upon the 
overall resource availability to the State 
Government and sectoral priorities attached 
for various sectors by the Government of 
Rajasthan in the Eighth plan which is yet to 
be finalised

Export of Coir

2448. SHRI K. MURALEE DHARAN: 
Will the PRIME MINISTER be pleased to 
state:

(a) the quantity of coir exported during 
the year 1991-92; and

(b) the States from which maximum 
quantity of coir manufactured and exported?

TH E MINISTER O F S TATE IN TH E 
MINISTRY O F INDUSTRY (PROF. P.J. 
KURIEN): (a) Coir exports are monitored on 
financial year basis. During the period April* 
January. 1991 *92.24,822tonnes of coir and 
coir products have been exported.

(b) Exports of coir yarn and products are 
largely from Kerala. Small quantities of coir 
pith and rubberised coir are also being ex­
ported. These exports are mainly from brown 
fibre sector.

Rural Growth Centres

2449. DR. KRUPASINDHU BHOI: 
SHRI YASHWANTRAO PATIL:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government have for­
mulated any scheme to develop rural growth 
centres during Eighth Five Year Plan; and

(b) if so, the details thereof and the 
places identified therefor, State-wise together 
with the allocation of funds proposed to be 
made for them during 1992-93?

THE MINISTER O F STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) and (b). 
In pursuance of Policy Measures for promot­
ing and strengthening small, tiny and village 
enterprises announced on 6th August, 1991, 
a draft scheme of Integrated Infrastructural 
Development (including Technologicat Back­
up Services) for Small Scale Industries in 
rural/backward areas has been prepared 
and included in the Eighth Five Year Plan 
(1992-97) proposals. Details of the scheme 
are being worked out in consultation with the 
concerned authorities in the Centre and State/ 
U T  Governments.

[Translations]

Construction of Flyover over Seelam- 
pur Railway Crossing

2450. SHRI RAM SAGAR. Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:
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(a) whether any memorandum regard­
ing construction of a fly over over Seelampur 
railway crossing in East Delhi has been 
received, and

(b) if so, the reaction of the Government 
thereon?

TH E MINISTER O F S TATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) and (b) 
Yes, Sir A memorandum has been received 
Response from Delhi Administration is 
awaited

Model Village in Darbharnga Bihar

2451 SHRI M OHAM M AD ALI 
ASHRAF Will the PRIME MINISTER be 
pleased to state

(a) whether the Government propose 
to set up model village with the assistance of 
the Khadi and Village Industries Commis­
sion in Darbhanga, Bihar,

(b) if so, the details thereof, and

(c) if not. the reasons therefor?

THE MINISTER O F STATE IN TH E 
MINISTRY O F INDUSTRY (PROF P J  
KURIEN) (a) No. Sir

(b) does not arise

(c) No proposal has been received by 
KVIC for assistance for petting up model 
village in Darbhanga Bihar

[English]

Allotment of Alternative Plots

2452 SHRI CHIRANJILAL SHARMA 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state,

(a) whether the Government are aware 
that inspite of orders of Hon High Court of 
Delhi, the Delhi Development Authority has 
not allotted alternative plots of land to sev­
eral persons whose lands were acquired for 
schemes of 'Planned Development' of Delhi, 
and

(b) If so, the steps taken/ proposed to 
be taken in this regard?

TH E MINISTER OF STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) and (b) 
According to DDA. even though every efforts 
is made to comply with High Court directions 
expeditiously, non-availability of suitable plots 
sometimes cause delay in implementing the 
decision More ever, tne Land and Building 
Department of Delhi Administration and the 
DDA. have been requested to clear expedi 
tiously, the pending cases of allotment of 
alternative plots

Centrally Sponsored Projects in Bihar

2453 SHRIMATIKRISHNASAHI Will 
the Minister of PLANNING AND PRO 
GRAMME IMPLEMENTATION be pleased 
to state

(a) the number of Centrally sponsored 
projects m Bihar

(b) the amount allocated and i eleased 
project-wise

(c) whether the audited statement of 
accounts in subkmitted by the State Govern­
ment to the Union Govornment, and

(d) if so, the details of expenses during 
the last two years, project-wise?

TH E MINISTER OF S TATE O F THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H R 
BHARDWAJ) (a)to(d) Information is being
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collected and will be laid on the Table of the 
House

Co-operative Group Housing Societies

2454 SHRI PROBIN DEKA Will the 
Minister of URBAN DEVELOPMENT be 
pleased to stale

(a) whether about 400 Co-operative 
Group Housing Societies of Delhi were asked 
to deposit the first instalment of land money 
recently,

(b) if so, the number of societies out of 
them deposited the same,

(c) whethet they have been asked to 
deposit the second instalment of land money,

(d) »f not. the reasons therefor,

(o) whether the Delhi High Court is 
suerl orders lo prepare a fresh list of such 
societies tor allotment of land, and

(\) if so, the progress made in this 
regard?

THE MINISTER O F STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) and (b) 
227 group housing societies were issued 
demand letters in January, 91 for depositing 
50% premium of land However only 22 
societies deposited the prescribed premium 
Another 187 societies deposited premium of 
diffenng amount but less then 50% de­
manded 18 societies did not deposit any 
premium

(c) and (d) The allotment on the basis 
of which demand for payment of premium 
was made, was set aside by the Delhi High 
Court vide its order dated 10 5 91

(e) and (f) The Delhi High Court in its 
order cited above had duected tfie Registrar

of Co-operative Societies to prepare a fresh 
list The Registrar of Co-operative Societies 
had furnished a fresh list of 400 societies to 
DDA in June, 91 however, the orders of the 
Delhi High Court have been challenged in 
the Supreme Court and the matter is sub- 
judice

CPWD Office at Madhopur

2455 PROF PREM DHUMAL Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state

(a) whether Hamtrpur and some other 
districts of Himachal Pradesh a'e at present 
attached with Madhopur (Jammu and Ka 
shmir) office of the Centra Public Works 
Department,

(b) if so, whether the Government 
propose to attach these districts with 
Shimla(H P ) office of CPWD to ensure bet 
ter co-ordination and

(c) if not the reasons therefor?

THE MINISTER OF  STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) Hamirpur, 
Mandi and Kangra Districts of Himachal 
Pradesh are attached to Madhopur Central 
Division, Central P W D

(b) and (c) Hamirpur, Mandi and 
Kangra Districts of Himachal Pradesh are 
attached to Madhopur Central Division, 
Central P W D

(b) and (c) There is no proposal to 
attach these Districts to Shimla Central Divi 
sion. Central P W D since the present ar­
rangement is satisfactory

Achievements under N R E.P. ri Orissa
2456 DR KARTIKESWAR PATRA 

Will thp PRIME MINISTER be pleased to 
st nte
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(b) Does not arise.(a) "the targets fixed and achieved in
respect of National Rural Employment Pro-
gramme in Orissa during 1991-92;

(b) whether there has been a fall in
achieving the targets: and

(c) if so. the corrective steps taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINIGTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) National
Rural Employment Programme (NREP) has
been discontinued w.e.f. 01.04.1989.

(b) and (c). Does not arise.

Foreign Manpower Placement to
Employment Exchanges

2457. SHRI RAM NIHOn RAI: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government propose
to give foreign manpower placement to
Employment Exchanges;

(b) if so, the details thereof:

(c) whether the Government proposed
to abolish the policy of licence:

(d) ii so, whether the Government is
likely to return the security money deposited
against the licences to the recruiting agents
without any conditions; and

(e) the details in this regard?

THE DEPUTY fvllr-JISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a) No such proposal
is under consideration.

WrittenAnswers 276

(c) No, Sir.

(d) and (e). Do not arise.

Nehru Rozgar Yojana

2458. SHR! NARAIN SINGH
CHAUDHRI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the main objectives of the Nchru
Rozgar Yojana:

(b) whether any assessment has been
made by the Government about the imple-
mentation of the scheme since its inception;
and

(c) if so, the details thereof Statewise
particularly in Haryana State?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) The Nehru
Rozgar Yojana has been designed to pro-
vide employment to the urban unemployed
and underemployed poor. The employment
contemplated is of two types; one type re-
lates to the setting-up of self-employment
ventures and the other type relates to provi-
sion of wage employment through the con-
struction of public assets in the urban local
bodies and improving the dwelling units of
beneficiaries belonging to the economically
weaker sections of society.

(b) and (c). Yes, Sir. The implementa-
tion of the Yojana is assessed periodically.
The status of implementation of the Stales!
UTs ;ncbdlng the State of Haryana as per
reports received from them is given in the
enclosed statement.
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[Translations]

Public Sector Undertakings in Bihar

2359 SHRI RAM LAKHAN SINGH 
YADAV Will the PRIME MINISTER be 
pleased to state

(a) the details of the Public sector 
undertakings in Bihar,

(b) the details of the loss and profit of 
each undertaking during the last 3 years and 
the number of public sector undertakings 
which have been closed down due to their 
running in loss,

(c) the mam reasons for their sickness 
and the steps taken to revive them and 
whether the interest of the workers/employ­
ees is likely to be protected, and

(d) the details of the proposal for the 
setting up of new undertakings in the public 
sector in Bihar *>

TH E MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (SHRI P K

THUNGON) (a) and (b) As on 31 3 91, 
there were 15 Central PSEs, having their 
registered offices in the State of Bihar De­
tails of their profits and tosses during the last 
three years are given in the attacheo state­
ment None oi these enterprises has been 
closed down

(c) The reasons for sickness are enter­
prise specific The general reasons are out­
dated technology, excess manpower, heavy 
interest burden etc The sick PSEs covered 
under the provisions of SICA are required to 
be referred to BIFR for formulating revival/ 
rehabilitation schemes While formulating 
such revival schemes the BIFR may take 
suggestions to protect the interest of tho 
workers However, National Renewable Fund 
has also been set up to protect the interest of 
workers likely to be affected due to such 
rehabilitation package

(d) Setting up of new undertakings in 
the Public Sector are decided keeping into 
consideration the techno economic feasibtl 
ity of tho project and balanced regional 
developmen* of the country
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[English]

Amount paid to C .I.L

2460. SHRI PHOOL CHAMD VERMA: 
Will the Minister of COAL be pleased to 
state:

(a) the amount paid to Coal India Ltd. 
as Budgetary supports by the Government 
during the last two years;

(b) whether in view of the financial 
constraints the Government contemplate to 
stop rendering financial support to Coal India 
Ltd ; and

(c) if so. the details thereof?

TH E DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA­
GOUDA): (a) The Gross Budgetary support 
to Coal India Limited by the Government 
during the last two years is as follow:-

1989-90 1990-91

Rs. 1040 Crores Rs 600 crores

(b) and (c) The annual Budgetary 
support to Coal India Limited is fUed in 
consultation with Planning Commission tak­
ing into aocount the Annual Plan outlay, the 
internal resources generated by Coal India 
Limited, its borrowing capacity and other 
extra budgetary resources.

Funds for Drinking Water Schemes in 
the States

2461.SHRI DHARMANNA MON- 
DAYYA SADUL- Will the PRIME MINISTER 
be pleased to state the total financial assis­
tance given to the State Governments for 
solving dnnkmg water problem dunng the 
years 1989-90 to 1991-92 year-wise. State- 
wise (upto December, 1991).

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): A state­
ment is attached.

STATEM EN T

(Rs. in crores)

St. No. StateAJT Funds released for Rural Water Supply during

1989-90 1990-91 1991-92 
(upto Dec. 91)

1 2 3 4 5

1. Andhra Pradesh 27.098 26.177 24.520

2. Arunachal Pradesh 2.518 5.197 2.940

3. Assam 15.500 10.770 13.700

4. Bihar 28.698 24.477 15.660



(Rs. in crores)
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SI. No. StateAJT Funds released for Rural Water Supply during

1989-90 1990-91 1991-92

5. Goa 0.318 1.057 <upto R % § 1 >

6. Gujarat 12.082 18.327 17.580

7. Haryana 7.641 6.463 7.200

8. Himachal Pradesh 7.208 8.057 7.770

9. J & K 25.253 15.307 10 500

10. Karnataka 29 168 24.355 12.550

11. Kerala 9 780 11..260 11.910

12. Madhya Pradesh 33.378 21 584 31.960

13. Maharashtra 25.794 35 854 29.300

14. Manipur 3 498 3.357 2.770

15. Meghalaya 4.268 6.198 2.600

16. Mizoram 2.356 2.167 1.290

17. Nagaland 7.223 5.527 2.680

18. Orissa 12.907 21.621 8.880

19. Puniab 10.156 5.337 4.730

20. Rajasthan 44 618 42 587 40.400

21. Sikkim 4.564 7 787 3.880

22. Tamil Nadu 25.348 21.987 20.440

23. Tripura 4.405 2.530 2.450

24. Uttar Pradesh 53.478 46.507 39.530

25. West Bengal 19.679 14.211 10.810
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(Rs. in crores)

SI No. StateAJT Funds rebased for Rural Water Supply during

1989-90 1990-91 1991-92
(upto Dec. 91)

26. A & N Islands 0.468 0.887 0 200

27. Daman & Diu 0.100 0.528 2.400

28. Lakshadweep 1.268 0.00 0.00

29. Pondicherry 1.238 0.130 0.300

30. Delhi 0.065 0.130 0.00

31. Chandigarh 0 00 0.00 0.00

32 Dadra & Nagar Haveli 0 00 0 00 0.00

Total 420.075 390.376 330.500

Recruitment Rules in the Department of 
Atomic Energy

2462. SHRI MOI IAN RAWALE: Will the 
PRIME MINISTER be pleased to state.

(a) whether the Department of Atomic 
Energy has since framed rules for recruit­
ment and promotions for all posts in the 
Department and has notified these rules;

MARGARET ALVA); (a) The Department of 
Atomic Energy has framed Recruitment 
Rules for a number of posts which are in 
existence in the Department and notified 
them as required under Article 309 of the 
Constitution of India

(b) Recruitment Rules for thirty-five posts 
in the Administrative/Accounts category have 
ben framed and notified

(b) if so, the details thereof;

(c) if not, the reasons for not framing 
such rules so far, and

(d) the time by which these rules are 
likely to be framed and notified?

TH E MINISTER OF S TATE IN TH E 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI

(c) Recruitment Rules for 48 posts maints 
mainly Group C&D and isolated posts, are to 
be framed and notified. Draft Rules for twenty- 
nine posts have been framed for discussion 
with staff-side, and for the comments of the 
constituent units.

(d) The Department has taken up the 
work of framing of Recruitment Rules for the 
remaining posts which are mostly of isolated 
categories in Group ‘B’. ‘C ’ and ’D’ which
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require discussions with the staff-side be­
fore finaiisation.

Migrant Labour

2463. SHRI SIVAJI PATNAIK: Will the 
PRIME MINISTER be pleased to state:

(a) the number of migrant workers who 
have gone from one State to another to work 
under some contractors for a fixed period 
during the last three years. State-wise with 
originating State;'

(b) whether the migrant workers are not 
able to* get their claims settled when com­
pensation cases under Inter-state Migrant 
Workers Act are taken up by commissioners 
of State Government other than the originat­
ing States;

(c) if so, the steps the Government 
propose to remedy the situation; and

(d) the details of the policies/schemes 
tor the wolfare of migrant labour?

THE DEPUTY MINISTER IN TH E 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). Information 
is being collected and will be laid on the 
Table of the House.

(d) The Inter-State Migrant Workmen 
(Regulation of Employment & conditions of 
Service) Act, 1979 provides that it shall be 
the duty of every contractor employing inter­
state migrant workmen in connection with 
the work of an establishment to which this 
A d  applies:-

(a) to ensure regular payment of wages 
to such workmen;

(b) to ensure equal pay for equal work 
irrespective of sex;

(c) to ensure suitable condition of work

to such workmen having regard to the fact 
that they are required to work in a State 
different from their own State;

(d) to provide and maintain suitable 
residential accommodation to such work­
men during the period of their amployment;

(e) to provide the prescribed medical 
facilities to the workmen, free of charge;

(f) to provide such protective clothing to 
the workmen as may be prescribed: and

(g) in case of fatal accident or serious 
bodily injury to any such workman, to report 
to the specified authorities of both the States 
and also the next-of-kin of the workman.

Revlelon In Payment Terme

2464. SHRI HARIN PATHAK: Will the 
Minister of COAL be pleased to state:

(a) whether the Government have 
revised the payment terms for the supply of 
coal to the consuming industries:

(b) if so, the details thereof;

(c) whether there is a wide gap be­
tween allotment and actual loading of coal 
varing from 15 days to 3 months due to 
shortage of Railway wagon;

(d) the number of textile industries in 
Gujarat suffering due to shortage of ooal 
supply;

(e) the annual percentage of shortage 
of coal supply anticipated in the coming 
years; and

(f) the steps taken/proposed to betaken 
so far by the Government in the matter?

THE DEPUTY MINISTER IN TH E 
MINISTRY OF COAL (SHRI S. B. NYAMA-
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GOUDA): (a) and (b). On tha advice of 
Government of India, Coal India Ltd. have 
introduced the system of advance payments 
for coal by power sector. Under this system 
State Electricity Boards and Power Utilities 
will pay for the coal in advance before it is 
despatched to them.

(c) Actual supply of wagons by the 
Railways depends on availability of wagons 
to form rakes, and availability of rail capacity 
to move the rakes. Therefore some gap 
between allotments of wagons, and actual 
supplies cannot be ruled out.

(d) To (f). There may be some short­
falls in actual movement of coal to some 
consumers, including textile mills in Gujarat, 
because of priority movement of coal by rail 
to core sectors like power. However, coal 
companies have been instructed to supply at 
least 50% of linked quantity of coal to all 
industries, by rail or by road. No shortage in 
availability of coal is anticipated either in the 
current year or in coming years, except for 
some high quality metallurgical grade coal, 
which is imported for blending purposes. 
The Government is taking stops to raise the 
production of direct feed and washed coking 
coal from 10.5 million tonnes in the current 
year to 13.97 million tonnes in 1996-97.

Memorandum of Underetendlng by 
Public Sector Undertakings with 

workers’ Union

2465. DR. JAYANTA RONGPI: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Department of Public 
Enterprises has advised various public sec­
tor enterprises not to make any commitment 
or sign Memorandum of Understanding with 
their workers' union; and

(b) if so. the steps the Government are

taking or contemplating to safeguard the 
interest of workers in the face of severe price 
rise and inflation?

TH E MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (SHRI P.K 
THUNGON): (a) and (b). The issues relating 
to wage policy for the next round of negotia­
tions with the workers and industrial D.A. 
formula are under the active consideration of 
the Government. Till such time the Govern­
ment formulates the new wage policy for the 
5th round of wage negotiations, the D.A. is to 
be paid to the workers as per the existing 
D.A. Scheme.

[Translations]

Deputation of I.P.S. Officers

2466. SHRI UPENDRA NATH VERMA: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the I.P.S. officers from vari­
ous States are taken on deputation in the 
Union Government; and

(b) if so, the number of officers on depu­
tation since the last three years. State-wise 
and year-wise?

TH E MINISTER O F S TATE IN THE 
MINISTRY O F PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes The I.P.S. 
officers from various State cadres are taken 
on deputation to the Union Government in 
the following categories of posts

(i) the posts in the Central Police 
Organisations;

(ii) the posts in the Central Secretar­
iat under the Central Staffing 
Scheme; and
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(iii) the posts of Chief Vigilance Offi­
cers in the various public sector 
organisations.

(b) The number of I.P.S. officers from

various State cadres who are on deputation 
to the Central Government since last three 
years has been indicated in the Statement 
attached.
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[English]

R*-opening of Punalur Paper Mill

2467 SHRI KODIKKUNNIL SURESH 
Will the PRIME MINISTER be pleased to 
state

(a) whether the Union Government have 
taken any steps for re-opening of Punalur 
Paper mill,

(b) whether the Government have re­
ceived any proposal from the State Govern­
ment of Kerala and present management of 
themillorfrom any other Government under­
takings,

(c) if so. the details thereof, and

(d) the reaction of the Union Govern­
ment thereto?

THE MINISTER O F S TATE IN THE 
MINISTRY O F INDUSTRY (PROF P J  
KURIEN) (a) to (d) State Government of 
Kerala had requested the Government of 
India to consider taking over the manage­
ment of M/s Punalur Paper Mills Ltd by 
Hindustan Newsprint Limited (HNL) HNL, 
after conducting afeasibility study have found 
that it will not be viable to run the Punalur 
Paper Mills Ltd in the present State of its 
plant and machinery and have, therefore, 
expressed their inability to take over the 
management of M/s Punalur Paper Mills 
Ltd

Interaction Amongst the Municipal 
Committees

246B SHRI P R A TA P R A O  B 
BHONSLE Will the Minister of URBAN 
DEVELOPMENT be pleased to state

(a) whether in order to develop urban 
areas the Government propose to take some 
steps to ensure bettor muncipal manage

ment ands smoother interction amongst the 
municipal Committees; and

(b) if so, the details thereof and if not the 
reasons therefor?

TH E MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) and (b) In 
order to provide a constitutional status and a 
common framework to all the urban local 
bodies throughout the country, this Ministry 
has introduced in the Lok Sabha, the Consti­
tution (Seventy Third Amendment) Bill on 
16 9 91 The Bill at present is under consid­
eration of the Joint Committee of the Parlia­
ment, Provisions incorporated in the Bill 
provide for putting on a firmer footing the 
relationship between the State Government 
and Urban Local Bodies with reference to 
the functions and texations, powers and 
arrangements for revenue sharing Other 
provisions of the Bill provide for the Consti 
tution of the Municipalities, their powers 
(including financial powers, functions, reser­
vations of seat for SC/ST and women, regu­
lar conduct of elections, durations ol Munici­
palities, setting up of a Finance Commission 
at the State level at regular intervals to 
review financial position of Municipalities 
Audit of accounts of Municipal Corporations 
by the Comptroller and Auditor General of 
■ndia, Elections to the Municipality and dis­
qualification for membership etc

Decline in Index of Industrial Produc­
tion

2469 SHRI RUPCHAND PAL Will the 
PRIME MINISTER be pleased to state

(a) whether general index of industrial 
production has recorded a decline in the first 
six months of 1991 92 as compared to the 
growth of 8 6 percent in the same period 
durmq 1990 91,

(b) if so, the rate of decline recorded in
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the first six months of 1991 -92; and

(c) the sectors in which industrial pro­
duction has declined?

THE MINISTER OF S TATE IN TH E 
MINISTRY O F INDUSTRY (PROF. P.J. 
KURIEN): (a) Yes, Sir.

(b) and (c) On the basis of the Index of 
Industrial Production compiled by the Cen­
tral Statistical Organisation, the overall rate 
of growth during April-September 1991-92 
was (-) 0 9 per cent over the corresponding 
period during 1990-91. As regards sector- 
wise production, the manufacturing sector 
registered a decline of (-) 2.8 per cent, and 
mining sector(-) 2.2 per cent over the corre­
sponding period of last year. The electricity 
sector registered a growth of 8.1 per cent 
during the same period

Out of Turn Allotment of DDA Flats to 
Orthopedically Handicapped and Blind 

Persons

2470 DR. AMRITLAL KALIDAS PATEL: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) whether the Delhi Development 
Authority invited applications from orthopedi­
cally handicapped and blind persons for out 
of turn allotment of DDA flats in August, 
1989;

(b) if si- details thereof who applied 
for such a llo w  ,cnt;

(c) the number of applicant allotted flats 
by DDA so far;

(d) the number of applications rejected 
and the reasons therefor; and

(e) whether any such applicants where 
given personal hearing by DDA's Vice Chair­
man during 1991, if so, the outcome thereof ?

THE MINISTER O F STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) (a) Yes. Sir.

(b) Approximately 2076 applications 
were received.

(c) Allotment has been made in respect 
of 52 cases.

(d) 1137 applications were rejected as 
the same were not found deserving for allot­
ment of a flat on out-of -turn basis.

(e) Yes, Sir. Deserving amongst them 
were forwarded to the authority competent 
to make the out-of-turn allotments.

[Translations]

Report of the Committee Discontinuing 
Compulsory English Language Paper in 

U.P.S.C Examinations

2471. SHRI SHIV SHARAN VERMA. 
SHRI BARE LAL JATAV:
SHRI DAU DAYALJOSHI:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Govornment have ex­
amined the report submitted by the commit­
tee constituted to discontinue the compul­
sory English language paper in the examina­
tions conducted by UPSC,

(b) if so, the details thereof; and

(c) if not. the reasons for the delay’

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA), (a) to (c). The report 
submitted by the Committee in the matter is 
still under consideration of the Govern­
ment.
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Applications for Industrial Units in Uttar 
Pradesh

2472. SHRI ARJUN SINGH YADAV: 
Will the PRIME MINISTER be pleased to 
state:

(a) the number of applications received 
by the Union Government for setting up of 
Industries in Uttar Pradesh during each of 
the last three years;

(b) the number of applications approved 
and the number of applications rejected 
during the period;

(r) the reasons for not giving approval to 
the remaining applications; and

(d) the efforts made by the Government 
for the early disposal of these applications 
which are lying pending for approval?

THE MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). During the last three 
years, a total number of 1335 applications, 
as per details below, were received from 
Uttar Pradesh for setting up of Industries.

1989 —  588

1990 —  495

1991 —  235

1992 —  17

1335

Of these 317 have been approved, 396 
have been rejected and 155 have been 
otherwise disposed of.

(c) and (d). There are specified time 
limits for the disposal of applications for 
grant of industrial approvals. All steps are 
taken to ensure that the applications are

disposed of within this time frame after con­
sultation with technical authorities.

Production and Consumption of 
Fertilizers

2473. SHRI KESRI LAL:
SHRI BHUPINDER SINGH 

HOODA:
SHRIMATI BASAVA RAJES- 

WARI:
PROF. K .V . THOMAS:

Will the PRIME MINISTER bo pleased 
to state:

(a) The State-wise production and con­
sumption of fertilizers in the country during 
the last three years and in the current yoar so 
far. year wise;

(b) the expenditure incurred on the import 
of fertilizers during the said period, year- 
wise together with the amount required for 
1992-93 for the same; and

(c) the steps taken to mak« the country 
self-reliant in respect of fertilizer’s produc­
tion?

TH E MINISTER OF STATE IN THE 
MINISTRY O F CHEMICALS AND FERTIL­
IZERS (SHRI CHINTA MOHAN): (a) The 
State-wise production of fertilizers in the 
country during the last three years and the 
current year 1991-92 (upto January 1992) 
and the consumption during the last three 
years is given in statements I, II, III and IV 
respectively, attached. The fertilize con­
sumption in the country during the current 
year 1991-92 has been estimated at 135.73 
lakh tonnes of fertilizer nutrients. However, 
the State-wise details have not yet become 
available.

(b) The expenditure incurred on the 
import of fertilizers during the years 1988- 
89, 1969-90, 1990-91 and < 991 -92 (upto
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December, 1991) was Rs. 644.53 crores, 
Rs. 1538.77 crores, Rs. 1335.82 crores and 
Rs. 1947.96 crores (Provisional) respec­
tively.

The over-all requirements of foreign 
exchange for the import of fertilizers, inter­
mediates and raw materials put together in
1992-93 is expected to be around Rs. 6,000 
crores. The exact requirement of import of 
fertilizers only, would depend on the level of

actual consumption in the current year and 
the opening stocks available in the system 
as on 1.4.1992.

(c) As a part of the Eighth Five Year 
Plan, it is proposed to set up new units and 
also expand existing units, besides moderni­
sation, rehabilitation and retrofitting of exist­
ing plants, for increasing the production of 
various types of fertilizers. However, Eighth 
Plan is yet to be approved.
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[English]

Items under Integrated Infrastructure 
Development Scheme

2474. SHRI C.P. MUDLA GIRIYAPPA: 
Will the PRIME MINISTER be pleased to 
state the names of the items which are 
eligible for financing under the Integrated 
Infrastructure Development Scheme for 
Small scale Industries?

TH E MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (PROF. P.J. 
KURIEN): (a) A draft Scheme of Integrated 
Infrastructural Development (including Tech- 
nological Back-up Services) for Small Scale 
Industries in Rural/Backward Areas has been 
included in the 8th Five Year Plan (1992-97) 
proposals in pursuance of Policy Measures 
for promoting and strengthening small, tiny 
and village enterprises announced on 6th 
August, 1991. The Scheme is under finalisa- 
tion in consultation with the concerned au­
thorities in the Centre and State/UT Govern­
ments.

[ Translation]

Acquisition of Land by DDA

2475. SHRI JANARDAN MISRA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Delhi Development 
Authority propose to acquire land under its 
action plan; and

(b) if so, the total area of land to be 
acquired and the time by which it is likely to 
be acquired?

TH E MINISTER O F STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) It is proposed to acquire about 17,000

Hectares land by the turn of Century to meet 
the urbanisation requirement.

[English]

Separate Policy for Sick Small-Scale 
Industrial Units

2476. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government are pre­
paring a separate policy to cure sick small 
scale industrial units,

(b) whether while formulating such a 
policy the desirability of dismantling all con­
trols on small-scale as well as tiny units has 
been considered and if not, the reasons 
therefor; and

(c) whether the Government propose to 
enunciate broad features of the separate 
policy for sick small scale industries?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P.J 
KURIEN): (a) to (c). A committee to review 
the arrangements for meeting the working 
capital requirements of small scale indus­
tries and for the rehabilitation of sick small 
scale industries and to examine any other 
issues relating to small scale industries has 
been appointed vide RBI memorandum dt 
9.12.91. The committee is expected to sub­
mit the report by 30.6.1992.

Items under Small Scale Industry

2477. SHRI SANAT KUMAR MANDAL- 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the scope of adding new 
items to the list reserved for exclusive manu­
facture in the small scale industry, has wid­
ened now;
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(b) the efforts being made to accelarate 
the expanding of the reserve list after giving 
wider publicity to the reservation procedure 
of small scale industry, and

(c) the other measures being taken by 
theGovernment to promote and protect small 
scale industry?

TH E MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (PROF P J  
KURIEN) (a) and (b) Reservation of items 
for exclusive manufacture in the small scale 
sector is a continuous process The Advi­
sory Committee on Reservation constituted 
under the Industries (Development and 
Regulation) Act 1951 meets periodically and 
considers items to be reserved, to de-re- 
served and the nomenclature of items to be 
changed on the basis of proposals placed 
before it As on date, 836 items are reserved 
for exclusive manufacture in the small scale 
sector

(c) Policy measures for promoting and 
strengthening small, tiny and village enter­
prises were laid in Parliament on 6th August. 
1991 These policy measures are intended 
to promote and protect the interests of small 
scale sector

Exposure to Biotechnology

2478 SH^I SANAT KUMAR MANDAL 
Will the PRIME MINISTER be pleased to 
state

(a) the outcome of the first-ever Science 
Industry National Consortium on Bio tech­
nology held in April. 1990.

(b) whether the Government propose to 
disseminate of for wider public awareness 
as a part of involvement of people through 
education and exposure to bio-technology, 
and

(c) if so, the details thereof and the steps

taken to demystify bio-technology?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA) (a) to (c) It was unani­
mously agreed by the participants of the 
April 1990 meeting, comprising Scientists, 
Biotechnotogists, Industrialists Entrepre­
neurs, representatives from the Financial 
Institutions and Senior Government Officials 
to set up a Biotechnology Consortium with 
the objective of permuting commercialisa­
tion of biotechnology based products 
services A company jointly promoted by 
Industrial Development Bank of India and 
other financial institutions and industries was 
constituted in September, 1990 by the name 
of M/s Biotech Consortium India Ltd (BCIL), 
New Delhi BCIL has taken initiatives to 
generate wider public awaroness in biotech 
nology through information services and has 
started publishing a "News Letter BCIL has 
been organising and participating in work­
shops, meetings, industry-umversity get- 
together, technology fairs, and various other 
aspects of biotechnology promotion It has 
played an important role in creating aware­
ness about the scientific, technological and 
commercial aspects of biotechnology 
amongst the R & D Financial and industrial 
institutions, entrepreneurs and general 
public Technology, technologists and pat 
ents directories are being prepared for use of 
industries

R and D Institutions and Industry

2479 SHRI SANAT KUMAR MANDAL 
Will the PRIME MINISTER be pleased to 
state

(a) whether there exists any effective 
linkage between research and development 
institutions and industry to ensure substan 
tial progress in industrial marketing in the 
domestic and international markets
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(b) if so, the details thereof; and

(c) if not, the measures proposed to be 
taken in this regard?

TH E MINISTER O F S TA TE IN TH E 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Yes. Sir.

(b) The National Research Develop­
ment Corporation, a public sector undertak­
ing under the Ministry of Science and Tech­
nology. has been established especially to 
develop and exploit indigenous know-how, 
inventions, patents and processes emanat­
ing from various research and development 
institutions in the country The Corporation 
undertakes commercialisation of laboratory 
know-how, promotion and commercialisa­
tion of inventions; development and promo­
tion of rural technology; export of technol­
ogy; and disseir,inatx>n of information on 
Technology Transfer. During 1990-91. the 
National Research Development Corpora­
tion earned foreign exchange to the extent of 
Rs. 98.72 <c>!»hs through export of indige­
nous technologies. Besides this, the finan­
cial institutions are also participating tn pro­
grammes for encouraging linkage between 
R & D and commercialization of technology.

(c) Does not arise.

Drug Companies

2480. SHRI YELLAIAH NANDI. Will the 
PRIME MINISTER ba pleased to state-

(a) the details of the drug companies 
owned by the Government and the total 
investment made in each of them;

(b) the product range of each of the 
company and their contribution in the total 
pharmaceutical sector;

(c) the total pro 11 ction of bulk drugs and 
formulations by these companies and the 
profits and losses made by each of them 
during the last three years, year-wide and 
company wise;

(d) whether the Government propose to 
close down some of those companies; and

(e) if so, the details thereof and the 
reasons therefor?

TH E MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS ft FERTILIZ­
ERS (DR C H IN T A M O H A N -to  (c) There 
are five Public sector Drug Units under the 
Department of Chemicals 4, F etrochemi- 
cals, namely Indian Drugs & Pharmaceuti­
cals Ltd. Gurgaon, Hindustv Antibiotics 
Limited, Pimpri, Pune, Beng il Chemicals & 
Pharmaceuticals Limited, Crlculta, Bengal 
Immunity Lirprted. Calcutta * Snruth Stanis- 
treot Pnarmacejticlas Ltd Co'cutta Of the 
five punlic sector drug units tw>. namely 
Indian Drugs & Pharmaceuticals Ltd , and 
Hindustan Antibiotics Ltd. are manufactur­
ing bulk as well as a number of t'emulations. 
The other three companies a:& mainly en­
gaged in the manufacture oi formulations 
IDPl is a major source of </itamin M  and B2. 
Folic Acid. Indian Drugs & Pharmaceuticals 
and Hindustan Antibiotics Ltd are m^jor 
producers of Penicillin G  First Crystal. A 
"umber of down stream units, both in the 

ganised as well as in the small scale sec- 
<r, depend upon the bulk drugs produced by 
«'se companies. The details of the author- 

! paid up capital, production, net profit 
!oss for the last three years are indicated 

inti<> Cached statement.

(d) and (e). There is no oroposa! with the 
Department of Chemicals and Petrochemi­
cals to close down these companies
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[Translation)

Exploration of Coal

2481. SHRI SUSHEEL CHANDRA 
VERMA: Will the Minister of COAL be pleased 
to state:

(a) the details of the coal deposits and 
the places where these are available;

(b)thetargetfixed for exploration thereof 
for 1991-92 and the target achieved by 
December 31,1991;

(c) the target fixed for exploration of coal 
by 2000 A.D. ;

(d) whether the Government propose to 
take the help of Coal India alongwith State 
Governments and Electricity Boards for 
achieving the said target.

(e) if so, the steps to be taken by the 
Government in this regard; and

(f) whether the private parties are pro­
posed to be allowed for the exploration of 
coal in the captive mines keeping in view the 
fact that the generation of power is likely to 
be handed over to the private sector?

THE DEPUTY MINISTER IN THE 
MINISTRY O F COAL (SHRI S.B. NYAMA- 
GOUDA): (a) Coal reserves estimated by 
Geological Survey of India as on .1.93 are 
196.02 billion tonnes upto a depth of 1.200 
metres. Coal deposits in India are disti ibi '*ed 
in the sedimentary basins in the State of 
West Bengal, Bihar. Madhya Pradesh, 
Maharashtra, Andhra Pradesh. Orissa, Ut­
tar Pradesh and North Eastern Region.

(b) The target of meterage to be drilled 
during the year 1991-92 and the actual 
ac^vem ent is given below-

(figures in lakh metres)

Company Jarget (1991-92) Actual (April-Dee.'91)

Coal India 3.21 {2.66 revised
Limited by CIL)

Sinnarem 1.20
Collieries
Co. Ltd

(c) Planning Commission has indicated 
a drilling programme of 15 06 lakh metres for 
Coal India Limited and 5.40 lakh metres for 
Smgareni Collieries Company Ltd. for eighth 
plan period as whole. The target for ninth 
plan period has not yet been indicated by the 
Planning Commission.

(d) to (f). Central Mine Planning and 
Design Institute is the nodal agency for de­
tailed exploration in the coalfield areas fall­
ing under Coal India I .ted. In Godavari 
Valley Coalfield, exploration work is carried

2.02

0.65

out by Sr'wL. Actual drilling work is done 
partly through Departmental rigs and partly 
by engaging Mineral Exploration Corpora 
tion Ltd. State Govt. Agencies etc. At pres 
ent, there is no proposal to hand over coal 

:nes to private parties.

[English]
Khadi Movement

2482 SHRI GEORGE FERNANDES 
Will the PRIME MINISTER be pleased to 
state:
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(a) whether the Government propose to 
intensify the Khadi Movement keeping in 
view the economic conditions of the country 
and

(b) if so the steps taken or proposed to 
be taken in this regard7

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P J  
KURIEN) (a) and (b) Government has 
always promoted and developed the Khadi 
sector through KVIC and its institutions in 
view of its unique capacity to generate large 
employment opportunities in the rural areas 
nt a low capital cost in the country A numbor 
of steps hnve been taken in this direction 
from time to time Fpwof the important steps 
taken in the recent times are as follows

(1) Provision of cheap accessible and 
comprehensive assistance for pro 
motion and sustenance of khadi 
industries so as to ensure that the 
benefits reach the weaker and vul 
nerable sections of the society

(2) Introduction of high speed six 
spindle new modal charkhas and 
Gram Laxmi looms to gear up pro 
ductioin of cotton khadi in terms of 
quality and quantity

(3) Intensive Khadi production and 
employment generation scheme in 
active collaboration with DRDA 
have been taken up in different 
parts of the country

(4) Setting up of Central Sliver Plants 
to ensure regular and quality raw 
materials to spinners

(5) Expansion of facilities for storage
and supply of spare parts for New 
Model Charkhas in different parts
of the country to avoid idlymg of 
charkhas

(6) Sett " j  up of New Khadi Bhandars/ 
Bhavans througn financial support 
from NABARD and SIDBI to make 
avenues for KVI products to reach 
the doorsteps of consumer

(7) Decentralisation of power in KVIC 
by setting up Zonal offices

(8) Simplification of procedures for 
enlistment of new Institutions 
Revitalisation of sick and problem 
atic Institutions and Formation of 
State Level Federation for active 
coordination etc

Apart from this it is proposed to take up 
the development of khadi product develope 
ment centres Garment production centres 
and Khadi export oriented units during the 
VII Tive Year Plan

Inflow of For 3n Investment

2483 SHRI SYED SHAHABUDDIN Will 
the PRIME MINISTER be pleased to state

(a) the net inflow of foreign investment 
in industrial sector during 1990 91

(b) the break up of foreign investment 
by country of origin and by industrial sub 
sector and

(c) the anticipated in fiow during 1991
92’

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P J  
KURIEN) (a) to (c) Statistical information 
about not inflow of foreign investment in 
industrial sector is not maintained in the 
ministry However statement«-howingcoun 
try wise break up of foreign investment 
approve in proposals for foreign collabora 
tion during the years 1990 and 1991 is at 
tached (Annex I) lndurtry vw*-f> break upof 
foreign investment approved in proposal for
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foreign collaboration during the year 1991 is Year Amount
also attached (Annex-ll). ----------------------------------------------------------------------

1991 534.11 crores
The total amount of foreign investment 

involved in the foreign collaboration propos- 1992 729.85 crores
als approved during 1991 and 1992 is as (uptoFeb.92)

STATEMENT-1

(Rupees in lakhs)

Si. No. Name of the country 1990 1991

1 o 3 4

1. Australia 62.80 261.94

2 Austria 74.35 159 03

3. Belgium ------- 161 00

4 Brazil 7.98 1.14

5. Canada 66.00 485 99

6. Denmark 272.32 1117.50

7. Germany 1951.22 4180.37

8 Finland 56.66 253 70

9. France 888.00 1933.69

1' Hongkong 115.00 2115.20

11. Italy 682.74 1781.68

12. Japan 500.15 5271.44

13. Korea(South) 706.24 615.40

14. Koroa(North) ------- 16.85

15. Malaysia 12.50 18.00

16. Netherlands 376.61 5592.75
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SI. No. Name of the country 1990 1991

1 2 3 4

17. Norway 4.00 38.23

18. Portugal ----- 16.00

19. Poland ----- 4.00

20. Singapore ----- 137.34

21. Spain ----- 33.00

22. Sweden 33.82 698.81

23. Switzerland 1350.70 3550.07

24. Taiwan 64.18 45 00

25. Thailand 16.25 -----

26. U.K. 906.70 3210.67

27. U.S.A. 3448.24 18585.46

28. USSR 710.80 861.90

29. NRI 524.88 1970.00

30. China ----- 75.00

31. U.A.E. ----- 220.00

12832.14 53411 20

STA TEM EN TS
*

Statement showing industrt-wise break-up of foreign Investment Appmvod dunng the year
1991.-

SI. No. Name of the country 
investment involved 

(Rupees in lakhs)

Amount of foreign

1 2 3

1. Metallurgical Industries 223.00
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SI. No. Name of the country 
investment involved 

(Rupees in lakhs)

Amount of foreign

1 2 3

2. Fuels 230.00

3. Boilers & Steam 
Generating Plants

72 00

4. Electrical Equipment 10139.06

5. Telecommunication 1357.91

6. Transportation 2010.88

7. Industrial Machinery 5569.79

8. Machine Tools 196.56

9. Earth moving Machinery 8.00

10. Misc. Mechanical & Engg. Industry 84.29

11. Medical and surgical Appliances 425.09

12 Industrial Instruments 206.73

13. Scientific Instruments 165.06

14. Chemicals other than fertilisers 14632.39

15. Drugs & Pharmaeouticals 79.52

16. Textiles (including dyes)
(Printed or otherwise processes)

1854.70

17. Paper & Pulp (including paper products) 440.00

18. Food processing industnes 5408.90

19. Vegetable oil and vanaspati 302.50

20. Rubber goods 108.62
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SI No Name of the country 
investment involved 

(Rupees in lakhs)

Amount at foreign

1 2 3

21 Leather, leather goods & pickers 313 63

22 Glass 75 00

23 Ceramics 1274 36

24 Cement & gysum products 1200 40

25 Consultancy 581 00

26 Fertilisers 99 84

27 Misc Industries 6351 97

Total 53411 20

Authorised dealers of Maruti Udyog 
Ltd. in Bihar

Bihar with the date of appointment and the 
commercial territory, and

2485 SHRI SYED SHAHABUDDIN Will 
the PRIME MINISTER be pleased to state

(c) the terms and conditions prescribed 
for the appiontment of authorised dealers?

(a) the number of authorised dealers of 
Maiuti as on date. State-wise,

(b) the namos of authorised dealers in

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P K  
THUNGON) (a) to (c) The roqurrod mfor 
mation is given in statements I, II, & III

STATEMENT-1

Number of Authorised Dealers of Maruti Udyog Limited as on date State wise

State Number

Andhra Pradesh 2

Assam 1

Bihar 4

Goa 1
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State Number

Gujarat 2

Haryana 2

Jammu & Kashmir 2

Karnataka 2

Kerala 2

Madhya Pradesh 4

Maharashtra 7

Nagaland 1

Orissa 1

Punjab 4

Rajasthan 3

Tamil Nadu 2

Union Territory of Delhi 7

Uttar Paradise 6

West Bengal 3

Total 56
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STATEM ENT-II

The present system for appointing Maruti 
dealerships is as follows:-

1) Invitation of application on pre­
scribed forms,' for cities where 
dealers are required, from aspiring 
parties through release of public 
advertisements.

2) Scrutiny and evaluation of all valid 
applications on the following crite- 
ria:-

(i) Availability of infrastruc­
ture/ iand for setting up 
showroom and workshop.

(ii) Locational advantage of 
the above facilities.

(iii Experience of the appli­
cants in business (pref­
erably in the automobile 
industry).

(iv) Educational/Professional 
qualifications of the appli­
cants.

(v) Financial soundness of 
the applicants.

3) Preparation of a shortlist of candi­
dates, after an interview, of althose 
having the basic requirements for 
the job.

4) Obtaining sealed bids from the 
shortlisted candidates, indicating 
the amount they are willing to de­
posit with Maruti for being awarded 
the dealership.

5) Award of the dealership to the high­
est bidder.

Assistance to Consumer Co-operatives 
by NCDC

2486. SHRI BALRAJ PASSI: 
SHRI N K. B ALIY AN. 
SHRI C H E TA N  P S. 
CHAUHAN:

Will the PRIME MINISTER be pleased 
to state:

(a) the amount of margin money assis­
tance provided to consumer co-operatives in 
each of the States, separately by the NCOC 
during 1991-92; and

(b) the targets fixed for the Eighth Five 
Year Plan in this regard?

TH E MINISTER OF STATE IN TH E 
MINISTRY OF CIVIL SUPPLIES. CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
NCDC operates two schemes viz.

(i) Corporation Sponsored Scheme &

(ii) Centrally sponsored scheme of 
margin money assistance for distribution of 
consumer goods in rural areas which is 
being funded by M/O Civil Supplies, CA &PD 
on re-imbursement basis-under the centrally 
sponsored scheme of margin assistance to 
village level societies NCDC has provided 
during 1991-92 up to 3 3.92 a sum of Rs. 
100.10 lakhs whereas under the corporation 
sponsored scheme of margin money assis­
tance to lead societies NCDC has provided 
Rs. 157.28 lakhs during the same period 
The State wise dotails of the assistance 
provided by NCDC are shown in statement.

(b) NCDC for the Eighth Five Year Plan 
period had proposed an amount of Rs. 12 
crores under the Corporation Sponsored 
Scheme and Rs. 20 crores under centrally 
sponsored scheme of margin money assis­
tance. The centrally sponsored scheme is
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being implemented by NCOC out of the fund 
provided by this Ministry on reibursement 
basis But no outlay for the Eighth Five Year 
Plan Period has yet been fixed for providing 
assistance under the centrally sponsored

scheme of margin money assistanoe to vil­
lage level societies for distribution of con­
sumer articles in rural areas as the scheme 
is proposed to be transferred to State Govts 
from 1 4 1992
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Project raport for Bandar Blocks

2487 SHRI VILASRAO NAGNATHRAO 
GUNDEW AR Will the Minister of COAL be 
pleased to refer to the reply given on Decem­
ber 12,1991 to the Unstarred Question No 
3490 and state

(a) the date on which the project report 
for Bander Blocks was received,

(b) the obstaclos in its execution,

(c) whether the said projects are likely to 
be executed , and

(d) if so, the time by which the survey of 
the remaining blocks is proposed to be 
completed9

THE DEPUTY MINISTER IN TH E 
MINISTRY OF COAL (SHRI S B NYAMA- 
GOUDA) (a) Two Coa! mining projects have 
been identified in Bn 'er blocks in Chandra­
pur distm. t of Maharashtra Western Coal­
fields Ltd have santioned one project viz 
Morpar project in June, 1989 with a target 
capacity of 0 28 million tonnes per annum 
and capital investment of Rs 18 14 crores

(b) Land acquisition problems and non­
availability of infrastructure due to situation 
of the blocks in the forecast area are con- 
sidired as the major bottlenecks in the 
execution of these projects

(c) and (d) The Morpar Project is ex­
pected to start porduction by 1994-95 
Another project report viz Bandar (Under­
ground) is under formulation by WCL

[ Translation]

Industries by American industrialists

2488 SHRI VILASRAO NAGNATHRAO 
GUNDEWAR .II the PRIME MINISTER 
be pleased to state

(a) whether the industrialists of the 
U.S A have shown interest in setting up of 
their industrial units in India,

(b) whether they have demanded some 
relaxation in this regard, and

(c) if so, the details thereof and the 
reaction of the Government thereto9

THE MINISTER OF S TA TE IN THE 
MINISTRY OF INDUSTRY (PROF P J  
KURIEN) (a) to (c) The New Industrial 
Policy announced by the Government in 
July, 1991, has generated considerable 
interest amongst foreign investors from 
several countries including those from the 
USA Foreign investors of various coun 
tries continue to seek additional informa­
tion or clarifications on the new Industrial 
Policy The total direct investment in India 
proposed by US companies in the foreign 
collaboration approvals issued after the 
announcement ofthe New Industrial Policy 
totals amount 177 29 crores till 31st De 
cember. 1991 This is more than 5 timec the 
US investment approved during the 
calender year 1990

Allotment of accommodation to Retired 
Industrial Workers

2489 SHRI SANTOSH KUMAR GANG- 
WAR Will the PRIME MINISTER be pleased 
to state

(a) whether the Government propose to 
allot accommodation at cheaper rates to 
the 'abourers working in industrial sector 
after their rotirement

(b) if so, the details thereof,

(c) whether any directions have been 
issued to the States in this regard and

(d) if so, the details thereof9
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...i_ DEPUTY MINISTER IN THE 
MINISTRY O F LABOUR (SHRI PABAN 
SINGH GHATOW AR) (a) The Government 

not formulated any scheme to allot 
accommodation at cheaper rates to labour­
ers working in industnal sector after thier 
retirement

(b) to (d). Do not arise

[English]

Investment In Bum Standard Co. Ltd.

2490 SHRI HARADHAN ROY Will the

(a) Howrah Works

(b) Burnpur Works

(c) Ramganj Works

(d) Gulfarbari Works

(e) Jabalpur Works

(f) Niwar Works

(g) Salem Works

(h) Off-shore Division

(i) Head Office 
(Including R & D projects)

Total

Plots to Weaker Sections in Karnataka

2491 SHRIMATI BASAVARAJES 
WARI Will the Minister of URBAN DEVEL 
OPM ENT be pleased to state

(a) whether the Karnataka Government 
has allotted plots to poor people if so the

PRIME MINISTER be pleased to state the 
total investment made in M/S Burn Stan­
dard Co. Ltd after its nationalisation unit- 
wise till date?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P K  
THUNGON) The details of investment made 
in Burn Standard Co Ltd after its nationali­
sation unit-wise till 31 st Docembor, 1991 are 
as under -

(Rs in lakhs)

1806 64 

653 26 

256 93 

141 60 

71 11 

101 32 

2393 41 

2341 45 

93 72

7859 44

details thereof

(b) whether the Government propose to 
provide financial assistancp to those peple 
to constract the houses ana

(c) if so how much '<■ ln i t onn pro 
vided by the housing or'pnu.dlions kp
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HUDCO etc. in implementing these pro­
grammes?

TH E MINISTER O F S TA TE IN TH E 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. AR U N ACH ALAM ): (a) to
(c).Housing is a state subject and the state 
and the Union Territory Governments are 
tree to formulate housing schemes for vari­
ous target groups in accordance with their 
priority and financial sources, and through 
State Plan provisions The details of plots 
allotted to poor people by the Govt, of Karna­
taka and assistance for house constuction 
by State agencies are not available with the 
General Government.

HUDCO since inception and upto 
31.1.1992 has sanctioned 606 projects in 
the State of Karnataka to different borrowing 
agencies for different types of schemes. 
These schemes with a project cost of Rs. 
871.69 crores and HUDCO loan commit­
ment of Rs 419,79 crores will provide 634185 
residential units, 368 non-residential build­
ings and 4110 developed plots for various 
income groups. More than 90% of the dwell­
ing units and 50% of the plots sanctioned are 
meant for economically weaker sections/ 
low income groups.

Recommendations of the Ramanujan 
Committee

2492. SHRI DHARMABHIKSHAM: 
SHRI MUKUL BALKRISHNA 

WASNIK:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government have 
constituted a Committee to look into the 
recommendations of the Ramanujan Com­
mittee and to suggest amendments of the 
Trade Unions and Industrial Disputes Act;

(c) whether several recommendations 
of the Ramanujan Committee were unani­
mously accepted by the 40th Labour Minis­
ters’ conference;

(d) if so, the details thereof;

(e) the details of the recommendations 
not accepted by the Conference ; and

(f) the time by which the recommenda­
tions are likely to be implemented?

TH E DEPUTY MINISTER IN THE 
MINISTRY O F LABOUR (SHRI PABAN 
SINGH GHATOW AR): ( j ; to (f) There was 
a consensus of opinion in the 40th Confer­
ence of State Labour Ministers held on 
February 6,1992 that the unanimous recom­
mendations of the Ramanujan Committee 
on new industrial relations law should be 
accepted The Conference also recommend 
that a group of five State Labour Ministers 
should examine the areas of disagreement 
in that report with a view to arriving at con­
sensus and submit their report for consid­
eration by the Indian Labour Conference. 
The Ministry of labour has accordingly con­
stituted a Committee comprising the Labour 
Ministers of Andhra Pradesh, Maharashtra, 
Tamil Nadu. Uttar Pradesh and West Bengal 
under the Chairmanshipof Shri P.A. Sangma. 
Minister of State for Coal.

Alleged Irregularities in Tenders of 
Singareni Coal Mines

2493. SHRI DHARMABHIKSHAM: Will 
the Minister of COAL be pleased to state:

(a) whether irregularities were commit­
ted in allotting tenders in Singareni coal 
mines; and

(b) if so, the 'details thereof and the 
corrective steps taken in this regard?

(b) if so, the details thereof; TH E D EPUTY MINISTER IN TH E
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MINISTRY O F COAL (SHR) S.B NYAMA- 
GOUDA): (a) According to information re- 
caivad from Singareni Colliarias Company 
Limited no irregularities ware committed in 
aMoting tenders in Singarani Collieries 
Company Limited.

(b) Does not arise.

[Translation]

Complaints against Gazetted Offlcera

2494. SHRI RAJESH KUMAR 
SHRI ARJUN SINGH YADAV:

WiR the PRIME MINISTER be pleased 
to state*

(a) the number of complaints received 
against the Gazetted Oncers aunng the 
last three years and the nurrioer out of 
them, who botong to the Indian Administra­
tive service and the Indian Police Service; 
and

(b) the ad ion taken against those found 
guilty7

T HE MINISTER O F bTATC THE 
MINISTRY OF PERi>ONNE,. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI­
MATI M ARGARET ALVA) (a) antf i 'v  The 
i n f o r m a t i o n  is  being coll^ciod a n d  w il l  D a  

laid o n  t h e  Table of t h e  House

Funda allocated by the Department of 
Electronics

2495. SHRI DAU DAYAL JOSH): Will 
the Minister of PRIME MINISTER be pleased 
to state;

(a) the total funds allocated for the pro­
grammes launched in four institutions for 
development of technology in Indian lan­
guages and providing knowledge of Sanskrit 
grammar and law;

(b) whether the funds allocated for the 
purpose have been utilised properly; and

(c) if not, the reasons therefor?

TH E MINISTER OF S TATE IN THE 
MINISTRY O F PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMAT 
M ARGARET ALVA): (a) A total amount o' 
Rs. 5.00 lakhs has been allocated for a 
project entitled"Preparation of curriculum 
guidelines and course material for introduc 
tton of Sanskrit Vyakarana, Nyaya, Mimamsa 
and Nirukta to Linguists and Computer Sci­
entists” for the following four institutions 
under the Technology Development for in 
dian Languages (TDIL) Programmes of 
Department of Electronics:

1. Shn Lai Bahadur Shastri Rashtriya 
Sanskrit Vidyapeeth, New Delhi (For Vyakar 
ana)

2. Rashtriya Sanskrit Vidyapeeth, T.ru 
pati (tor Mimamsu)

3. Gurukul hangar! University, Hd'dwa* 
(for Nirukta)

4. Sampurananand Sanskrit University, 
Va-anai,' ,for Nvaya)

(b' Yes. Sit

(c) Does not arise 

[English]

Manufacture of Cars

2496. PROF RAM KAPSE W I' tn. 
PRIME MINISTER be pleased to state

(a) whether the Union Government have 
refused licences to manufacture cars t< 
certain applicants, and
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(b) Yes, Sir.(b) if so, the details thereof and the
reasons therefor?

,
THE MINISTER OF STA.TE IN THE

MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). During the years 1990
and 1991 the propoSals received from the
following companies/persons fOJ the manu-
facture of passenger ears were rejected by
the Government as the capacity already
created was considered sufficient to meet
the projected demand:

1.M/s. Eicher Motors Ltd.

2. Uttar Pradesh State Industrial Dev.
Corporation.

3. Mls. Acqua Marine Ltd.

4. Shri S.N. Kaza

5. Shri Surinder Kapur.

Remote sensing Mechanism for Cy-
clone Forecast

2497.PROF. UMMAREDDY vs-
NKATESWARLU: Will the PRIME MINIS-
TER-be pleased to state:

(a) whetherthe Remote Sensing Mecha-
nism is also sending any message of cy-
clone forecast;.

(b) if so, whether such messages are
being transferred to cyclone prone Coastal •
areas to alert them of the natural clamities;
and

(c) if so, the administrative network
looking after it particularly in Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY or PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET AlVl\)~ tal Yes, Sir:

(c) The India Meteorological Depart-
ment (IMD) is the nodal agency for providing
cyclbne warnings in India. These warnings
are generated by four Cyclone Warning
Centres on the east coast and two on the
west coast. Cyclone warning bulletins for
coastal Andhra Pradesh are provided by the
Cyclone Warning Centre at Visakhapatnam
functioning under the charge of a senior
officer of the rank of Director.

In Andhra Pradesh, cyclone warnings
are issued by the Cyclone Warning Centre at

. Visakhapatnam which utilizes the INSAT
generated information and is also backed by
.two high power Cyclone Detection Radars at
Visakhapatnam and Machilipatnam. The
Visakhapatnam centre works in close coor-
dination with the Meteorological centre at
Hyderabad and these two centres maintain
liaison with State Government' and other
user agencies.

Cyclone Warning Centres In Andhra
Pradesh

2498. PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MINIS-
TER be pleased to state:

(a) whether there is any network of
cyclone warning mechanism in. coastal ar-
eas of Andhra Pradesh;

(b) if so, the .details thereof ;

(c) whether there is any proposal to.,-' ,
further strengthen the cyclone warning net-
work in the Coastal areas of Andhra Pradesh;

cand

(d) if so, the' details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS (SHRIMATl 
M ARGARET ALVA): (a) Yes. Sir.

(b) A Cydons Warning Centre functions 
at Visakhapatnam for providing cyclone 
warnings to tha coastal areas of Andhra 
Pradesh. This Centre at Visakhapatnam is 
equipped with modern facilities which in­
clude weather and windlinding radar. Satel­
lite image reception equipment and ade­
quate telecommunication links, in addition, 
two powerful Cyclone Detection Radars are 
operational in Andhra Pradesh, one at 
Visakhapatnam and the other at Machili- 
pntnam. Apart from issuing warnings to all 
the user agencies including Government 
functionaries, Cyclone warnings in Telugu 
and English are also broadcast to 47 desig-

i nated receiving centres in the coastal areas 
of Andhra Pradesh through a very depend­
able satellite based dirext comunication 
system known as Disaster Warning System 
(DWS) Cyclone warnings are also widely 
disseminated for the public through print and 
electronic media.

(c) Yes, Sir.

(d) During the current year, 1992 10 
Disaster Warning Systems are proposed to 
be installed in the coastal areas of Andhra 
Pradesh.

[ Translation]

Ammonia Plant in Bharatpur, 
Rajasthan

2499. SHRI GIRDHARI LAL BHAR­
GAVA: Will the PRIME MIN ISTE R be pleased 
to state:

(a)whetherthe Union Government have 
luceived proposals from Government of 
Rajasthan in regard to the setting up of 
Ammonia/Di-Ammonia Phosphates'Acrylic 
Fibre/Nitro Colluloso Plants in Bharatpur. 
Rajasthan.

(b) if so, whether the Mathura Refinery 
has assured to provide 2 i?kh tonnes of 
Naphtha every year for this purpose; and

(c) the time by which the Union Govern­
ment propose to grant approval to these 
projects?

TH E MINISTER O F STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a)The Union 
Government have not received any pro­
posal from the Government of Rajasthan for 
setting up ammonia, di-ammonia phosphate 
and acrylic fibre plant in Bharatpur, Rajast­
han. Regarding nitro cellulose, information 
will be collected and placed on the Table of 
the House.

(bj and (c). Do not arise.

Investment In Agricultural Sector

2500. SHRI RAM TA H A L C H - 
OUDHARY: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) the amount invested in each State in 
the agriculture sector during the last two 
years and its percentage to the total invest­
ment made; and

(b) the efforts made by the Union Gov­
ernment to enchance investment in the agri­
culture sector?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IM PLEM ENTATION (SHRI 
H.R.BHARDWAJ): (a) Available information 
is given in Statement.

(b) Government have been continuously 
making etlorts to encourage agricultural 
investment and these efforts have been kept 
up during the last two years as well The 
public sector outlay in irrigation which is a
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major investment in agriculture, was Rs. 
4109.61 crores in 1990-91 and Rs. 4896.95 
crores in 1991 -92. Besides, in order to en­
courage private sector investment in agricul­
ture a number of schemes have been intro­
duced such as reclamation and stabilisation 
of ravinous areas. soH conservation in catch­
ment areas. National Water-Shed Develop­
ment Programme for the Rain Fed Agricul­
ture, Reclamation of Saline and Alkali soils.

Assistanoa to Smafl & Marginal Farmers for 
construction of shallow tubewefls/dug wetts, 
provision of adequate and timely credit to 
farmers through institutional agencies such 
as Cooperative Commercial Banks and 
Regional Rural Banks, the Government have 
also taken steps to encourage productively in 
agriculture and to protect r?*ums to the farm­
ers.
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\ò
n

ja
Cm

jn
n

Bds̀
_

?\
kd
o\

g
Bj

mh
\o
dj
i

&C
B?

B'
&n
d

165 Smdoo`i =inr`mn ã J>O@E //,/770 Smdoo`i=inr`mn 166



389 Written Answers PHALGUNA 21,1913 (SAKA) Written Answers 390

Supply of Coal to M u  Companies

2501. SHRI M URTYUNJAYA NAYAK: 
Will the Minister of COAL be pleased to 
state:

(a) whether the attention of the Govern­
ment has been drawn towards the alleged 
supply of coal to fake companies:

(b) If so, whether any inquiry has been 
conducted in this regard;

(c) if so the action taken against the 
concerned officers; and

(d) if not, the reasons therefor?

TH E DEPUTY MINISTER IN THE 
MINISTRY O F COAL (SHRI S.B NYAMA- 
GOUDA): (a) to (d). The information is being 
collected and will be placed on thp Table of 
the House

[English]

Performance of units providing Infra­
structure facilities

2503. SHRI GURUDAS KAMAT: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be ploased 
to state:

(a) whether the performance of the units 
providing infrastructural facilities has been 
poor during 1990 and 1991;

(b) if so, the reasons therefor;

(c) the sectors where the performance 
has been poor; and

(d) the steps being taken to improve

their performance?

THE MINISTER O F S TATE IN TH E 
MINISTRY O F PLANNING AND PRO­
GRAMME IM PLEM ENTATIO N (SHRI 
H.R.BHARDWAJ): (a) and (c). The Depart­
ment of Programme Implementation moni­
tors the performance of 9 infrastructure 
sectors namely. Power, Coal. Steel. Rail­
ways, Telecommunications, Fertilizers, 
Cement, Petroleum and Shipping & Ports 
with reference to targets for the financial 
year. The encbsed statements -I & II give 
details of the performance of the 9 infrastruc­
ture sectors for the period April’90-March91 
and April'91 -Jan 92 The performance of all 
the sectors except Petroleum and Telecom­
munications has oeen significantly h$her 
over the comparable previous periods, 
though the same has fallen short of targets in 
most cases.

(b) The petroleum oroduction was ad* 
versely affected due to a high Gas to Oil 
Ratio in Bombay High wells, water cut in the 
Gujarat section, disturbed conditions in 
Assam and Strike by the ONGC officers. The 
Tale-instruments production was affected 
due to low capacity utilisation in public sector 
units and paucity of orders from the Deptt. of 
Telecommunications . •

(d) The performance of industrial infra­
structure sectors is periodically reviewed at 
the MOS (PP/s love! to sort out operational 
problems. The Administrative Ministeries 
initiate action to t«l* over the bottlenecks.

The Cabinet Committee on Infrastruc­
ture under tho Chairmanship of the Finance 
Minister has bf><*n constituted to, inter-alia, 
consider problems of infrastructure and give 
appropriate directions
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Drinking water In the vINagee of Tamil 
Nadu

2504.  SHRI R. JEEVARATHINAM: Win 
tha Ministar of PRIME MINISTER be pleased 
to state:

(a) whether there is no arrangement tor 
storing pure drinking water in various vil­
lages of Tamil Nadu;

(b) whether drainage facility is also not 
available in these villages; and

(c) if so, the steps proposed to be taken 
to remedy the situation?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) AH vil­
lages of Tamil Nadu have been oovered fully 
or partially with drinking water facilities.

(b) About 16.65 percentage of rural 
population (1981 census) has been covered 
with rural sanitation facilities.

(c) The partially covered villages/habi­
tations in Tamil Nadu will betaken up for full 
coverage during the Eighth Five Year Plan 
period tor supply of drinking water under the 
normal plan programmes of State eector 
Minimum Needs Programme and CentraHy 
Sponsored Accelerated Rural Water Supply 
Programme. Construction of rural sanitation 
latrines win also be taken up under MNP and 
centrally Sponsored rural Sanitation Pro­
gramme with the available funds approved 
on year to year basis.

[ Translation]

Science and Technology *e the basts 
for Development Schemes

2506. SHRIMATI SHEELA GAUTAM: 
Will the Minister of PLANNING AND PRO- 
GRAMMEIMPLEMENTATION be pleaaed 
to state:

(a) whether the Planning Commission 
propose to make the science and technol­
ogy as the basis for the effective implemen­
tation of various developmental schemas 
which are proposed to ba launched in the 
Eighth Five Year Plan;

(b) if so, the details thereof; and

(c) whether all the State Governments 
have been asked to set up independent 
departments of Science and Technology?

TH E MINISTER O F  S TA TE  O F  TH E  
MINISTRY O F  PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) The Directional paper for 
Eighth Five Year Plan (1992-97) states that 
science and technology efforts would have 
to be deployed widely to cover ail the basic 
areas of development.

(b) The strategy for S A T development 
tor tha Eighth Five Year plan would be as 
follows:

(i) Laying greater emphasis on scien­
tific and technological content of 
all programmes in the socio-eco­
nomic sectors;

(ii) Giving priority to implementation 
of programmes having most direct 
impact on Society;

(lii) Identifying and implementing na­
tional technology missions and 
S A T projects in a mission mode in 
selected areas;

(iv) Aiming at improving the quality of 
S 4 T  education and training at all 
levels;

(v) Providing for a significant trust in 
selected areas of advanced re­
search to reach international lev­
els;
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be pleased to state:(vi) EnSuring, through fiscaJ incentives,
that research is carried out by and
within the production and service
sectors;

(vii) Accelerating tho processs of com-
mercialisation of research to in-
duce greater of purposiveness and
better links between reaearch and
industry;

(viii} .Taking appropriate steps, all round,
for moving Into the age of informa-
tion /lelematics.

(ix) Encouraging research and inno-
vation in the tools and t8t!hniques
of traditional occupations (i.e. agri-
culture and rural artisans hip) and
inducing its widesprelld adapta-
tion.

Written AnswelS 402

(a) whetherthe State Governments have
submitted water supply and sewage dis-
posal schemes of major towns to the Union
Government for approval;

(b) if so, the details thereof. State-wise;
and '

. (c) the policy adopted by the Union .
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI ~ ARUNACHALM): (a) Yes, Sir.

(b) A list of projects received from the
State Govts-IUTs is enclosed at Statementl.

(c) No, Sir. planning Commission has
not asked all tl'le State Governments to set
up independent d9partments of science and
technology.

Water SUpply and Sewage DJ.pou'
Schemes

2507. SHRIMATI SHEELA GAUTAM:
Will the Minister of URBAN DEVELOPMENT

STATEMENT

(c) Normally. water supply and sewer-
age projects are reftered by the State Govts.
to the Union Govt. for clearance from techni-
cal angle and/or for securing external assis-
tance. The schemes are examined on the
basis of the criteria iaid down in the Manu~1
on 'Water Supply and Treatment' and
'Sewerage and Sewage Treatments .:

SI. No Name of StatelScheme Estimat9d Cost Rs. lakhs

2 3

ANDHRA PRADESH

1. Augmentatior. of water supply to
Sidipet-Investigation report 1000

2.
•

Rauadurg comprehensive water supply
improvement scheme-Investigation-report 164

3. Project tor providing water supply
Rayachoti and other villages 345
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SI. No Name of State/Scheme Estimated Cost Rs. lakhs

1 2 3

4. Augmentation of water supply to twin cities of 
Hyderabad and Secunderabad proposed for World 
Bank assistance

03000
64000

5. Remodelling of Sewerage Scheme of Hyderabad 
and Secunderabad

MAHARASHTRA

3270

6. Augmentation of Sholapur water supply 
scheme

7454

7. Water Supply arrangement to Nhava Sheva sub 
region, stage-ll

7090

8. Maharashtra water supply and sewerage projects- 
Stage-ll

TAMIL NADU

61400

9. Combined water supply/scheme to Hosur and adjoining 
areas

GOA

908 54

10 Underground drainage scheme to Margao town 

DELHI

1450 1

11 Construction of 10 MGD Sewerage Treatment 
Plant at Yamuna Vihar

MADHYA PRADESH

521 0

1? Project of Augmentation and Improvement of 3?54 0
Raipur Water Supply Scheme

13 Guna Water Supply Augmentation Scheme 1 ‘>3*> o

14 Snwt- ,ir)e & Sewage Disposal Project (Indore) Phase I 5480 0

15 Shivoun Water Supply and Sewerage Project 5653 0
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SL No Neme of State/Scheme Estimated Cost Rs. lakhs

1 2 3

PONDICHERRY.

26. Water Supply Scheme for IX-Raddiar 
Patayam of Pondicherry City.

W EST BENGAL

280.0

27. ‘'improvement of supply Suieme for Midnapore 
M^vr-pamy, Midnapore —

38 Comprehensive Water Supply Scheme for SiKguri 
Urban Agglomeration

BIHAR

4596.0

29. Feasibility report on Integrated project Water Supply, 
Sewerage and Sofid Waste Management for Patna.

19558 0

30. Feasibility report on integrator! project for Water 
Supply, Sewerage and Solid Waste Management for 
Ranchi.

ASSAM

14707.0

31. Water supply Scheme for Guwahati City. 15420 0

32. Water Supply for Jorhat town. 2910 0

33. Sewerage, sewage treatment and storm water 
drainage scheme for Greater Guwahati dty.

16730.0

Construction of Qodowns on Oram 
Sabha Land

2508. SHRIMATI SHEELA GAUTAM: 
Wiiithe Minister of URBAN DEVELOPMENT 
be pleased to stata;

(a) whether tha Government are aware 
ofthe illegal construction of godowns on the 
lands of Gram Sabhas in Delhi;

<b) If so, the number of cases of illegal 
construction of godowns on the lands of 
Gram Sabhas which came to the notice of 
the Government during the last three 
years;

(c) the action taken so far in this regard;
and

(d) if not, the reasons Therefor?
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TH E MINISTER O F S TA TE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALM): (a) Yes. Sir.

(b) Four such cases have been reported 
by Delhi Administration.

(c) Ejectment proceedings under sec­
tion 86-A  of the Delhi Land Reforms Act
1954 are reported to have been initiated and 
are currently in progress in the court of 
Revenue Assistant (K W C ), Delhi.

(d) Does not arise in view of reply to part
(c) above.

Alterations in DDA Flats

2509. SHRIMATI SHEELA GAUTAM: 
Will the Miniver of URBAN DEVELOPMENT 
be pleased to state:

(a) whether prior approval is necessary 
to make alterations or to cover balcony to 
use K as b room in MIG, LIG and Jamta flats 
of the Oolhi Development Authority,

(b) if so, whether the allottee has to visit 
offices of fho Authority several times m this 
regard;

(c) whether the Government propose to 
make necessary amendments in the regula­
tions ft amed by DDA ior fhe convenience of 
allottees:

(d) if so, th/ details tner^of; and

(e) if not, the reasons there*r-r?

TH E MINISTER OF STATE IN THE 
MINISTPY Of URBAN DEVELOPMENT 
(SHRI M. ARUNACHALM): (a) Yes. Si*.

(b) to (e). As oer existing policy the 
allottee has to take permission of the DDA 
for making changes in the flat as pe the 
standard plan available with the DDA At

present there is no proposal to change this 
policy.

Construction of Roads In Rajasthan

2510. SHRI GIRDHARI LAL BHAR­
GAVA: Will the PRIME MINISTER be pleased 
to state:

(a) whether the Ranganathan Commit­
tee had recommended for construction of 
roads in Sawai Madhopur. Dholpur and 
Shahbad regions of Kota District of Rajast­
han;

(b) if so. whether the Government have 
since accorded its approval for Sawai Mad­
hopur and Dholpur but did not give priority to 
Shahbad region;

(c) if so, the reasons therefor;

(d) whethor the Government are con­
sidering the said proposal of the State for 
granting priority to this region also as per the 
recommendations made by the Ranganthan 
Committee;

(e) if so, the time by which a decision is 
likely to be taken in this regard; and

(f) if net, th© reasons thorefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIUTTAMBHA' H PATEL); (a) Yes, Sir. 
The na.necf the Ccc.miltoe is Ramanathan 
Comrrittee pnd not Ranganathan Commit­
tee.

(b) and (c). Urv.er the Centrally Spon­
sored Scheme of construction of roads in 
special problem are.ss of Madhya Pradesh, 
Uttar Pradesh and Rajasthan, funds were 
allotted for construction of 13 roads in Sawai 
Madhopur district of Rajasthan. State Gov­
ernment have not sent any proposal for
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assistance under the scheme for Shahbad 
region of Kota district.

(d) to (f). As the scheme is being tranfer- 
red to the State Sector the Question of giving 
priority to Shahbad region of Kota district 
does not arise.

Rural Employment Programmes In 
Rajasthan

2511. SHRI GIRDHARI LAL BHAR­
GAVA: Willthe PRIME MINISTERbe pleased 
to state:

(a) whether the Government are con­
sidering to expand the National Rural Em­
ployment Programme;

(b) if so, wnether more financial assis­
tance is likely to be provided to the drought 
prone areas of Rajasthan under this pro­
gramme;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) National 
Rural Employment Programme (NREP) has 
been discontinued w.e.f. 01/04/1989.

(b) to (d). Do not arise.

Gas Cracker Complex In Rajasthan

2512. SHRI GIRDHARI LAL BHAR­
GAVA- Will the PRIME MINISTER bo pleased 
to state:

(a) whether the Government have re­
ceived any proposal from the Government 
of Rajasthan to take out C-2'C-3 from Hajira- 
Bijapur Jagdishpur gas pipe line before its 
supply to Kh'*od Power Plant and to set up a 

.eful c-nr» i '» ’s cracks complex at some

place in Rajasthan;

(b) if so, the details thereof; and

(c) the time by which approval is likely to 
be accorded by the Government in this 
regard?

THE MINISTER O F STATE IN TH E 
MINISTRY O F CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
A proposal had been received from Rajast­
han Government for a cracker complex based 
on gas from Hazira-Bijapur- Jagdishpur 
pipeline.

(c) Having regard to the overall demand 
supply projections of products, availability of 
feed stock and other techno-economic as­
pects, setting up of Cracker Complex in 
Rajasthan is not contemplated.

Foreign visits by officials of National 
Small Industries Corporation Limited

2513. SHRI BALRAJ PASSI:
SHRI RAM AKR ISHN A 

KUSMARIA:
SHRI PRABHU DAYAL KATH- 

ERIA:

Will the PRIME MINISTER be pleased 
to state:

(a) the number of countries visited by 
the officials of the National Small Industries 
Corporation Limited and the countries in 
whose exhibitions they have participated 
during 1990-91 in order to promote Indian 
Industries;

(b) the number of international exhibi­
tions organised by the National Small Indus­
tries Corporation Limited during the last two 
years; and

(c) the places of where the said exhibi­
tions were organised?
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TH E MINISTER OF S TATE IN TH E 
MINISTRY O F  INDUSTRY (PROF P J  
KURIEN) (a) According to National Small 
Industries Corporation, with a view to pro­
mote exports tor small scale sector by par­
ticipating in exhibitions abroad, mostly or­
ganised by the Trade Fair Authority of India, 
it pasticipated in the exhibitions in phillipt- 
nes, Kenya, U S A ,  Mauritius, West Ger­
many, Nepal, formerly USSR and U K during 
the year 1990-91 Coinciding with these 
exhibitions, the officers of the Corporation 
also visited 14 other countries dunng the 
period for the Corporate Business

(b) The Corporation has not organised 
any International Exhibition in overseas 
countries

(c) Question does not anse 

[English]

Hoarding of essential Commodities

2514 SHRI RABI RAY
SHRI P M  SAYEED 
SHRI M R U TY U N JA Y A  

NAYAK 
SHRI JEEW AN SHARMA 
SHRIMATI G EETA  MUKHER- 

JE E
SHRI MORESHWAR SAVE 
SHRI HARIN PATHAK

Will the PRIME MINISTER be pleased 
to state

(a) whether State Governments and 
Union Territories have va&t powers under 
the Essential Commodities Act. 1985 to curb 
hoarding,

(b) if so, the details thereof, and

(c) the break-up of dehoarding of hid­
den stocks during the last two months, State 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON­
SUMES AFFAIRS AND PUBLIC DISTRI 
BUTION (SHRI KAMALUDDIN AHMED) (a) 
and (b) The Essential Commodities Act.
1955 provides for control and regulation of 
production, supply and distribution and trade 
and commerce in commodities which have 
been declared essential under the Act The 
Central Government has delegated various 
powers under the Act to State Governments/ 
U T Administrations, with a few conditions 
The State Governments/UT Administrations 
have issured control orders, in terms of these 
powers, to provide for licensing of dealers, 
quality control, display of prices, stock limits 
for items etc

(c) As per reports received from State 
Government /IJT Administrations upto 
29 2 92, the value of goods confiscated, 
State-wise, under the Essential Commodi­
ties Act during December, 1991 and Janu­
ary. 1992 is given in the statement an­
nexed Statistics for the month of Febru 
ary, 1992 are not yet due from State Govern­
ment /UT Administrations

STATEM ENT

Value of goods confiscated, state-wise, under the Essential Commodities Act, 1955

(Rs in lakhs)

SN o StateAJT December, 1991 January, 1992

1 2 3 4

1 Andhra Pradesh 1088 N A

2 Assam Nil Nil
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(Rs. in lakhs)

S.No. StateAJT December, 1991 January, 1992

1 2 3 4

3. Arunachal Pradesh Nil Nil

4. Bihar N.A. N.A.

5. Gujarat 36.10 27.80

6. Goa 0.01 1.52

; Haryana Nil Nil

8 Himachal Pradesh Nil Nil

9 Jammu & Kashmir N.A. N.A

10 Karnatka 0.90 N A.

11 Kerala 0 59 N A

12. Madhya Pradesh 5.34 N.A.

13. Maharashtra 7.03 I3 93

14. Manipur Nil N.A

15. Meghalaya Nil N.A.

16. Mizoram Nil Nil

17. Nagaland Nil Nil

18. Orissa 0.17 N.A

19. Punjab 0.49 1 57

20. Rajasthan N.A. N.A.

21. Sikkim Nil Nil

22. Tamil Nadu 19.27 18.60

23. Tfipura Nil Nil
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S.Na StateAJT December. 1991 January. 1992

1 2 3 4

24. Uttar Pradesh 68.15 2.16

25. West Bengal 13.13 N.A.

26. A & N Islands Nil N.A.

27. Chandigarh Nil Nil

28. D & N Haveli Nil Nil

29. Delhi 0.78 0.12

30. Daman & Diu Nit Nil

31. Lakshadweep Nil Nil

32. Pondicherry 0.03 0.02

[Translation] TH E MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J.

Closed Industrial Units in Bihar

2515. SHRI RAM TA H A L C H ­
OU DHARY: Will the PRIME MINISTER be 
pleased to state:*'

(a) the names and locations of the in­
dustrial units in Bihar lying closed, since 
when these are lying dosed and the reasons 
therefor;

(b) the efforts made for their revival and 
the outcome thereof;

(c) the time by which these units are 
likely to be revived; and

(d) the number of employees and work­
ers rendered jobless due to the closure of 
these units?

KURIEN): (a) According to the Reserve Bank 
of India, 5,007 units in the small scale sector 
and 40 units in the non-small scale sector 
were sick as at the end of March, 1990 in the 
State of Bihar.

According to the latest Reserve Bank of 
India data, 23 non-SSI sick/Weak industrial 
units were reported closed as at the end of 
September, 1990. The major causes for 
sickness as reported by banks related to 
technical problems, non-availbility of raw 
materials, labour problems, power shortage, 
natufal calamities, transport and financial 
bottlenecks.

(b) Out of the 5,007 units in the small 
scale sector, 476 units were found to be 
potentially viable and4,394 units non-viable. 
Viability in respect of 137 units is yet to be



419 Written Answers MARCH 11,1992 Written Answers 420

decided. Out of 476 potentially viable sick 
units in the small scale sector, 321 were put 
under nursing programmes as at the ned of 
March, 1990. Out of 40 sick units in the non- 
SSI Sector, 2 units were put under nursing 
programmes as at the end of September. 
1990.

(c) No time-frame within which the vi­
able units could be revived can be indicated.

(d) such data are not centrally main­
tained.

[English]

Supply of Coal

2516. SHRI G EORGE FERNANDES: 
Will the Minister of COAL be pleased to 
state:"

(a) whether the Union Government 
propose to benef iciate all types of coal being 
supplied to power and other sectors;

(b) whether most of coal reserves are of 
inferior grades;

(c) if so, whether any steps have been 
taken to improve coal supplies to various 
consumers; and

(d) if so, the details thereof?

TH E DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) Most of the coking coal sup­
plied to the Steel sector is being washed 
before despatch. An Expert Committee set 
up by the Government had recommended 
use of benefidated non-coking coal in new 
thermal power stations located more than 
1000Kms. away from the coalfields. Accord­
ingly. it has been decided to set up pit-head 
coal benef idation plant for power grade coal 
for supply to distant power stations which are 
willing to bear the extra cost of benefictation.

(b) Over 60% of coal resources in the 
country are of inferior grades.

(c) and (d). Complaints on quality of coal 
supplied to power and other sectors gener­
ally relate to supply of over-size coal, pres­
ence of extraneous materials such as shales 
and stones etc. To overcome these prob­
lems, provision during mining of Coal, segre­
gation of stones at the time of loading and 
setting up beneficiation plants are some of 
the steps being taken by the coal compa­
nies.

[ Translation]

Entry into Government Service

2517. SHRI HARI KEWAL PRASAD 
SHRI P. M. SAYEED:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government proposes 
to increase the upper age limit for recruit­
ment to the Central Government services;

(b) if so, the details thereof; and

(c) the time by which this proposal is 
likely to be finalised?

TH E MINISTER O F S TATE IN THE 
MINISTRY O F PERSONNEL. PUBLIC 
GRIEVANCE AND PENSIONS(SHRIMATI 
M ARGARET ALVA): (a) to (c). The existing 
age limits for appointment to various posts 
have been fixed keeping in view the nature of 
duties and requirement of educational quali­
fications etc. At present, there is no proposal 
to raise the age limits.

Medium and Large industries in U.P.

2516. SHRI HARI KEWAL PRASAD 
Win the PRIME MINISTER be pleased to 
state:
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(a) tha total amount proposed to be 
invested for setting up medium and large 
industries in Uttar Pradesh during the cur­
rent year and the Eighth Five Year Plan;

(b) the amount proposed to be ear­
marked by the Union Government for setting 
up small scale industnes in the State during 
the said period;

(c) the total number of medium indus­
trial units proposed to be set up during the 
Eighth Five Year Plan; and

(d) the names of the places in Uttar 
Pradesh where these are likely to be set up?

TH E MINISTER O F STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J . 
KURIEN): (a) to (d). Industrialisation of a 
state is primarily the responsibility of the 
State Government concerned Central Gov­
ernment supplement their efforts to the ex­
tent possible The outlays approved for set­
ting up of large, medium and small scale 
industries in the State of Uttar Pradesh dur­
ing the 8th Five Year Plan period (1992-97) 
has not yet been finalised However, in the 
annual plan of Uttar Pradesh for the current 
year (1991-92) the Planning Commission 
have approved an outlay of Rs 6450 lakhs 
for setting up large and medium industries 
and Rs. 4436 lakh for village and small 
industries.

Allotment of Flats to MP's

2519 SHRI BARE LAL JATAV- W«ll the 
Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on Novem­
ber 20,1991 to the Unstarred Question No.
3 and state:

(a) v'hether the information regarding 
the quota fixed for Members of Parliament 
and the year-wise number of flats allotted to 
them during the last ten years has been 
collected;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALM): (a) to (c). The 
information is being collected and will be laid 
on the Table of the Sabha

Grants to Khadi and Gramodyog 
Commission, Bombay

2520. SHRI VILAS RAO NAGNATHRAO 
GUNDEWAR. Will the PRIME MINISTER be 
pleased to state*

(a) the details of the grants provided by 
the Union Government to Khadi and Gramo­
dyog Commission, Regional Centre, Bom­
bay during the last two years;

(b) whether the Government propose 
to increase these grants during 1992-93; 
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN) (a) The details of the grants 
provided by the Union Government to Khadi 
and Village Industries Commission, Bom­
bay during 1990-91 and 1991-92 are as 
follow -

(RS. in Crores)

1990-91 1991-92

1. Khadi Grant 86.00 87.00
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1990-91 1991-92

2. Village Industries Grant 18.00 19.00

3. Science and Technology Grant 1.0 1.00

4. Biogans Grant 7 87 6.27

Total 112,87 113.27

(b) and (c). Government propose to 
provide the same amount for 1992-93 as 
was provided during the year 1991 -92.

[English]

Coal Production at Slngarenl Collieries

2521. PROF. UM MAREDDY V E- 
NKATESWARLU: Will the Minister of COAL 
be pleased to state:

(a) whether there has been any im­
provement in the coal production at Sin- 
gareni collieries during April-January 1991- 
92 as compared to the corresponding period 
of preceding year;

(b) if so, the details thereof,

(c) whether the coal requirements of 
Ramagundam Thermal Plant are met from 
Smgareni Collieries; and

(d) if so, the detals for the last three 
years?

TH E DEPUTY MINISTER IN TH E 
MINISTRY O F COAL (SHRI S.B. NYAMA- 
GOUDA): (a) and (b). According to provi­
sional data furnished by Smgareni Collieries 
Company Ltd. (SCCL) they have produced 
16.41 million tonnes of coal from April’91 to 
January’92 as against 14.24 million tonnes

produced last year during the same period 
i.e. an increase of 15.2%

(c) and (d) Major part of Ramagundam 
Super Thermal Power Station's requirement 
is met by SCCL Upto February ’92 SCCL 
have supplied 6.036 million tonnes of coal at 
ramendundum STPS. In 1990-91, SCCL 
had supplied 5.035 million tonnes and in 
1989-90,4 991 million tonnes to Ramagun­
dam STPS.

Non-Supply of Raw-material to Burn 
Standard Co. Ltd.

2522 SHRI HARADHAN ROY. Will the 
PRIME MINISTER be pleased to state:

(a) whetherthe Union Government have 
received some representations from the 
employees/Union of M/S Burn Standard Co. 
Ltd Regarding non-Supply of raw material, 
spare parts and manning of referatory units 
of the company,

(b) if so, the details thereof, and

(c) tha action taken by the Government 
on these representations?

THE MINISTER OF S TATE IN TH E 
MINISTRY O F INDUSTRY (PROF. P.J. 
KURIENj- (a) and (b) Two petitions signed 
by two of the office bearers of the Refractory
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& Ceramic Workers’ Union of Raniganj 
Groups of Burn Standard Company Limited 
(BSCL) 1990, and on August 2b, 1990. The 
petitionns inter-alia mentioned, in passing, 
regarding non-supply of raw material, spare 
parts and manning of refractory units of the 
company.

(c) As the Raniganj Group of refractory 
units with their present installed facilities are 
in a position to supply only traditional refrac­
tories, which are oresently not used by 
modern steel plants, the demand is limited. 
In view f this, the production against avail­
able orders has not suffered due to want of 
raw materials and manpower is more than 
adequate for present level of turnover. Since 
nationalisation of thase units, the company 
has spent Rs. 256.93 Iskhd towards renew­
als and replacement of existing plant and 
machinery.

Modernisation of M/s. Bum Standard 
Company Limited

2523. SHRI HARADHAN ROY: Will the

PRIME MINISTER be pleased to state:

(a) whetherthe Government have drawn 
up scheme for the modernisation and diver­
sification of M/s. Burn Standard Company 
with new technology on its nationalisation; 
and

(b) if so, the modernisation schemes 
launched in each engineering unit and re­
fractory unit of the company after its nation­
alisation?

TH E MINISTER O F STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON). (a) and (b). After the nationali­
sation of Burn Standard Company, Govern­
ment have approved a number of schemes 
modernisation, upgradation of technology 
and diversification. Unit-wise details of the 
schemes approved are given in the attached 
statement.
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Annual Targets for Cora Sector

2524. SHRISYED SHAHABUDDIN: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) the annual targets fixed in respect of 
nine core sectors i.e. power, coal, steel, 
railways, tele-communications, shipping and 
ports, fertilisers, cement and petroleumn and 
natural gas during 1990-91 and 1991-92;

(b) the achievement made by these

sectors during the above period;

(c) the inter-annual growth rate in terms 
of or at constant prices and in terms of 
quantum of production ; and

(d) the target fixed in respect of above 
core sectors for the year 1992-93?

TH E MINISTER O F STATE O F THE 
MINISTRY O F PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI II R. 
BHARDWAJ): (a) to (d) A statemnt is laid on 
the Table of the House
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Financial Recruitment* tor Fertiliser 
Projacta during Eighth Plan

2525. SH R I M.V. C H A N - 
O RASHEKAR A M UR- 
THY:

SHRI NITISH KUMAR:
SH R I V. S R E E N IV A S A  

PRASAD:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government has set up 
an inter-ministerial working group to study 
the financial requirements for setting up fer­
tiliser projects during the Eighth Plan period;

(b) if so, the details thereof; and

(c) the stops contemplated by the Gov­
ernment to tone up the production capacity 
of fertiliser units through out the country?

THE MINISTER OF STATE IN TH E 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR CHINTA MOHAN) (a) No. Sir.

(b) Does not arise

(c) The Government is contmuosly 
monitoring the production of fertilisers by 
manufacturers. Apart from revamp and re­
habilitation and retrafitting of existing old 
units, it is also actively assisting the manu­
facturers in obtaining raw materials such as 
natural gas. petroleum feedsteels, coal etc. 
,and services such as electricity, water etc. It 
also assists them in allocation of wagons for 
despatch of finished fertilisers. As a result of 
these measures, the capacity utilisation of 
existing plants is by and large being main­
tained at a very high level

Strategy for Public Sector

2526. SHRI M.V. C H A N - 
DRASHEKRA MURTHY:

SHRI V. SREENIVASA 
PRASAD:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government have 
worked out a three point strategy to improve 
the performance of public sector;

(b) if so. the details thereof; and

(c) whether the sick public sector units 
are incurring heavy losses; and

(d) if so, the steps contemplated by the 
Government to make them profitable?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). The strategy to 
improve the performance of public sector 
has been announced in the Industrial Policy 
Statement of July, 1991.

(c) and (d). As per the performance of 
the enterprises during 1990-91, there are 54 
sick public sector enterprises which have 
incurred a loss of Rs. 1472.88 crores. The 
enterprises which are oovered under the 
provisions of SICA are required to be ref- 
fered to the Board for Industrial & Financial 
Reconstruction (BIFR) for formulatin of re­
vival/ rehabilitation schemes for these enter­
prises.

[Translation]

Eaaantlal Commodities to Labourers 
and Farmers

2527. KUMARI UMA BHARTI Will the 
PRIME MINISTER be pleased to state:

(a) whether the Essential Commodities 
are being made available to the landless and 
poor labourers and small farmers at reason­
able rales in the country;
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(b) if so,whether any complaints have 
been received in this regard; and

(c) if so, the action taken in this regard?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). The Public Distribution System is 
universal in Character and does not distin­
guish the beneficiaries based on income or 
occupation etc. While the Central Govern­
ment has assumed responsibility for pro­
curement. storag and transportation of key 
essential commodities, viz. rice, wheat, levy 
sugar, edible oils, kerosene and soft coke 
the implementation of the PDS rests with the 
State Governments U T  Administrations. 
Complaints about non-availability of PDS 
items are looked into by the State Govern­
ment s and U T Administrations and remedial 
action taken.

The Central Government has advised 
the State Governments/UT Administrations 
to monitor the supply and availability of 
essential commodities to the consumers, 
undertake regular inspection to curb unfair 
trade practices, diversion of PDS commodi­
ties into the open market and over see the 
distribution of the commodities from the fair 
price sho$s to the consumers. State Gov­
ernments/UT Administrations have also been 
requested to set up Vigilance Committees at 
various levels including at Fair Price Shops/ 
Village level by involving consumers, par­
ticularly representatives of women, volun­
tary and Consumer organisations. Strength­
ening and streamlining of PDS is a continual 
process.

Adultratlon of Coal

2528. KUMARI UMA BHARTI: Will the 
Minister of COAL be pleased to state:

(a) whether the complaints of adultra-

tion of coal being supplied from coal mines 
have been received;

(b1 if so. the percentage thereof; and

(c) the steps taken in this regard?

TH E DEPUTY MINISTER IN THE 
MINISTRY O F COAL (SHRI S B. NYAMA 
GOUDA): (a) to (c). Coal consumers, mostly 
power stations, have made complaints about 
receipt of oversized coal and presence of 
stones, shales and other extraneous mate­
rial. In certain mines, thin bands of clay and 
stone occur inter-beded in the coal seams 
While mining coal from such seams, those 
bands get mixed with coal. Following stops 
are taken to minimise the quantity of stones 
and shales in coal sent to consumers-

(i) while loading coal at the face in under 
ground mines, these extraneous materials 
are segregeted.

(ii) In the stocks on surface, wherever 
feasible mannual picking is done to remov 
shale and stone pieces, and

(iii) In Coal Handling Plants slow mov­
ing picking belts are provided where picking 
up of shale and stone pieces is done.

Revival of closed Coal Mines

2529. SHRI RAJESH KUMAR 
SHRI PIUS TIRKEY: 
SHRI RAM VILAS 
PAS WAN:

Will the Minister of COAL be pleased to 
state:

(a) whether the Government have for 
mutated any policy(to revive the closed coal 
mines in Bihar after they declared as uneco­
nomical;

(b) if so, the details thereof;
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(c) if so, the time by which these mines 
are proposed to be opened,

(d) the number of labourers working in 
said mines,

(e) whether any schemes has been 
formulated to rehabilitate the workers ren 
dered jobless, and

(f) if so, the details thereof?

TH E DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S B NYAMA 
GOUDA) (a) to (f) Closed collienes fall in 
two categories

(1) Those collieries which were taken 
over as closed and still continue to remain 
closed

(2) Those collieries which were taken 
over as working or which were opened after 
nationalisation but which are now closed

REASONS FO R  COLLIERIES O F  
C ATEG O R Y I CONTINUING TO REMAIN 
CLOSED ARE

(1) Those could not be merged /re 
grouped or amalgamated to form a reconsti­
tuted mine

(2) Lack of infrastructural facilities on 
account of geographical location

(3) Isolated patch deposit with very small 
reserves and seasonal workability

(4) Insufficient geological data available 
for such mines

(5) Non availability of reliable working 
plans in respect of old woi kings

(6) Not viable techno economically

REASONS FOR CLOSURE O F  COL- 
LIERIES O F  CATEGORY HARE

(i) Exhaustion of extractablo reserves

(n) Highly uneconomic working without 
any potential for future viability

(in) Aderse geo-mining conditions

(iv) Safety considerations

Efforts are being made to re-open such 
of the closed collieries where intensive ex 
pioration efforts have given indications of 
their potentiality for commercial exploitation

Recently Government of Bihar has 
constituted a Joint Inspection Committee to 
study the feasibility of working the closed 
collieries in Bihar The Committee would 
submit its report to Government of Bihar It 
may be possible to indicate if and when 
these mines will be reopened for working In 
case of collieries of category II Coal India 
Limited rehabilitates the Workers by redploy 
ment etc Since these collieries are closed 
the question of number of labourers working 
in them does not arise

Manufacture of Superior Quality of Coal 
at Rajarappa Coal Projects

2530 SHRI RAJESH KUMAR Will the 
Minister of COAL be pleased to state

(a) whether superior quality coal has 
been manufactured at Rajarappa Coal Proj 
ects with the help of washing machine,

(b) whether the affluent from the coal 
machine is released in the Damodar river 
which causes pollution

(c) if so whether any action has been 
taken or proposed to be taken by the Gov 
ernment to control the pollution and
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(d) if so. the details thereof ?

t h e  d e p u t y  m in is t e r  in  t h e

MINISTRY O F COAL (SHRI S.B. NYAMA- 
GOUDA): (a) Rajrappe Project is an inte­
grated project comprising of an open cost 
mine and a pitheou washery with a rated 
capacity of 3.00 million tonnes per annum of 
raw coking uoaJ. Medium coking coal is 
washed a* Hajarappa washery to produce 
clean coal with ash%in the range of 17.5% 
whic s supplied to Steel plants.

(b) to (d). Rajarappa Washery is de­
signed as a closed water circuit plant from 
where no effluent is discharged in normal 
circumstances, it is only during prolonged in 
failure or other unforeseen interrruption in 
the normal working of the plant, some efflu­
ent may overflow. However, there are series 
of ponds made for collection of effluent when 
dischrged. The Effluent is, thereafter col­
lected and reclaimed from these ponds. To 
improve the recovery of effluents, following 
actions are basing taken by the Central 
Coalfields Limited:

(i) Construction of three slurry ponds for 
recovery of solids from the effluents;

(ii) Extension of slurry treatment circuit 
with addition of thicker floatation machines 
and filters; and

(iii) Action has also been taken to pro­

cure shovel for the mechanised recovery of 
dry slurry from the slurry ponds.

Assistance to co-operatives for Provid­
ing Essential Commodities

2531. SHRI RAJESH KUMAR:
SHRI DAU DAYAL JOSHI:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Union Government 
provide financial assistance to the coopera­
tives for providing essential commodities to 
the urban consumers,

(b) if so, the funds provided to each of 
the States dunng the last three years; and

(c) the details of the co-opeiative activi­
ties in which the said funds were utilised7

THE MINISTER OF S TATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON 
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED) (a) 
Yes, Sir.

(b) and (c). Statements indicating the 
funds provided to each of the States during 
the last three years alongwith the details of 
the Coop, activities in which the said funds 
were utilised during the year 1988-89,1989- 
90 and 1990-91 are given in the Statement I 
and II.
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[English]

Additional Benches of Central Adm inis­
trative Tribunal

2532. SH R IM A TI M AH EN D R A 
KUMARI 

SHRIMATI RITA VERMA 
SHRI C H E TA N  P S.

CHAUHAN 
SHRI ANNAJOSHI

Will the PRIME MINISTER be pleased 
to state

(a) whether the Government propose to 
set up four additional benches of the Central 
Administrative Tribunals,

(b) if so, the places where these benches 
are proposed to be set up, and

(c) the time by which these will start 
functioning’

TH E MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCE AND PENSIONS(SHRIMATI 
MARGARET ALVA) (a)to(c) A proposal to 
set up three additional benches of Central 
Administrative Tribunal at Chandigarh, 
Jabalpur & Calcutta and a new bench at 
Nagpur is under consideration of the Gov­

ernment The benches will be set up as soon 
as necessary approvals have been obtained

Industrial Licences to States

2533 SH R IM ATI M AHENDRA 
KUMARI 

SHRIMATI RITA VERMA 
SHRI MAHESH KANODIA

Will the PRIME MINISTER be pleased 
to state

(a) the number of letters of intent and 
industrial licences issued during 1990 and 
1991 for setting up of industries in various 
States, and

(b) the proposed location of each of 
these industries, State-wise’

TH E MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P J  
KURIEN) (a) A statement is enclosed

(b) Details such as name & address of 
the Undertaking location, item(s) of manu­
facture, capacity and number & date of issue 
of ail letters of intent and industrial licences 
issud are published regularly by the Indian 
Investment Centre in their 'Monthly Newslet­
ter ’ Copies of this publication are being sent 
to the Parliment Library regularly
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[ Translation]

Coal Minas in Rajmahal Hills

2534. SHRI SIMON MARAND1: Will the 
Minister of COAL be pleased to state:

(a) whether the Government have iden­
tified the coal mines on large scale in the 
ranges of Rajmahal Hills in East Bihar;

(b) if so, the details thereof;

(c) the year-wise production of coal from 
these coal mines for the last three years, the 
details of the sale and the year-wise profit 
earned by the Government;

(d) whether heavy loss is being incurred 
due to large scale smuggling and illegal 
extraction of coal;

Coal Production (Lakhs tonnes)

Sale Proceeds (Rs. Crores)

Profit/Loss (+ ) (-)
(Rs Crores)

(d) to (f). The Government has no report 
of any heavy loss arising out of smuggling of 
coal and its illegal extraction. Isolated inci­
dences of illegal mining and pilferage of coal, 
as and when come to their notice, are dealt 
with by the coal company, with the help of 
local law and order authorities. All mines as 
well as projects under implementation are 
being operated by the Eastern Coalfields 
Limited (a Subsidiary of Coal India Ltd.) as 
such the question of nationalisation does not 
arise.

[English]

Bharat Heavy Plate and Vessels Ltd.

(e) if so, the time by which the Govern­
ment propose to nationalise the coal mines 
of these regions; and

(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYAMA- 
GOUDA): (a) and (b). In the Rajmahal Hills in 
East Bihar, Rajmahal O.C. mines with rated 
out put of 10.5 million tonnes per annum is 
under implementation, and the old Laimatia 
underground mine has been amalgamated 
with Rajmahal open-cast Project. Besides, 
Hurrah ‘C ’ mine has been planned to be 
developed in near future.

(c) The coal company has furnished the 
following details of coal production, sales 
realisation and profit/loss from Rajmahal 
mines :-

1988-89 1989-90 1990-91

26.87 11.87 25 01

23.95 36.88 34.19

(-) 9.49 (-) 26.38 (-) 31.80

PRIME MINISTER be pleased to state the 
steps being contemplated in the Eighth Five 
Year Plan for the development of the Com­
pany during the Eighth Five Year Plan pe­
riod. The outlay will be utilised for the manu­
facture of equipment for power plants, gas/ 
coal based sponge iron plants and other 
process plants etc.

Assistance to Andhra Pradesh under 
Housing Projects

2536. SHRI M V. V. S. MURTHY: Will 
the Minister of URBAN DEVELOPMENT be

2535. SHRI .V.V.S. MURTHYS: Will the pleased to state:
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(a) the financial assistance allocated to 
the Government of Andhra Pradesh under 
the Housing Projects during 1989-90.1990- 
91 and 1991-92 till date;

(b) whether the funds have been fully 
utilised,

(c) if so, the details thereof; and

(d) the financial assistance to be allo­
cated dunng the Eighth Five Year Plan?

THE MINISTER OF S TA TE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) (a) to (d) The 
information is being collected and will be laid 
on the Table of the House.

Funds to Andhra Pradesh under 
Try so m

25T7 SHRI M V V.S. M URTHY Will 
tho PRIME MINISTER be pleased tc

(a) the amount allocated to the Govern­
ment of Andhra Pradesh under TRYSEM  
Scheme during 1989-90.1990-91 and 1991- 
92.

(b) the number of beneficiaries under 
the scheme during the above period in Andhra 
Pradesh, and

(c) whether there is any proposal to 
enhance the allocation under this scheme 
dunng Eighth Plan7

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL) (a) During 
1989-90 and 1990-91 separate allocations 
were not being made for recurring expenses 
under TRYSEM  The expenditure on this 
account was being met from over-all alloca­
tions for Integrated Rural Development 
Programme The allocation under this head 
for Andhra Pradesh during 1991 -92 is Rs.

132.10 lakhs. Under TRYSEM  infrastructure 
head the allocation during 1989-90.1990-91 
and 1991 -92was Rs. 92.68 lakhs. Rs. 110.84 
lakhs and Rs. 117.20 lakh respectively.

(b) The number of youth trained is given 
below.-

1989-90 1990-91 1991-92

11,361 15.020 11,609
(upto January, 1992)

(c) Allocation for Eighth Plan has not 
been finalised yet.

Funds Allocation for Rural Develop­
ment

2538 SHRI M V V S MURTHY Will 
the PRIME MINISTER bo pleased to state

lz) iJ'e U'T'Oi-n.«»f f' rrds allocated under 
ryraI development progranme*; during the 
last thr»o >e«vs year wise, Stat* wise and 
programrr.e wise,

4
(b) the unspent money as on date, State- 

wise and programme-wise together with the 
reasons tor the same,

(c) whether there is any proposal to form 
a Supervisory Body by including the con­
cerned MPs in it ove-r the District Rural 
Development Agency and

(d) if so, the details thereof7

TH E MINISTER OF S TATE IN TH E 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H PATEL), (a) State- 
wise allocations under various rural devel­
opment programmes for the years 1988-89. 
1989-90 and 1990-91 are given in the State 
ments I to VII

(b) In the implementation of any pro­
gramme there is likelihood of some balance



remaining unspent at the end of the financial bers of the Governing Body of the District
year. The State Governments utilise such Rural Development Agency (DRDA) which
•mounts early in the next financial year. draws up annual plans and oversees imple­

mentation of the same.
(c) and (d). MPs and MLAs are mem-

STATEM ENT-1

473 Written Answers PHALGUNA 21,1913 (SAKA) Written Answers 474

Integrated Rural Development Programme (IRDP)

(Rs. in lakhs)

1. No StatodJT 1988-89 1989-90 1990-91

1 2 3 4 5

1 Andhra Pradesh 4922 08 5502.91 5502.91

2. Arunachal Pradesh 427.20 469.44 469.44

3. Assam 1493.76 1502.92 1502.92

4. Bihar 9609.33 11025.89 11025.89

5. Goa 89.00 97.80 97.80

6. Gujarat 2306.64 2266.10 2266 10

7. Haryana 691.08 542 26 542.26

8. Himachal Pradesh 361 06 194.14 194.14

9. J & K 572 09 272.13 271.13

10. Karnataka 2973.30 3444.34 3444.34

11. Kerala 1805.79 1871.12 1871.12

12. Madhya Pradesh 6599.79 7297.04 7297 04

13. Maharashtra 5076.53 5894.54 5894 54

14. Manipur 118.61 43.51 43 51

15. Meghalaya 192.30 130.54 13C 55

16. M zoram 178.00 195.60 ' 00 GO



(Rs. m lakhs)
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SI. No ■State/UT 1988-89 1989-90 1990-91

1 2 3 4 5

17 Nagaland 186.90 205 38 205 38

18 Orissa 3557 74 3605.01 3605 01

19 Punjab 718 50 458 57 458 57

20 Rajasthan 3229 64 3514 63 3514 63

21 Sikkim 35 60 3912 39 12

22 Tamil Nadu 4697 52 4940 56 4940 56

23 Tripura 16418 153 97 153 97

24 Uttar Pradesh 13186 37 14727 97 14727 97

25 West Bengal 5389 59 6155 62 6155 62

26 A & N Islands 44 50 48 90 48 90

27 Chandigarh 890 9 78 9 78

28 D & N-Haveli 8 90 9 78 9 78

29 Daman & Diu 17 80 19 56 19 56

30 Delhi 44 50 48 90 48 90

31 Lakshadweep 44 50 48 90 5 00

32 Pondicherry 35 60 3912 3912

All India 68795 30 74775 05 74731 16



STATEMENT-11
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t/ s in lakhs)

(Training of Rural Youth for Self Empotymoni (TRYSEM)

7 No. State/UT 1988-89 1989-90 1990-91

1 2 3 4 5

1. Andhra Pradesh 94 00 t 17 ?8 117 28

2 Arunachal Pradesh 8 24 9 88 9 88

3 Assam 28 14 3? 02 32 02

4 Bihar 183.28 ?34 98 234 98

5 Goa 3 40 4 08 4 08

6 Gujarat 1 *. 60 48 30 48 30

7 Haryana ‘ I  60 11 56 11 56

8 Himachal Pradesh 6 14 4 14 4.14

9. J & K 11 00 5.78 5.78

10. Karnataka 57.24 73.40 73.40

11. Kerala 33.96 39 88 39.88

12. Madhya Pradesh 126 82 155 52 155 52

13. Maharashtra 97.66 125 62 125 62

14. Manipur 2.58 0 92 0.92

15. Meghalaya 3.88 2 78 2.78

16. Mizoram 3.44 4 12 412

17. Nagaland 3.60 4 32 4 32

18 Orissa 68.90 76 82 76 82

19. Punjab 13.26 9,98 9 78



(Rs in lakhs)

(Training of Rural Youth for Salt Empolymont (TRYSEM)
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51 No StateAJT 1968 89 1989-90 1990-91

1 2 3 4 5

20 Rajast lan 61 76 74 90 74 90

21 Sil-kim 0 70 0 84 084

22. Tarr \ Nad 89 58 105 30 105 30

23 Tripj ' 290 3 28 3 28

24 Pr desh 252 ?(? 313 88 313 88

25 Wost Bennai 102 18 131 18 131 18

26 A & N Is'an s 0 85 1 02 1 02

df Char.diqarh 0 18 0 21 0 21

28 D & N Hjvali 0 18 021 0 21

29 Daman & Diu 0 35 0 42 021

30 De'hi 0 85 1 02 1 02

31 Lakshadweap 0 85 1 02 1,02

32 Ponaicherry 0 38 0 82 0 82

All hdia 1316 06 1595 49 1595 28
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S T A T E M E N T-IV

(Rs. in lakhs)

487 Written Answers MARCH 11,1992 Written Answers 488

St. No. StateAJT 1988-89 1989-90 1990-91

1 2 3 4 S

1. Andhra Pradesh 2504 00 2301.00 2301.00

2. Arunachal Pradesh 454.00 417.00 417.00

3. Assam 137-/00 1370.00 1370.00

4. Bihar 2950 00 2710.00 2710.00

S. Goa 51 00 50.00 50.00

6. Gujarat 16 12.0 0 1464 00 1464.00

7. Haryana 1000 00 867.00 867 00

8. Himachal Pradesh 642 00 640 00 640 00

9. J & K 1 9 1 6 0 0 1913.00 1913 00

10. Karnataka 2 3 04 00 2116 00 211600

11. Kerala

o

1076 0 0 10 76.00

1*. Madhya Pradesh 2 7 7 3  00 2547.00 2547.00

13. Maharashtra 33 34 00 3063.00 3063.00

14. , Manipur 3 0 8  CO 308.00 308.00

15. Meghalaya 4 2 0  C ) 420.00 420 00

16. Mizoram 133 117.00 117.00

17. Nagaland 42 2 0 422.00 422.00

18. Orissa 1312 Ui 1206 00 1206.00

19. Punjab 4 1 8  Of 384.00 384.00

20. Rajasthan 4 1 7 ?  CC 3666.00 3666.00
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(Rs. in lakhs,

SI.No. StateAJT 1988-89 1989-90 1990*91

1 2 3 4 5

21. Sikkim 372.00 372.00 372.00

22. Tamil Nadu 1986.00 1824.00 1824.00

23. Tripura 350.00 350.00 350 00

24. Uttar Pradesh 4646.00 4268.00 4268.00

25. West Bengal 1793.00 1648.00 1648.00

26. A & N Islands 40.00 40.00 40.00

27. Chandigarh — — —

28. D & N Haveli 12.00 12.00 12.00

29. Daman & Diu 28.00 20.00 20 00

30. Delhi 13.00 13.00 13.00

31. LaKshadweep 10.00 10.00 10.00

32. Pondicherry 26.00 26.00 26.00

All India 38542.00 35640.00 35640 00

STATEMENT-V

(Rs. in lakhs)

Central Rural Sanitation ^rogramrm: (CRSP)

SI. No. StateAJT 1988 89 1989-90 1990=91

1 2 3 4 5

1. Andhra Pradesh 116.280 102.600 102.600

2. Arunacha. Pradesh 3.510 3.090 3.090



(Re. in lakhs)

Central Rural Sanitation Programme (CRSP)
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SI. No. StateAJT 1988-89 1989-90 1 9 9 M 1

1 2 3 4 5

3. Assam 42.160 37.200 37200

4. Bihar 205330 181.350 181.350

5. Goa 1.700 1.470 1.470

6. Gujarat 56.440 49.800 49.800

7. Haryana 19.210 16 950 16 950

8. Himachal Pradesh 18.530 16.350 16 350

9. J & K 22.780 20100 20 100

10 Karnataka 92.820 01 900 821 900

11 Kerala 83.810 73 950 73 950

12. Madhya Pradesh 137.360 121 200 121 200

13. Maharashtra 149.430 131 850 131 850

14 Manipur 4760 4 200 4200

15 Meghalaya 6.120 5 400 5400

16. Mizoram 2 210 1 950 1 950

17. Nagaland 4.420 3 900 3 900

18. Orissa 71.400 63 00 63 000

19. Punjab 20.480 66 600 66 600

20. Rajasthan 75.480 66 600 66 600

21. Sikkim 111.870 1 650 1 650

22. Tamil Nadu 125.970 111.150 111.150
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(Rs. in lakhs)

Central Rural Sanitation Programme (CRSP)

SI. Mo. StateAJT 1989-89 1989-90 1990-91

1 2 3 4 5

23 Tripura 9.350 8.250 8.250

24. Uttar Pradesh 300.390 265.050 265.050

25. West Bengal 123.930 109.350 109.350

26 A &  N Islands 0.340 0300 0 030

27 Chandigarh 0.030 0 030 0 750

28 0  & N Haveli 0.340 0.750 0.300

29 Daman & Dtu 0.680 0.030 0.030

30. Delhi 1.360 0.630 0.630

31. Lakshadweep 0030 0.300 0300

32. Pondicborry 0 850 1 200 1 200

All India 1700.000 1500.000 1500.000

STATEMENT-VI

(Rs m lakhs)

Drought Prone Area Programme (DPAP)

SI. No. State/UT 1988-89 1989-90 1990-91

1 2 3 4 5

1 Andhra Pradesh 1203.00 1203.00 1203.00

2. Bihar 828.00 828.00 828 00

3. Gujarat 746.00 746.00 746.00

4. Haryana 135.00 135.00 135.00



(Rs.1 in lakhs)

Drought Prone Area Programme (DPAP)
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S i No. StateAJT 1988-89 1989-90 1990*91

1 2 3 4 5

5. Jammu ^Kashmir 214 50 214.50 214.50

6. Karnataka 1249.00 1249.00 1249.00

7. Madhya Pradesh 809.00 809 00 809.00

0. Maharashtra 1343.00 1343.00 1343.00

9. Orissa 621.00 621.00 621 00

10. Rajasthan 514.00 514 00 514.00

11. Tamil Nadu 657.00 657.00 657.00

12. Uttar Pradesh 1386.00 1386.00 1386 00

13. We** Bengal 517.50 517.50 517.50

Total 10223.00 10223 00 10223.00

STATEM ENT-VH

(Rs. in /â  >sj

Desert Development Programme (DDP)

SI. No. State/UT 1988-89 1989-90 1L* T-91

1 2 3 4 5

1. Andhra Pradesh 225.00 225.00 225.00

2. Haryana 425.00 425.00 425.00

3. Rajasthan 3800.00 3800.00 3800.00
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(Rs. in lakhs)

Desert Development Programme (DDP)

SI. No. StateAJT 1988-89 1989-90 1990-91

1 2 3 4 S

A. Himachal Pradesh 200.00 200.00 200.00

5 Jammu & Kashmir 300.00 300.00 300.00

Total 4950 00 4950.00 4950 00

Development of Slums

2539. SHRI GOPI NATH GAJAPATHI: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state.

(a) whether a central scheme is being 
implemented for the development of slums;

(b) if so, since when and the works 
undertaken for the development of slums;

(c) whether Government propose'to take 
some steps for the development of slums in 
some major cities on priority during the Eighth 
Plan; and

(d) if so, the details thereof and the 
funds earmarked therefor?

TH E  MINISTER O F STATE IN THE 
MINISTRY O F  URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). A 
Centrally sponsored scheme called “Urban 
Basic Services’ was launched in 1966 on a 
pilot basis for the convergent provision of 
social services and physical amenities in 
slums through the formation of community 
groups. On the basis of experience gained, 
a revised scheme called "Urban Basic Serv­

ices for the Poor" was launched in 1990-91 
which emphasises provision of social serv­
ices, such as, mother and child health care, 
pre-school learning, non-formal education 
and assistance to disadvantaged groups in 
coiundion with provision of physical ameni­
ties under the State sector scheme of "Envi­
ronmental improvement of Urban Slums”.

(c) and (d) The details of the Vllfth Plan 
have not yet been finalised

Decline in Exports by BHEL

2540. SHRI MOHAN SINGH: WiH the 
PRIME MINISTER ba pleased to state*

(a) whether BHEL has been diversify­
ing its products range to utilise its capacity 
consequent upon its decline in exports; and

(b) if so, the percentage of decline in 
expo’ts of BHEL dunng 1990-91 as com- 
parec to the exports m the year 1989-90?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K 
THUNGON): (a) and (b). There is no der* .a 
In the exports of BHEL, rather export* iave 
b**n increasing as indicated below
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BHEL Exports (Physical A Deemed) 276

Nm i Hm m  Captioned "NOMC Land 
Scam-Administration on Allotment 

Spars*’

2541. DR. LAXMINARAYAN PAN-
DEYA:

DR. A M ITLA L KALIDAS
PATEL:

Will ths Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the attention of the Govern­
ment has been drawn to the news item 
captioned "NDMC land scam Administrator 
on aHotment spree” appearing in the 'Indian 
Express’ dated January 14,1992;

(b) whether any enquiry into the affairs 
of the New Detoi Municipal Committee has 
ben made; and

(c) if so, the outcome thereof and if not. 
the reasons therefor?

TH E MINISTER O F S TA TE IN TH E 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

(b) No, Sir

(c) The Government has asked for a 
report in this regard.

Recruitment Through Employment 
Exchanges

2542. DR. LAXMINARAYAN PAN-
DEYA:

DR. AM !T LAL KALIDAS
PA 1r I

381 490

SHRI MADAN LAL KHURANA:

Will the PRIME MINISTER be pleased 
to refer the two news-items captioned “For­
eign jobs also through exchanges” and 
"where hope turns into frustration" appear­
ing in the Hindustan Times dated January 
17,1992 and state:

(a) whether henceforth vacancies for 
abroad will be filled up through Employment 
Exchanges only and private persons will be 
filled up through Employment Exchanges 
only and private persons will be completely 
eliminated;

(b) if so, the details thereof;

(c) whether many of the Government/ 
semi-Government/autonomous/public sec­
tor undertakings etc. do not notify the vacan­
cies to the Employment Exchanges but fill up 
such vacancies directly of their own; and

(d) if so, the steps taken to ensure that 
recruitment is made through the Employ­
ment Exchanges only and the long roll of 
unemployed youths is reduced?

TH E DEPUTY MINISTER IN TH E 
MINISTRY O F LABOUR (SHRI PABAN 
SINGH GHATOW AR): (a) No such proposal 
is under consideration in the Ministry of 
Labour.

(b) does not arise.

(c) and (d). In accordance with the in­
structions issued by the Department of per­
sonnel and Training, all vacancies arising 
under the Central Government Offices/es>
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tabflehmerrts (including quasi-Government 
institutions and statutory organisations), ir­
respective of the nature and duration (other 
than those filled through the Union Public 
Service Commission, Banking Recruitment 
Board, Staff Selection Commission etc.) are 
to be fitted through the Employment Ex­
changes alone. The vacancies can be filled 
from other perishable sources only where 
the Employment Exchange concerned is­
sues a non-availabtlity certificate. Similarly, 
recruitment to posts in public enterprises 
carrying pay-scales the maximum of which 
does not exceed Rs. 1250/- per month is 
required to be made only through the Em­
ployment Exchanges.

Drinking Water Projects with Assis­
tance of World Bank

2543 DR. LAXmlNARAYAN 
PANDEYA- 

SHRI ANNNA JOSH!:
SHRI KUNJEE LAL:
SHRI MRUTYUNJAYA 

NAYAK:
SHRI DAU DAYAL JOSHI.

Will the Minister of URBAN DEVELOP­
M ENT be pleased o state:

(a) the places in the country, State-wise 
where drinking water projects are being 
implemented with the assistance of World 
Bank or L.I.C. at present together with their 
present status;

(b) the places where the Government 
propose to launch new drinking water proj­
ects with the help of World bank or LIC,

•

(c) the details of the expenditure likely to 
be involved on each of the projects, and

(d) the tie schedule for completion 
thereof?

TH E MINISTER OF STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRIM.ARUNACHALAM) (a)SmceWater 
supply is a State subject, the status of drink­
ing water projects, including LIC funded, is 
not being momored by the Central Govern­
ment. However, a list of ongoing World Bank 
water supply projects, which require prior 
clearance of the Central Government in is 
given enclosed statement.

(b) to (o). No new project has been 
posed for World Bank assistance in this 
sector.

STATEM ENT

On going World Bank M e d  Water Supply and Sanitation Projects.

1. Gujarat Water Supply and Sewerage Anand, Godhra, Nadiad, Bhavanagar,
project and Jamnagar, rural water supply in 9

regional and problem villages.

2. Tamil Nadu Water Supply and Sanitation Coibatore, 20 towns. 521 rural
project. habitations; Madurai; Salem. 11

towns, 264 rural habitations, 44 small/ 
media towns; Manaparai Municipality 
and 59 way-side villages; Pudukottai 
Municipality, 3 town panchayats and 
15 way-side villages; Pollachi umci- 
pa% and 11 way-side villages, Thiru-
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3. Kerala Water Supply and Sanitation 
Project.

4. Third Bombay Water Supply and 
Sewerage Project

5. Madras Water Supply and Sanitation 
Project.

6. Hyderabad Water Supply and Sanitation 
Project.

7. Maharashtra Rural Water Supply Project.

annamalai municipality; Sankarankoil 
Municipality, Alagulam Town Pan* 
chayat and 88 way-side villages; 
Kancheepuram Munkdpafity.

Puthencurz and adjoining tour 
panchayats; Greater Cochin Devel­
opment Area (12 Panchayats; four 
sub-urban panchayats of Kottayam, 
Quiton Municipality & adjoing 6 pan­
chayats, Adoor and Pathempuram 
Panchayat, thlthava and adjoining 4 
panchayats. villappil panchayat.

Bombay.

Madras.

Hyderabad and Secunderabad

Districts of Thana, Pune, Satara, 
Sangfi, Ahmednagar, Aurangabad, 
Beed, Latur, Buldhanaand Chandra­
pur.

[Translation]

Urban Art Commission

2544. SHRI MUMTAZ ANSARi: WHlthe 
Minister of URBAN DEVELOPMENT be 
pfffuryf to state:

(a) whether the Government propose to 
nominate/appoint some members of ‘Urban 
Art Commission

(b) if so. the details thereof; and

(c) the time by which these appoint­
ments are ttkeiy to be made?

TH E MINISTER O F  S TA TE  IN TH E  
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Yes, Sir. 3 members are to be appointed by 
the Government.

(c) No definfte time can be given by 
which these appointments wil be mads.

Recruitment of Handicapped Pecsons

2545. SHRI MUMITAZ ANSARI: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Government propose to 
recruit bflnd and handicapped persons in 
Group 'A* and ‘B* Services;
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(b) if so, the details thereof; and

(c) if not, the reasons therefor?

TH E MINISTER O F S TA TE  IN THE 
MINISTRY O F  PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
M ARGARET ALVA): (a) to (c). The proposal 
to provide for reservation for physically 
handicapped including the visually handi­
capped in Group A&B posts in under consid­
eration of Government.

[English]

Vacancies of Beldars in C.P.W .D.

2546. SHRI KANIYA MUNDLA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether vacancies of Beldars in the 
reserved category of Scheduled Tribes are 
lying vacant m CPWD in its Electrical Coor­
dination Circle, I.P. Estate, New Delhi;

(b) whether the persons sponsored by 
the Employment Exchange are awaiting for 
their selection; and

(c) if so, the time by which formalities for 
selection are likely to be completed7

TH E MINISTER OF STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) There is a 
backlog in the vacancies reserved for the 
Scheduled Tribes due to non-availability of 
muster roll Beldars belonging to Scheduled 
Tribes.

(b) and (c). The Employment Exchange 
had sponsored the names of candidates on 
24.2.1992. The candidates have been called 
for interview on 26.3.92 and formalities for 
selection will be completed as soon as pos­
sible.

Wax Industry In Bihar

2547. SHRI RAMASRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state:

(a) whether the wax industry in Jahana- 
bad district of Bihar is facing crisis due to 
shortage of raw material;

(b) if so, the steps taken by the Union 
Government to make the raw material avail­
able to the ware industry; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J 
KUR1EN): (a) The Government has not re­
ceived representation regarding inadequate 
availability of slack wax/paraffin wax from 
small scale units in the Jahanabad district of 
Bihar

(b) and (c). Do not arise.

Funds under Jawahar Rozgar Yojana

2548. SHRI RAMASHRAY PRASAD 
SINGH:
SHRI LALIT ORAON:

Will the PRIME MINISTER be pleasej 
to state1

(a) the allocation of funds under the 
Jawahar Rozgar Yojana for the current fi­
nancial year 1992-93, State-wise;

(b) the amounts proposed to be re­
leased by April, 30,1992; and

(c) the amounts actually spent and the 
employment actually generated under the 
Jawahar Rozgar Yojana, during 1991-92, 
State-wise?'

THE MINISTER OF STATE IN TH E
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MINISTRY O F RURAL DEVELOPM ENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
Tha Budget Estimates for Jawahar Rozgar 
Yojana (JRY) for the year 1992-93 is Rs.
2046.00 crores. The Statewtee allocation for 
1992-93 as well as amounts^roposed to be

(c) As per the reports received from the 
States/Union Territories so far, Rs. 1590.90 
crores have been spent and 501-97 million 
mandays of employment has been gener­
ated under Jawahar Rozgar Yojana in the 
country upto January, 1992. The Statewise

released by April 30. 1992 have not been details are given in statement, 
finalised.

STATEM EN T

Amount spent and Employment Generated under JR Y  During 1991-92.

$1. No. StateAJ.Ts. Amount spent 
(Rs. In Lakhs)

Employment 
Generated 

(lakh Mandays)

1 2 3 4

1. Andhra Pradesh 11355.76 431.26

2. Arunachal Pradesh 120.67 3.54

3. Assam 2576.12 56.53

4. Bihar 18554.33 467.48

5. Goa 248.57 6.85

6. Gujarat 6494.51 153.98

7. Haryana 1097.14 18.26

8. Himachal Pradesh 689.59 21.25

9. J&  K 788.92 26.76 v

10. Karnataka 6100.11 219.92

11. Kerala 4368.38 107.36

12. Madhya Pradesh 20171.26 874.60

13. Maharashtra 11723.90 4 451.69

14 Manipur 139.12 2,68

15. Meghalaya 341.62 8 71
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SI. No. StateAJ.Ts. Amount spent 
(Rs. in Lakhs)

Employment 
Generated ' 

0akh Mandays)

1 2 3 4

16. Mizoram 186.32 4.28

17. Nagaland 366.01 14.91

18. Orissa 7992.45 196.60

19. Punjab 751.36 13.00

20. Rajasthan 9403.60 274.32

21. Sikkim 198.97 7.32

22. Tamil Nadu 14749.50 579.44

23. Tripura 312.32 8.43

24. Uttar Pradesh . 27929.53 959.51

25. West Bengal 12104.18 299.91

26. A & N  Islands 46.77 1.47

27. D & N Haveli 69.45 2.97

28 Daman & Dtu 23.25 0.75

29. Lakshadweep 39.18 1.74

30. Pondicherry 147.42 4.23

Total 159090.31 5019.75

Sealing of Buildings by MCD (a) whether the Municipal Corporation
of Delhi had sealed/demolished buildings in 
various parts of Delhi during the last six

2549. SHRI RAMASHRAY PRASAD months;
SINGH. WiH the Minister of URBAN DEVEL­
OPM ENT be pleased to state: (b) »* so. the details thereof;
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(c) whether after tha demolition/sealing 
owners of the buildings started with their 
construction activities; and

(d) if so, the action taken in the matter?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). The 
information is being collected and will be laid 
on the Table of the Sabha.

[ Translation]

Industries in UP

2550. SHRI RAJ VEER SINGH: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Union Government have 
received some proposals from Government 
of Uttar Pradesh for setting up new indus­
tries in Bareilly and Badaun district; and

•
(d) if so, the details thereof and the time 

by which this is likely to be approved?

TH E MINISTER O F S TA TE  IN TH E  
MINISTRY O F  INDUSTRY (PROF. P J . 
KURIEN): (a) and (b). During past 3 years 
one proposal each had been received for 
setting up new industries in Bareilly and 
Badaun districts, from the Government of 
Uttar Pradesh and these have been ap­
proved.

Production of Coal

2551. SHRI RAJVEER SINGH:
DR. LAL BHADUR RAWAL: 
SHRI SIMON MARANDI:

WiH the Minister of COAL be pieased to 
state:

(b) the names of thecompanies produc­
ing coal;

(c) the month-wise production thereof;

(d) whether the Government have taken 
any action to increase their production dur­
ing the last three years;

(e) if so. he details thereof; and

(f) the total requirement of the cooking 
coal in the country?

TH E DEPUTY INISTER IN TH E  MINIS­
TR Y  O F COAL (SHRI S B . NYAMAGOUDA):
(a) The information is given in Statement-I.

(b) and (c). the information is given in 
statement -II.

(d) and (e). Steps taken to augment coal 
production, inter-aha, include opening of new 
mines, modernisation of existing mines, 
application of new technologies to achieve 
maximum results and ensuring timely availa­
bility of inputs and infrastructural facilities.

(f) Presumably the Hon'bte Member 
desires to know the total requirement of 
coking coal in the country. The total require­
ment of coking coal of the integrated steel 
plants for 1991-92 is 32 million tonnes.

STATEM ENT-1

Grade-wise production tor the period 
January, 91 to January, 92

(million tonnes)

NON-COKtNG

A  3.24

(a) the quantity of coal of various types 
produced in the country since January. 
1991;

24.25
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(MHUon tonnes) (MiNon tonnes)

NON-COKING

C 50.31

.D 27.31

E 3535

F 57.10

Un-graded 1.12

Total 198.88

COKING

Metallurgical & 52.22
Non-imked
washery grade

Grand Total 25110



pr
od
uc
ti
on
 
of 
co
al 

(
Mil
li
on
  
f
or
m
a
s)

’ 515 Written Answers MARCH 11.1992 Written Answers  516

1 K

s
*>»

<6

4 -
<o

5 *
»«

«0
< °*

v>

Oi
o *

o

t s
Ok

c *> 
5 Ok 00

Is.

*5
ftOk <o

r k 
fi Oft *o

*■

| 5 «0

1 oi

55

o
o
o
e

3
4.
0
1

I 3
6.
6
3

n
s 7

6.
7
8

1.
20 3

§

2
3.
5
2

3

2.
9
7

2.
9
3

3.
8
7

3.
3
0

2.
6
0

6.
7
2

0
0
9

3.
si

o> $
o

2.
68

2.
9
0

3.
5
5

CO 2.
6
1 s

0.
12 ?

oi

2.
0
9

0.
4
2

2.
1
4

2.
6
2

3.
1
8

3.
1
4

2.
4
9

6.
5
3 o

© 20
.2
0

2.
01

0.
4
0

1.
86

2.
0
7

2.
6
4

2.
9
1

2.
0
6

5.
9
7

0.
11

1
7.
6
2

1.
8
2

0.
3
9

1.
7
2

1.
9
4

8|
OI 2.

88

1.
9
1

5.
2
2

0 
0
7

1
5.
9
6

1.
5
9

0.
3
8

1.
4
8

1.
6
1

1.
9
4

2.
0
7

1.
7
6

4.
5
5

0.
0
7

1
3.
4
8

1.
4
9

0.
3
6

1.
6
0

1.
88

1.
86

2.
0
4

1.
5
0

4.
3
2

0
0
5

1
3.
2
5

1.
6
0

0.
3
7

1.
68

1.
9
3

1.
7
3

S

1.
6
4

4.
6
4

0 
0
4

1
3.
6
4

5r
0.
3
9

1.
6
0

S

2.
1
8

1.
8
5

£

4.
5
9

0 
0
5

1
3.
8
9

1.
3
3

0.
3
6

1.
6
0 CO

CD
CM

oi 1.
9
6

1.
7
6

4.
7
1

0 
0
7

1
4.
0
8

1.
4
9

0.
3
7

1.
7
2

1.
7
4

1.
9
3

1.
9
7

1.
86

4.
6
3

0.
0
7

3
CO 1.

5
8

0.
3
8

3.
6
1

4.
3
0

4.
0
6

3.
5
4

3.
5
3

7.
0
3

0.
1
5

n
3

1.
8
0

0.
3
8

2.
8
0

3.
2
9

3.
6
6

2.
7
8

2.
3
6

5.
5
5

01
1

«
8 1.

6
7

0.
3
6

2.
5
4

3.
0
3

3.
2
6

2.
9
8

2.
4
4

5.
7
0 o

o
p

s

1.
7
3

0.
3
8

P
*5

S-
UIJ

§ 8
oi  n

o is
to  CO  r».  a»

AL
L 
I
N
DI
A 
 

22
.
16
  
22
.
58
  

28
.
40
  
15
.
88
  

15
.
94
  

15
.
58
  

15 
44 
 
15
.
22
  

15
.
33
  

17
.
93
  

19
.
83
  

22
.
61
  
24
.
20
  
24
.
78
  
2
7
5.
8
8



517 Written Answers PHALGUNA 21,1913 (SAKA) Written Answers 518

[English]

Training to Rural Youth lor Self Em­
ployment

2552. KUMARIPUSHPA DEVI SINGH: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government propose to 
launch a massive scheme totrain rural youths 
to make them capable of earning their liveli­
hood;

(b) if so, the'details thereof;

(c) the funds earmarked therefor during 
1992-93; and

(d) the total number of youths expected 
to be given training under thafscheme?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F  RURAL DEVELOPMENT 
(SHRI UTAMBHAI H. PATEL)* (a) A cen­
trally sponsored scheme (Training of Rural 
Youth for Self-Employment (TRYSEM )] was 
launched on 15th August, 1979.

(b) The objective of the scheme is to 
provide technical entre-preneurial skills to 
rural youth from families below poverty line 
to enable them to take up self-employment 
including wage-empioyment. The expendi­
ture under this scheme is shared equally by 
Central and State Governments.

(c) During 1992-93 the Budget alloca­
tion (Central share) is as follows:

(i) Recurring expenses on TRYSEM 
: Rs. 20.00 crores

(ii) Strenthaning of TRYSEM  infra­
structure: Rs. 8.00 crores

(d) The indicative target for coverage of 
training to rural youth under TRYSEM  has

been fixed at 4.25 lakh youth annually.

Demolition of Harljan Bastl of Palam 
Extension

2553. SHRI VISHWANATH SHASTRI: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether DDA has demolished the 
houses in Harijan Basti of Palam Extension 
Delhi;

(b) whether most of the houses were 
constructed on the plots allotted under the 
housing schemes for the Scheduled Castes;

(c) if so. the details thereof; and

(d) the action taken in this regard?

TH E MINISTER O F STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Delhi De­
velopment Authority has reported that it has 
not demolished any house in Harijan Basti, 
Palam. D.D.A. has however, got the en­
croachment removed from its own land fall­
ing in Khasra No. 34 ka 1,9.10,11,12, mm 
on 5.2.92. This land was acquired vide award 
No. 157/86-87 dated 19/9/1986 and its va­
cant physical possession was taken over 
from Land Acquisition CoHector/Land & 
Building Department, Delhi Administration 
on 13.10.1986.

(b) to (d). Do not arise in view of reply to 
Part (a) above.

[Translation]

Development of Eastern U.P.

2554. SHRI RAM PUJAN PATEL: Will 
the Minister of PU N N IN G  AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:
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(a) tha details of tha assistance pro­
vided by the Union Government to the Gov-

T emment of Uttar Pradesh for the develop­
ment of eastern Uttar Pradesh;

(b) whether any commission has been 
set up for the purpose;

(c) if so, whether the recommendations 
of the Commission have been implemented 
by the Government; and

(d) if not, the reasons therefor?

TH E  MINISTER O F S TA TE  FOR TH E 
MINISTRY O F PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) The devolution of assis­
tance by the Unton Government to the State 
Governments, including Uttar Pradesh, is 
through the mechanism of (i) transfer of 
resources under modified formula, (ii) spe­
cial area programme such as Hill Areas 
Development programme, Tribal Sub Plan 
etc., and (tii) devolution of non-plan resources 
by the Finance Commission. The assistance 
is provided for the State as a whole and not 
for any part thereof except for assistance for 
the special areaprogrammes, which is given 
for tackling specific problems identified on 
the basis of national importance. Assistance 
for the special area programmes, therefore, 
flow only to the States where the identified 
problems exist.

(b) to (d). In 1962, the Planning Com­
mission and the Government of Uttar Pradesh 
appointed a Joint Study Team, under the 
Chairmanship of Mr. B.P. Patel, to report on 
the progress of socto-eooAomic develop­
ment of four Eastern districts of Uttar Pradesh 
and to suggest measures for improvement. 
The State has reported that most of the 
recommendations were implemented.

World Bank Aaalatanee to Madhya 
Pradesh for Water Supply Projacte

2555. SHRI SURAJ BHANU SOLANKI:

Willthe Minister of URBAN DEVELOPM ENT 
be pleased to state:

(a) whether Worid Bank's assistance 
has been provided to Government of Madhya 
Pradesh for water supply projects;

(b) If so, the details thereof; and

(c) the time by which these projects are 
likely to be completed?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F URBAN DEVELOPM ENT 
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) and (c). Do not arise.

[English)

Strategy for Public Sector

2556. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government' have 
worked out a 3 point strategy to improve the 
performance of public sector; if so, the de­
tails thereof;

(b) the number of sick public sector units 
at present state-wise; and

(c) the amount likely to be involved to 
rehabilitate these units?

TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRY O F  INDUSTRY (SHRI P.K. 
THUNGON): (a) The strategy to improve the 
performance of public sector has been an­
nounced inthe Industrial Policy Statement of 
July, 1991.

(b) and (c). On the basis of performance 
of enterprises during 1990-91, there are 54 
sick enterprises. State-wise list of these 
enterprises is given in the enclosed state­
ment. The sick enterprises which are cov-
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•rad under the provisions of SICA ara re­
quired to bm referred to the Board for Indus­
trial 6  Financial Reconstruction (BIFR) for 
the formulation of suitable revival/rehabilita­
tion schemes. While examining the revival/ 
rehabilitation plans, the BIFR shall draw up 
enterprise specific schemes and the amount 
involved in such rehabilitation activities shall 
differ from case to cat>r

S TA TEM E N T

S/.Wo. State/Name of P S E

ANDHRA PRADESH

1. Southern Pesticides Ltd.

ASSAM

2. North Eastern Regional Agricultural
Mktg.

BIHAR

3. Bharat Refractories Ltd.

4. Heavy Engineering Corpn. Ltd

G U JA R A T

5. N TC  (Gujarat) Ltd.

HARYANA

6. Indian Drugs & Pharmaceuticals
Ltd.

KARNATAKA

7. Bharat Gold Mines Ltd.

8. Vignyan Industries Ltd.

9. Mandya National Paper Mills Ltd.

10. N TC  (APKKM) Ltd.

SI. No. State/Name of PSE

KERALA

11. Cochin Shipyard Ltd.

MADHYA PRADESH

12. NTC (M.P.) Ltd.

MAHARASHTRA

13. Maharashtra Antibiotics Ltd.

14. Richardson & Cruddas (1972) Ltd.

15. National Bicycle Corpn. Ltd.

16. N TC (Maharashtra North) Ltd.

17. NTC (South Maharashtra) Ltd

NAGALAND

18 Nagaland Pulp & Paper Mills Ltd.

ORISSA

19. Orissa Drugs & Chemicals Ltd.

UTTAR PRADESH

20. Tnvem Structural Ltd.

21. Bharat Pumps & Compressors Ltd.

22. Scooters India Ltd.

23. Tannery & Footwear Corpn. Ltd.

24. British India Corpn. Ltd.

25. Cawnpore Textile Ltd.

26. Elgin Milts Ltd.
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SI. No. State/Name of P S E

27. N TC  (U.P.) Ltd.

28. U.P. Drugs & Pharmaceuticals Ltd. 

W EST BENGAL

29. Indian Iron & Steel Co. Ltd.

30. Bengal Chemicals & Pharmaceuti­
cals Ltd.

31. Smith Stanistreet & Pharmaceuti­
cals Ltd.

32. Bharat Process & Mechanical 
Engineers Ltd.

33. Braithwaite & Co. Ltd.

34. Mining & Allied Machinery Corpn. 
Ltd.

35. Weighbird India Ltd.

36. Bharat Brakes & Valves Ltd.

37. Biecco Lawrie Ltd.

38. Cycle Corpn. of India Lid.

39. Hooghly Dock & Port Engineers 
Ltd.

40. Bharat Ophthalimic Glass Ltd.

41. National Jute Manufacturers Corpn. 
Ltd.

42. Rehabilitation Industries Ltd.

43. Birds, Jute & Exports Corpn.

44. Tyre Corpn. of India Ltd.

SL No. State/Name of P S E

45. National Instruments Ltd.

46. N TC  (West Bengal) Ltd.

47. Central Inland Water Transport
Corpn.

48. Bengal Immunity Ltd.

DELHI

49. Fertilizer Corpn. of India Ltd.

50. Hindustan Fertilizer Corpn.

51. Hindustan Shipyard Ltd.

52. Central Electronics Ltd.

53. National Seeds Corpn. Ltd.

54. Intelligent Communications System
Ltd.

Shortage of Drinking Water In Delhi

2557. SHRI RAMDEW RAM:
SHRI T E J  NARAYAN SINGH:

Will the Minister of URBAN DEVEL­
O PM ENT be pleased to refer to the reply 
given on December 18,1991 to Unstarred 
Question No. 4334 and state:

(a) whether the information regarding 
acute shortage of drinking water in Delhi 
has since been collected;

(b) H so, the details thereof; and

(c) If not, the reasons therefor?

TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRY O F  URBAN DEVELOPM ENT
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(SHRI M. ARUNACf ALAM): (a) to (c). Tha 
Municipal Corporation of Delhi has reported 
that out of the colonies mentioned in the 
earlier Question, only Shahdara comes in 
the Union Territory of Delhi and the rest fall 
in U.P. While information in regard to water 
supply pertaining to colonies falling within 
Uttar Pradesh is not available, water supply 
in respect of Shahdara is reported to be 
satisfactory.

Participation of W orkers In Manage­
ment

2558. DR. VISHWANATHAM KANI- 
THI:

SHR I SR IB A LLA V  PAN I­
GRAHI:

SHRI RAM VILAS PASWAN:

Will the PRIME MINISTER be pleased 
to state:

(a) the progress made further in the 
procedure initiated by the Government in 
regard to the participation of workers in 
management;

(b) the extent to which this policy is 
being implemented in public sector under­
takings;

(c) whether any discussions have been 
held with the trade union leaders in this 
regard; and

(d) if so, the details thereof?

T H E  D EPUTY MINISTER IN THE 
MINISTRY O F  LABOUR (SHRI PABAN 
SINGH GHATOW AR): (a) The Participation 
of Workers in Management Bill, 1990 was 
introduced in the Rajya Sabha on 30th May. 
1990. A  number of notices for moving amend­
ments to the BiU were received in the 155th 
Session of the Rajya Sabha. The Bin has not 
yet been taken up for consideration by the 
House.

(b) A scheme on employees’ participa­
tion in management was notified by the 
Central government on December30,1983. 
k is applicable to all Central Public Sector 
Undertakings except those which are spe­
cifically exempted. A majority of the Central 
Public Sector undertakings have introduced 
woikers’ participation in management at the 
shop floor and the enterprise level.

(c) No discussion has specifically been 
held with the trade union leaders regarding 
the aforesaid Bill.

(d) Does not anse.

Circular to ban Promotions

2559. DR. ASIM BALA:
SHRI V .S. V IJA Y A R - 

AGHAVAN:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government have is­
sued a circular to impose ban on promotions 
to different cadres; and

(b) if so, the details and the reasons 
therefor?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY O F PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Govern­
ment have not issued any general orders 
imposing a ban on promotions.

Scheme for Casual Employees

2560. PROF. MALINI BHATTACHAR- 
AYA: Will the PRIME MINISTER be pleased 
to state:

(a) whether there aredisparities in wages 
and conditions of work between permanent 
and casual employees;



(b) whether on the basis of a Supreme 
Court Judgement in 1962, a scheme was 
prepared to ensure justice to the casual 
employees;

(c) 9 so, the details thereof; and

(d) the extent to which the scheme is 
being implemented in Public Sector Under­
takings?

TH E  D EP U TY  MINISTER IN TH E  
MINISTRY O F  LABOUR (SHRI PABAN 
SINGH GHATOW AR): (a) The wages and 
condition of work of the permanent and casual 
employees are governed by different sets of 
rules.

(b) to (d). The Supreme Court in their 
judgement in the Asian Games Complex 
case through Writ Petition No. 8143 of 1981 
issued certain directions. Their directions 
with specific reference to the violation of 
labour laws in the execution of works in the 
Asiad Projects were brought to the notice of 
the concerned authorities in the Central 
Government as well as the Delhi Administra­
tion for necessary action. The observations 
of the Court regarding irregular deductions 
of jamadari commission from the wages of 
the workers and inadequacy of the punish­
ments tor violation of labour laws were 
brought to the notice of the State Govern­
ments and Union Territory Administrations 
with the request to prevent the practice of 
Jamadari commission. They were also re­
quested to take up the matter regarding 
inadequacy of punishments awarded with 
the respective High Courts tor issue d  nec­
essary instructions to the judicial official and 
magistrates.

[Translation]

Vacation of Accommodation by Ex- 
HMnMers and Ex-M P’a

527 Written Answers

SHRI G . MADE GOW DA: 
SHRI JA G A T  VIR SINGH 

DRONA: 
PROF.PREM DHUM AL:

Will the Minister of URBAN DEVELOP­
M ENT be pleased to state:

Written Answers 528

(a) the details of the ex-Ministers and 
ex-MPs who have not vacated Government 
accommodations uptill now;

(b) the details of the efforts being made 
tor getting the Government accommoda­
tions vacated from these ex-Ministers and 
ex-MPs and time by which these are likely to 
be vacated;

(c) the details of the arrears of amount 
pending under various heads against ex- 
Minister and ex-MPs and the efforts being 
made to recover the same; and

(d) whether the Government propose to 
formulate any new guidelines in this regard?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F URBAN DEVELOPM ENT 
(SHRI M. ARUNACHALAM): (a) and (b). A 
statement giving details of ex-Ministers and 
Ex-MPs who have not vacated the general 
pool accommodation uptill now is attached. 
Cancellation of allotment of accommodation 
in alt the cases has been done and neces­
sary steps are being taken under the Public 
Premises (Eviction of Unauthorised Occu­
pants) Act. 1971 to get the premises va­
cated. The Prime Minister has also taken up 
the matter with the ex-Ministers and ex-MPs 
for vacation of the premises.

(c) Information is being collected and 
will be laid on the Table of the Sabha.

MARCH 11.1992

2561. PROF. RASA SINGh RAW AT: (d) No. Sir.
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STATEMENT

SI. No Name of Ex-Mintster/Ex-MP Bungalow No.

1 S/Shri Dmesh Singh 1, Thyagaraja Marg

2. H .K L  Bhagat 34, Pnthvi Raj Road

3 Janardhan Poojari 7 Akbar Road

4 Mahabir Prasad 17. Teen Muiti Marg

5 VasantP Sathe 2, Knshna Memon Marg

6 Smt R K  Bajpai 6, Ashoka Road

7 M ThambiDurai 25, Tughlak Road

8 Bhajaman Behra 1, Teen Murti Lane

9 Ajay Singh 5. Safdarjung Lane

10 Bhaktacharan Dass 14, Teen Murti Lane

11 Harmohan Dhawan 11. Teen Murti Lane

12 K C. Pant 7, Thyagaraja Marg

13 Ramp Lai Suman 20, Wiilingdon Crescent

14 Purshottam Kaushik 13. B R  Mehta Lane

15 Smt Vijyanti Mala Bali 76. Lodhi Estate

16 Manoj Pandey CII/67, Moti Bagh

17 G K  Moopanar 24, Akbar Road

18 LateSh Darbara Singh 9. Knshna Menon Marg

[English)

Ho Industry Districts in Bihar

(a) the names of the districts in Bihar 
that have been included in the list of non­
industry districts,

2562 SHRI RAM LAKHAN SINGH (b) whether a proposal for setting up
YADAV* WiH the PRIME MINISTER be industrial unrts m the said districts is under 
pleased to state: consideration of the Government,
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(c) if so, the time by which these indus­
trial units are likely to be set up; and

(d) if not. the reasons therefor?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F  INDUSTRY (PROF. P J . 
KURIEN): (a) In Bihar. Arurangabad. Bhojpur, 
Khagria, Nalanda, Purnea and Saharsa have 
been declared as No-Industry Districts.

(b) to (d). Industrialisation of an area is 
primarily the responsibility of the State 
Government concerned. The Central Gov­
ernment supplement the efforts of the State 
Government wherever possible.

Under the Growth Centre Scheme, Bihar 
has been allotted six growth centres, out of 
which locations of five have been selected 
and announced. A growth centre each is 
proposed to be developed in the districts of 
Aurangabad and Purnea. The selected centre 
would be provided with all basic infrastruc­
ture facilities for industrial development. The 
scheme would be implemented during the 
Eighth Five Year Plan.

[Translation]

Applications for Industries In Bihar

2563. Slim RAM LAKHAN SINGH 
YADAV:Will the PRIME MINISTER be 
pleased to state:

(a) the number of applications received 
by the Union Government to set up indus­
tries in Bihar during the last three years;

(b) the number of applications cleared/ 
rejected;

(c) the reasons for these applications 
lying pending since long; and

(d) the efforts made so far for early

disposal of those applications pending for 
industrial clearance?

TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRY O F INDUSTRY (PROF. P J . 
KURIEN): (a) and (b). During the period 
1989 to 1992 (upto 29.2.92) 149 applica­
tions to set up industries in Bihar have been 
received. Of these 149 applications, 26 have 
been approved, 44 have been rejected and 
15 have been otherwise disposed of.

(c) and (d). There are specified time 
limits for the disposal of applications for 
grant of industnal approvals. All steps are 
taken to ensure that the applications are 
disposed of within this time frame.

[English]

Explorations at Dwarka

2564. SHR I A TA L  BIHARI 
VAJPAYEE.

SH R I S H A N K E R S IN H  
VAGHELA:

Will the PRIME MINISTER be pleased 
to state:

(a) since when explorations have been 
carried out at Dwarka by the National Insti­
tute of Oceanography, Goa;

(b) the findings thereof;

(c) whether an analysis of these find­
ings has been made;

(d) if so, the conclusions thereof;

(e) whether there is any proposal for 
exploration at Dehotsarga near Somnath; 
and

(f) if so, the details thereof?

TH E MINISTER O F S TA TE  IN TH E
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M INISTRY O F PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
M ARGARET ALVA): (a) and (b). Underwa­
ter explorations of Dwarka carried out since 
1982 have led to the following significant 
findings:-

—  a jetty and inner and outer fortifica­
tions;

—  Mooring stones and large 3-holed 
anchors datable to 1500 BC found in 12.5 
metre water depth.

— A number of antiquities, such as seal 
inscribed jar, anchors, pottery, iron, bronze 
and copper artifacts and bases of flagposts 
recovered.

(c) and (d). As per the tentative conclu­
sions drawn, the legendary dty of Dwarka is 
believed to have been a large fortified port- 
city built by reclaiming land from the sea and 
subsequently submerging in it. The exca­
vated city could be assigned to 1600 B.C. 
based on the Thermoluminiscence date.

(e) and (f). Explorations in the vicinity of 
Somnath upto 10 metre water depth were 
carried out in January. 1992

Finance for Rural Water Supply and 
Sanitation Projects

2565. DR. Y .S . R A JA S EK H A R  
REDDY:

SHRI RABI RAY:
SHRI GOPI NATH GAJAPA* 

THI:
SHRIMATI BASAVA RAJES- 

WARI:
SHRI DHARMABHIKSHAM:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government propose to 
set up a national level financing institution for

rural water supply and sanitation projects to 
attract public contribution and investment in 
this sector; and

(b) if so, the details thereof?

TH E MINISTER OF STATE IN TH E 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL)* (a) No, Sir.

(b) Does not arise.

[Translation]

Purchase of Land In States

2566. SHRI RAM PUJAN PATEL: Will 
the PRIME MINISTER be pleased to state:

(a) the names of the States where resi­
dents of other States cannot purchase land; 
and

(b) the reasons therefor?

TH E MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
The information is being collected from the 
State Governments and will be laid on the 
table of the House.

[English]

Workers effected by ‘Exit Policy’

2567 SHRI T A R IT  BARAN 
TOPDAR- 

SHRI RUPCHAND PAL

Will the PRIME MINISTER be pleased 
to state*

(a) whether a large number of employ­
ees of the sick public sector undertakings 
may lose their jobs in the coming years as a 
result of "Exit Policy";
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(b) if so, the number of the employees 
likely to be affected as a result thereof; and

(c) the basis for calculating the number 
of these employees?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F  INDUSTRY (SHRI P.K. 
THUN G ON ): (a) to (c). As par the Sick Indus­
trial Companies (Special Provisions)f Act 
1965, all sick industrial companies in the 
public sector are liable to be referred to the 
Board for Industrial & Financial Reconstruc­
tion (BIFR) for the formulation of suitable 
revival/rehabilitation schemes. Based on the 
performance upto the year 1990-91, there 
are 54 such side industrial public sector 
undertakings and the total number of regular 
employees in these 54 enterprises are 3.33 
lakh as on 31.3.1991. BIFR which will con­
sider specific viable proposal for suitable 
revival/rehabilitation and may also examine 
the number of employees becoming redun­
dant in each case.

STATEMENT

SI. No. Name of the P S E

>

%ageof
disinvestment

1 2 3

1. Hindustan Petroleum Corpn. Ltd. 20.00

2. Indian Railway Constn. Co. Ltd. 0.27

3. Minerals & Metals Trading Corpn. 0.67

4. Bharat Petroleum Corpn. Ltd. 20.00

5. Bharat Earthmovers Ltd. 20.00

6. Videsh Sanchar Nigam Ltd. 20.00

7. State Trading Corpn. 7.98

**«-*-----------------» --------- ]_  Bi.UILauw nveatm am  or smBTvatn ru o n c 
Sactor Undertakings

256a SHRI CH ITTA  BASU: Will the 
PRIME MINISTER ba pleased to state:

(a) whether the Government have car­
ried out disinvestment of shares in the Public 
Sector Undertakings;

(b) if so, the names of the Undertakings 
and percentage of disinvestment in each of 
these;

(c) whether the Government propose to 
go in for further disinvestment of shares in 
Public Sector Undertakings soon; and

(d) if so, the details thereof?

TH E MINISTER OF S TA TE  IN TH E 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (d). Disinvestment of 
shares of a few selected public sector under­
takings has been carried out the details of 
which are given in the enclosed statement. 
There is no proposal to go in for further 
disinvestment in the current financial year.
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SL No.

%1*I

%*Q9 0t 
dbinvstm ent

1 2 3

8. gnarat Heavy E le ctric*  lid . 20.00

9. Shipping Corpn. of India 20.00

10. Indian Petrochemicals Corpn. Lid. 20.00

11. H M TU d . 5.43

12. Dredging Corpn. of India 1.44

13. P' it Elactronics Lid. 1 20.00

14. Cochin Refineries Ltd. 10.01

15. Indian Telephone Industries 20.00

16. Adrew Yule 13.57

17. Hindustan Organic Chemicals Ltd. 20.00

18. Hindustan Cables U d 3.64

19. Madras Refineries Ltd. 20.00

20. Mahanagar Telephone Nigam Ltd. 20.00

21. Rashtriya Chemicals & Fertilisers Ud. 5.64

22. Steel Authority of India Ud. 5.00

23. NsyvsH Lignite Corpn. 5.00

24. National Aluminium Co. Ltd. 2.72

25. Hindustan Zinc U d. 20.00

26. Bongaigaon Refineries *  Petrochemicals Ud. 20.00

27. Nations! Fertttaars Ud. 228  .
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$1. No. Nams of the P S E  Xageof
disinvestment

1 .  2 3

28. Fertilizers & Chemicals (Travancore) Ltd. 1.54

29. Hindustan Photofilms Mfg. Co. Ltd. 16.05

30. CMC Ltd. 16.69

12.00 hr*.

[ Translation)

MR. SPEAKER: I shall call you one by 
one. Kindly sit down.

[Interruptions]

SHRI KHELSAI SINGH (Sarguja): Mr. 
Speaker, Sir, people in Vadafnagar Devel­
opment Block in Sarguza district of Madhya 
Pradesh are facing starvation. In village 
Bijakura, the daughter-in-lawof Rabai Pando 
Bakli and her grandson Babu Lai died of 
starvation on 16.2.1992. On 5.3.1992 in 
Navgai village, Birju Pando and in village 
Koguar one Gond tribal died of starvation. 
The situation over there has become quite 
grim now. The tribal* have neither wheat, 
nor money nor any relief centres have been 
opened there. For many years, there has 
been scanty rainfall due to which the produc­
tion of wheat is on the wane. There is no 
vegetation in the forests. The Pando tribe 
largely survives upon vegetation, there is 
need to open relief centres in these villages 
failing which the poor tribats will perish of 

.starvation.

Through you, I would like to request the 
Hon. Prime Minister to send the hon. Agricul­
ture Minister and the hon. Minister of Food to 
Vadafnagar in Sarguja district and ask them

to examine the situation and open relief 
centres on a large scale and make arrange­
ments to send wheat and money from here.

SHRI DIGVUAYA SINGH ( Rajgarh): 
Mr. Speaker, Sir, in the tribal area of Madhya 
Pradesh, relief schemes are simply not being 
implemented. I am not concerned how many 
relief schemes have been launched by the 
Madhya Pradesh Government but I would 
certainly like you to instruct the Union Agri­
culture Minister and the Minister of Food to 
look into the matter. I seek your protection in 
this matter because the situation over there 
has become quite grim. People have neither 
wheat nor water and people are dying of 
hunger. We seek your intervention. Kindly 
direct the hon. Minister to send a Central 
team to assess the situation there and 
communicate our feelings to the Hon. Prime 
Minister.

Earlier also, that region was affected by 
drought in 1967. At that time, SVD Govern­
ment was in power. The SVD Government 
did the same thing which the Government is 
doing today. The then Prime Minister. Shri- 
mati Indira Gandhi herself went to Vadafnagar 
and she launched relief works there in one 
year, almost one lakh people were given 
work. But tiH now, no relief work has been 
started in Madhya Pradesh. The Jawahar 
Rozgar Yojana is being misused. The Chief 
Minister of the State has written a letter, in
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which it has been stated that 13,000 labour­
ers are working there. Previously, almost 
one and a half lakh people were getting work 
whereas today only 13,000 people are get­
ting work there. That ia the reason, Mr. 
Speaker, Sir, we seek your protection in this 
matter. We are very much worried. We are 
sitting here, but people are dying of hunger. 
We are not able to go to our constituencies.

Hon. Speaker, Sir, I request you to give 
us some protection............... (Interrup­
tions)..........

Mr. Speaker Sir, the entire public distri­
bution system has collapsed. Whatever food 
grains are sent for distribution we sold in the 
black market. The Central Government 
wanted to supply foodgrains to tribals on 
subsidized prices. What to talk of cheaper 
foodgrains, they are not getting foodgrains 
at all and they are dying of hunger. That is 
why we are extremely unhappy and there­
fore, seek your protection. (Interruptions)

MR. SPEAKER: K the tribals are facing 
a problem regarding foodgrains, then we 
would like that while the StateGovernment is 
looking after it, in future the Central Govern­
ment should also look after this aspect. I 
would therefore, like to urge the Minister of 
Parliamentary Affairs that he should discuss 
this with the concerned Minister and render 
as much help as is possible.

[Interruptions]

[English]

MR. SPEAKER: I will come Jo you. If you 
please speak one after the other many of you 
will be able to make the points. Now Shri A. 
Charles to speak.

[Interruptions]

SHRI A. CHARLES (Trivandrum): Sir, 
in the Eighth Lok Sabha, in the year 1988,

thftthen Minister of Energy Shri Vasant 
Sathe made a categorical statement in this 
august House that the Kayamkulam Ther­
mal Project for Kerala was sanctioned. He 
had also made it clear that when once it was 
stared it might take a maximum of four years 
for the completion of the Project. We hoped 
that by the year 1992we would get the much- 
awaited energy in Kerala. Kerala is facing an 
acute power shortage. It is very unfortunate 
that after four years even the final sanction 
has not been given for the Kayamkulam 
thermal Project. It was as prestigious project 
of having acapadty of 3000 mega watts But 
in the process of the Project being proc­
essed it was pruned to about 800 mega 
watts. And now it is proposed to be dropped. 
I was shocked to hear an answer last week 
that the Project is being reconsidered again. 
That means at some stage, somewhere that 
has been cancelled. We are not aware of 
that. Personally, I had been to one place of 
that area called Choolathervu where a large 
number of fishermen resisted that Project. 
But we managed them to be uprooted and 
they were removed. It is now pending with 
the Environment Ministry. All the Hydel 
Projects in Kerala have been cancelled. The 
much-talked about Silent Valley Project, 
when that was cancelled, we were assured 
that the Pooyamkutty Project would be given 
to us. Now, the Pooyamkutty Project is also 
with the Environment Ministry. No Hydel 
Projects are coming up. The only hope of 
Kerala is that of Thermal Project, that is, the 
Kayamkulam Project Probably within two or 
three days they are going to take a final 
decision in this regard. Therefore, on behalf 
of the 2.7 crores of people of Kerala, I appeal 
that Thermal Project may be given to Kerala. 
I further appeal that the Kayamkulam venue 
should not be shifted and that Project should 
be allowed and to save Kerala from the acute 
Power crisis. {Interruptions)

SHRI P C THOMAS (Muvattupuzha)'It 
is a very serious matter. The power situation 
in Kerala is very very acute (Interruptions)
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SHRI RAMESH CHEHNItHALA (Kot- 
tayam): We are all agtated over this issue. 
Ail the Members have raised this iesue. We
-----tall .limrifci------------------ * isAfri **-»- * e * ^m  w  uirecny oonowmMi wkii nvi* unvonu- 
nately, the Government has not taken any 
dsdston. The Environment Minister is here, 
he must say some thing (Interruption^

MR. SPEAKER: If al of you are speak­
ing, bisnot being recorded.

[Interruptions]

SHRI SAIFUDDtN CHOUDHURY 
(Katwa): Their demands should be taken 
note of by the Government (Interruptions)

SHRI P.C. THOMAS: Kerala is facing a 
very acute power shortage.

MR. SPEAKER: Please taka your seats. 
Yesterday I was requesting the friends from 
this side to speak one after the other. Today. 
I am requesting you to speak one after the 
other. Please take your seats.

[Interruptions]

SHRI P.C. THOMAS: We are agitated 
over this because of the urgency of the 
situation.

MR. SPEAKER. It has now become 
amply dearth* aRof you are concerned and 
that has been noted. We take it that all of you
have done that........including the hon. Minis*
ter.

[Interruptions]

SHRI P.C. THOMAS: You must give 
some direction to the Government: (Inter­
ruption*)

SHRI E. AHMED (Manjeri): Sir, I would 
request you togtveacfirection to the Govern­
ment in this regard.

MR. SPEAKER: Please s t down. I 
cannot oive direction on each and everv-
|kl«Mi I #lf> -—* - **---eiAwlb ■ I f  nnr l̂mtng. i no noi n s w  «vm vuvnonQfi i c n v x  
oive a direction in a l theee thinoa.HWw s via shim

SHRI P.C. THOMAS: You may please 
use kind worlds.

SHRI RAMESH CHENNITHAIA The 
hon. Minister of Partiamentaty Affairs ia here. 
AT least, he must say some thing. (Interrup­
tions)

I have taken note of It end the metier win 
be looked into. (Interruptions)

MR. SPEAKER: The non Minister has 
veiy Chivalrously got up and said that he win 
see to It that the matter is looked into. Now it 
is more than enough.

[Interruptions]

SHRI BASU DEB ACHARIA (Bankura): 
Sir. the US Administration is still a betting, 
helping and encouraging Khalistam activi­
ties. Recently one of the aides of the Presi­
dent Bush has written a letter to Dr. Aulakh. 
President of the so-celled Council of Khalis- 
tan in USA where he has expressed the 
hope that Dr. Ahulakh wiH find strength and 
courage to continue as an advocate of Inter­
national Human Rights. Another Assistant to 
the President Bush whose name is Mr. C. 
Gregg Petersteyer. has also stated that the 
Bush Administration willcontinuestobe very 
concerned about the International Human 
Rights......

MR. SPEAKER: Matter maybe serious 
But I wfll caution the Members to be careful.

[Interruptions]

SHRI 8ASU DEB ACHARIA: The Busi. 
^mmmmmnwmcomwnmmvmamomTnmQ 
about the international issue of human rights 
and al nations should rscognise the imivsr-
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uldadaratkxi of Human KQMi.Thfcii vary
^ j ThA ft*—*- * A* - - ---• - -m v N ii. 9W9 oum  wm nrairioon »  humim* 
ing in the in tim ii rfftk i of our country. 
{interruptions)

MR. SPEAKER: Whatever matter Shri 
Acharia raises is always serious.

[Interruption^

SHRt BASU DEV ACHARIA: The Bush 
Administration is encouraging, aiding and 
abetting the Khaiistani activities. We do- 
mand that the Foreign Affairs Minister shouid 
make a statement on this whether there is a 
direct intervention from the Bush Admini­
stration and whether the aides of Mr. Bush 
had written a letter in order to encourage the 
Khaiistani terrorist and secessionist activi­
ties in our country. I demand that the Foreign 
Affairs Minister should make a statement on 
this. ( Interruptions)

SHRI MANORANJAN BHAKTA (An­
daman & Nicobar islands): Mr. Speaker, Sir, 
I join with ShrrBasu Deb Acharia that this is 
a very serious matter. When on the one 
hand, the Government of India is trying to 
have a very good relations with the Govern­
ment of USA, on the other hand, one of the 
aids of the President Bush has written a 
letter to the so-called President of Khaiistan 
in USA  Dr. Garmit Singh, which is a matter of 
alarm.

[Interruptions]

MR. SPEAKER: No. This wiB not go on 
record. I have already warned you on that. 
You are alleging certain things which cannot 
be replied to be the foreign dignitaries on the 
floor of the House.

[Interruptions)

SHRI M ANORANJAN BHAKTA: We 
w e not making allegation..........

MR. SPEAKER: This kind of presump­
tion is more than allegation.

SHRI MANORANJAN BHAKTA: We 
have referred to a letter that has been re­
ported.

MR. SPEAKER: What you have said is 
more than allegation and please be careful. 
I am not allowing it*on the record. You 
proceed now.

SHRI MANORANJAN BHAKTA: The 
question is, when a letter has been written by 
one of the aides of the the President and that 
has been published in the newspapers..........

MR. SPEAKER: Are you authenticating 
that tetter?

SHRI MANORANJAN BHAKTA You 
have many times allowed discussion.

MR. SPEAKER: I am allowing you also 
But you belong to the Government side, you 
have to be more careful;

[Interruptions)

SHRI MANORANJAN BHAKTA: You 
have allowed discussion many times .

MR. SPEAKER: I am allowing you also. 
But i am cautioning You.

[Interruptions)

SHRI MANORANJAN BHAKTA: I am 
only mentioning what has been reported m 
De press. That is why. our request is that this 
is a very sensitive mater, and thereby the

* Government should come out whether it is 
true or it is untrue. And the Government 
should make a statement. In case, there is a 
letter patronising or encouraging the Khaiis­
tani activists in the USA, in that case, the 
Government of India should protest to the 
Government of USA. That is why. I request
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thatthe Government should com# and make 
a statement. And you. from your Chair, can 
ask the Government because tha confusing 
in tha minds of the people, must ba cleared. 
Tha Government should come out with a 
statament and that is my raquast

Sir, this is a very serious matter. And our 
Prime Minister has mada 4  categorically 
dear that terrorism and such other things 
should be discussed in tha international fo­
rum. If these things are happening, then the 
Government should come out with a state­
ment and it should protest it. And that is my 
request.

SHRI SAIFUDDIN CHOUDHURY: The 
question about raising such matters of sen­
sitive natura is well taken. The point is that 
when we raised this issua of Pentagon paper, 
the same thing was said by you. Now it has 
been proved that there exists such an inter­
nal paper and their officials have said to our 
foreign Secretary “ please do not take it 
seriously." If it is not to be taken seriously 
then why do they prepare this kind of a paper 
and get it leaked out, at a time, when our 
Foreign Secretary has to visit U.S.A7 These 
are all pressure tactics and we must be 
cautious about how they deal with o*»  coun­
try? What they want from our country?

Sir, this particular letter is in response to 
a letter written by Dr. Aulakh to President 
Bush. ( Interruptions)

MR. SPEAKER: You yourselves are 
saying that this is a letter is response.

[htemptions)

SHRI SAIFUDDIN CHOUDHURY: No. 
Sir. Certain things come in paper. When they 
are not contradicted by those people who 
are in authority either in U.S.A. or in our 
count ry Interruptions)

MR. SPEAKER: Having allowed you to

apeak, I am saying each word of yours. You 
ara saying that this letter is in response.

SHRI SAIFUDDIN CHOUDHURY: Cer­
tainly, but how can I know that {Interrup­
tions)

MR. SPEAKER: That is what I am 
saying.

SHRI SAIFUDDIN CHOUDHURY: It is 
for the U.S. administration to teH that no 
such letter has been written. That was a 
news item.

MR. SPEAKER. You may please go 
ahead in your own fashion.

SHRI SAIFUDDIN CHOUDHURY* I am 
not concerned if somebody writes to the 
President and he has a right to give a 
reply. Now the question is this: if that 
refers to certain things pertaining to an­
other country, one has to be careful in 
seeing what kind of a reply is going to be 
given. We have to see whether that is 
going to encourage certain things which 
are totally the internal affairs of another 
country. I have no dispute on a President 
writing a letter to somebody, or his 
aidewntmg a letter to somebody But the 
content of the letter is that is somebody is 
encouraged to take up the human rights 
question, it is very good. But what about 
the human rights of those r  ople who are 
being killed in Punjab?

Yesterday, 15 labourers were kiHed 
and they ara silent. But something else is 
happening, they are making so much hul­
labaloo on this. This is a double standard, 
which we do not ******** This is what 
needs to be condemned and they must be 
told In dear terms that this kind of dWy—  
dalying and secretly doing something and 
putting pressure on this Government, is 
not going to be telerated by this ccuntry
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and also this kind of arm twisting method 
which they are trying to undertake.

We are condemning this attitude of 
the U.S. Administration.

[Translation]

SHRt RABI RAY (Kendrapada): Mr. 
Speaker, Sir, 1 agree with you that the 
name of the President of a big nation like 
that of the U.S.A. should not be mentioned 
here. I am of the view that they should not 
have written such a letter. Such a letter 
has been written by a dose associate of 
Mr. Bush. I believe that we have some 
misunderstanding about Britain and the 
U.S.A. The people who go from here and 
settle there interfere in the internal matters 
of our country and in these the U.S.A. 
administration extends them full support. 
But in case of England, we are satisfied 
that the British Government is taking some 
steps in this regard. Their Home Secretary 
has atpo said the same thing here. He has 
said that if any thing wrong like this is 
done there, the Government would take 
action against it But we have some suspi­
cion about the U.S.A. which is not becom- 
ing clear. In fact, Shri Basu Deb Acharia 
initiated the discussion. Two points have 
already been raised about the U.S.A. One 
is about supply of wheat. If we supply rice 
to Cuba, they wont supply wheat to us. It 
was so nice on your part to accord permis­
sion for it by which the Government’s stand 
has become clear. Secondly, the point of 
46 page document was also raised. It was 
reported in «very newspaper that it was | 
under consideration at Pentagon and it 
should not be taken seriously. The Secre­
tary. Ministry of External Affairs has also 
made a statement in this regard. There­
fore, neither. I, nort this House, nor you 
should wish that a dose associate of Mr. 
Bush should write such a letter to a Khal* 
istan activist. It would be construed as 
interference in our internal matter. There­

fore. the Government should made it dear. 
The House as well as w » would feel happy 
if a letter about Khalistan is not given any 
cognisance by the Government.

[English]

SHRI NIRMAL KANT! CHATTERJEE 
(Dumdum): I should begin by congratulat­
ing you.

MR. SPEAKER: Why should you* ?

SHRI NIRMAL KANTI CHATTERJEE: 
I will explain that. Because you permit us 
to raise such issues

MR. SPEAKER: In a way this is a 
googly though this is not a cricket ground!

SHRI NIRMAL KANTI CHATTERJEE: 
We are in the habit of uttering the truth. 
Why should we restrict ourselves? The 
pomt I am making is, because you alfow 
us to raise......

MR. SPEAKER: Because you have 
mentioned this ! would say that we are 
very much interested in taking up the 
important matters on the floor of the House. 
It would be wrong to shut out any impor­
tant matter from being iscussed on the 
floor of the House. But at the same time 
this is the highest authority in the country. 
Each word you speak has a meaning. It 
has an impact in the country and outside 
the country. That is why when we speak, 
let us speak in such a fashion that your 
authority is exercised; exercised in the 
correct manner and it would create more 
problems them solve the problems.

-SHRI NIRMAL KANTI CHATTERJI: In 
the course of the last few days we have 
been able to assert the supremacy of the 
Parliament. Had these questions not been 
raised as Rabi Rayji very correctly pointed 
out, the Government would not have been
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forthoominB wtth such statement as, not­
withstanding whatever the US Gowm m w* 
M y i, we will supply riot to Cuba This it 
tht kind of assertion from th t Qovtm m tnt 
w*>ich from our tid t w t wtlcom t.

Similarly, despite our difference with 
our BJP colleagues and parhape with Rabi 
Rayji alto, w t demanded it even on the 
human righta question. We raise the ques­
tion and than w t welcome the assertion of 
tht Qovtm m tnt of India on tht human 
rights questions which a rt bting utilised 
fay more dtvtioptd powers to interfere in 
the domestic political situation of different 
countriet. This is another qutstton.

• Once again tht issut is that of human 
rights. With tht dismantling of tht Soviet 
Unton ft is bting ftlt in certain quarters in 
the US that they have the world on their 
fingtrtips and they can do whatevar they 
want to do So it has become urgent for 
Indian peoplt to stand up in such a man­
ner that even tht rtst of tht ptoplt in tht 
third world countries, rtst of tht ptoplt in 
what is considered to be South feel cour- 
aged that hare is a country which is Nke a 
Hon standing against tht audacity of tht 
US Qovtm m tnt or whoever is there in the 
US. It is this that is dtsirtd from tht 
Government.

We believe you wiH also direct the 
Government, as you have directed on pre­
vious occasions, to come out with a state­
ment either denying whatavtr news we 
have got or saying that yes, such a report 
is th trt. And without‘ any hesitation the 
Government, in unanimity with the Parlia­
ment, should condemn correspondence.

S H R IC H ITTA  BASU (Barasat): I wouldV. 
not have taken your time normally. -

MR. SPEAKER/ It is House's time.

tant issue In vitw  of the fact that the 
question of human right* have been raised 
or involved In thie. On previous oocaabns 
I have mentioned here in this House that 
the question of human rights is not an 
abstract idea. If USA fetis that what is 
happening in Punjab today by any of the 
killing sprat by the militants is also a 
question which is equal to that of human 
rights, than R Is nothing but devaluation of 
the function and perctfitton of the human 
rights.

Sir. the Uniled States of America has 
been interfering in the internal affairs of 
our country, by way of aiding and abetting 
the militants and terrorists who are operat­
ing in our country, threatening the unity, 
integrity and even the independence of the 
country. Having regard to these very facts,
I want that the Govemmertref India should 
made it dear to the United States of 
America that it is unfair for them to inter­
fere in the internal affairs of this country. 
Our Foraign Stcretary is in the United 
States of America now and he is having 
tafes with the important officials of the US 
Administration. I hope you will advise the 
Minister of Parliamentary Affairs, to advise 
our Foraign Secretary —  now having talks 
in USA — | to give vent to our feelings, 
feelings which have been expressed more 
or lass, by aH sections of the House. I think 
you can advise the hon. Minister.

MR. SPEAKER: He has already 
showed his inclination to respond.

SHRI BHOGENDRA JH A  (Madhu- 
bam)' Sir, should I taka it that without 
howling you wiU not pay heed? I have 
been raising my hand.

MR. SPEAKER: I taka It that I do not 
have to g ivt chance to 542 M tm btrs. 
Okay, you please speak now.

SHRI C H ITTA  BASU: It is an impor- (Mmruptions)
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SHRt BHOGENDRA JH A : I Mkkmi 
give trouble. As a protect, since you have 
noI giran me time.l wM keep quite. (Inter- 
rupfortst)

MR. SPEAKER: No t am giving you 
time.

(Interruptions)

SHRt BHOGENDRA JH A : I am not in 
the habit of that (Interruptions)

You may tail mo. Sir. I never want to 
howl or do tike that

(Interruptions)

TH E  M INISTER O F S TA TE  IN TH E 
M INISTRY O F  PERSONNEL. PUBLIC 
G RIEVANCES AND PENSIONS (SHRI- 
M ATt M ARGARET ALVA): Shri Jha, ha is 
asking you to speak. (Interruptions)

SHRI BHOGENDRA JH A: I am not 
begging. Please do not help, (tnterrup- 
tions^Mr. Speaker, Sir. there is a chain of 
averts. Day before yesterday, yesterday 
and even today, we are coming to know 
that despite the Pre9sler Amendments, USA 
is supplying arms to Pakistan which desta- 
bilities this region. We wifl have to match it 
up which again tells upon our economy. 
The Finance Minister has gone to seek 
some heip from USA, which has to be 
diverted towards the Defence expenditure 
because the Americans are sending arms 
to them desptte the Pressier Amendments.

The other day, we had raised the 
issue that the Pentagon in Its secret docu­
ment, has tailed about preparing the so- 
cases m a n s  negemonnsic amosions in 
South-Asia*. thereby they are provoking 
our neighbours* friendly neighbours, frater­
nal neighbours —  to rise against India. 
Thai is another thing. So, the whole South 
Asian region is being attempted to be

disturbed by USA.

This is a concerted policy. It is not 
only the question of one secret document, 
no the question of only supplying rice to 
Cuba, nor the question of only supplying 
arms to Pakistan, nor the question of 
support to Khafcstan in the name of human 
rights.

So, I ask the Government through 
you, Sir, as to whether the Government is 
taking aN these things coherently and 
coming out with a definite statement so 
that USA should know —  despite the dis- 
mantling of the Soviet Union - India as a 
nation, India as a non-aligned nation and 
India as a part of more than 125 countries 
of the world. wiH stand up and will not 
compromise the sovereignty and wifi not 
be black-mailed. •

Therefore, the unanimous voice of this 
House has to be conveyed through you, 
Sir. I think, even if the Government hesi­
tates, you should convey this unanimous 
feeling of the House. I do not think that 
there can be two voices on this point 
because our national sovereignty, integrity 
and peace in the region are ail intercon­
nected and they are being disturbed by 
USA. (Interruptions)

TH E MINISTER O F S TA TE  IN TH E
Min is t r y  o f  p a r l ia m e n t a r y  a f ­
f a ir s  AND MINISTER O F  S TA TE  M  TH E 
MINISTRY O F LAW, JU S TIC E AND 
COMPANY AFFAIRS (SHRI RANGARA- 
JAN  KUMARAMANGALAM): Mr. Speaker. 
Sir, the views of the hon. Members have 
definitely been taken note of by the Gov­
ernment. We shaB ascertain the facts and 
come shortly back to the House with the 
full picture so that if it is a correct report, 
the Government would clarify Its stand 
veiy dearly. If the report is not correct 
also, we would inform you. We would come 
back to the House.
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SHRI SOBHANAOREESW ARA RAO 
VADOE (Vijayrawada): Mr. Speaker, Sir, I 
with to reaw your kind attention to the se­
rious inconvenience that is baing experi­
enced by the travailing public bacausa of 
tha inefficient operations of Vayudoot serv- 
ices between Hyderabad and Vijayawada.

In the Eighth Lok Sabha, the then 
Government had assured that Boeing flights 
would be operated to Vijayawada, which is 
a very important Place, by strengthening 
and extending the runway. But till now, the 
work has not started and the travelling 
public are very much suffering. I urge upon 
the Government through you to take 
necessary steps immediately tor strength­
ening the runway and operate Boeing air­
craft to Vijayawada airport to serve pas­
sengers in a better. (Interruptions)

SHRI SYED  SHAHABUDDIN (Kishan- 
ganj): Mr. Speaker. Sir, a writer by the 
name P.N. Oak, whose name must be 
familiar to some of us, has published a 
book called Some Blunders of Indian His­
torical Research in which he has made 
certain statements about the Holy Prophet, 
about Islam, about Kada and Meoca. These 
are atrocious and have injured our senti­
ments. Unfortunately that book has been 
acquired by the Parliament Ubrary. I do 
not wise to say anything very strong as I 
am sure that every Member of the House 
is conscious about not hurting the sensi- 
bfRties of any community. (Interruptions)

M R.SPEAKER: I wMi look at ft.

SHRI SYED  SHAHABUDDIN: There­
fore, that book should be withdrawn from 
the Library. (Interruption*) The Govern­
ment should immediately prescribe that 
book. That is my demand from the Treas­
ury Benches.

SHRI EBRAHIM SULAIM AN S A IT 
(Portnanl): This book has now come to the

Ubrary. It is maligning the Prophet and 
saying that He was bom from a Hindu 
family and Kaba, the Grand Mosque In 
Mecca, was a temple. All this has been 
said. It has hurt our feelings. {Interrup­
tion*) It is creating a bad feeling between 
Hindus and Muslims. It is not history. 
Nobody can establish. (Interruptions) It is 
detiberately creating tension m the coun­
try. Such book has now come to the l i ­
brary here which is maligning the Prophet 
by giving wrong information, saying that 
Grand Mosque in Mecca was a temple. It 
is creating misrepresentation about Islam 
and creating a bad feeling between Hindus 
and Muslims. While you want to have 
communal harmony, such book should be 
banned immediately and removed from 
the Ubrary now. (Interruptions)

[Translation)

SHRI SULTAN SALAHUDDIN OWAISI 
(Hyderabad): Mr. Speaker. Sir, it has been 
said that the Tqj Mahal was not butt by 
Shalwlehan, but was built by some king 
and there are so many other such illustra­
tions. If it is aocepted as history, then there 
will be no trace of our history. I think no 
sane person will consider it to be connect 
whatever he said about Islam. It has been 
said that prophet Mohammed was not a 
Muslim. Such statements hurt people’s 
sentiments, it is not history at a ll. It is just 
hurting somebody’s sentiments. Would it 
be right if we also write such things about 
any other community. The most distress­
ing thing is that this book has been ac­
quired by the Parliament any Library. At 
least the sentiments of the people should 
be taken into account that history has 
been presented m a distorted manner. 
Therefore, I would request you to seize 
this book and bring the matter to an end.

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker. Sir, I agree with the view that 
in respect of any book that hurts the sen-
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stoilities of any section, of the population 
you or whosoever is in charge of the 
f  artiament Ltorary, has to be careful has
to sea it.

This general tendency or attitude to 
ask for prescribing the book only because 
it does not agree with our concption of 
history, or that this particular viewpoint 
does not match with my conceription of 
history, is not right. And I fiy even point 
out in this regard that there should never 
be double standards. I remember a contro­
versy that arose in Maharashtra When 
people asked me whether that book should 
be prescribed or not. I said that I was not 
in favour of prescribing that book though 
some of them said that that was irreverent 
towards Ram.

SHRI RAM VILAS PASWAN (Ros- 
era): It was Riddles of Rama.

SHRI L A I K. ADVANI: Yes. There­
fore, in this matter what is important is that 
so far as historical interpretation is con­
cerned. let anyone make his own interpre­
tation But howsoever odieculous it be. it 
should not be prescribed. This is my first 
point. Secondly, there should never be 
double standards in this regard. Otherwise 
what wiU happen is, if you prescribe one 
book and let a similar book of another kind 
remain, then that would create bad blood 
and tension. This should be kept in view. I 
have not gone through the library and if I 
were to point out books in that library 
which, I can claim, hurt the sentiments of 
this religion or that religion, then that also 
should be taken note of by you. Sir. (Inter- 
ntptions)

SHRI E8RAHIM SULAIMAN SATT: I 
agree that double standards should not be 
there. {Interruption*}

SHRI LAL K. ADVANI: I would also 
plead with my friends that this hardly the

way in which this issue is to be raised. I do 
not know whether he would be very happy 
because his name has got publicity which 
he would never have got had it been 
publicised or advertised all over the coun­
try. This is hardly the way in which this 
issue is raised unless someone wants to 
promote that particular book. I do not know. 
But I, for one. would think that in a matter 
of this kind which comes within your 
purview, if a letter is written to you and if 
you are to judge it. then that would be the 
best way. (Interruptions)

SHRI SYEO SHAHABUDDIN: Sir. my 
appeal through you is to the Government. 
There is a law in this country against blas­
phemy. against hurting religious sentiments 
and against religious offences. All I want is 
that that law should apply. This is not a 
academic work and this is not a scholarly 
work. This is an act of blasphemy and 
therefore, we demand that this book must 
be prescribed. ( Interruptions$

[Translation]

SHRI VIRENDRA SINGH (Mlirzapur): 
Shn Shahabuddin had boycotted the Re­
public Day on 26th Januaiy on the pretext 
of religioins offence. If should also be dis­
cussed. (Interruptions)

[English]

MR. SPEAKER: I have heard the views 
expressed by the hon. Members very care­
fully and we would certainly take a very 
careful action of this. As far as acquisition 
of the book concerned, we have a men- 
thod. The titles of the books, and not the 
books, are put before the library Commit­
tee and the Members of the Ubrary 
(Committee) are not in a physical position 
to read each and every page of the book 
a n d  when it is suggested, taking into con­
sideration the titles, they do acquire the
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books and the books are kapl in the li­
brary.

As far as this particular book is con­
cerned, I do not know its contants and we 
will certainly and carefully axamina aM thosa 
things. Thar® ara two sidas of this issua 
which ara axprassad vary daapiy and tha 
two sides cannot ba lost sight of. And any­
thing wa do (with) raspact to one book can 
ba asked to ba dona with respect to some 
others book also. Now. that is the issue 
wa shall have to judge and assess vary 
vary carefuNy. We wiN certainty do it. On 
the one hand, we would not Nke anything 
to ba acquired or kept In the library which 
hurts tha feelings. On the other hand, wa 
would not Hke to take a decision which 
would ready create problems in acquiring 
tha books also. So. I win very carefully go 
through it and what is necessary will cer­
tainly be done.

(Interruptions)

AN HON. M EM BER: What is the reac­
tion of the Government?

SHRI RANGARAJAN KUMARAMAN- 
GALAM : Mr. Speaker. Sir, certain demands 
have been made for proscribing a book. 
We will examine the matter because I do 
not know what the book contains. The 
Government will certainly look into it

[Translation]

D R. R AM ESH  C H A N D  TO M A R  
(Hapur): Mr. Speaker, Sir, I would like to 
draw the attention of the august House to 
an important matter.

Uttar Pradesh is the largest sugar­
cane producing State in the country. Sugar 
industry of the State ki which nearly 30 
lakh sugarcane growers and lakhs of la­
bourers are directly involved. There ara 
105 sugar mWs in the State which couki, at

present, crush only 33 percent of total 
sugarcarje grown in the State. The remain­
ing 67 percent sugarcane is utilised in 
khandsari units and for producing jaggery, 
fodder and seeds etc. Due to lack of 
adequate number of sugar mills, 2/3rd of 
sugarcane does not fetch remunerative 
price.

Sir, abundant sugar-cane is produced 
in my constituency. Ghaziabad. But there 
are not suffient number of sugar mills there 
because of which the farmers of my con­
stituency wjN have to give tha sugarcane 
at the cruisers at much lower price. Due to 
this, the economic condition of sugarcane 
growers is deteriorating. It is. therefore, 
very necessary to set up at least two sugar 
mills so that the farmers of my area could 
get a good price for their sugarcane. 
Necessary steps should be taken in this 
regard.

Mr. Speaker, Sir. through you, I would 
like to state that some 154 applications are 
pending with the Central Government since 
long for issuing licenses for setting up 
sugar mitts at about 80 places.

Therefore, Mr. Speaker. Sir, I would 
urge the Central Government to give clear­
ance to issue licences for setting up sugar 
mills in Uttar Pradesh.

Mr. Speaker. Sir, it is well known that 
if the sugar cane is crushed in sugar mills, 
recovery of sugar canes to 10-11 percent 
whereas it is only 4-5 percent in Khandsari 
or toy power expellers. It is dear as to how 
much toss the-country suffers. While, On 
one hand, setting up of sugar mMs in Uttar 
Pradesh will benefit the farmres, at tha 
same time it will help in solving tha unem- 
pvqymtm proowm.

Therefore, t would again Hke to re­
quest the Central Government to issue 
Sconces for setting up sugar miUs in Uttar
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Pradesh in the national as wel as public 
interest

SHRI GUMAN MAL LOOHA (PaH): 
Mr. Speaker. Sir. through you, I would lika 
to draw the attention of the House to a 
vary important matter. Lakhs of employees 
belonging to 106 branches of rural banks 
all over the country are agitating for the 
last several days and they are staging a 
dhama. They have also given a notice to 
go on strike from 31st Match. The national 
tribunal award should be implemented by 
amalgamation of 106 branches of rural 
banks into an AH India Rural Bank. I have 
drawn the attention of the hen. Finance 
Minister also towards this problem and I 
had requested him to taka constructive 
and creative steps in this regard so thaf 
lakhs of employees working in nearly 400 
branches of 196 rural banks and who are 
agitating this time could be benefited. There 
is much discontent among them and it is 
an injustice to them.

I. would, therefore, like to request that 
an All India Rural Bank should be consti­
tuted by nationalising all the branches of 
the rural banks in the country and their 
service conditions and conditions for cus­
tomers should be decided. What happens 
today is that officers of the sponsored 
Banks come on deputation to these banks; 
They work as Managers for 3 years in 
these branches and indulge in corrupt 
practices and create many scandals there.

So, my submission is that all the 
branches of Rural Banks should be amal­
gamated and .National Tribunal Award 
which was accepted after the Supreme 
Court verdict, should be implemented, it 
had been agread to by the former Finance 
Minister....... (tntorrvptions)

MR. SPEAKER: 1 am again saying 
thtft there am 542 Members in the House.

The Members who have already spoken 
during the Question Hour should not speak 
under Rule 377 and those who have al­
ready spoken under Rule 377 should not 
speak during Zero Hour, so that everybody 
gats a chance to speak.

SHRI SATYA PAL SINGH YADAV 
(Shahjahanpur): Mr. Speaker, Sir, the jour­
nalists and press photographers to Uttar 
Pradesh are in great danger. There are 
many such instances in which the press­
men have been beaten in collusion with 
the administration.

Sir, I had myself gone to Kanpur. 
There was a murderous assault on the life 
of press-photographer, Abhir Singh Alias 
Lalla. He was hit by the head and beaten 
mercilessly. The Government of Uttar 
Pradesh shed off its responsibility by just 
sanctioning a meagre amount of Rs. 
10,000. Sir, the most shameful thing is that 
the photographers were attacked only 
because they had entered the venue of 
BJP meeting during the course of their 
President's Ekata Yatra.

MR. SPEAKER: It will get more pub­
licity. if you people to on speaking on this.

SHRI SATYAPAL SINGH YADAV: 
There was a dash between senior journal* 
ists and photographers and police and the 
Senior Superintendent of Police threw a 
challenge to them. The result was that he 
engineered an assault on the photogra­
pher. The Chief Minister is taking of en­
quiry only... (faflemptions)...

MR. SPEAKER: ft is over, please keep 
quiet now. This matter is being raised 
again and again. If you will speak more, it 
would get more publicity.

... (fatefflMptfons)

SHRI SATYA PAL SINGH YADAV:
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Sir. the journalists w » continue to be In­
sulted In this manner.

[EngBsty

SHRI RUPCHAND PAL (Hooghly): WHl 
the Prime Minister assure that the strfce by 
the jute workers........

MR. SPEAKER: You have agreed to 
speak one after the other and also if a 
Member has 'spoken in Question Hour he 
wilt not speak during the Zero Hour.

Yes. Shri Virendra Singh.

[Translation

You had given a very good sugges­
tion. Please speak on it and don't go into 
other issues.

SH R I V IR EN D R A  GINGH: Mr. 
Speaker. Sir, I wilt speak only on that. Sir. 
I had gone to my constituency. There we 
had discussions on the miserable life ted 
by District level. State level and national 
level sportsmen. It sent shivers down my 
spine, when I heard ail that.

I would tike to draw the attention at 
the Government towards a basic problem 
faced by the sportsmen, which is linked to 
our national honour. Mr. Speaker, Sir, this 
question is related to the condition of our 
sportsmen and women from, rural areas 
who play at the District, Zonal, Pegional 
and National level, who dedicate the prime 
of their youth to bring laurels to their dis­
tricts, States and the'country Unfortunately, 
the Government doesn’t make any provi­
sion to provide a livelihood to these people, 
once they retire from active sports. As a 
result of this, people living in rural areas 
are not taking any interest in sports. It is 
also because, while on the one hand rural 
sports is being neglected, on the other, the 
sportsmen from the rural areas lead a

pitiable lire at the end of their career. 
Government servants are paid monthly sal­
ary for the service they render to the na­
tion and they are also assured of pension 
or other pension ary benefits after their 
superannuation. They are provided these 
facilities because while in service, they 
contributed their mite to the nation's pres­
tige.

12.48 tire.

[MR. DEPUTY-SPEAKER in the Chaif[

But Mr. Deputy Speaker Sir, why 
doesn't the Government pay attention to 
the conditions of the rural sportsmen, who 
through sheer hard work, dedicate their 
youth, to the service of the country and 
add to the glory of the nation? It is pre­
cisely because of this that our sports stan­
dards are falling, despite allocation of crores 
of rupees for sports.

Mr. Deputy Speaker, Sir, I am not 
against the benefits being provided to the 
Government servants, but I would certainly 
like to know the remedial steps being taken 
by the Government to improve the lot of 
those sportsmen, who devote their prime 
of life for the country's esteem. I sincerely 
hope that you will be kind enough to direct 
the Government to pay attention towards 
this very important national problem and 
provide facilities to the sportspersons due 
to them, at the level they play and also 
make a provision to provide pension to 
block level, district level, state level and 
national level players. Similarly, it seems 
that the miserable condition of sportsper­
sons in the rural areas. Therefore, Mr. 
Deputy Speaker, Sir, the wide coverage 
given to urbane games and players should 
be restricted. I am not saying that I am 
opposed to cricket of Tennis but the village 
level sportspersons should be given simi­
lar coverage and facilities... (Intemp- 
tbns) ... Mr. Deputy Speaker, Sir. this
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would give a big boost to sport across the 
country and raise the standard of Indian 
sports to international level. Those manag­
ing sports activities in the country including 
the President of the National Olympic 
Committee do not have any sports back­
ground whatsoever and this explains the 
reasons for the mismanagement of sports 
in the country. In this regard, I would like 
to say that the matters concerning sports 
should be taken up for discussion... (Inter­
ruptions)

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Deputy Speaker. Sir, I 
would like to draw the attention of the 
House towards the plighj of the poor in this 
sprawling metropolis of Delhi. About one 
or one and a half months back some 
labourers from Bihar were doing the work 
of loading and unloading at the Railway 
Cement Shedding at Shadurbasti, and were 
staying in the nearby Jhuggi dusters. Some 
personnel from the C.R.P.F. and Delhi 
Police set on fire their Juggis and made 
away with their household items. I wrote 
letters in this regard to both the Hon. 
Prime Minister and the hon. Minister of 
Home Affairs, but no action has been taken 
on it so far. The Hindi daily 'Rashtriya 
Sahara’ and another monthly magazine 
have published complete details about this 
gory incident. The Government has neither 
taken any legal action against the culprits 
not has it initiated any relief work. I urge 
the hon. Prime Minister and the hon. Min­
ister of Home Affairs to take stringent action 
against the guilty officials and provide re­
lief to the hapless labourers... (interruptions)

[English]

SHRI RUPCHAND PAL Sir, the jute 
mills strike in West Bengal is entering the 
44th day today. When the Members of 
Parliament had gone and met the Pume 
Minister, he had given an assurance that

you do everything and intervene to settle 
the dispute between the workers and the 
jute mills. The West Bengal Government 
has done everything still no settlement 
could be arrived at. More than two lakh 
workers in West Bengal are suffering. It is 
an important industry. It is a very important 
foreign exchange earner but the Govern- . 
ment of India has not done anything in 
spite of their assurance. ( Interruptions)

SHRI SUDARSAN RAY CHAUDHURY 
(Serampare): Sir, I went to the Prime Min­
ister myself in the middle of January. I 
asked for his intervention. The Prime 
Minister assured me as well as Mr. Gu- 
rudas Dasgupta, Member of Rajya Sabha 
that within two or three days, the matter 
wilt be look into. You first try to locate Mr. 
Ashok Gehlot and necessary steps will be 
taken. Unfortunately, 44 days have gone 
by but nothing has come out. (Interrup­
tions) Shri Hannan Mollah has raised the 
matter in the Question Hour. The jute 
industry is an important foreign exchange 
earner industry. ( Interruptions)

SHRI BASU DEB ACHARIA (Bankura): 
You direct the Textiles Minister to made a 
statement on this or you allow a Calling 
Attention on this. It is a serious matter. 
Their lives are at stake. The Government 
should come out with a statement.

At this Stage. Shri Sudarshan Ray 
Chaudhuri and some other hon. Mem­

bers came and stood on the Floor near 
the Table

MR. DEPUTY SPEAKER: Does the 
rule permit that the Minister should re­
spond on the spot? It is impossible. You 
can bring this matter on the Floor of the 
House either under Calling Attention or 
under some other rule. Then the Govern­
ment will take action. But you cannot expect 
the Government to respond on the spot. 
Kindly resume your seats.
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SHRI BASU D EB ACHARIA: You al­
low it under Cattna Attsntion tomorrowf w l f  WMSVliW m P I I I M  n H V V I V M M V  W p V V fU n iW W *

MR. D EP U TY  SPEAKER: Your can 
make u m  of tha Rulaa of Procedure.

SHRI BASU DEB ACHARIA: W s have 
already given a notice.

MR. D EP U TY  SPEAKER: Zaio Hour 
is maant to raise extraordinary matters 
which hava occurred after 10 A.M. and 
before 11 A.M xki tha way to Parliament. 
Such matters can ba raised.

SHRI BASU D EB ACHARIA: Wa hava 
given notices several times, but the Gov­
ernment has not responded.

SHRI RUPCHAND PAL: Th* Govern­
ment is doing nothing.

SHRI BASU DEB ACHARIA: We want 
the Minister of Textiles to come here make 
a statement (Interruptions)

SHRI ANIL BASU ( Arambagh): The 
Textile Minister has assured that some ac­
tion wilt be taken, but nothing has been 
done. (Interruptions)

MR. D EP U TY  SPEAKER: My infor­
mation Is that you have given a notice for 
Calling Attention; and your CaMng Atten­
tion is under consideration by the Speaker.

(Interruptions)

SHRI M ANORANJAN BH AKTA: This 
is an important issue. Two lakh workers

ara on strike. The strike has bean going on 
for the last 45 days. Tha Government is 
slant over tha matter. This is not m od. 
(Interruptions)

MR. D EP U TY SPEAKER: Your CriRng 
Attention Is under consideration by tha 
hon. Speaker. Therefore, you wU ba given 
a chance to discuss it on tha front of tha 
House.

------**----».{wnmfijpuom|

SHRI NIRAMAL KANT! C H A TR TER - 
JE E : The strike of 45 days is not a matter 
which can be dealt with calmly. We waited 
patiently. Wa want the Government of India 
to intervene; we want some assurance 
from the Government. (Interruptions!)

SHRI BASU DEB ACHARIA: The
Minister can make a statement. Two lakh 
workers are on strike. It  , '•> of 40 lakh 
jute gorgers is at 9Hake.(it.terruptions!)

SHRI RANGARAJAN KUMARAMAN- 
GALAM : To  allow Calling Attention is the 
prerogative of the hon. Speaker. Let us go 
to the Chamber of the hon. Speaker and 
discuss with him. ( tntonvptiomt)

SHRI BASU DEB ACHARIA: In pro­
test we wale out of the House.

At th.s stage, Shri Hasu Deb 
Acheria and some other hon. Members 

left the House.

(Interruptions)

M R  D EP U TY SPEAKER: Papers to 
be laid on tha Table.
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13J01 hr*.

PAPERS LAID ON TH E  TABLE

Annual Report of and review on tha 
working of National Inatitute of Urban 
Affairs, Naw Delhi for 199* -* 7  and tha 

Statement for daisy ate.

[English]

TH E  M INISTER O F S TA TE  IN TH E 
M INSTRY O F  URBAN DEVELOPM ENT 
(SHRI M. ARUNACHALAM ): On bahalf of 
Shrimati Shalla Kaul I bag to lay on tha 
Tab le :-

(1) (i) A  copy of tha Annual Report
(Hindi and English versions) 
of the National Institute of 
Urban Affairs, New Delhi, for 
the year 1986-87 along with 
Audited Accounts.
*

(ii) A statement (Hindi and Eng­
lish versons) regarding Re­
view by the Government on 
the working of the National 
Institute of Urban Affairs, New 
Delhi, for the year 1986-87.

(2) A statement (Hindi and English 
versions) showing reasons for de­
lay in laying the papers mentioned 
at (1)above.[Placed in Library. See 
No. L T -1 506/92]

(3) (i) A copy of the Annual Report
(Hindi, and English versions) 
of tha National Institute of 
Urban Affairs, New Delhi, for 
the year 1987-88 along with 
Audited Accounts.

(ii) A  statement (Hindi and Eng-
* Hsh versions) regarding Re­

view by the Government on' 
the working of the National 
Institute of Urban Affairs, New 
Delhi, for the year 1987-88.

(4) A statement (Hindi and English 
versions) showing reasons for de­
lay in laying the papers mentioned 
at (3) above.[Placed in Library. See 
No. LT-1507/92J

(5) A statement (Hindi and English 
versions) showing reasons for de­
lay in laying the *Annuai Report

‘ and Audited Accounts of tha Na­
tional Instituted Urban Affairs, New 
Delhi, forthe year 1988-99. [Placed 
in Library. Sea No. L T -1 508/92]

(6) (i) A copy of the Annual Report
(Hindi and English versions) 
of the National Institute of 
Urban Affairs, New Delhi, for 
the year 1990-91 along with 
Audited Accounts.

(ii) A statement (Hindi and Eng­
lish' versions) regarding Re­
view by the Government on 
the working of the National 
Institute of Urban Affairs. New 
Delhi, for the year 1990-91.

(7) A statement (HimK and English 
versions) showing reasons for de­
lay in laying the papers mentioned 
at (6) abbve.[Placed in Library. See 
No. L T-1 509/92]

*
Notifications under Standards of
Welgtita and Meeauree Act, 1978

TH E MINISTER O F S TA TE IN TH E 
M INISTRY O F CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): I beg to lay on the Table:-

*The Annual Report and Audited Accounts of the National Institute of Urban Affairs, Naw 
Delhi, for tha year 1988-89 was laid on the Table on the 16th May. 1999.
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(1) A  copy each of the following Nttifi- 
cattons (Hindi and English versions) 
under sub-section (4) of section 83 
of the Standards of Weights and 
Maasurss A d , 1976:-

(i) The Standards of Weights and 
Maaauras (Packagad Corn- 
mod it ias) Amandmant Rulas, 
1992 published In Notification 
No. G .S.R . 50(E) in Gazatta of 
India dated 17th January, 
1992.

(ii)' The Standards of Weights and 
Measures (Packaged Com­
modities) Second Amendment 
Rules. 1992 published in Noti­
fication No. G .S.R . 88(E ) in 
Gazette of India dated the 6th 
February, 1992. [Placed in 
Library. Sea No. LT-1510/92]

Annual Report of and Ravlewa on the 
working of the Society for Applied 

Microwave Electron lea Engineering and 
Reaearch Bombay for 1987-88,1986-69 

and 1989-60 with Audited Aocounte 
ate.

TH E M INISTER O F S TA TE  IN TH E  
M INISTRY O F PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
M ARGARET ALVA): I beg to lay on the 
Tab le :-

(1) (a) A copy of the Annual Report 
(Hindi and English versions) 
of the Society tor Applied 
Microwave Electronics Engi­
neering and Research, Bom­
bay , for the year 1967-68along 
with Audited Accounts.[Placed 
in Library. Sea No. LT-1511/ 
92]

(b) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the Society 
for Applied Microwave

Electronics Engineering 
and Research. Bombay, 
tor the year 1988-89.

(II) A  copy of the Annual 
Accounts (Hindi and 
English versions) of the 
Society for Applied Mi­
crowave Eledronics En­
gineering and Research, 
Bombay, for the year
1988-69 together with
Audit Report
thereon.[Placed in 
Library. SeeNo. L T -1 512/ 
92]

(c) (i) A copy of the Annual 
Report (Hindi and Eng­
lish versions) of the Soci­
ety for Applied Mac­
rowave Eledronics Engi­
neering and Research, 
Bombay, for the year
1989-90.

(ii) A  copy of the Annual * 
Accounts (Hindi and 
English versions) of the 
Society for Applied Micro­
wave Electronics Engi­
neering and Research. 
Bombay, for the year
1989-90 together with 
Audit Report
thereon.[Placed in 
Library. See No. L T -1 513/ 
92]

(2) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Society for Applied Microwav* 
Eledronics Engineering and Re­
aearch, Bombay, for the year 
1987-68, 1988-69 and 1989-60. 
[Placed, in Library. Sea No. 
L T -1 514/92]

(3) A statement (Hindi and English
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versions) showing ranons for de* 
(ay in laying the papers mentioned 
at (1) and (2 ) abova. [Placed in 
Ubrary. See No. LT-1515/92]

Annuel Report of and Review on tha 
working of tha Natlonai Productivity 

Council. Naw Dalhl for 1990-91

TH E M INISTER O F S TA TE  IN TH E 
M INISTRY O F  INDUSTR Y (PROF. P J . 
KURIEN): I bag to lay on tha Tab la :-

(1)  AcopyofthaAnnualRaport(Hindi 
and English versions) for tha Na­
tional Productivity Council. Naw 
Delhi, for tha year 1990-91 along 
with Audited Accounts.

(2) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
National Productivity Council. Naw 
Delhi, for the year 1990-91.[Placed 
in Ubrary. See No. L T -1 516/92}

Annual Raport of and Review on the
mmarn mIiIm ,» — f Ifai J. —*-----■--------------»«-»-■-----w o n u n g  o f  i m  r u n a iM u n  m M c u c tc iM  

Limited, New Delhi for 1990-91 etc.

TH E  M INISTER O F S TA TE  IN TH E 
M INISTRY O F CHEM ICALS AND FERTIL­
IZERS (DR. CH IN TA M OHAN): I beg to lay 
on the Table:~

(1) A  copy each of the following
papers (Hindi and English versions) under 
sub- section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on 
the working of the Hindustan 
Insecticides Limited. New 
Delhi, for the year 1990-91.

(ii) Annual Raport of the Hindus­
tan Insecticides Limited. New 
Delhi, tor the year 1990-91 
along with Audited Accounts 
and comments of the Comp­

troller and Aud’tor General 
thereonfPlaced in Ubrary. See 
No. L T-1 517/92]

(2) A copy of the Memorandum of 
Understandingfortheyear 1991-92 
between the Raahtriya Chemicals 
and FertMzers Limited and Depart­
ment of Fertilizers, Ministry of 
Chemicals and. Fertilizers (Hindi 
and English versions). [Placed in 
Ubrary. See No. L T -1 518/92]

Annual Raport of and Review on the 
Working of the National Institute of 
Rural Development, Hyderabad for 

1990-91

TH E MINISTER O F STA TE IN TH E 
MINISTRY O F RURAL DEVELOPM ENT 
(SHRI G. VENKAT SWAMY): I beg to lay on 
the Tabte:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National institute of Rural 
Development. Hyderabad, for 
the year 1990-91.

(ii) A copy ofthe Annual Accounts 
(Hindi and English versions) 
ofthe National Institute of Rural 
Development, Hyderabad, for 
theyear1990-91 togetherwith 
Audited Report thereon.

(in) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the National Institute of Rural 
Development. Hyderabad, for 
the year 1990-91.(Placed in 
Ubrary. See No. LT-1519/92]

Annual Raport of and Review on the 
working of the Bharat Leather Corpora­
tion Ltd., Agra for 1990-91 and State­

ment for delay

TH E MINISTER O F S TA TE IN TH E



575 P * f»n U u d MARCH 11,1982 P a p in  Laid 576

M INISTRY O F INDUSTRY (SHRI P.K. 
TH U N G O N ): 1 beg to lay on the Ta b le :-

(1) A  copy oach of tht following pa* 
pars (Hindi and Engfish versions) 
under sub-section ( 1) of taction 
619A of the Companies Act. 1956:-

(i) A  statement regarding Review 
by tha Government on tha 
working of tha Bharat Leather 
Corporation Limited, Agra, lor 
tha year 1990-91.

(ii) Annual Report of tha Bharat 
Leather Corporation Limited. 
Agra, for tha year. 1990-91 
along with Audited Acoounts 
and comments of the Comp- 
troter and Auditor Ganaral 
thereon.

(2) A  statement (Hindi and English 
versions) showing reasons for de­
lay in laying tha papers mentioned 
at(1)above.[Placed in Library. Saa 
No. L T -1 520/92]

llotHloationa under Einployaae *8tale 
Inauranoa Act. 1MB and Annual Report 

of m q nwivw on ivw wovnnQ or wm 
Central Board tor worfcara Education 
tor 1990-91 wth Statement far delay 

ale.

TH E  D EP U TY M INISTER IN TH E  
M INISTRY O F LABOUR (SHRI PABAN 
SINGH GH ATO W AR ): I bag to lay on tha 
Ta b le :-

(1) A  copy eadi of the following Notifi­
cations (Hindi end Englishversions) 
undar sub-section (4) of section 97 
of tha Empbyaaa* State Insurance 
Act, 1948:-

(I) The Employees* State Insur­
ance (Genera!) (Third Amend* 
man!) Regulations, 1991 pub- 
Bshed in Notification No.N-12/

13/2/91 P & D In Gazette of 
India dated the 21st Decem­
ber. 1991.

(ii) Tha Employees’ State Insur­
ance (G e n e ra l) (Fourth 
Amendment) Regulations. 
1991 published in Notification 
No. N -1 2/13/2/91 P ft D in 
Gazette of fcidiadatedthe 28th 
December, 1991 .(Placed in Li­
brary. Sea No. L T -1 521/92)

(2) A statement (Hindi and English 
versions) on action taken or pro­
posed to be taken on Convention 
No. 160 and Recommendation No. 
170 adopted by 71st Session of the 
International Labour Conference 
(June, 1985)4Placed inUbrary. Sea 
No. L T -1 522*2]

(3) A statement (Hindi and English 
versions) on action taken or pro- 
podbd to be taken on the Conver­
sion and Recommendation adopted 
by the 72nd session of the Genera! 
Conference of tha international 
Labour Organisation (Ju n e . 
1986).[Placed in Library. Saa No. 
L T -1 523/92]

(4) (i) A  copy of tha Annual Report
(Hindi and English versions) 
of tha Central Board for Work­
ers Education for the year
1990-91 along wfth Audited 
Accounts.

(ii) A  copy of tha Review (Hindi 
ana cn yn n  vwsvonsf oy ine 
Government on the working of 
the Central Board for Workers 
Education for tha year
1990-91.

(5) A statement (Hindi and English 
versions) showing reasons for de­
lay in laying tha pqma mentioned
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at (4 ) aboveJPiaced in Ubrary. See 
No. L T -1 524/92}

13.02 hrs.

ESTIM A TES CO M M ITTEE 
ft

Etew nK) Report

[English}

SHRI M ANORANJAN BHAKTA (An­
daman & Nioobar Islands): I bag to present 
tha Eleventh Raport (Hindi and English ver­
sions) of tha Estimatas Committee on Action 
Taken by Government on tha recommenda­
tions contained in tha Eleventh Report of the 
Committee (9th Lok Sabha) on the Ministry 
of Finance, Department of Economic Affairs 
(Banking Division) —  Manpower Require­
ments in Nationalised Banks.

13.021/2 hrs.

PETITIO N  RE: G R AN T O F  INDIAN 
CITIZENSHIP TO  TH E  CHAKMA AND 
HAZONG TRIBALS O F ARUNACHAL 

PRADESH

[Translation]

SHRI LALfT ORAON (lohardaga): I bag 
to present a petition regardinggrantof Indian 
CitizensNptothe Chakmaand Hazongtrfoals 
of Arunachal Pradesh, signed by Shri Uttam 
Chakma, resident of B-5/67, Safdarjung 
Enclave, New Delhi.

13.03 hrs.

M ATTER S UNDER RULE 377 

[English]

(I) Need lo r construction o ls  new
Airport bi Cochin

SHRI p .C . CHACKO (Trichur): Naval 
Aerodrome at Cochin is being used by tha 
CivS Aviation Department for domestic op­

erations but no improvement has been made 
to Cochin Airport for the last 15 years.

Air Buses or any other big aircraft can­
not land at Cochin airport and small aircraft 
now operating cannot meet the traffic re­
quirements of Cochin. Cochin is not only a 
central place of the State of Kerala, but also 
a place of tourist importance. Considering 
the vast tourist potential of the State, expan­
sion of Cochin Airport maybe considered on 
a top priority.

As decided in a meeting with the Minis­
ter of Tourism and Civil Aviation on 14-9- 
1991 the District Collector of Emakulam has 
submitted three proposals for a new Airport 
at Cochin.

The main objection of the Ministry of 
Civil Aviation for this new Airport was due to 
paucity of funds. Therefore, it is suggested 
that a set up with NRI participation on the 
pattern of Konkon Railway Board be consid­
ered for the construction of the Cochin Air­
port and the Central Government should 
take immediate steps in this regard. .

(II) Need to recognise *Va»mlkr 
and ‘Boys'tribes In Karnataka 
ss Scheduled Tribes

SHRI GANGADHARA SAN IPALLI 
(Hindupur): Valmikis, Boyas tribes in South 
were primarily leading a semi-nomadic life 
with huntings and fruit gathering as their 
occupations. But even four decades after 
Independence their social and economic life 
has not improved much. Recognising this 
fact, the Karnataka Government gave them 
the status of scheduled tribes.

I urge on the Central Government also 
to provide them scheduled tribes status.

(IN) Nssd ter early construction of 
an on depot st Aonia, Utter 
Pradesh

[Translation]

SHRI RAJVEER SINGH (Aonla): Mr.
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[Sh.Rajveer Singh]

Deputy Speaker, Sir, the Government gave 
approval for the setting u p eno l depot in the 
Aonta Parliamentary Constituency in 1000. 
However, termers whoee lends went eo* 
quired tor the purpose h u e  not been given 
adequate compensation so tar. Apart from 
that, the construction work of the oil depot is 
yet to commence, although the Government 
has earmarked crores of rupees for the 
purpose. The setting up of this 08 depot w i 
solve the petiol/diesei shortage problem of 
the area. The more the delay, the eecelaBon 
in the cost of construction would be more. 
Therefore, it is very essentia! to complete the 
project at the earliest, to meet the oil require­
ments of the area.

Therefore, it is my humble request to the 
Union Government to start the construction 
work of the oil depot at Aonla at the earliest

(hr) Need to  releees funds to the 
Governm ent of Gujarat under 
A g ric u ltu re  end R urel 
C o -o perettve  Debit Relief 
Schem e, 1000

[EngBsNi

SHRI KASHIRAM RAMA (Surat): The 
Gujarat Government has introduced the 
Agricultural end Rural Cooperative Debt 
Relief Scheme, 1990 in the fight of guide­
lines given by the Government of India, th e  
scheme envisegee shoring of the finendal 
burden by the Central Government and the 
Gujarat State Government in the ratio of 50 
: 50. Out of a total financial burden of Rs. 
553.58 crores, the Central Government's 
schools of equal amount, that is, Rs. 176.70 
crores. The amount to be bome by the State 
Government under the scheme is to be re­
cededfrom the Government of India as loen 
through NABARD.

Government of India has sofer released 
agrantofRs. 107.406crores and loan of Rs. 
107.406 crores through NABARD of Stale

share. Thus, the total amount received is Rs. 
fti4 i9 ic u u iv ii w rm rm m  ovfln pw i io  on 
to the State Co-operative Benk and State 
t aitrf Development Rank

Now, an emountof Rs. 138.768 crores 
is required to be released by Government of 
India - haV of it as grant and the remaining 
half es ban through NABARD. Government 
of India has been requested from time to 
time to release the amount quickly.

In thesepteumstsnoes, I urge on the 
Central Gam tm m til to release the remain* 
ing amount immediately.

(v) Need to fix uniform rate for 
storage of potatoee In odd 
etorageethroughout the coun­
try

[Translation!

SHRI M ANJAY LAL (Samastipur): Hon. 
Mr. Deputy Speaker Sir, the condition of the 
farmers in the country is going from bad to 
worse. Apart from the problems cdbsed by 
the recurring floods, the farmers of North 
Bihar are affected by the rise in the prices of 
egriculturat inputs and the exploitation of the 
middlemen. This year, the potato crop in 
Bftier has been severely hit by frost. Their 
difficulties have multiplied beceuse the cold 
storage owners are charging an advanoe 
payment of Rs. 15/- per quintal to reserve 
space for storing potatoes. This is higher 
than that off previous years. Along with it, the 
rent tor keeping potatoes In the cold storage 
has been increesed to Rs. 65/- per quintal. 
Therefore, keeping in mind the difficulties 
faced by the farmers of Bihar, the Union 
Government is requested to fix a uniform 
rate throughout the country, for keeping 
potato in cold storage and thereby mitigate 
the difficulties of the farmers and save them 
from economic exploitation.

(vl) Need to eet up a high power 
T.V. tranowrtttor In Dtetrlct 
Sehereea and Low Power 
TfrsnemWer it  Sepeul, fflhor

SHRI SURYA NARAYAN YADAV
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(Saharasa): Sir. I would Ike to raise a matter 
pattaining to tha Doordarshan relay centre 
located in my Parliamentary constituency of 
Saharaa. Tha transmission capacity of this 
ralay centra is so low that the recaption of 
programmes is not dear even in Saharasa 
city. I had raised this matter in this august 
House* earlier also, but it was of little avail. 
My constituancy comprises of two Districts 
viz. Saharasa and Sapaul. if tha people of 
Saharasa itself do not receive these pro­
grammes. dearly, one can imagine the level 
of transmission in the other district. This is 
one of the major reasons for the backward­
ness of the region and there is a lot of 
resentment in the people as they are not able 
to view Doordarshan programmes.

Therefore, I request the Union Govern­
ment to set up a highpewer transmitter at the 
Doordarshan relay centra in my constitu­
ency, Saharasa and also set up a low power 
transmitter in the newly set up district of 
Sapaul, to enable the people of both these 
districts to dearly view the programmes and 
thus benefit from it. Such a step would not 
only raise the educational standard of the 
people of my constituency, but also enable 
viewers in the neighbouring country of Nepal 
to watch the programmes properly. No fur­
ther delay should be made in this regard.

(v ll) Need to incrseee frequency of 
Calicut -  Sharjah flights

[English]

SHRI E. AHAM ED (Manjeri): Sir, it is a 
specification that Indian Airlines have oper­
ated a new flights from Calicut airport to 
Sharjah with A -320 Airbus aircrafts. Now 
this flight is operating only three days in a 
week. It is reliably learnt that there is heavy 
booking for months in advance on this route. 
There is mounting public demand to operate 
flights from Calicut to Jeddah (Saudi Ara­

bia), Abu Dhabi (UAE), Muscat (Oman), 
Doha (Qatar) besides increasing frequency 

' of the present operation of Calicut-Sharjah 
flights. I would, therefore, request the Civil 
Aviation and Tourism Ministry to dired the 
Indian Airlines to increase and make 
Calicut-Sharjah daily flight and to introduce 
new flights form Calicut airport to Abu Dhabi, 
Muscat, Jeddah, Doha, etc.

(vlll) Need to allot LSHS fuel to Kar­
nataka Electricity Board for 
Augmenting electricity pro­
duction through dleeel gen­
eration eets

SHRI OSCAR FERNANDES (Udupi): 
Karnataka Electricity Board has taken up a 
project to set up six diesel generator sets at 
Yalahanka near Bangalore. Each set will 
have a capacity producing electricity to the 
extent of 21.32 MW. The diesel generator 
sets are very essential for the power-starved 
Bangalore city which has many large-sized 
public sedor undertakings in the service of 
the nation

The first unit, i.e., one diesel generator 
set is under installation and is due for com­
missioning by the end of March, 1992. But 
the unit will run only on LSHS fuel which has 
to be allotted by Ministry of Petroleum and 
Natuc*} Gas through Indian Oil Corporation, 
in spu< of repeated requests from the State 
Government, the allotment of LSHS fuel has 
not yet been done by the Ministry. As the first 
unit is due tor commissioning during this 
month, it is utmost urgentthat LSHS fuel is 
allotted immediately. This will go a long way 
in helping a number of large and medium 
industries, particularly public sedor under­
takings, which are facing power-cuts due to 
shortage of power supply by Karnataka 
Electricity Board and will ultimately help 
increase the industrial production of the 
country.
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1?.11 hrs.

C O M M ITTEE O N  PR IVATE M EM EBRS, 
BILLS AND RESO LUTIO N S

riHli WiM nrlrvnn rwpon

[English]

SHRI RATILAL VARMA (Dhanduka): 
Sir, I bag to present tha Fifth Raport (Hindi 
and English versions) of tha Committee on 
Private Members’ Bills and Resolutions.

MR. D EP U TY SPEAKER: Tha House 
stsnds adjourned for lunch to meet again at 
2.10>p.m.

13.12 hrs.

The Lok Sabha than adjourned for lunch 
tiH ten minutes past Fourteen of the Clock

14.17 hrs.

The Lok Sabha reassembled after lunch 
at seventeen minutes past Fourteen of the 

Clock

[MR. D EP U TY-S P EA K ER  in the Chait)

S TA TU TO R Y  RESO LUTION  RE: DISAP­
PROVAL O F TH E  PUBLIC LIABILITY 
INSURANCE (AM ENDM ENT) ORDI­

NANCE. 1992 
AND

PUBLIC LIABILITY INSURANCE 4 
(AM ENDM ENT) BILL

[English)

MR. D EP U TY SPEAKER : We shall now 
taka up (tarns 14 and 15 together —  Statu­
tory Resolution and Public Liability Insur- 
anos (Amendment) Bid.

Shri Lokanath Choudhury -  Not pres­
ent

Shri Indrajit Gupta -  Not present. Shri- 
mati Gesta MukherjM— Not present. Shri 
Sobhanadreeswara Rao Vadde -  Not pres­
ent Now, Shri Giidhari Lai Bhargava may 
move.

[Translation)

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speakel, Sir. I bag to 
move tha following resolution:

Th a t this House disapproves of 
the Public Liability Insurance 
(Amendment) Ordinance, 1992 
(Ordinance No. 6of 1992) promul­
gated by the President on tha 31 st 
January, 1992"

Mr. Deputy Speaker, Sir, my resolution 
is to disspprove of the Ordinance. I am 
submitting that the Public Liability Insurance 
A d , 1991 was enacted to provide immediate 
relief to the victims of accidents occurring 
while handling any hazardous substance. 
Under this Act the Government had provided 
that a prescribed amount would be paid as 
interim relief to the accident victims who 
handle hazardous substances as they are 
not responsible for the occurrence of any 
accident and it had also provided that every 
such parson would have to deposit insur­
ance premium. Since the principal Act did 
not prescribe the limit of amount to be paid 
and since the insurers did not cooperate at 
any stage, it could not be implemented. They 
said that they would not give an insurance 
policy for an unlimited liability. Hence it was 
feft that tha liability of tha insurance company 
should bs limited to the amount of insurance 
policy. Although tha liability of the owner will 
remain unlimited under this Act the insur­
ance company will pay only insured amount. 
What I mean to say is that it has been 
provided in tha Bill that the Environmental 
Relief Fund will be established with the extra 
amount collected from the parson handling

11,1992 end PoM c LHbM y S64
Insurance (Amend.) mil
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hazardous eubstanoes.Theamount received
as insurance premium and extr* amount 
received from owners will ba usad (or provid­
ing relief to tha victim in caaa any accident 
occurs there. This is the sole purpose of this 
Bill. I understand tha aim of establishment of 
the Fund. The Government has explained 
definitions as also the Kmit of amount to be 
insured.

Besides this, the Government has said 
that the owner of an undertaking cannot 
transfer his property to another person. 
Suppose that somebody suffered a loss in 
an accident and If he wants to evade pay* 
merit, he cannot do ao. My point is that while 
the purpose of the BiH is good the Govern- 
ment should have brought forward the BiH 
straight away. It is not proper to get the 
Ordinance, promulgated by His Excellency, 
the President again and again. My first ob­
jection is that His Excellency, the President 
should not be bothered for this matter again 
and again. This should have come through a 
Bill. The hon. Minister should kindly en­
lighten us about the objective with which he 
wants to move this Bill here. It seems that the 
insurance companies did not cooperate with 
him. Now, how much insurance wiH the 
Government get done through this? What 
shall be the aims and objectives of the Fund 
which they want to establish? In what man- 
nerthe relief wiH be provided to the individual 
working in factory and wiH he be able to 
present property holders, the owners of the 
factory from transferring their property? When 
I get the answer to all these questions, I shall 
put my views. I support the disapproval of 
this Ordinance and put this resolution before 
the House.

MR. D EP U TY SPEAKER: Resolution 
moved:

"That this House disapproves of the 
Public Liability Insurance (Amendment) 
Ordinance, 1992 (Ordinance No. 6 off 
1992) promulgated by the President on 
the 31st January, 1992.”

1422 hra.

TH E MINISTER O F S TA TE O F TH E 
MINISTRY O F ENVIRONEMNT AND FOR­
ESTS (SHRI KAMAL NATH): Sir. I beg to 
move:

Th a t the Bill to amend the Public 
Liability Insurance Act, 1991, be 
taken into consideration”

As the Members are aware, the PubHc 
Liability Insurance Act. 1991. was enacted 
with the object of providing immediate relief. 
There has been some misunderstanding 
with some of the learned Members. This BiH 
is limited to immediate relief, and not com­
pensation, to the victims other than work­
men of the factory m respect of accidents 
that might while handling hazardous sub­
stances. The Act provides for the owner who 
has control over handling hazardous sub­
stances to pay specified amounts to the 
victims as interim relief by taking insurance 
policy for this purpose. The interim relief 
would be based on no fault liability which 
means that the claimant for relief shall not be 
required to plead and establish that the dis­
aster, injury or damage in respect to which 
the claim has been made was due to any 
wrongful act, neglect or default of any per-

i

The Act relieves the victims of approach­
ing the courts and involving themselves in 
the litigation to obtain relief..

As per the provisions of the Act. the 
units handing hazardous substances have 
to take insorance policies by 31st March, 
1992. However, the Act could not be imple­
mented on account ofthe General Insurance 
Corporation not agreeing to give insurance 
policies for unlimited liability cover as pro­
vided in the Act Moreover, they wanted that 
the Insurance should only cover chemical 
aocidents and not any incident occuring in a 
factory as a result of which some persons



|Sh. Kamal Nath]

587 Statutory Resolution re. MARCH 11,1902
D bqjpm valof the Puttie UabUy
Insurance (Amend.) Ordinance

and Pubtk Uebtoy 589
Insurance (Amend.) BM

and aha! to  deposited by the insurance 
company to the Fund. However, this would

suffer physical harm. It was suggested that 
thara should to  a monetary limit on tha 
policy so that tha insurance policy is within 
the acceptable norms of commercial and 
financial prudence in reaped of limits and 
financial cover. Inter-Departmental consul­
tations were held to overcome this problem. 
It waa tha consensus that tha liability of tha 
insurance companies should to  limited to 
facilitate the issuing of the insurance policies 
to the hazardous units. This was possMe 
only by an amendment of the Act. Therefore, 
we have proposed to amend the Public Lia­
bility Insurance act. 1991.

The moat important feature of the 
amendment is limiting the liability of the 
insurance companies and creating an Envi­
ronmental Relief Fund to meet the residual 
liability for the relief of the victims at the time 
of an accident. It is proposed that the owner 
shall take insurance policy which shaR not be 
less than the paid up capital of the company 
handling hazardous substances. Rupees fifty 
crores have been prescribed as the maxi­
mum limit

In order to expedite payment of relief to 
the victims, a time frame for depositing the 
amount by the insurance companies is pro­
posed to be fixed by the proposed amend­
ment This period has been limited to 30 
days for the money to be deposited with the 
Collector of the District where accident takes 
place, by the insurance company. The Col­
lector will ensure that the insurance com* 
pany*s maximum liability does not exceed 
the limit prescribed in the insurance policy.

W e have visualised an eventuality when 
the claim amount is more than the insurance 
cover. For this purpose. I am propoeing to 
create an Environmental Relief Fund which 
shall be administered by my Ministry. Every 
owner holding a policy shell credit a sum not 
exceeding the amount of fcs premium to this 
fund. This amount would be paid to the 
insurance company along with the premium

be only an immediate relief msfesure. The 
ultimate liabity for meeting the total com­
pensation shall be with the owner.

Another eventuality, which we have 
visualised, is the removal of transfer of prop­
erty by the owner with a view to evadng 
payment by him. We have proposed to re­
strict such a pre-empted acton by the firm.

Some changes in the definitions have 
also been preposed to make them mors 
explicit. ’Occurrences" or Incidents” have 
now been excluded from the purview of 
"accidents" which is defined as any sudden, 
unintentional occurence. It was felt that the 
partners of any firm, members of an associa­
tion and all or any of the Directors, Manager, 
Secretaries or other officials of the company 
responsible for handling chemicals should 
to  treated as owner. The same is proposed 
in these amendments.

Sir, to make the implementation of the 
amendment effective, we have framed Rules 
in respect of the same and have framed a 
draft outline of a scheme for the Environ­
mental Reltsf Fund which would be notified 
shortly after consultation with all concerned.

I would seek the support of the hon. 
Members of the House and would welcome 
and value their suggestions and comments.

With these words. I move the motion for 
consideration of the House.

MR. D E P U TY  SP EA K ER : Motion 
moved:

‘That the Bid to amend the Public 
Liability Insurance Act. 1991, to  
taken into consideration”.

MR. D EP U TY-SP EA K ER : There are 
amendments to the Motion for Considera­
tion. ShriGirdhari Lai Bhargava.
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SHRI GiRJDHAR! LAL BHARGAVA 
(Jaipur): I bog to move:

Th a t the Bid be circulated (or tha 
purpose of eliciting public opinion 
thereon by the 15th June, 1992."

lEngBstt

MR. D EP U TY-SP EA K ER : Shri Dau 
Dayal Joshi -  Not present. Shri Prof. Rasa 
Singh Rawat.

PROF. RASA SINGH RAW AT (Ajmer):
I beg to move:

"That the BHl be circulated for the 
purpose of eliciting opinion thereon 
by the 30th June, 1992.”

MR. D EP U TY-SPEAK ER : The time 
allotted for discussion is one hour.

SHRI RUPCHAND PAL (HoogMy): This 
is a very important Bill and the time can be 
extended so that the Members can express 
their views. (Interruptions)

MR. D EP U TY SPEAKER: There are 
quite a number of speakers. The List is fairly 
and pleasingly big. Therefore, those who get 
the opportunity of speaking earlier, should 
keep in mind the convenience of the subse­
quent speakers also. I shall caft Shri A. 
Cahries.

SHRI A. CHARLES (Trivandrum): Sir, I 
stand to support the PubUc Liability Insur­
ance. (Amendment) Bid, 1992 now brought 
before the House.

The amendment has become essential 
after one year of its passing. It has become 
necessary when the growth of industries has 
resulted In increase ki the number of opera- 
tions of hazardous nature and haturaliy it has 
increased the risk of accidents not only tothe 
workmen but ateotothe very innocent people

insurance (Amend.) BMI

who happen to be in the vicinity of industries 
wherever they are located in the country. 
Even during the festival season, there are 
fire-works and crackers. These are ad made 
both by the licensed and unlicensed per­
sons. There are about 8.000 industries iden­
tified as hazardous. This number is increas­
ing.

The Public Liability Insurance Act,1991 
was initiated in order to give relief to those 
who are involved in the accidents and who 
mostly come from the weaker sections of 
society.

Incidentally. I may say that it appears to 
me that the nature of the offence should 
have come under the tortoius taw. But quite 
unfortunately, the law relating to torts is in 
the infant stage in this country. In almost att 
the developed countries, such Acts are not 
necessary because they get huge amounts 
as damages. The tortious liability arises out 
of breach of acontract primarily fixed by taw. 
The contract is towards persons generally 
and it breach is redressable for an action for 
unliquidated damages. There is no limit to 
the damages to be given. In ad the devel­
oped countries, even for minor accidents 
they get huge amounts.

There are very interesting cases. I wid 
explain one interesting case. There was one 
lady in UK travelling in a train. She mat with 
a minor accident and incidentally her lip 
dashed against a door resulting in a minor 
injury. She went to the hospital. She fudy 
recovered just after a few days. But she said 
in a court of lawthat she met with an accident 
and this particular wound has caused huge 
damages to her and she said that she does 
not get the usual pleasure in kissing because 
her dp was damaged. The court accepted 
the plea and the huge amount was given as 

.damages.

In our country, d a person has met with 
a n  accident and d he meets with deafth, the
amount given Is very nominal.
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Aboutayearago, in Kerala some wrong 
medicine was administered to a patient in a 
Government hospital. Two person immedi­
ately cfied. The State Government gave Rs. 
5,000/- each as compensation.

So, one thing that is not valuable here in 
this country to life.

I am happy that in this Bill sufficient care 
has been taken to give suitable compensa­
tion wherever necessary. That compensa­
tion should be given as expeditiously as 
possible.

In fact, in 1991 when this Bid was dis­
cussed in the House, some of the hon. 
Members have pointed out that the provi­
sions of the BiR are not sufficient to give 
compensation instantaneously. They felt that 
there were some lacunae how the Insurance 
Companies would allow the Insurance Poli­
cies. All these doubts were raised then. But 
then the Minister said that everything had 
been taken care of. But it is now found that aH 
the doubts expressed then have come true.
I am glad that the hon. Minister has brought 
forward this legislation to rectify those de­
fects.

Sir, whHe going through the Bill, I am 
happy that sufficient care has been taken to 
give the relief as expeditiously as possible. 
Some definitions have been changed; espe­
cially the definition "Owner". Those who own 
the establishment are now included. H this is 
not there, then it would have been a loophole 
for the real culprits to escape. Under the law 
possession is prima fade ownership. If 
somebody is in possession of these hazard­
ous things, if some incident or accident 
happens, naturaQy he has to be held respon- 
stole. It is not that one who is in control above 
is responsible. The actual culprit must be the 
one who owns it. I think the enlargement of 
the definition is weH in keeping with the 
purpose of this Bill.

Sir, so also the hon. Minister has wed 
explained about the amendment to Section 
4. Within 30 days the amount has to be 
deposited by the insurer. I appreciate this 
particular dause. Within the shortest pos- 
stole time, the Company is made liable to 
pay it. But should point out one thing. Under 
Section 5(3), it has been stated:

T h e  Central Government may, by 
notification, make a scheme speci­
fying the authority in which the re­
lief fund shall vest......."

This is the most important section of this 
amending Bill. I would like to know from the 
hon. Minister how long will he take to pass 
the subordinate legislation or the rules and to 
issue necessary orders so that the amount 
deposited by the insurer actually reaches 
the victim. All these exercises are made in 
order to see that the money. I reaches the 
victims. It is not that the Insurance Company 
should deposit the amount with the Central 
Government and that should remain there.« 
have a serious doubt about this. I am seri­
ously concerned about this because in a 
number of cases it takes years together to 
get it doen because of the redjapism . It 
takes years together for the subordinate 
legislation to be passed. So, there should be 
atime-frame here. It may be three months or 
six*months. Within that point of time, neces­
sary orders should be issued by the Central 
Government. There also, there should be a 
stipulation that within 30 days of the receipt 
of the amount from the insurer, it should 
actually be given to the victim. If not, the 
purpose of the whole amendment will be 
lost So, I think the hon. Minister will appre­
ciate my views in this regard. While answer­
ing, he will certainly ensure that the legisla­
tion would be passed within the time-frame 
and also the relief would be extended to the 
real victims also within a particular 
time-frame.

I come to the next point. To  determine 
what exactly is the accident. Its scope has 
also been enlarged. That also covers an-
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other major difficulty here. So. I think the Bid 
that is before this Housa hat baan
wad-drafted and it takas care of tha waakar 
sactlons. I hava ona thing to say. Evan in 
1991 whan tha parent Act was being dis­
cussed, many hon. Members pointed out 
that there were tha casual labourers, 
contract-iabourers etc. and they ware not 
being covered by this Act. Of course, the 
Workman's Compensation Act »  there. I 
think all tha unorganised labourers who are 
also the victims of such accidents should 
also be taRen care of.

With these words, I support this Bill.

SHRI V. O H AN AN JAYA KUAMR 
(Mangalore): Sir, I do not understand whether 
to welcome the measures proposed now or 
to oppose it for the simple reason that before 
the provisions of the original Act passed in 
the year 1991, could be implemented the 
Government had to come up with so many 
amendments to the Act. The original Act 
itself contains 23 sections and we sea a 
number of amendments being proposed 
through this Bill.

Tha Minister has baan bringing to tha 
notice of tha Housa that tha Act provides for 
immediate relief to tha victims m tha case of 
accident occurring whHe handling any haz­
ardous substance. But we sea that not only 
an immediate relief should be granted but an 
adequate raSaf is also to be granted. Apart 
from this provision, wa find no other provi- 
sion for claiming araiiefin such cases wherein 
a third party who Is not engaged in tha 
manufacture of such hazardous substance 
is involved in an accident 8nd becomes a 
victim.

Tha present amendment proposes to 
limit tha liability of th# insurance company. I 
do not understand tha approach of tha 
Government in this ragaid for tha simple 
reason that in tha Schadula of the original 
A ct tha amount of raBef that would begranted 
isfixed. In the case of fatal accident, the relief 
w8i be Rs. 25,000 per person in addition to

the reimbursement of medicaj expanses, the 
limit for which is again fixed up to a maximum 
of Rs, 12,500. This provision of granting 
relief to the victims in the case of such 
accidents would be very well compared with 
the provisions in the case of third party risk 
involved in a motor accident. In the case of 
motor accident also, originally, there was a 
fixed liability cast on the insurer. But in view 
of the pronouncement of the Supreme Court, 
the Government had to come up with an 
amendment to the Motor Vehicles Act itself 
making the liability of the insurer unlimited in 
the case of third party risks.

Tha insurance company after all is a 
creature of a statute. I do not understand 
why the Government should take keen inter­
est in agreeing to the request of the insur­
ance companies to limit its liability for pay­
ment of relief to the victims. Now the liability 
cast on the owner, as contemplated in the 
original provisions of the original Act itself, 
would remain unlimited Naturally, a doubt 
arises as to how the balance of tha relief 
amount granted could be recovered from the 
owner unless a fuH insurance cover is made. 
Of course, a provision is being sought to be 
introduced to grant an order of temporary 
injunction preventing or restraining the owner 
from indulging in the acts of removing or 
disposing of his property, with tha object of 
avoiding payment immediately after the 
accident. But has the Government consid­
ered whether the value of tha property that 
would remain in tha hands of tha owners 
would be adequate to meat the relief that 
would be granted by the collector?

Sir. in tha case of motor accidents 
wherein so far as three parties are con­
cerned, the insurer has to bear the unlimited 
liability and in such cases tha insuranoe 
company fixes the premium to be collected 
from tha owner. Than, why not in this case 
also, such a provision be made and a fixed 
premium collected from tha insurer that is 
owner? Instead of that, wa find ^provMon. 
that is, that a separate fund testing aaatad 
which is called as "RaSaf fund" and the
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insurer will have to pay tha premium to tha 
insuranoa company; he wiH have to make an 
equal contribution to the Relief Fund alao ao 
that, at best, the relief that would be granted 
is such that on the one side the liability is 
limited so far as the insurance company is 
concerned and we can expect an equal 
amount to be received out of this Relief 
Fund. So, in a way are we not imposing are 
straint on the collector in rewarding the re­
lief ? That is, a signal is given to the collector 
saying that the liability of the .insurer is so 
much and equal amount is available in the 
Relief Fund and you should not grant more 
than what is contemplated. And even If he 
grants, there is no provision howto recover 
the money from the owner. We are just 
satisfied or we are asked to be satisfied with 
a provision saying that the liability of the 
owner is unlimited. But we know that the 
moment the owner is landed in such a liabB- 
ity, when he is placed in such a circum­
stance, naturally he would try to avoid; he 
would say that whatever I had, I have already 
pledged to the insurance company or that I 
have already contributed to the insurance 
company, and that I have made an equal 
contribution to the Relief Fund due to which 
I am restrained from selling my property 
also; so where from I should get the money? 
In such a case, are we not driving the victims 
again to the Courts, begging for the ade­
quate relief?

So, the Government with enormous 
powers would very well direct the insurance 
company to have an unlimited power and 
meet the relief, whatever is granted by the 
collector.

Sir, as our senior colleague, Shri George 
Fernandes was making a mention just yes­
terday, while he was speaking on the other 
Bill, that is, "The Destructive Insects and 
Pests (Amendment and Validation) BiH", that 
we have opened up for the foreign multina­
tionals and we expect more and more for­

eign nationals to come here and invest. At 
this juncture, we are remained of the Bhopal 
Gas Tragedy. So, whenever, we make a 
provision, these should be the guidelines. 
We should keep all these things in mind and 
when there is a chance of such hazards, 
more and more people becoming victims of 
such hazards is on the anvil. Should we not 
make provisions for giving the minimum re­
lief which is also the ultimate relief? Such 
relief should be adequate relief. Actually I do 
not know whether we are making a mockery 
of the legislation making power of the Parlia­
ment. Before the Act which was enacted in 
the year 1991 could be implemented, the 
Government had to come up with so many 
amendments because the provisions of the 
Act could not be implemented for long.

So my submission is, even at this stage 
it is not too late for the Government to make 
a rethinking on the whole issue and make 
suitable amends, so that the relief that is due 
to the victims is properly compensated and 
adequate relief is granted.

MR. D EP UTY SPEAKR: Your melodi­
ous voice has taken many hon. Members to 
meditation!

SHRI V. DHANANJAYA KUMAR: It is 
the sumptuous meal provided by the hon. 
Railway Minister that is responsible. Sir!

SHRI RUPCHAND PAL (Hooghty): Mr. 
Deputy Speaker Sir, a little more than 14 
months back when discussions were taking 
place on this original Bill, which became the 
Act subsequently, there were great doubts 
whether it would be possible at all to imple­
ment it, whether the insurance companies 
would be agreeing to that, it was said at that 
time by the Minister that wide consultations 
were taking place at all levels, including the 
General Insurance Company.

Only a few days back we found from a 
statement from the Chairman, G1C, Shri S. V. 
Mony, which has come out in the Economic 
Times that the General Insurance Company
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would have a  windfall of at least Re. 125 
aorea every year as a result of the amend- 
merits to the public liabilities insurance. He 
hat also eaid that ae many as 1.5 lakh 
insurance policies would be Issued by the 
deadline of 31st Match 1992. That is the 
profit that is going to accrue to the G IC. ‘

A  very significant remark which acquires 
greater significance in the context of the 
liberalisation that istaking place. Intheoontext 
of the pressure that is being exerted on the 
question of our acceptance of TRIM S, TRIPS 
and G A TTS  is that It may be recalled that 
G IC  is advised to issue policy againstthe Act 
which was adopted by the Parliament last 
year. It was asserted that unlimited liability 
could not be under-written by international 
insurers and therefore they asked tor relief 
with prescribed limits. Thai is why the Gov­
ernment has come out with amendments to 
the Bill as claimed by G IC  limiting the liability 
to Rs. 50 crores.

You know the recent statement mad* 
by no less a person than the Chief Econo 
mist of the World Bank Mr. Lawrence Sum­
mers with whom we have contracted the 
structural arrangement He has stated that 
the dirty industries belonging to the rich 
nations should be shifted to the third world 
countries. There is no protection. What has 
happened is that even after the great disas­
ter of the Bhopal Union Carbide we have not 
learnt any lessons. Even the other day there 
were reports from Udaipur, Rajasthan about 
H’add which is used for dyeing purposes. 
Most of the dyeing industries are shifting 
their H’acid producing units to third world 
countries and a large number of them are in 
our country only. The underground water, 
the river water and all sorts of drinking water 
have been poisoned permanently and the 
people who are drinking that water are led to 
slow deaths. This is coming at such a time 
when great caution should be taken about 
what this Government means by this 'limita­
tio n  The Government means to say that this 
will provide immediate relief. What is the 
experience of the poor people who had been

the victims of Union Carbide factory? ft has 
happened in 1984, seven long years or about
eight years ago. Only 200 rupees per month 
is given, that too for a limited number. Thou­
sands of them had died; hundreds of thou­
sands of them had been permanently dis­
abled and nothing has come out. But, now in 
a big way, the multi-national companies are 
coming in. In the bapkground of the state­
ment of Lawrence Summers, all the dirty 
industries are coming in.

Sir, very recently, the World Bank has 
become not only market-friendly, but also it 
has become environment-friendly. I con­
gratulate our Minister. We failed to congratu­
late Shri Manmohan Singh for the steps he 
has taken to open up the room, to open up 
our economy. But; he has taken a stand, till 
now it is there, that the Montreal Resolution 
or Protocol that is very much biased in favour 
of the rich nations. Only the other day, in the 
gathering of NGOs from South Asian
countries...... ( Interruptions) Sir, I think what
has come out in the Press is true.

"South Asian countries, to discuss the 
forthcoming UN Conference on Envi­
ronment and Development (UNCED) 
shared one thing. An acute sense of 
outrage against the way and inherently 
moral concern Ike the environment was 
in use, to further the commercial and 
political interests of the rich".

It is heavily biased. I am giving you only 
one example. When Bangladesh proposed 
to set up-a poor country, a Third World 
Country -  a thermal plant, it has been said, 
tJo . World Bank, you cannot give them any 
loan, because it will pollute the fly ash. the 
environment*. Then, the Bangladesh Gov- 
emment said that through your consumption 
pattern, by your production of 
carbon-di-oxide. you will pollute the envi­
ronment. heat up the atmosphere, as a result 
of which the sea level is going to rise and as 
a result of which, the international experts 
say. there wiB be nothing Ike Bangladesh 
after a few years. It wiH totally submerge.
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But, there it  no one to listen to that voice.
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the victims erf the consumption pattern of tha 
rich nations

I am mentioning afl these things be­
cause tha multi-nationals are coming in a 
big way. Ail the hazardous industries wiH 
come up. Right now, we have about a little 
more than one thousand such chemical 
industries and more than one-third of them 
are hazardous. I am not mentioning about 
the small ones Idee Sivakasis, where small 
children are working and face a to! of difficul­
ties. They die and they are killed. In the 
diamond polishing factories also, they be­
come blind permanently. In tha Carbon fac­
tory. in tha glass factory, there is no law to 
protect them. They are not covered by the 
Workers' Compensation Act.

If this Bill is passed now, then the 
multi-nationals wiH come and shift their dirty 
industries in the country Ike India with only 
Rs. 50 crorea. But their per capita win be 
much more than that— several times more 
than that amount. So, why should you limit 
that? After the experience of Union Carbide 
incident you should never agree to that.

ISjOOhrs.

Moreover, they want to share the latest 
technology for environmental control and 
ecological balance. They wM have their own 
technology. They will dump the obsolete 
technology. They w il be doing aA these 
things only for their profit Let me remind all 
of us one thing that when an air passenger 
dies in an air crash, you pay him Rs. 5 lakh. 
In a raSway accident you pay Rs. 2 lakh. 
When a poor man, who has no hold on his 
own, is kttod tmfiatfff* of the hazardous 
industry, you are limiting the liability. Why 
should you limit the liabSty? You are not 
limiting the liability In other cases. General 
insurance Companies hane been making so 
much profit I think, the Government should

Ratan to aH these things. I believe that ade­
quate provision will have to be made to give 
immediate reKef. I do not know whether he is 
contemplating any other comprehensive BiH 
but the shifting of dirty industries is going on.

15.01 hra.

(SHRI SHARAD DIGHE in the Chak]

Several multinational companies are 
producing aH the hazardous substances -  
sometimes surrepttously. Who knew what 
was being produced in Bhopal? Who knew 
it that the gas thpt was used by Nazi Ger­
many was being produced here for some 
other purpose. What was being produced to 
kill the pests, was also used for kiffing 
human-beings. When human beings are 
killed, there is no adequate relief. There is no 
provision for prevention. I think in the back­
ground of the tiberalisation, in the back­
ground of the demands of World Bank. IMF 
and G A TT, in the background of the philoso­
phy of the rich nations to shift the whole onus 
of their consumption to the Third World has 
been stated.

May I mention that in the South Com­
mission, the Secretary-General was M r. 
Manmohan Singh? There he stated cate­
gorically that the South should take care, the 
South should unite and protect themselves 
In the face of this new onslaught on environ­
ment With these words, I request the Hon. 
Minister that he should bring about neces­
sary changes. I oppose that provision of 
limiting the liability to Rs. 50 crore. I demand 
that ft should be an unlimited liability as it 
happens in the case of others. It may be true 
that smafl industriee wiH not be able to do it 
because their paid-up capital is limited. But 
the multinational companies are coming with 
larger amount of paid-up capital W hy should 
we Hmit it to Rs. 50 crore only. With these 
words, I oppose the BHI.

SHRI PRAFUL PA TEL (Bhandara): Mr. 
Chairman, Sir, I rise in support of the Public 
Liability Insurance (Amendment) BW. 1912.

andPutXcUatO ty 600
kmimnca (Amend.) fiaf
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As we are all, aware with the rapid pace of 
industrialisation, a tot of naw industries are 
coming up which are causing a grave danger 
to our environment as well as to he health 
and safety of our citizens. Tim e and again, 
we have seen many accidents take place not 
only in the bigger cities but in all parts of the 
country. It is also a fact that those industries 
which have come up for the past so many 
years, we cannot ensure tha! these indus- 
tries be shifted to remote and far areas. At 
the same time, it is also a known fact that for 
any progress in our country, as far as indus­
trialisation is concerned or for the uptiftment 
of our society or for the welfare of our citi­
zens, new industries will have to be set up. 
And with the advancement of technology, 
there would be certain hazards which indus­
try may cause to the people in general. But 
in the past, as far as our country is con­
cerned, many accidents had taken place 
and as a result of them, not many people 
have been able to be benefited by any kind 
of timely or suitable relief. The Government, 
about a year ago, enacted the Public Liability 
Insurance Bill, 1991. But as a result of this 
enactmentthe insurance companies ran into 
a lot of problems which necessitated the 
Government to bring in this amendment bill. 
We may debate a lot as to whether this 
amendment is necessary or not. I have been 
hearing some of our friends speaking that 
the liability should not be restricted to Rs. 50 
crores or to the paid-up capita!. The basic 
theme of this amendment has to be under­
stood and taken in the right spirit because 
although the bill was actually been brought 
into force, no insurance company in our 
country was willing to go in for public insur­
ance liability so far and there are so many 
reasons for that. It is because the nature and 
the structure of our insurance companies in 
our country is very very different from those 
insurance companies operating in other 
countries. That is why, inspite of the legisla­
tion, no industry was covered under this 
legislation or insurance liability.

Now. the basic point which has to be 
understood is that this is a  public liability

insurance. Of course, for the welfare of 
workers, we do have our regular legislation 
like the Workmen’s Compensation Act where 
the workers or the victims of accidents can 
get their legitimate claim or whatever rights. 
This does not mean that the workers working 
in those factories, where accidents might 
take place, will not be covered under those 
separate legislations. But at the same time, 
what we fail to understand is that this envi­
ronmental relief fund which is sought to be 
created is only a kind of an interim relief 
which the people who might be suffering 
from accidents would otherwise be deprived 
of now. That does not bar them from getting 
relief from any other legislation or going to 
the court and seeking suitable compensa­
tion for the loss which has been caused to 
them. As we have seen in the Bhopal gas 
tragedy and several other accidents, people 
make a lot of uproar saying that they have 
been suffering and that they have not been 
given their legitimate claim by the Govern­
ment or by the company or any oth er agency. 
But that is definitely going to be the case 
because there is no suitable legislation or 
suitable agency which can fix the interim 
relief and hand it over to the victims. Hence, 
the basic theme of this amendment bill is to 
create an environmental relief fund which 
would only act as a kind of an interim relief to 
those people suffering from accidents At the 
same time, the insurance part of this is that 
the liability shall be restricted to Rs. 50 
crores. Now, there would be lot of problems 
in this also because any company which is 
dealing with hazardous chemicals cannot 
just go in for an insurance cover of Rs. 50 
crores. There may be a small unit having a 
paid-up capital of, say, Rs. 10 lakhs and a 
turnover of, at the most, Rs. 50 lakhs and if 
that company is also dealing with hazardous 
chemicals, then that company cannot go in 
for a cover of Rs. 50 crores because the 
premium itself would be probably more than 
the paid-up capital of that company. Let 
alone liability part. We are just talking of the 
premium part of it. So, some kind of a suit­
able mode will have to be found out by the 
Government where the insurance compa-
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nies and the Government can sit together 
and work out some feasible scheme which 
can be implemented fairly. So, I would re­
quest the hon. Minister basically to give 
some incentive or encouragement for the 
smaller companies which would not be in a 
position to pay the premium for an unlimited 
liability of Rs. 50 crores or paid-up capital of 
Rs. 10 lakhs or so. For them, Rs. 50 crores 
is unlimited. You may find out some ways 
where small companies having a paid up 
capital of Rs. 10 lakhs or so, will also have 
some incentive to go in for this kind of insur­
ance scheme.

As far as the basic structure is con­
cerned, I would like to say that certain defini­
tions which were very vague, are now made 
more precise. Earlier, the definition of an 
accident was very vague. Also, the definition 
of the people who are the owners and who 
would be held responsible for accidents was 
also very vague. Because of the vague defi­
nition, a tot of people were not held respon­
sible directly. With this new legislation, the 
definition, of those who are directly involved 
and who can be prosecuted for any kind of 
offence, is made very clear. I am sure that 
this will help the workers a lot because the 
onus is now on those people who run such 
hazardous factories, and those who are 
engaged in similar activities and they would 
be forced to go in for this kind of insurance 
cover. Therefore, I fully support the Public 
Liability Insurance (Amendment) Bill, 1992.

I would also request my friends on the 
other side not to have any fears with regard 
to multi-national corporations. They are afraid 
that the multi-nationals are coming and 
invading the country. That seems to be stan­
dard phrase nowadays, for anything that is 
being done by the Governments. Even in 
their own countries such as USA. where the 
multi-national corporations operate, some 
accidents do take place. It is not necessary 
that when they come here, they would be 
coming only with an intention of creating

accidents and causing injury to our people. 
That kind of a fear is unwarranted. We should * 
have a right approach. For the first time, we 
are having a legislation which is going to give 
at least some kind of relief to the workers 
who have been suffering for so many years. 
Therefore, we must support it with a positive 
attitude. After achieving success in this re­
gard, I am sure that the Government will 
think of further ways of strengthening the 
system in future so that the workers, the poor 
and common men will be benefited by this 
kind of a legislation. Thank you very much.

SHRI BOLLA BULLIRAMAIAH (Eluru): 
The Public Liability Insurance Act which was 
enacted in 1991 isnowsoughttobeamended 
with some modifications. It is suggested that 
the present modifications are mainly to take 
care of the extra liability for providing imme­
diate relief to the victims of accidents which 
might occur while handling hazardous chemi- 
oals. This is to take care of the compensation 
that is required to be paid when death or 
injury is caused due to accidents that may 
occur while handling hazardous substances. 
Probably, this may be an afterthought of the 
Bhopal Gas Tragedy, where the real insur­
ance cover has to be substantially increased 
in order to take care of such problems.

As mentioned by an earlier speaker, the 
insurance cover requires substantial amounts 
on safety factor. But it should not be beyond 
the capacity of the industry which handles 
this sort of hazardous chemicals. There are 
so many chemicals which are required in 
pharmaceutical industry which manufactures 
life saving drugs. We cannot avoid those 
things. At the same time, we cannot formally 
provide such high insurance cover. Paid up f 
capital of the industry, market value and so 
many other things are mentioned. But what­
ever it is, the premium itself is going to be so 
big and it is going to pose a big problem. 
There must be some reasonable justifica­
tion. You must take into consideration fac­
tors such as the type of industry, the size of 
industry, the type of accident and the type of 
chemicals that are handled, etc.

and Public UabUky 604
Insurance (Am end) Bm
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Tha Environment Relief Fund, which 
they wan! to create is very good but I would 
saytfhat Government should also contribute 
something to this Fund, as they are doing in 
the case of rail accident or road accident or 
any other such accident. Government should 
also take the responstoHity by contributing to 
this Fund because almost all the industries 
are contributing substantially towards the 
excise duty, sales tax and income tax.

Then, the risk covered the insurance 
scheme will take care of other problems. 
Under Section 7 (a) it has been provided that 
the insurer is required to pay any amount in 
terms of such award within a period of 30 
days of the announcement of the award, So, 
this depends upon the insurance company 
how quickly they make arrangement for this. 
The owner of the factory, industry or any 
other corporation should follow the guide­
lines given by the Government. I would say 
that the Government should make reason­
able guidelines and the cost of production 
should also be included as a part of this 
amount. So, if you can accommodate the 
cost of production, it is a very good thing.

More than anything else, I would sug­
gest thaf the Government should take the 
initiative to provide training with regard to 
prevention of such accidents. A training 
should be given as to how to handle such 
hazardous materials and how to prevent 
such accidents from being taking plaoe. Then 
even in spite of all this, the accidents may 
occur due to the power failure or due to the 
fault of the workers. Whatever it is. both the 
Government and the management should 
take the responsibility. We cannot say that 
the management is solely responsible for 
the accident. The insurance company also 
cannot give us a lower premium. Unless a 
part of it is contributed by the Government, it 
will not work, and the chemical industry will 
face so many problems.

Today, in spiteof the fact that we take so 
many safety precaution accidents are taking 
place. Same is the case with other countries.

Insurance (Amend.) Bm

In France about 60 to 70 per cent of power 
generation is from the Atomic Power Plant. 
Besides this we have other industries like 
the pharmaceuticals, plastics and soon which 
are quite essential for our livelihood. Simi­
larly, in the field dt agriculture, pesticides and 
insecticides are very essential. We cannot 
avoid them. I would say that if you want to 
provide for Rs. 50 crores, it is going to be a 
very big amount. I hope you will reconsider 
it and readjust it on the basis of the capacity 
of the plant I hope the Government will take 
care of this problem.

[Translation]

SHRI GEORGE FERNANDES (Muzaf- 
farpur): Mr. Chairman Sir, first of all I would 
fike to know from the hon. Minister whether 
this law has ever been implemented by the 
Government or not? As per my feedback, till 
now no date has been decided upon for the 
implementation of this law by the Govern­
ment and despite that the Government has 
come up with an amendment in the House. 
So ail this compels us to raise doubts on the 
sincerity of the Government.

The hon. Minister has stated in his state­
ment that

[English]

The Act could not, however, be imple­
mented on account of the insurance compa­
nies not agreeing to give insurance policies 
for unlimited liability of the owners*

[Translation]

This raises two questions. I am taking it 
for granted that the law has not been imple­
mented because it has been stated that

[English]

looutd not however be imple­
mented."
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[Translation]

The first question that arises is about 
tha importance being attached to this august 
House by the Insurance companies. To my 
mind violation of any law passed by this 
august House or refusal to not to adhere to 
any law, whether date for its implementation 
has been decided upon or not, by any Gov­
ernment organisation or any other organisa­
tion, directly means contempt of the House. 
I would like to know from the hon. Minister 
whether the issue has been pondered over 
or not? All the aspects connected with the 
amendment of this law be debated upon in 
this august House. Thoutthe law was passed 
by both the Houses of Parliament, but the 
hon Minister has come before the august 
House with the statement that.

[English]

T h e  insurance companies are not 
agreeing to give insurance policies 
and therefore, I am coming before the 
House to amend this law.”

[Translation]

a peculiar phenomenon in which any person
• whether I or you can become a Minister. 
There Is no certainty in regaod to the policy a 
particular Government may follow.

[English]

SHRI RUP CHAND PAL: At that time, it 
was Mr. Chandra Shekhar's Government 
which was supported by you.

[Translation]

SHRI G EO RG E FERNANDES: This Act 
was passed in 1991 and our Government 
was out of power in 1990. Thus it is un­
material as to who was in power. The ques­
tion is that this House has passed the law. At 
that time perhaps you may be here and we 
may be there, rather you as well as that 
Government may be there and we may be 
here. And, not only this House, but the other 
House also passed tha law. In view of it, how 
can this law be discussed here today. Gen­
eral Insurance Company refused to obey the 
Parliament. Therefore, the hon Minister 
proposes an amendment in this law. I would 
like to raise this significant matter before 
you. We would like that adefinite view should 
be formed here in this respect.

So what is the sanctity and importance 
of this august House and Parliament. How 
can the General Insurance Corporation dare 
to say that it does not care for this taw. What 
was the reason that GIC had refused to 
implement this law and had asked the Gov­
ernment to get the amendment.

[English]

SHRI A. CHARLES: Your Government 
had passed it in 1991. At that time, you were 
the Minister and you passed it.

[Translation]

SHRI G EO RG E FERNANDES: Keep 
one thing in mind. The Government has no 
definite shape. Formation of Government is

When I was called, I was in great diffi­
culty. I did not want to speak on it because I 
had viewed it casually and I had doubts in my 
mind. But when the discussion started it was 
essential for me to participate in the discus­
sion. Therefore, my submission is that I am 
not at all ready to relate this House to this 
law. I would urge the hon. Minister that it 
wonl do merely by thinking over the matter. 
He should not include himself in disgracing 
the House as it is being done by bringing this 
law here.

The other side of the matter is that the 
G IC  does not work under Tate or any other 
multinational company. GIC is run by Fi­
nance Ministry and the matter comes under 
the auspices of Finance Ministry. Had it been 
proposed by a business man, it would have
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been a different matter. In that condition the 
House would have been displeased and 
also have had challenged Birla and Tata. But 
here the matter is related to Shri Manmohan 
Singh, the Minister of Finance. Generally a 
Chairman of a company cannot directly ref­
use to accept. They must have conveyed 
their opinion to the Ministry of Finance, Which 
in turn, would have advised him not to bother 
about the matter at all by saying that every­
thing has changed now, it is a new era, old 
laws are of no value any more; we are 
burrytng our 40 years old policies, how can 
we obey these laws. Hence, comes the issue 
of the Ministry of Finance. Perhaps the hon. 
Minister of Finance must have developed a 
misconception that nobody would dare to 
challenge him. But the question is that the 
House is being disgraced and we would not 
spare anybody for this at any cost.

Our able friend Shri Charles submitted 
that Shrimati Maneka Gandhi was the Minis­
ter of Environment in the Cabinet of Shri 
Chandra Shekhar. ( Interruptions) Delivering 
the last speech on this Bill she has stated 
that

[English]

This is on page 597 of the Lok Sabha 
proceedings dated 7th January, 1991-

"I am grateful to the hon. Minister who 
have given their valuable sugges­
tions. I hope these suggestions will 
help us.”

Leave it

"We had held intensive discussion 
over the last three years with the 
General Insurance Company and 
other associations. The Bill is based 
on the scheme determined by an 
Expert Committee. It will be our en­
deavour to make the scheme going 
so that immediate relief could be 
provided to the victims. *
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[Translation]

I would not like to go into the details as 
to how the discussion can be held on this 
law. He is guilty of what is being done in 
various industrial units, what is being done in 
and outside Kota Nuclear Plant or at other 
places of the country. They are quality at aH 
these mishappenings and want to get rid of 
byprovidingameagreamountof Rs. 25,000/ 
-to th e  victims.

There is a provision in the law that this 
law is not applicable to the Government 
factories and the Government can exempt 
itself from the provisions of this law. It is 
evident from this provision as to how much 
serious the Government is to implement this 
low. Leave the matter of other places aside, 
the Badarpur Thermal Power Station and 
Indraprastha Thermal Power Station are 
largely responsible for plluting the environ­
ment of Delhi by ejecting about300tonnes of 
coal dust everydat. If not others, at least the 
hon. Minister is cretainly aware of the fact. 
Those who have gardens of their own, may 
realise the fact if they see the coal particles 
lying in their gardens. It is also visible when 
the people dean their throat in the monring. 
The elder people can tolerate all this. But 
what will be the life of the youngers in the 
metropolitan cities like Delhi. Will anybody 
assess what will the their condition? It is a 
matter of fad that people inhale coal dust 
which is being spread by these plants in the 
entire city.

SHRI VUAY N. PATIL (ERANDOL): 
Electrostatic precipitator has been installed 
there.

SHRI GEORGE FERNANDES. Where 
is precipitator, ther has been no improve­
ment in the city in the reaspect. {Interrup­
tions) It may be true but the facts cannot be 
denied. Therefore, I do not think that it is a 
law worth appreciable. We would not like to 
go into the discussion that the imposition of 
this law would bnng about a revolution.
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I would Ike to raise a basic issue. Mr. 
Chairman, Sir, you are a well experienced 
person and have presided the sittings of the 
House for several years/You held the post of 
Speaker in Maharashtra Legislative Assem­
bly and in my opinion no other Members 
knows more about the rules and procedures 
of the House than you know. You have the 
complete knowledge about the matters of 
contempt of the House or the Privileges of 
the House. Therefore, I would like to submit 
to you that when the Goveral Insurance 
Company has refused to obey the law en­
acted by the Government, you are the per­
son who can safeguard the dignity of the 
House. We would ike thrt you should post­
pone the discussion being held on this law 
immediately and direct the hon. Minister to 
take measures for the effective implementa­
tion of the law which we passed earlier. Ifat 
aH, amendments are required then the Min­
istry of finance and your Ministry of should 
discuss the problems and then only the 
matter. Can be discussed in the House. 
Otherwise. Mr. Chairman, Sir, I think that 
there has been no example of such a die* 
grace to the House as has been done by the 
General Insurance Company which has re­
fused to obey the law in writing and the hon. 
Minister has brought It here in the House.

[EngSsh\

SHRI V UAY NAVAL PAUL: Mr. Chair- 
man, it is true that some lacunae were loft in 
law in the Act passed in 1991 and some 
difficulties were expressed by some insur­
ance companies.

SHRI G EO R G E FERNANDES: What 
dbout your ruling?

MR. CHAIRMAN: What ruNngcan Igive? 
Vyou want to raise any question of contempt 
of the House, raise it according to the rules. 
This is not the way for raising H.

SHRI G EO R G E FERNANDES: There

is a lawthat has come.The Minister says that 
because the insuranoe companies are re­
fusing to accept It this amendment is needed.

MR. CHAIRMAN: The law is before the 
House for the last two or three days. If you 
want to raise it, raise it according to the rules.

SHRI G EO R G E FERNANDES: 1 am 
now raising it. I will give you a forma) letter.

MR. CHAIRMAN: That is not the rule.

SHRI G EO R G E FERNANDES: This 
House is absolutely sovereign in so far as its 
authority is concerned.

MR. CHAIRMAN: It is sovereign. It fol­
lows the rules.

SHRI G EO RG E FERNANDES: You are 
the protector of the dignity and the autonomy 
and proviNeges of this House. If this House is 
told by the General Insurance Company that 
it cannot implement the Act, what is to be 
done?

MR. CHAIRMAN: I can protect you, 
provided you proceed according to the rules.

SHRI G EO R G E FERNANDES: I will 
give you in writing.

SHRI VUAY NAVAL PATIL: Mr. Chair­
man, the General Insurance Company ex­
pressed some doubts and Its inability to pay 
compensation to the victims of accidents 
provided in the Act and to have enough 
safeguards to give proper insuranoe cover 
also. This amendment has been brought for 
this purpose.

. We aH knowthat the word 'hazardous’ is 
associated mainly with petro-chemical in­
dustries. We have seen that after polluting 
Danube in Europe, the European countries-* 
specially Germany-arecoming in a big way 
with joint ventures tor having petro-chemteal 
complexes in India.
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chemical industries are coming up. The 
peoplfthave approached the Supreme Court 
under public interest litigation to stop the 
swarming of these industries in that area 
because these are hazardous industries and 
there is a Ukelihood of accidents.

Mr. Chairman, Sir, when the accident 
takes place, it takes years to fix the liability 
and the quantum of compensation. And that 
is why. after the Bhopal tragedy, it took 
several years even for the Supreme Court to 
arrive at the final decision. That a  why. this 
Act was passed in 1991. Now an amend* 
ment has come to that.

I would like to suggest that the Law of 
Torts needs to be codified and absolute and 
strict liability are defined in that.

The Supreme'Eourt in Shriram Fertilis­
ers case, while giving its judgement has laid 
down the principle of liability that there should 
be no defence available for contributory 
negligence. That is the main principle enun­
ciated there. We know that whenever south 
accident takes place, it is the weaker stratas 
ofthe society who are affected and toa large 
extent they are the vicitims of this. And 
whether it may be the accident of oil tankers 
at Raniganj or toppling of a road tanker 
carrying chemicals at western highway near 
Bombay, it is the tribal people, the weaker 
section of the society, who are the victims to 
this.

Mr. Chairman. Sir. I would have been 
glad if an amendment for increasing the 
compensation has been brought here along 
with this amendment. The amount of com­
pensation Rs. ?5000 or Rs. 10000, is very 
smalt. Earlier it was discussed in 1991 in 
regard to the formation of Advisory Commit­
tee. Whenever the Advisory Committee is 
formed for determining the insurance liabil­
ity, only the Officers of the Central Govern­
ment ate representing in that Committee. A 
suggestion was made earlier.. .(hrtenvptbns)

THE MINISTER O F S TATE O F TH E 
MINISTRY O F ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): Which com­
mittee are you referring to?

SHRI VklAY NAVAL PATIL: As per 
Clause 21 of the Ad, Advisory Committee 
has to be formsd. That is provided in the Act. 
It consists only of Central Government Offi­
cers. I would like to suggest that some offi­
cers and representatives of the State Gov­
ernment should also be included in that 
Committee.

This is not going to help m its full form. 
We have to take other adequate safeguards 
also. The Government has to consider a 
point as to what should be the distance of a 
hazardous chemical industry specially from
#  town or a metropolitan city; whether it 
should be 50 miles or 100 miles. We are a 
very big country. Ours is a subcontinent. We 
can carry the gas pipeline from Bombay High 
to Jagishpur or from Hazira to Mathura and 
onwards. So, if we just decide that such 
industries should be near the forest near the 
jungles, where there is very less habitation, 
then there will be very less chance of people, 
men and animals falling victims to any acci­
dent that take place. That I consider is an 
important suggestion. There is on industrial 
area coming up near Kurkumb, sixty miles 
away from Poona and about 250 miles away 
from the metropolitan city of Bombay. So, 
the chemical industries can go there. They 
shouid not be near Ankieshwar. near Surat 
or in Wapi where there is dense population 
and which are surrounded by other indus­
tries also.

I would also like to suggest that the time 
is ripe nowto consider whether we shouid go 
in tor very big petro-chemical industries 
where, if an accident takes place, the loss is 
in crores of rupees and where people die in 
hundreds and thousands. In such cases we 
have to see whether the upper limit of insur­
ance which is Rs. SO crores, is going to help.

Of course, the General Insurance
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Company has suggested that one-time 
compensation should not be more than Rs. 
2.5 crores and the total compensation in a 
year should not be more than Rs. 5 crores, 
but I understand, the Government has sug­
gested that one-time compensation should 
be about Rs. Five crores and the total com­
pensation for the year should not be more 
than Rs. 15 crores. According to the calcula­
tion, the General Insurance Company is 
going to get a premium of about Rs. 125 
crores if all the industnes abide by the enact­
ment and pay the premium by the deadline 
fixed, that is, 31st March, 1992.

Under these circumstances, I do not 
agree with Shri George Fernandes that tNs 
is a contempt of the house. It was a real 
inability expressed by the General Insur­
ance Company. The circumstances that 
existed, needed an amendment in the Act. 
That amendment is rightly brought here and 
it has to be supported by all sections of the 
House so that whatever is stipulated in this 
Bill, that is, the target date fixed for these 
industries to pay the premium and take the 
insurance cover, can be achieved.

With these words, I support the Resolu­
tion and thank you for giving me the time.

[Translation]

PROF. RASA SINGH RAW AT (Ajmer): 
Mr. Chairman, Sir, ourcoHeague Shri George 
Fernandes has raised certain Constitutional 
objections regarding the Public U tility  In­
surance (Amendment) Bill. Of course, thebe 
objections require Government's considera­
tion as to why the Government itself could 
not impress upon one of its Departments to 
follow the conditions of the resolution which 
has been passed by the House, the supreme 
institution of the nation. Was this issue pre­
sented before the.Cabinet? Is so, the ques­
tions arise whether the Minister of Finance 
was consulted in this regard whether officers 
of the General Insurance Companies had

been examined in this connection. A period 
of more than one year has passed when this 
law enacted. Some accidents might have 
deRnitly occurred during this period and the 
victims of those accidents would have been 
deprived of the benefits of the environmental 
relief funds. If this Act would have been 
implemented property, they might have got 
compensation etc. Therefore, in my opinion, 
the Government should consider it seriously 
rnd in future also, whenever the Govern­
ment brings any such bill,* it should consider 
it deeply before introducing it, so that the 
Government may not face such an embar­
rassing situation as H is facing today.

I support the spirit behind the proposed 
amendment in the Public Liability Insurance 
Bill, 1991. This Bill was brought with a view 
to provide immediate relief to a number of 
people affected from accidents on such 
places who were engaged in carriage, 
moulding and handing of such items. A 
decision was taken to control the accidents 
and to provide a prescribed amount to the 
affected persons and it was also madeobhga- 
tory for the owners of the companies to take 
Insurance policies for such purposes, but 
they did not take the Insurance policies 
because the Insurance companies raised 
some disputes. This Amendment has been 
made to remove this shortcoming. Accord­
ing to it, the liability premium of the Insurance 
companies has been limited and the liabili­
ties of the owners have been made unlim­
ited.

Mr. Chairman. Sir, I would like to state 
that the liabilities of the Insurance compa­
nies should also be made unlimited. I have 
reasons in support of my contention. Sup­
pose some serious accident occurs in a 
smaN factory while moulding and handling 
such Items and the owner of the factory is not 
in a position to provide any compensation, or 
immediate relief or interim relief to the victim, 
then how the compensation can be recov­
ered from him. In such a situation, therefore, 
I would tike then the Government should 
seriously think over the issue of limiting the
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liabilities of the Insurance companies to the 
limit of the premium. In the event of such 
accidents, it should have tobe considered as 
to what were the droomstances, the nature 
of the accidents, the reasons, of the accid- 
ednts, the situation of the surroundings, the 
number of persons living in the victinity, the 
number of persons affected or kitted not only 
inside the factory but also outsid it due to the 
accident. All thsese factors must be taken 
into account.

Mr. Chairman, Sir, we have not still 
forgotten/the Bhopal gas trageday. Even 
today, these thousands of people state 
demonstation at Boat Club every year at the 
anniversary of the Bhopal Gas tragedy be­
cause the people could not be able to get 
adequate relief. We are grateful to the Su­
preme Court whose verdict has helped the 
victims in gettin some relief. Otherwise, the 
Union Carbide caompany had mde every 
effort to deceive the victims and if the com­
pany would have succeeded in its attempt to 
deceive the victimsm, it would have been 
unique incident in the Indian hidtory. I would 
like to point out to the Government that even 
today, there is a dose relation between 
Insurance and Compensation in the country. 
The factories owners do not bother about 
any accident, because they think that their 
factories are accident proof and even if any 
accident takes place, they will get insure- 
ance claims in the shape of compensation. 
But even crores of rupees cannot revive 
those who loss their lives in accidents. The 
compensation cannot take the place of a 
husband for a wife, of a father for a child, of 
the only earning member for a family. This 
should be considered, seriously as to as to 
who are responsible for these accidents, 
why such aocidents occur and whether these 
accidents can be controlled.

Mr. Chairman, Sir, I would like to point 
out that there is a dose relation between 
industrial security restrictions and manage­
ment Negligence on the part of manage­
ment can out do all the significant produc­
tion, and the huge profit of a factory. Unless
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proper security is provided to the workers, 
They may be victims of the accidents. It also 
affects the health of the people living in the 
nearby colonies. In this way, earning huge 
profrt is totally immaterial. Therefore, it is 
very essential to pay attention to these three 
things. It must be taken into account as to 
how the security can be maintainde, how 
environment can be made healthy for the 
labourers, how their lives can be protected 
and what arrangements have been made so 
far in this regard. Otherwise the payment of 
the premium of the Insurance, amounting to 
Rs. 25,000 only, will not compensat the loss 
of the valuable life of man. How can a small 
child of the victims be able to meet this 
expenditure upto the age of 18? What will be 
the future of the family of a victim who has a 
big family or who died leaving after him 
various sorts of huge loans. What will be the 
lot of those innocent persons who lived only 
in vicinity of the factory and did not work in 
that factory. Sir, I therefore, would like to 
state through you that it is a wise step that the 
Government has fixed the environmental 
relief under the public liability Insurance. No 
doubt, it will provide relief to them, but, will 
the bureaucrats of the Insurance companies 
or the Collector issue orders for this pur­
pose? In the circumstances, the Govern­
ment should keep more rights with it so that 
it may be able to provide relief to the affected 
person without any delay. The affected per­
sons should not face the vaguries and red- 
tapism of bureaucrats, corruption and brib­
eries. The officers of the Insurance compa­
nies do not pay any attention unless they are 
given bribes. Such a situation should always 
be avoided. It is the duty of the Government 
to keep a dose watch on it. Only the enact­
ment of law will not serve any purpose. To 
esure the proper implementation of law is 
also the duty of the Government.

Emphasis should also be made on tak­
ing steps to contain accidents in industries. 
Sir, according to survey conducted in India, 
there are 641 such industrial institutions in 
the country at are still in tfie grip of danger. 
At any moment accident may happen there.
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In order to avoid such accidents, no meas- 
uraa hava yat faaan taken at ai. There it a lot 
of negligence and laxity in this regard on the 
part of tha management Tha Inspectors or 
tha inquiry authorities sent on behaft of the 
Government are given brfces to keep them 
mum and they return without fulfilling their 
duty. These days, clothes are dyed in Pali 
district of Rajasthan and poisonous malarial 
emitting out of the workshop is mixed with 
water; and the polluted water creates prob­
lem for the healthy and innocent residents of 
the viflages. People living in the vicinity of the 
Atomic Power Plan of Rawatbhata in Kota 
district have become hunch-backed due to 
poflution through effluents of uranium emit­
ted from the Plant. We have to pay attention 
to these problems of the affected people. 
Therefore, I was saying that the Government 
should make joint schemes keeping in view 
tha welfare of labourers and management 
a i  weH as the ecology and environment of 
the area.

I would Kke to say one thing more. The 
Government wiN make laws for the labourers 
in the organised sector, but we have to think 
about the labourers in the unorganised sec­
tor. In the Metropolitan cities Ike Deftti, lakhs 
of labourers dwelling in slum clusters are 
engaged in construction work. W ll such a 
type of law be effective for them in case they 
meat accident white working in high riae 
buildings? Has any arrangement been made 
by the contractors and construction compa­
nies for the labourers, who work in hard and 
miserable conditions. We hava to pay atten­
tion in this regard too. and their working 
conditions should also be improved.

Sir, I am very distressed to point out one 
thing that our Government considers itself to 
be a welfare Government and tan claims are 
made about safeguarding tha interests of 
labourers and farmers, but whan an Interna­
tional Conference at labour was held bulurte 
1988 and it was deckled at 75th session of 
Ihrt Conference thwt special laws would be

made abort health and security of labourers 
the representative of the Government ex­
pressed Ms inability to do so. The name of 
the conference was "Reoommendation 175*. 
Perhaps 175 recommendations were made 
in it There b  already Compensation Act, 
Employee Stale Insurance Act, Public Liabil­
ity Insurance, besides factory Act etc. At 
present there is no need of its implementa­
tion.

Sir, through you I would Ike bring to the 
notice of the House that every year 5 to 7 
people die while mining in stone quarries in 
the vicinity of Delhi and many hon. Members 
raise the matter of providing compensation 
to the next of kin and their families in this 
House. But no attention has been paid by the 
Government to their problems. Who will pay 
tor their insurance cover? Have the owners 
of these quarries been bound for it? Will they 
also come underthe purview of this Act’ The 
Government should also pay attention in this 
direction.

It should safeguard the interests of 
workers working in mines, water, quarries, 
air pressure area or in units manufactunng 
explosives. You must not have forgotten the 
incident of Sivakasht. Young children make 
crackers in Sivakashi in Tamilnadu. Many 
people died in an accident there and no one 
survived in some of the families. Attention 
should be paid to the miserable condition of 
such people as well as to the areas in which 
they are situated. Godowns storing explo­
sives one located in areas where there are 
residential colonies. We can imagine the 
loss which may occur by an accident in the 
godowns situated in residential colonies. 
Insustral accidents are becoming a hurdle in 
the progress of the nation. The nation loses 
crore of rupees due to industrial accidents. 
Many lives are also lost in these accidents. 
Besides, innocent people living in the vidnily 
also become victim of the accident. Then 
there is polution and other far-reaching ef­
fects because of these industries being lo­
cated in residential colonies. Many people 
oeoome orsaoieo in inese accwems, ine
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Public Liability insurance (Amendment) BiH 
should be passed and the Government 
should remove the shortcomings of this Bid
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...(Interruptions) ...The amount of Rs.25000 
is very less and out of it Rs. 12500 are for 
medical expenses. We will have to think over 
it seriously. At the time of fixing insuranoe 
premium their liability should be unlimited. I 
strongly support this Bill for its futuristic spirit 
of the interests of labourers. In this Bill the 
provisions should be made for the workers 
working in mining, construction or those who 
get electrocuted and in a motor accident or 
drown and security for the workers who are 
engaged in demolition of house. If this is not 
done the Government will have to introduce 
amendment again to remove the shortcom­
ings I conclude with these words.

[English]

SHRI G RO RGE FERNANDES: Mr. 
Chairman. Sir, I am speaking under rule340.

Rajya Sabha and was welcomed in every 
quarter.

1&00hrs.

The Government and the Hon. Presi­
dent gave so much importance to the Act 
that the latter gave his assent to it within 11- 
12 days of its being passed by the Parlia­
ment I am again coming to the point I had 
raised eariier.The Act which has been brought 
forward here by the hon. Minister Shri Kamel 
Nath today, bears his signature dated 17th of 
February.

[English)

The aforesaid Act was passed by this 
House on 7th January. 1991. by the Rajya 
Sabha on the 9th of January. 1991 and that 
was assented to by the President of India on 
the 22nd of January. 1991. We should at 
predate the importance given to this Act

and Public Liability 622
Insurance (Amend.) Bm

[Translation}

I propose to adjourn the debate. I have 
raised a very important question. At that 
time, I did not have this page of the Bill which 
I just now brought from the Library. It is draft 
fo the original Bill.

[English}
Rule 340 says:

“At any time after a motion has been 
made, a Member may move that the 
debate on the motion be adjourned.”

The Public Liability Insurance A ct 1991 
was passed by the Houses of Parliament by 
Lok Sabha on 7th January. 1991 and by 
Rajya Sabha on 9th January, 1991. There is 
a seal on this saying that It was assented to 
bythe President on 22nd January, 1991 and 
this Is Act No. 6 of 1991.

[Transtetior\

This BiH was passed by Lok Sabha and

The aforesaid Act could not, however, 
be implemented on account of insurance 
companies not agreeing to give insurance 
policies for unlimited liability of the owners.

[Translation]

Earlier also, a BiH was brought forward 
in this House in this regard. I have said 
earlier also that it is direct breach of privilege 
of this House and is acaseofcontemptof the 
House. The letter which I have sent to you 
just new, states that.

[Engm
The Public Liability Insurance (Amend­

ment) BM.1992 seeks to amend the provi­
sions of the Public LMbiHty insurance Act 
1991. The A d  has been assented to fay the 
President on 22nd January, 1991. In the 
statement of objects and reasosy, the Minis­
ter states that the Amendment Bid had to b* 
introduced because of the insurance com­
panies not agreeing to give insurance poli­
cies for unlimited liability as visualised in the
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original enactment. This act of the insurance 
companies isrtantamount to gross contempt 
of Parliament and also an insult to the coffioe 
of the President of India.

I hereby move that the House take up 
this matter of breach of privilege under rule 
222. As the matter has grave implications, I 
urge that it be taken up immediately.

[Translation]

And in this context, I have made a motion 
to adjourn the debate on the Motion under 
rule 340. My Privilege Motion is....

[English]

MR. CHAIRMAN: I would not allow you 
to discuss this matter unless leave is granted 
to you. Therefore, I have allowed you to 
speak so far. But hereafter if you want to 
develop the whole subject, I would not allow.

SHRI G EO R G E FERNANDES: I am 
seeking your leaves. You must allow to make 
my submission.

MR. CHAIRMAN: You have raised two 
questions. The first point is under rule 340. 
You want that the debate on this motion be 
adjourned. Secondly, you are also basing 
your plea regarding contempt of the House, 
the notice for which you have just now given.

Let me deal with this first. If I allow you, 
then you can go ahead. The whole House 
knows and I also know what you are raising. 
Therefore, at this stage, I will have to give my 
views.

SHRI G EO RG E FERNANDES: You 
must hear us before you give your ruling.

MR. CHAIRMAN: The point whether 
you can raise both these questions. I win 
have to deal first and then I will have to 
decide.

SHRI G EO RG E FERNANDES: At the 
moment, I am at rule 340 for adjournment of 
debate on the motion.

MR. CHAIRMAN: You yourself mix Rule 
340 with the privilege motion.

SHRI GEO RG E FERNANDES: I have 
brought in the privilege aspect only to make 
the point clear and to draw the attention to, 
the seriousness of the matter.

MR. CHAIRMAN: You are basing your 
plea under rule 340. On the basis of the 
notice, it has been raised.

(Interruptions)

MR. CHAIRMAN: Let me deal with this 
now. I would not allow you to discuss the 
whole thing. Because otherwise, there is no 
point in rejecting or accepting it If it is to be 
accepted or rejected, at this stage, I must 
give my ruling. If I allow you to discuss the 
whole thing and then either I accept or reject, 
then there is no point in giving a ruling

(Interruptions)

MR. CHAIRMAN. I do not want any 
help. I will deal with whatever Shri George 
Fernandes, the hon. Member, has asgued

(Interruptions)

SHRI RAM NAIK (Bombay North): I am 
on a point of order. My point of order is that 
the debate is not going according to the 
rules. The most important point has been 
highlighted by hon. George Fernandes. In 
addition to that, whether this original Act, 
Public Liabilities Insurance Act. 1991 has 
come into operation or not is a moot point. 
Now that has been raised.

MR. CHAIRMAN: You are raising some 
other point than what Shri George Fernan* 
des has raised. Point of Order must arise out 
of what Mr. George Fernandes has 
raised.
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SHRI RAM NAIK: Whatever Shri George 
Fernandes wants to say, he has said {Inter­
ruptions)

MR. CHAIRMAN: You sit down please. 
1 cannot hear everybody at a time. I will hear 
the Members one by one. I will allow you to 
speak if it is necessary.

Insurance (Amend.) BiN

MR. CHAIRMAN: I would like to know 
from the hon. Minister whether the Act had 
come into force.

SHRI KAMAL NATH: I could intervene. 
Mr. George Fernandes has raised a point. I 
would like to dispel some of the misgivings 
on this.

SHRI RAM NAIK: The first sentence of 
para 2 of tha Objects and Reasons says:-

T h e  aforesaid Act could not, how­
ever, be implemented on account of 
the insurance companies not agree­
ing to give insurance policies for un­
limited liability of the owners."

The point is the Act has not come into 
operation. Here the Government says that 
insurance could not be given. Insurance 
could only be given when the Act comes into 
operation. The Act has not come into opera­
tion. And the Government comes forward 
and tells us that this could not be imple­
mented only because the insurance compa­
nies have not agreed.

What hns been stated in the Act and 
what has been stated in the Objects has 
been highlited properly by hon. George 
Fernandes.

So, I am supporting his contention and, 
at the same time, whatever is going on, is not 
according to the rules and, that is why it is in 
the interest of the Lok Sabha that the debate 
shouid be stopped and suspended and the 
hon. Minister verifies it.

Of course, before you give your ruling, 
you may naturally ask the hon. Minister to 
clarify!

So, it is desirable in the interested of Lok 
Sabha proceedings that the matter should 
be suspended here and the debate should 
be carried afterwards. That is my submis­
sion.

I do on principle agree with him that an 
Act passed by Parliament cannot possibly 
be flouted and. if it is flouted, it "foes amount 
to a privilege issue and is contcnpt of the 
House.

I will endeavour to explain why it is not
so.

The Act passed in 1991 made it incum­
bent on industries to take out a policy.

This Act did not make it incumbent on 
the insurance companies to give the policy. 
{Interruptions)

MR. CHAIRMAN : Will you first make it 
clear whether the Act came into force?

SHRI KAMAL NATH: The Act came into 
force on 1-4-1991.

SHRI S Y EO  SH AH ABU D DIN  
(Kishznganj): What is the indication?

SHRI KAMAL NATH: After that, the 
insurance companies did not refuse. They 
submitted that this unlimited liability which 
they have been exposed to, if that so, then 
this House could make adequate budgetary 
provision for it. Because, if there is a ques­
tion of unlimited liability, all the appropria­
tions, financial appropriations are done by 
this House only. So, they submitted that the 
question of unlimited liability has not been 
appropriated by this House itself. This mat­
ter was considered. I would also additionally 
add that this matter, in discussions earlier, 
was considered whether the liability of an 
Insurance Company could be limited. It was 
at that time, when the Act was passed by this
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House in 1991, considered that couid per­
haps be done under the rules to toe framed. 
But subsequently it emerged that it could not 
be done under the rules. That means, the 
limitations could not be provided under the 
rules. So, the Insurance Companies and the 
Finance Ministry then held discussion with 
us asking what is the way out. I would cer­
tainly agree with Shri George Fernandes if 
the Insurance Companies said: "No, we are 
not willing to give any insurance." The point 
that he made was that in my statement I have 
said that this Act could not be implemented 
on account of the Insurance Companies not 
agreeing to it. They were not agreeing in the 
given situation at that time. If they were 
directed by the Finance Ministry to do so, 
they would have done so.

SHRI G EO RG E FERNANDES: It makes 
more complicated. Is it not getting more 
complicated?

SHRI KAMAL NATH: Let me finish. You 
can certainly have your say. So, the Finance 
Ministry then the Banking Division -  also felt 
re-insurance is not possible in the case of 
unlimited liability, re-insurance is not pos* 
stole and in such cases K has to be quanti­
fied. So. it is that which led to this amend­
ment ft is not a question of the Insurance 
Companies flouting it; the Insurance Com­
panies not agreeing to it. It is not the case. 
It was their submission.

SHRI RAM NAIK: Have the rules been 
framed?

MR. CHAIRMAN: This submission is for 
my purpose.

( Interruptions)

SHRI G EO R G E FERNANDES: I wish 
to make a submission. I cannot stand unless 
you sit down.

M R  CHAIRMAN: There cannot be afuil 
debate on this.

SHRIGEORGE FERNANDES: f am not 
asking for a full debate.

MR. CHAIRMAN: Some points were 
raised. I can decide now on hearing the 
clarification of the Minister.

SHRI G EORGE FERNANDES: No. This 
is precisely on the Minister's clarification that 
I want a clarification. Mrs. Menaka Gandhi in 
her concluding speech in the House when 
this BiH was moved, and when it was passed 
on the 7th January, 1991 said like this. Here 
is our Law Minister who made a very impres­
sive speech and praised the Minister for 
having brought forward that very historic Bid. 
The words were his own. Mrs. Menaka 
Gandhi says:

"We have held intensive discussions 
over the last three years with the General 
Insurance Company and other Associations. 
The Bill is based on a scheme determined by 
an Expert Committee. It will be our endeav­
our to keep the scheme going on so that 
immediate relief could be provided to the 
victims".

[Translation]

Mr. Chairman, Sir, as the hon. Minister 
is saying that an Act has been passed and it 
will not be incumbent on them. With due 
regards to you. I would like to submit that you 
have been an eminent lawyer. Mr. Chair­
man, Sir if the Act Says that insurance cover 
is to be provided by the general insurance 
companies and they are under the Govern­
ment's control, will you say that

[EngHsh]

it, was not incumbent on them Id in­
sure?... ( Interruptions)
[Engtisti]

SHRI A. a  IARLES: I am on a point of 
order.
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M R  CHAIRMAN: No point of order, 
please. I have followed his submission. Now 
it is for ms to decide. Shri George Fernan­
des, you are repeating what you have al­
ready said.

Now, a point of order was raised by the 
hon. Member Shri Ram Nafc saying that the 
proceedings are not going on according to 
the rules because as the Act had not come 
Into force further amending Act cannot be 
moved in this House. There is no substance 
because the hon. Minister has already made 
it dear that the Act came into force on 1st 
April, 1991. So, this is absolutely In order. 
There is no substance in the point of order 
raised by the hon. Member Shri Ram Naik.

As far as this contempt of the House 
noticegivenbythohon. Member Shri George 
Fernandes is concerned, I submit that ac­
cording to rules, the notice should have been 
given by 100 ’Clock today. And if it is given 
after 10 o’clock tomorrow as per Rule 223.

(Interruptions)

SHRI RAM NAIK (Bombay North): It 
can be given in the House also.

(Interruptions)

MR. CHAIRMAN: Let me finish. Why do 
you intervene when I am giving my ruling? 
Now there is a proviso which says that pro­
vided further that the Speaker may, if he is 
satisfied about the urgency of the matter, 
aNow a question of privilege to be raised at 
any time during the course, ff you are relying 
upon this, I say that there is no urgency as far 
as this matter is concerned because this Bid 
was circulated on 26th February, 1992 and it 
was introduced on the 3rd March, 1992. 
There was sufficient time for the hon. Mem­
ber to give notice. The Statement of Objects 
and Reasons were also circulated. The state­
ment on which Shri George Fernandes is 
relying upon was known to him and to the 
whole House even on 26th February, 1992. 
So, I do not consider that there is now any

urgency. The notice will be dealt with by the 
hon. Speaker according to Rule 223 and if 
leave is given by the hon. Speaker, it may be 
considered by this House.

(Interruptions)

SHRI GEORGE FERNANDES (Muzaf- 
farpur): In the context of your decision now, 
I press for my motion under Rule 340.

MR. CHAIRMAN: Asfar as motion under 
Rule 340 is concerned, our Rule 341 says:

‘ If the Speaker is of opinion that a 
motion for the adjournment of a de­
bate is an abuse of the rules of the 
House, he may either forthwith put 
the question thereon or decline to 
propose the question."

I decline to propose the question in view 
of what I have dedded as far as this matter 
of contempt of the House is concerned.

Now Shri P. C. Thomas to speak.

(Interruptions)

SHRI P.O. THOMAS (Muvattupuzha): 
Sir, I am glad to support this Bill which is 
intended to give security to people who come 
across accidents by handling of hazardous 
substance in factories. Though the Bill was 
passed in 1991, as you have just seen, there 
were some anomalies which stood in the 
way of poor persons getting the benefit of it 
in the normal manner.

I am happy that the amendments which 
have been proposed by the hon. Minister 
and which have moved here would give 
proper relief to such persons. It is of utmost 
interest to note that though the principle of 
the Act is to helpthe poor persons who come 
across neighbouring sides of factories or 
who are incumbent to come across the 
mishandling or even accidental handling or 
such types of misuse by the factory owners, 
yet it is sorry to note that till now proper

1913 (SAKA) end Public Liability 630
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arrangements have not been made for con­
tinuous losses that have been taking place.

16.19 hr».

(SHRI RAM NAIK in the Chair]

I am coming to another point. The ques­
tion of continuous losses caused by mishan­
dling or handling of hazardous substance in 
the factory is a matter of great concern which 
also, I would submit, should be taken note of 
by the Government at this stage. I have also 
an example to quote. There is a factory 
catted Fertilisers and Chemicals Travanoore 
Limited (FA C T) (Interruptions) I would like to 
have the ears of the Minister. The Minister 
may kindly lend hts ears to me.

I wouid like to submit there are cases 
where continuous fosses are occurring to 
the neighbours living in the surroundings of 
the factory. There is a specific case which I 
can submit and about which, I had already 
put some parliamentary questions, to which 
I had the opportunity to get some answers. It 
was about the handling of hazardous sub­
stances by such factories. I was pointing one 
factory specifically, that is, Fertilisers and 
Chemicals Travancore Limited, (FACT), 
Cochin, whether the people residing nearby 
are, for the past several years, suffering due 
to some affluents which come out of the 
factory. When I had put a question on this in 
the Parliament, I received the answer from 
the hon Minister that was true and that 
environmental pollution is being caused by 
the affluents which are coming out from the 
FA CT, Cochin division. But it was unfortu­
nate to know, when in this Parliament ses­
sion, I had put another question for which I 
got a proper answer, that the factory owners 
have not taken proper care in this matter 
because the answer that was given shows 
that though there has been continuous losses 
to the neighbours, the loss has not been 
assessed so tar.

So, when we think of this very important 
Bill which provides for disturbances caused 
to persons in the locality also, by way of 
handing of hazardous substances by the 
owners of the factories, the Minister may 
kindly think of bringing a new legislation in 
this respect also for the factories are not 
even ready to assess the losses which are 
being caused to the neighbours for several 
years and for which no compensation is 
being paid for the last several years.

There is absolutely no law for this pur­
pose. There may be the Civil Court where 
the persons can go; and I understand that in 
this particular case, some persons have 
gone to the Civil Courts and they have got 
decrees in their favour. But the poor persons 
in the locality are not even in a position to go 
in for cases. When the Minister has been so 
punctual to bring about this important amend­
ment at this very stage of the session, I 
request That the Minister may also take into 
account these things and bring in a proper 
legislation to give proper compensation for 
the continuous losses which are occurring in 
this way.

I do not like to take much of the time of 
the House, and also all the other points 
which I also share, have already been sub­
mitted.

1 once again congratulate the Govern­
ment for having brought this Bill. And I hope 
that the new Fund which has been formu­
lated will really serve the purpose of giving 
proper relief at proper time to the persons 
who are succumbed to or who are getting 
injured by the use of hazardous substances 
in the factories.

[Trans/af/on]

MR. CHAIRMAN; Shri Chhedi Paswan.

SHRI KAMLA MISHRA MADHUKAR 
(Motihari): Mr. Chairman, Sir, this Bill, which 
has been brought forward by the Govern­
ment in this House... ( Interruptions)
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MR. CHAIRM AN: Is It over?

[Trm fution)

SHRI KAMLA MISHRA MAOHUKAR: 
Mr. Chairman, Sir, I am not Chhedi Paswan. 
I am Kamla Mishra Madhukar.

[English)

MR. CHARM AN: Since you have al­
ready started speaking, you may kindly 
continue. Do you want to speak?

[Translation]

SHRI KAMLA MISHRA MADHUKAR: 
Mr. Chairman, Sir, a general consensus has 
been arrived that Government brought for­
ward this BiH only because the 1901 BiH was 
not implemented. It also becomes dear that 
even though laws are enacted, they are not 
implemented. It is proved by the non-imple- 
mentation of law earlier enacted by the 
Government.

untoward happens there, how they will be 
given protection under this BUI. because It 
has been provided in this Bid that there 
should be an insurance of Rs. 50 ciore, The 
Government has not paid attention towards 
this fact it is not possible for small business­
men to get such a big insurance policy.

According to the new llberaliasation 
policy of the Government, the foreign com­
panies are being invited to set up business 
here and there is a rapid growth in the 
number of multinational companies. What 
provision has been made in this Bill in this 
regard?

Some 3-4 days back, 1 have read in the 
newspapers that the surface of earth is get­
ting hotter any by the year 2025, the level of 
underground water will rise up by 26 metres. 
Your intention is to provide immediate relief. 
Although the intention is dear, this Bill can­
not achieve the desired aim. The Govern­
ment should reconsider as to how to make it 
more effective. The important Bill that is 
related to the lives of labourers should be 
reconsidered

1013 (SAKA) and Pubic Usbifty 834
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The Government enacted a law. but it 
was forced to bring an amendment Bill as the 
General Insurance Companies did not agree 
to implement the same. It is dear that the 
government has become unsuccessful in its 
objective. The same has been said by the 
Members of their side also. It shows that the 
appeal Is not comprehensive. The Bid has 
been brought in a haste. As a result, they had 
to bring an amendment bid. again. There­
fore, the debate on this Motion should be 
adjourned and all of its aspects should be 
considered fomake it more comprehensive.

There is a factory in Champaran district
I wKfKJwilHI P w r i  wWHl p l iO i  U W >t
But in ap&e erf those incidents, the factory dki 
not abide by the anH-polutidn laws made by 
the Government How that smaft factory can 
come under the purview of the law. Hazard­
ous substances are being used In cracker 
manufacturing factories also. If something

Shri George Fernandes has rightly said 
that it is the failure on the part of the Govern­
ment that the law could not be implemented, 
though it was enaded. The hon. Minister 
should tell, what is the guarantee to imple­
ment the law after it is enaded. You are 
going to make a new law after amending it 
The Government should pay attention to r 
Secondly, the suggestions given by the hor 
Members should be taken into account am 
then a new Bill brought. I realies that your 
intention is good. But merely good intention 
doss not serve the purpose. One has to 
make full arrangements to implement ths 
law The Government should give us the 
guarantee of all these things and tell us how 
the Biff will be implemented. Besides, what 
would be the aPitudt of the Government 
towards small entrepreneurs? The Govern­
ment have promoted multi-national compa­
nies in India. Have they been kept under the 
scope of the BHI? Nobody has forgotten the
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Bhopal tragedy till now. h killed several 
people. A legal suit has been filed if the 
courts of America. The relief amount de­
cided to be given to the families of deceased 
and injured is insufficient. The victims of 
tragedy are dying of starvation. Nobody is 
taking care of them. In my opinion, the Bill 
brought forward by you should be strictly 
implemented. It is my request.

[English]

SHRI A. ASHOK RAJ (Perambalar) Sir, 
on behalf of the All India Anna DMK Party,
I would like to say a few words about the 
Public Liability Insurance (Amendment, Bill.

First, an Act was enacted in 1991, 
namely the Public Liability Insurance Act 
with the object of providing immediate re- 
liefto the victims of accidents that might 
occur while handling hazardous substances. 
After dealing with the accidents, the Clause 
was changed now. Now it is said that:

"Accident means an accident involv­
ing a fothitous or sudden or unin­
tended occurrence while handling any 
hazardous substance resulting in 
countinous or intermittent or repeated 
exposure to death of, or injury to, any 
person or damage to any property but 
does not include an accident by rea­
son only of war of radio-activity”.

Sir, I would like to suggest that when we 
are enacting the laws, it is better to make the 
words very clear so that at a later date when 
people approach the Courts, they should not 
be misunderstood and that can be done very 
easily. So, what I request is that we can avoid 
use of such lengthy sentences so that when 
we are taking it to legally constituted Courts, 
t can be done very easily.

As regards this Bill is concerned, I really 
'come this Bill, as we see the objectives of 

‘ ich are very good. At the same

time, we are teeing that so many cases are 
there which are not attended to.

The Act could not be implemented on 
account of the insurance companies not 
agreeing to give insurance policies for unlim­
ited liability of the owners. Really it is a 
wondering thing. When it is the Government 
companies, it has to a d  Why they are refus­
ing is a strange thing. Anyhow, that fault is 
remedied here. Now, it is like this: The liabil­
ity of the insurance companies should be 
limited to the amount of the insurance policy, 
though the ownver’s liability shall continue to 
be unlimited under the Act. So, it is changed 
now. In order to help, the Government has 
come forward to create the environmental 
relief fund. But when this environment relief 
fund is set up, I request that necessary 
precaution should also be taken to safe­
guard the interests of the woikers.

In the Act, there is a change. It says:

"the insurer who is required to pay 
any amount in terms of such award 
and to the extent specified in sub­
section (2B) of section 4, shall, within 
a period of thirty days of the date of 
announcement of the award, deposit 
that amount in such manner as the 
Collector may direct;”

I request the hon. Minister to say about 
the period within which the award should be 
given. It is not important. Sometimes the 
people are taking long period. Actually the 
beneficiary is not at all benefited by that. So, 
the time-limit should be given for that.

MR. CHAIRMAN: The time allotted for 
this Bill is over. Now there are still four or five 
speakers. I would request every speaker to 
complete within five minutes. Your five min­
utes are over now. Please try to conclude as 
early as possible.

SHRI A. ASOKARAJ: According to sub­
section 8, it should be dearly done. Mr. Rasa 
Sing Rawat from the BJP was referring to the

and Puttie Liability 636
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children’s employment in the cracker units of 
Tamil Nadu. Our leader. Chief Minister Pu- 
ratchi Thalaivi Jayalalitha was taking neces­
sary steps to safeguard the interests as well 
as the safety of the children.

Lastly, I would like to know about the 
workers working on casual labour in un- 
authorise units. We are speaking only about 
the workers in the authorised units but we 
are not telling anything about them. In order 
to enable workers understand property about 
the benefits, we should give publicity. Con­
sidering the number of accidents that are 
occurring throughout the length and breadth 
of the country, the publicity can be given 
through Radio, TV  and newspapers. An 
advisory committee should also be set up. It 
should be associated with the representa­
tives of social organisations, with officers 
from the insurance companies and the gen­
eral public. Implementation of the entire 
scheme would depend upon the adequacy 

9 of the insurance cover. Hazardous units are 
1 supposed to calculate the risk. There are 

guidelines as to how the insurance premium 
is to be calculated. Hence the medical ex­
penses should also be increased.

SHRI PR ITHVIRAJ D. CHAVAN 
(Karad): Mr. Chairman, Sir, I rise to support 
this amendment Bill. This Act, which has 
been hailed as historic legislation, has it 

r genesis in the worst industrial tragedy of 
Bhopal. Indian Judiciary has pronounced 
some landmark decisions in the Bhopal 
compensation case and also in the Delhi 
Oleum Leakage Case, where the principle of 
nofault liability was established. In the oleum 
leakage case, Shriram Fertilisers were held 

v absolutely liable. Though this Act was passed 
in January, 1991, it could not be given effect 
simply because General Insurance Corpo-

* ration could not insure with unlimited liability. 
This issue was just discussed in the House 
and the Chair had given a ruling. The Minis­
ter has also explained. The general Insur­
ance companies in India are after all public 
companies. They have to conduct the insur­
ance business according to the principles of
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insurance and they are responsible to the 
Parliament. No insurance company can 
conduct its business when the liability is not 
know. They would not even know what pre­
mium is to be charged. This lacuna is sought 
to he corrected in this amendment of the Act. 
Section 2 seeks to clarify certain def initions. 
Particularly the definition of the ‘accident’ 
and definition of the ‘owner*. I have a few 
things to say on that, but I will come to it later. 
The main part is the amendment of the 
Section 4 which limits the liability amount to 
what is expressly written in the contract and 
also puts the minimum and maximum limit 
on such amount. The minimum amount being 
the paid-up capital of a company. The maxi­
mum limit has been put as Rs. 50 crores. 
There have been some objections to this Rs. 
50 crore limit and I agree with some of the 
Members because large plants today can 
easily have a paid-up capital o f, let us say, 
Rs. 500 or Rs. 1000 crores. A unclear plant 
can have a paid-up capital much larger than 
that. So, why limitthe liability to Rs.50 crores?

But Sir, there is a point. We are now 
going to put this additional liability on the 
industrial establishments, which had been 
set up long time back,, to pay the premium. 
If the premium is calculated on Rs. 1000 
crores, or RS. 500 crores, then premium 
could become a huge or asuntand their prof 
Liability would be affected. I request the hon. 
Minister that this provision should be looked 
at afresh. You could have a limit of Rs. 50 
crores for old companies but in the case of 
new undertakings which are going to come 
up tomorrow, and particularly with the liber­
alised Industrial Policy, for the MNCs which 
are likely to come in, please raise the maxi­
mum limit on the paid-up capital, it can be 
Rs. 100 crores or Rs. 200 crores or own Rs. 
500 crores.

The other amendment to Section 4 to 
provide many to sheate Relief Fund. Section 
7 also is amendment and it seeks to prevent 
the owner from disposing of the assets to 
escape liability. There can be no argument 
about this. This is a very welcome provision.

. 1913 (SWC4) and Public Liability 638
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T h « new S«ctk>n 7 (A) la to cr#at«th« Envi­
ronment Relief Fund.The House must wei* 
come this historic enactment to oome into 
effect. But I have some suggestions to make.
I wHI not take much time of the house, but 
discuss suggestions.

My problems are with some definitions. 
First of all, definition of ‘accident' is sought to 
be changed, i have no problem with the 
definition of accident which precludes acci­
dents by reason of war. But why preclude 
accidents of radio-activity. It means that the 
Government wants to avoid paying compen­
sation. In case of nuclear accidents. I do not 
exactly know what tghe Government wants. 
We ad know that the nuclear accident has a 
potential of causing the biggest disaster. We 
know about the Three Miles Island in the 
United States and the Chemobyle accident 
in Russia. Let us hope that it does not hap­
pen in India. But why are we trying to pre­
clude radio activity accidents or nuclear 
accidents? I cannot understand this point. 
The original Act defines handling and limit it 
to transportation by vehicles only. I cannot 
understand why this limitation? In the Envi­
ronment Protection Act, the definition of 
handling indudes transportation by all means. 
Now, why, in this Act, transportation by 
vehicles only has been kept? Are we to say 
that handling by some other means like cart 
of something is not to be included? This part 
also needs to be seen.

Thirdly in the definition of hazardous 
substances, the Government has brought in 
quantity now.I cannot understand why quan­
tity is brought in. We have a very dear 
definition of the hazardous substances in the 
Environment protection Act. Now, by bring­
ing in ooncept of quantity, Government will 
define a hazardous substance by the exe­
cuting rule making.

There is one more problem in Section 4 
in deciding the maximum 6mk of insurance In 
case of partnership firms. How areyou going

to find out the assets of these firms as these 
firms have no paid-up capital? who ia going 
to decide about It? Is It going to be decided 
by the Insurance companies or the advisory 
committees ? It needs to be clarified In the 
rules.

The original Act gives time of one year 
to a company to get the liability insurance. I 
think this time is too much. It should be done , 
within three months.

Another point which had been debated 
when the original A d  was passed was about 
exemptions with the Act seeks to give to the *■ 
Central and State Governments. This is highly 
discriminatory. It appears to violate Article 
14 of the Constitution which ensures equal 
protection to everybody. I request the Gov­
ernment that local bodies State and Central 
Government owned corporations should be 
deleted. You can have some powers exemp­
tions of State and Central Government 
departments but not for Corporations.

v
Finally, I would liketosay thattheamount 

of compensation is very small In the Bhopal 
Gas case, the Supreme Court has given 
something like one to three lakhs of rupees 
for the victims. Even thought it is an immedi­
ate relief, the amount of Rs. 25,000 is too 
meagre.

There is one other point. It is stated that 
the Collector is going to decide the extent of 
compensation in the case of injuries. How is 
the Collector going to decide whether it is a 
permanent partial disability or a permanent 
total disability. Even the Supreme Court ju­
rists have nor been able to decide the extent 
of injuries in the Bhopal gas tragedy. Then,, 
how is the Collector going to decide this? 
This point needs to be clarified.

and PubMc UabUty 640
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Lastly. I would like to mention that Rs. 
6.000fer damage to property today’s cost of 
living is notjring. This figure needs to be 
changed. This can be done by the Govern­
ment through delegated power.
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O n the whole, it it a vary welcome Act 
which needstobeput Into effect immediately 
and I raquast tha Houaa for its total support 
for this legislation.

SHRI SYED SHAHABUDDIN ( Klshan- 
ganj): Mr. Chairman Sir, I thank you for 
giving m e a ftw  minutes but I have a few 
amendments. I would not like to take too 
much time of the House.

MR. CHAIRMAN: Right now, you may 
speak on the amendment as well.

SHRI SYED SHAHABUDDIN: Right Sir.

I would like to place the sequence of 
events before you. The Act was enacted and 
a notification was issued. And after that, I 
presume, as prescribed under the law, vari­
ous industrial concerns approached the 
Insurance Company with proposals of insur­
ance. Now, there is only one General Insur­
ance Company and it appears that Refused 
to honour or accept these proposals. It is not 
yet dear and I would like the hon. Minister to 
clarify. Why was it that the objections that 
were raised at this stage by the Insurance 
Company did not come to the notice of the 
Companies and the Government during the 
there years of proceeding discussions? I 
Would also like to know as to who or what 
was the real factor behind it. We are advised 
that the real situation was this that the Indian 
Insurance Company, viz. the GIC is not 
under-writing its own policies. It is being 
under-written by a foreign multi-national or 
by a group to foreign multi-nationals. I would 
Hke the hon. Minister to darify this point. Why 

1 is it that a company which has the monopoly 
qf ail the general insurance business in this 

Country cannot be self-sufficient unto itseff? 
Why must it rely on a under-writer who is for 
removed from our shores? And on thedicta- 
tion and refusal of those under-writers, It 
seaks to defy a legislation duly enacted and 
notified by the people of India. This Is the 
question that lam raising. I am not pressing 
the Issued privilege. I would like the hon. 
Minister to clarify this point Did the insur-

ance company, fadng the situation arising 
out of the reluctance of foreign companies 
over which they have no control, come to the 
Government and say, "Sorry, this is the 
position we are in. Either you liberate us from 
the multinational, or allow us to defy this 
piece of legislation.”? Then, I would also like 
to know from the hon. Minister as to how 
much money was involved. How many pro­
posal are involved which have not yet been 
implemented under the law which remained 
as a dead letter?

Now I would like to raise the question of 
limitation. There are two categories of people 
and the BiH is not dear about it. There are 
manufacturers o* hazardous substances and 
there are the users of hazardous Substances. 
Almost every indusry uses some hazardus 
substance in one way or the other. Surely, a 
clear distinction can be made between the 
liability of a manufacturer like the Union 
Carbide and the liability of a small scale 
industrialist who is using sulphuric acid in the 
industrial process. But the law makes no 
such distinction. My own view would be that 
as for the manufacturer, the liability should 
be unlimited and as for the industrial user, 
the liability may be limited. This distinction 
may be made on a rational basis. We cannot 
treat all or them alike. Therefore, I feel that 
the law as it stands and the Bill that has come 
before us, lacks darity and a proper rational 
basis of dassiftcation.

1913 (SAKA) and Public Liability 642
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Now, the hon. Minister tells us that it is for 
affording immediate relief and not that is not 
aquestion of compensation. First, I question 
this observation. There is a very nebulous 
tine between relief and compensation. Infact 
relief is now being ordered by severaal High 
Courts in cases of personal injury as a matter 
of right, as a matter of obligation Relief can 
be the first stage of compensation, the first 
installment of compensation. Therefore, a 
sharp distinction cannot be made on that 
point But assuming that we take the hon. 
Minister's statement at its face value, he is 

■ very anxious but at the same time he has
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XPd, Pua` Pd]d]^q``ejZ

p]gaj jashu /2 ikjpdo pk _kik ^abkna pd]
dkqoasepdpdpa]iaj`iajpsdehapda_hkq`o
naha]oa` ^u pda ?dkl]h c]o `eo]opan _kjå
pejqa pk lkpkj kqn ajrenkjiajp

Pen* F skqh` hega pk n]eoa pda mqaopekj kb
kn`ej]j_a* sde_d F n]eoa` uaopan`]u, Qda
Dkranjiajp d]ob]hhaj ejpkpda d]^epkbqoejc
epo kn`ej]j_a i]gejc lksan, Td]p s]o pda
eiia`e]_u= Tdaj `e` pda Fjoqn]j_a _ki(
l]ju lha]` ej] êhepu pk ]_p qj`an pdeo >_p
qj`an pdeo haceoh]pekj9 sd]p s]o pda `]pa kb
`a_eoekj ]o pda i]ppan ]c]ej land]los]o ]
i]ppan kb _kjoqhp]pekj ^apsaaj r]nekqo
Aal]npiajpo _kj_anja`* ]j` ebpda `a_eoekj
`]pa s]o 1/op J]n_d* oqnahu* sdaj pda M]nå
he]iajps]ockejc pkiaap ejpda h]opsaagkb
Ca^nq]nu* pdanas]o ajkqcd peia bknpdeo êhh
pk ^a lnaoajpa` pk pda Ekqoa np` hjoj]j`
jkp bkn pda nacqh]neo]pekj kb ]j kn`ej]j_a
sde_d s]o ]hna]`u lnkiqhc]pa`, Qdanabkna*
F skqh` hega pda dkj, Jejeopan pk _h]nebu pdeo
lkejp ^a_]qoa F bej` pd]p peia ]j` ]c]ej sa
]nab]_a`sepd kn`ej]j_aokj sde_d sa d]ra
ckp jk _kjpnkh,

Ju bej]h lkejp eo pd]p pdana ]na _anp]ej
ej]__qn]_eao ej`n]bpejc, F`k jkp qj`anop]j`
araj pda `abejepekj ]j` F d]ra oq^ieppa`
pdna{ oi]hh ]iaj`iajpo pk pd]p abba_p, Fp
o]uo*  >__e`ajpoia]j ]j]__e`ajp ejrkhrejc
ap_, ap_,* ]j kk_qnn]j_a sdeha d]j`hejc ]ju
d]v]n`kqo oq^op]j_a,á Kks* d]j`hejc eo ]
ran^ sde_d namqenao ] oq^fa_p* ] `kan, E eo
fqop jkp_ha]n, Pkiapeiao epeopkp]hhu]__e`ajå
p]h]j` okiapeiao ep_]j ^ai]ji]`a* ep_]j
^a pda b]qhp kb ]skngan* b]qhp kb pda i]j]ca(
iajp pd]p ] lela d]o nqopa` ]j` ep oeilhu
atlhk`a`, Qdanabkna* ejopa]` kb qoejc ]j
]_pera ran^ land]lo ^appan `n]bpejc skqh`
d]ra^aaj pdnkqcd pda qoa kb ] l]ooera ran^
o]uejc pd]p ej pda lnk_aoo kb ] d]v]n`kqo
oq^op]j_a^aejc d]j`ha` okiapdejck__qno*
e ]i jkp dana pkpa]_d beralkejpokbcn]ii]n
^qp F `k ^aheara pd]p kqn op]j`]n` kb`n]bpejc
eo ckejc `ksj ]j` iq_d hepec]pekj eo ]neoejc
^a_]qoakb pdalkkn ]j` ej]__qn]pa`n]bpejc,

Katp Fp ola]go kb atailpekj kb ]__eå
`ajpo _]qoa` ^u s]n kn n]`ek]_pera oq^å

op]j_ao, Qda dkj, Jejeopani]u hap qo gjks
sdapdanda ej`q`ao ]__e`ajp_]qoa`^u _ereh
_kiikpekj kn _ereh `eopqn^]j_a* eo da lnaå
l]na pk ]llhu pdeo h]s ej _]oa kb ejfqnu pk
lanokj ]j` lnklanpu _]qoa` ^u ] _ereh _kiå
ikpekj=

Ju pden` lkejp eo pd]p F oeilhu `k jkp
qj`anop]j`pdeoldn]oa %Bjrenkjiajp]h Cqj`(,
Qdana eo ] oal]n]pa Bjrenkjiajp Mnkpa_pekj
>`, Qdeo eoianahu* ]o pda dkj, Jejeopan d]o
atlh]eja` ] bqj` pk lnkre`a naheab bkn pda
re_peiokbatlhkoekjo]neoejckqpkbpda qoakb
d]v]n`kqo oq^op]j_ao, Fpdejg ]c]ej pdana eo
h]_g kb `]nepu, F `k jkp pdejg ] h]s odkqh` ^a
l]ooa` sde_d odkqh` ^a lnei]b]`a qj_ha]n,
Qdanabkna* Pen* sepd pdaoa skn`o F lh]_a iu
reaso ^abkna pda Ekqoa, F pdejg pda dkj,
Jejeopan odkqh` nareas pdeo lea_a kb haceoh]å
pekj ]j` odkqh` _kia ^]_g pk pda Ekqoa pk
oaag kqn ]llnkr]h,

JO, @E>FOJ>K8 Vao* Jn, Jejeopan,

PEOF KFOJ>I H>KQF @E>QQBOGBB8
&Aqi`qi' Pen* pdana eo]jkpdanola]ganbnki
kqn l]npu, F dkla deo j]ia d]o ogella` ukqn
]ppajpekj,

JO, @E>FOJ>K8 F `k jkp d]ra ]ju
kpdan j]ia,

PEOF KFOJ>I H>KQF @E>QQBOGBB8
Pen, sa d]` ceraj Pdne Jqgdanfaa%o j]ia,

JO, @E>FOJ>K8 >E necdp Pdne >fku
Jqgdapfaa i]u ola]g,

PEOe >GLV JRHELM>AEV>V &Hneod+
j]c]n'8 Jn, @d]eniaj* Pen* pda peia eo ranu
heiepa` ]j` F od]hh ^a ranu ^neab,

Pen* pdalkejp n]eoa`^u pdadkj, Jai^an
Pdne Daknca Canj]j`ao* F ]i ej ]cnaaiajp
sepd pd]p, ?qp* oej_a* pda @d]en+Manokj* pd]p
eo pda lnaoe`ejc Lbbe_an* d]o ceraj ] nqhejc* /
]i jkpmqaopekjejcpd]p nqhejc, ?qp pda mqaoå
pekj eo, sdu pdeo ?ehh d]o ^aaj ^nkqcdp ej= Fo
ep `qa pk pda cajan]h ejoqn]jka _kil]jeaaâ
jkp ]cnaaejc pk cera ejoqn]jka lkhe_eao bkn
qjheiepa` he] êhepukb pdaksjano kn eo ep ] opal
bkn_ha]nejcpdal]pdkbbknaecjiqTj]pgi]pa
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must be made dear. Without raising any 
question about the good intentions of the 
hon. Minister, many questions have come 
up. Because, the Bhopal Gas Tragedy is still 
fresh in our memory. The multi-national 
company, Union Carbide India limited was 
responsible for deaths of thousands of per­
sons and the colossal loss of property and 
unprecedented damage to the environment. 
But they have not been properly punished or 
the victims have not been compensated in 
real terms.

Now, in the background of the industrial 
policy of the Government of India, every- 
thing is being relaxed in the name of liberali­
sation. No licence is necessary. Even the 
locational licence has been given a go bye. 
So, the danger to the people of this poor 
country is increasing. My point is that this Bill 
should be re-drafted because in defining the 
acddent, it has been started and I quote: 
“Accident means an accident involving a 
fortuitous, or sudden or unintended occur­
rence while handling any hazardous sub­
stance resulting in continuous or intermittent 
or repeated exposure to death of, or injury to, 
any person or damage to any property but 
does not indude an accident by reason only 
of war or radio-activity.” You have exduded 
war or radio-activity, if there is an accident, 
in nuclear plant then It will not come under he 
purview of this Amendment Bill. This is 
dangerous, in the Act itself, CentralGovem- 
ment has the power. By issuing a Notifica­
tion, they can exempt from the operation of 
Sub-Section 1 “any owner, namely, the 
Central government or the State Govern­
ment or any Corporation owned or controlled 
by the Central Government or the State 
Government or any local authority..." So. if 
any accident takes place in a public sector 
undertaking or in a Government department, 
than the people who will be insured or who 
will die will not be compensated. I think, this 
is something which is absurd. So, all these 
things require changes. Moreover, now-a- 
days, when the Government is bent upon 
removing the distinction between the public 
sector and private sector through its so called 
new policies, then the public sector and the

Government departments must come under 
its purview.

17.00 hre.

The rationale of the Act was all right. But 
the Act has not come in operation. The Bill 
was enacted in 1991 and thereafter not a 
single application has been made in terms of 
that Act. Now you have come here with this 
Public liability Insurance (Amendment) Bill. 
So, there is every apprehension that this Bid, 
if enacted, will not be implemented in future 
also.

Moreover, the copensation which has 
been proposed here is too meagre; and the 
big companies, big multinationals will be 
spared; and small fries will be hard-hit; they 
will come under the net of this Bill. I think this 
is highly objectionable. The intention might 
be good. Butthe Bill has been drafted in such 
a way that the people who handle, the poor 
workmen who handle hazardous things, will 
not be secured at all; and the people who are 
residing in the localities of these companies, 
the mebers of the public who are residing in 
the locality of these companies, will not be 
benefited, they will not be spared at alt.

With these words, I oppose the Public 
Liability Insurance (Amendment) Bill and 
request the Minister to bring a coprehensive 
Bill before the Parliament. Thank you.

MR. CHAIRMAN: Now the Minister will 
reply to the debate.

and Public Liability 646
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SHRI KAMAL NATH: I am thankful to 
the hon. Members for asking valuable sug­
gestions. At the outset, I would like to reiter­
ate the points made by some of the friends 
that the legislation passed by this House was 
flouted. The experience of Shri George 
Fernandes on the Floor of this house is 
undoubtediy-much more than I and any of 
us. I am equally conscious that if such a 
situation was there. I would have not have let 
It happen. I did look at this matter as to what 
is the reason for them-the General Insur­
ance Companies on a legislation passed by
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[Sh. Kamal Hath] If we have to have interim relief we have to

both Houses of Parliament and having re­
ceived Presidential Assent-not doing It?

After having gone into the facts-prior to 
this, it has gone to he Cabinet alao-l did look 
at that aspect; It struck me and more so It 
struck very easily Mr. George Fernandes 
and many others. But, that is not the case. 
What happened was when the discussion 
was held on the concept of the legislation 
with he GICs, this unlim ited liability issue did 
not come up. When this Act came into being, 
and when certain aspect of that legislation 
was discussed with GICs, there was an 
impression that we could correct it under the 
subordinate Legislation, under the rules to 
be laid down.

It was only in July 1991 that we received 
the first communication from the General 
Insurance Companies not defying it, but 
stating that under the present system where 
there is no appropriation-the appropriaion 
made by this house for...

SHRI SRIBALLAB PANIGRAHI (Deog- 
arh): Was this not isubialised at that time?

SHRI KAMAL NATH: This was not visu­
alised at that time. So, their opinion and their 
submission was that taking on this unlimited 
liability would, in case of a tragedy like Bhopal, 
really liquidate the Insurance Companies. It 
would not serve the end of the insurance 
policy itself. So, if the Government or if the 
Finance inistry so desired it could be done. If 
this House is willing to provids unlimited 
liability this house can very well appropriate 
an unlimited liability.

In the discussion there was another 
question to this, the question being reinsur­
ance. Re-insurance of unlimited liability is 
not in insurance parlance. It does not hap­
pen. Discussions were held with the Finance 
Ministry and the Department of Banking and 
with the insuranoe company. But then it was 
considered, what the use was of having 
interim relief If there is a ceiling on it. Interim 
relief, If it is a requirement, it is a requirement

have It.

SHRI SYED SHAHABUDDIN: Who was 
the re-insurer? Which was the company 
which was supposed to be the re-insurer, or 
underwriter?

SHRI KAMAL NATH: I am afraid, the 
Finanoe Minister will have to answer this. 
This is a question which could be rightly 
posed to the Finance Minister. As hon. 
Member Shn Shahbuddin would agree, 
whether we should have-reinsurance at a ^  
and whether the reinsurer should be X, Y, A 
or B Is a question for the Finance Ministry to 
look into.

SHRI GEORGE FERNANDES: Just one 
question, Mr. Minister. Will you deny that the 
re-insurer is a foreign agency, meaning a 
foreign company?

SHRI KAMAL NATH: I do not know lam 
afraid the Department of Insurance does not 
come under me. I wish I could answer this. 
Neither can I assert it nor can I deny it.

SHRI SYED SHAHABUDDIN: Consid­
ering their request, you could have asked 
this question.

SHRI KAMAL NATH: We considered 
not who the re-insurer was; but whether re­
insurance was required. Re-insurance is an 
important element of insurance because If 
there is a heavy liability and if the insurance 
company does not have re-insurance they 
wHI not be able to meet the liability under that 
insurance. So, It is always good to know-at 
least I would think so-that it is good to know 
that the insurance company has got re- 
insruance. It only re-assures us much more.

Then, after that, when these discus­
sions were carried out, they were concluded 
in December-the question was raised by 
Shri Girdhari Lai Bhaigava and some other 
Members,- then the question arose, about 
the need tor this Ordinance. The choice 
before me was to either come up with the 
Ordinance to ensure that I would tftce to
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not enough time. ft was for tha companies to 
take out the insurance by the 31st March; 
because there was a time limited prescribed 
that the insuranoe policies must be taken out 
by the 31st march. It was because of that, I 
thought, even a few days, would give us 
some leverage to ensj*e that the companies 
take out this insurance, i did not want to toee 
one whole year and come back and give 
these companies dealing with hazardous 
chemicals more time, because there was 
obvk>usly-as it was explained-then a charge 
on the companies because for them not to 
have this insurance is very good. They have 
to to pay this out their revenues. So, that is 
why, i chose to have the Ordinance and 
thought that we should not lose a day to see 
that these companies do not come back to 
me and say that there is not time enough to 
take out this insurance. That was the neces­
sity for the Ordiance. That is why we sought 
a Presidential Perclmation in this regard.

SHRI SYED SHAHABUDDIN; How 
many policies have they registered from the 
date of the Ordiance till date?

SHRI KAMAL NATH: I would not be 
able to give this information now.

SHRI P. C. THOM AS (Muvettupuzha): 
That is why they are opposing it-for one year.

SHRI KAMAL NATH: But the intention 
was to get on with it as soon as possible. The 
intention was not to lose time up to the 31s! 
March, 1002.

One of tha points which has bean made 
is that this is not adequate. This Act, for 
which I have come seeking an amendment 
to this House, deals only with interim relief. 
When there is an accident and an immediate 
relief is sought to be paid, who is to pey- 
either by the Chief Minister or the State 
Government or the Prime Minister, from his 
Relief Fund or the Central Government, tt 
does not happen. And in the process of 
trying to find out astowho is going to pay, the 
District authoritiss of the place where the
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accident has taken place had to run in aH 
directions seeking funds from somewhere, 
whether it is the State Government or the 
Central Government. There is no hard and 
fast fund and there is no composite fund from 
which this could be paid. That is why, this 
legislation of 1001 was enacted tor providing 
interim relief.

Shri Shahabuddin has said that there is 
a dotted fine between relief and copensa- 
tion. What he missued out was the word 1 
interim. This interi relief is to provide an 
immediate relief. When somebody has been 
injured, he needs money and his wages 
have been stopped. It does not cover the 
workmen. The workmen have another Act. 
They have an umbrella of another Act. This 
covers he non-workmen, people who are 
outside the factory and who do not come 
under the other legislation. So, this Act of 
1901 is only for the interim aspect of relief. It 
is not a relief. It is an interim relief. The 
question as to what will be the final relief, 
whether it is called ‘compensation’ or by 
whatever name, is a separate issue alto­
gether. We are at the moment dealing with 
the amendment to the Act, which only deals 
with the interim aspect of it. So, it was neces­
sary to prescribe a tie limit. In this Amend­
ment, a time limit has been prescribed as 30 
days. No questions-is there any negligence; 
is their willful negligence; is their anything 
irregular?*will be asked. The fact that an 
accident has taken place is good enough. 
And the Insurance company will have to 
remit to the Collector within thirty days the 
amount determined by the Collector on the 
basis of medical reports.

One question was raised as to how wiH 
the Collector know. The Collector is the 
aenior most official of a District There can be 
no batter person than him to evaluate from 
the medical authorities, from other such 
authorities, what the impact is. Once Ifcs 
accident has taken place, the insurance 
company wHI be required, without any ques­
tions being asked to remit the amount to the 
Collector within thirty days. So. the Collector 
knows by birtue of his ownthat there is afund 
available. We considered another possibility

1013 (SAKA) and Public Uabm y 650
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that if tha limitations provided under the Act 
for the paid-up capital of Rs. 50 crores, he 
extent of the policy taken out is not ade­
quate, we kept that safeguard also. We have 
chosen to create an Environment Relief Fund. 
Amount to Environment Relief Fund will be 
paid at the time of taking the insurance policy 
and it will be credited by the insurance 
companies to this fund. So. in the insurance 
policy, it is not limited. This impression... 
(Interruptions)

SHRI V. DHANANJAYA KUMAR: What 
is the machinery for recovery of the unlimited 
liability of the owner in case of big accidents? 
There is no provision in the Act.

SHRI KAMAL NATH: Sir. the liability of 
the owner is not limited. The liability of the 
Insurance Company is limited. This is the 
point we have to understand.... ( Interrup­
tions)

SHRI V. DHANANJAYAKUMAR: What 
is the machinery exactly for recovery of the 
money from the owner in case of unlimited 
liability? Is he be driven to the Civil Court?... 
(Interruptions)

SHRI KAMAL NATH: There are other 
legislations and we have provided that he 
cannot dispose of his assets. We have pro­
vided this safeguard. The focus is not on 
determining how we do this or how we do 
that. The focus is that the people who are 
affected get the interim relief. The focus is on 
that. So, while creating a limited liability, a 
determined liability for the insurance com­
pany, the liability of the factories, of the 
industrial units has not been made limited. 
Excess amounts required outside the value 
of the policy wiiicomeoutof the Environment 
Relief Fund. This Environment Relief Fund 
will be built up over the course of time. We 
have said that the surcharge on the insur­
ance premium which will go towards the 
environment Relief Fund, will not be in ex­
cess of the premium but It wM be equal to his. 
So, this Fund will develop, this Fund will 
expand and this would lead loan adequate

reserve and an adequate resource for pro­
viding for any shortfall which may occur.

A point was made that this will be too 
costly for small units. For the small units, the 
policy will be limited to their paid up capital 
So, it is not that this will have an adverse 
effect on them. I think it is their duty to have 
such a policy in case of an accident. What 
will be taken into consideration at the time of 
taking out the policy will be the nature of the 
hazardous substance they are dealing with. 
It is not that there will be a standard premium. 
The nature, the risk involved will be quanti­
fied. So, ail this will be considered and the 
small units will not have difficulty in this. I feel 
so. Sir.

Another thing which has been men­
tioned is about training programme, etc. 
There are training programme conducted. 
There are disaster management plans for 
major units, for hazardous units. For other 
large projects, we are insisting from my 
Ministry for disaster management plans, etc.

One of the points made by one of the 
mebers was that now with the liberalisation 
policy, a large number of multinationals will 
come up with healthy polluting units, i would 
like to assure the House that we will not allow 
industries which are not environmentally 
compatible. As we know, all such industries 
require an environmental clearance where 
hazardous material is involved.

A reference was made to some World 
Bank Report saying that hazardous chemi­
cals wilt be dumped into India. Wears signa­
tories to the Basel Convention arid there are 
constraints and restraints in that. So, I do 
not think that such an eventuality will come 
into being.

Shahabuddinji has raised the question 
of handling, as it is being defined... (Interrup­
tions).

SHRIMATI MAL1NI BH ATTACHARYA 
(Jadavpur): Have you been able to present 
Union Carbide fro using hazardous materi­
als even after the Bhopal disaster tookplace?
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SHRI KAMAL NATH: Sir, tha question 
is not of preventing. In the course of manu­
facture, hazardous chemicals are used. That 
is a fact of life. If that is the will of this House 
that we do not want any industry in the 
country which deals with hazardous chemi­
cals, I am afraid, a large part of our industries 
will have to be shut down.

As 1 was replying to Shahabuddinji, we 
will be bringing in under the hazardous 
substance rules, 179 chemicals which are 
above the threshold limit. So, under the 
hazardous substance rules, 179 chemicals 
are being specified, if this House so wills thet 
we should not have any manufacturing units 
dealing in hazardous chemicals, it will mean 
closure of almost 60-70 percent of our indus­
try.

SHRIMATIM ALINIBHATTACHARYA: 
The point is whether they are maintaining the 
precautions and the safeguards.

SHRI KAMAL NATH: The Union Car­
bide plant at Bhopal is closed. Because it is 
closed, they are not using any chemicals. 
That is in relation to Union Carbide.

Another point made by Shahabuddinji 
has been on some definitions and on whether 
civil riots will be exempted. We believe that 
civil riots is something which can be fore­
seen by industrial units and they could and 
should take adequate safeguards against 
such eventuality. We have only eliminated 
war. That is done normally in insurance 
practices.

SHRI SYED SHAHABUDDIN: Sir, in atl 
the policies which are taken by a shopkeeper 
or a businessman, this clause is there that 
the insurance does not cover war or dvfi 
commotion. My point was that do you intend 
that this liability should be there;or otherwise 
the lewis not dear. That is my only point. You 
must decide whether an accident in which a 
hazardous substance comes to pollute the 
atmosphere and cause injury because of a 
civil disturbance, then will that oome under 
the purview of this law?

SHRI KAMAL NATH: Wefeel that we have 
envisaged that the industrial units should- 
and they can-take into accounteventuaHty of 
civil disturbance and In such case they should 
build ed equate safeguards.

SHRI SYED SHAHABUDDIN: I am 
happy.

SHRI KAMAL NATH: Sir, taking that 
into consideration we have not exempted 
the question of civil disturbance. We have 
only exempted a situation of war.

SHRI AJOY MUKHOPADHYAY: What 
about radio activity?

SHRI KAMAL NATH: Where the ques­
tion of radio activity is concerned, the com­
mon insurance practice is that accidents by 
nudear and radio active material are not 
coming for insurance cover. This is the prac­
tice being followed. I think that this is the best 
practice and it should be in conformity. As 
soon as insurance companies start giving 
the insurance policies covering radio activ­
ity, then we shall also have the same thing.

One of the points which have been 
made, in the course of this debate-though a * 
bit outside-is the question of Montreal Proto­
col and UNCED Conference. I would, very 
briefly, like to assure the hon. Members hat 
India's interests will be protected. There is 
no question of us being pressurised or sub­
verted by any of the developing countries. I 
can assure the hon. Members that none of 
the weapons of the developing countries- 
aid, trade and debt-will be allowed to be used 
for us to give any concessions or for us to 
accept any conditions or stipulations in any 
of the conventions which may.be reached.

SHRI AJOY MUKHOPADHYAY: Will 
you stand the pressure of the Finance Min­
istry?

SHRI KAMAL NATH: Ithinkthe Finance 
Ministry and the Government are very envi­
ronmentally conscious, ft is not a question of 
standing pressure. Our Government wiH be 
fadng the situation collectively.

. 1913 (SAKA) and Public Liability 654
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(Interruptions)

T H E  MINISTER O F  S TA TE  O F  TH E  
MINISTRY O F  COM M ERCE (SHRI P. CHI­
DAMBARAM): Pleas* pay attention to what 
he to saying.

MR. CHAIRMAN: Please do not disturb 
the Minister.

SHRI KAMAL NATH: There is no ques­
tion of us being pressurised. As we aH Know 
the UNCED Conference is being held in 
Brazil. It is going to be. perhape-l do not wont 
to say perhape-l say ’shaW’ be the biggest 
Conference ever held and the hon. Prime 
Minister will be leading the Indian delega­
tion. I reiterate the assurance that we will not 
be compromising on any conditionalities or 
stipulations.

In conclusion I would like to reassure 
some hon. Members, who made some 
points...

SHRI G EO R G E FERNANDES: Are you 
trying to play a joke at the expense of the 
Prime Minister on the comHionalities?

SHRI KAMAL NATH: There is no ques­
tion of a joke. It is the Prime Minister’s policy 
which I am implementing.

come totally polluted and has become poi­
sonous. What about it?

SHRI KAMAL NATH: Sir. I possibly 
cannot react to specific cases. But the hon. 
Member is very right that H-Achid has been 
a problem. H-Add has been banned for 
production in the manufacturing countries, 
but not banned for use. So, this-H-Acid is 
being manufactured in India, jt is not a ques­
tion of H-Acid atone, it is a question of many 
chemicals like this and many chemicals are 
coming to our notice because with the devel­
opment of science a very small quantity of 
toxic chemicals can cause enormous dam­
age. Previously you required a very large 
quantity of chemicals.

SHRI RUPCH AND PAL: The chemicals 
which have been banned in the western 
countries are being manufactured here.

SHRI KAMAL NATH: There are some 
chemicals which have been banned. We are 
exaimining this issue of how to deal with 
chemicals which have been banned for 
manufacture, but not banned for use. We are 
exaiming this in detail. There is a question of 
closing or not closing the industry here. We 
are exaiming it in to initality, we will have to 
take a holistic approach on this.

and Public UabWty 656
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One of the points made by my hon. 
friend was about the problems being faced in 
the Fertilisers and Chemicals. Travancore 
(FA CT). He has brought this to my notice 
earlier also. I would Nke to assure that I wHI 
send a central team to go and examine this 
issue. I will get this investigated and see that 
corrective action to taken. One of the points 
which was expressed was the liberalisation 
and relaxation which are taking place whether 
in Industry or In Commerce and I may say 
that they are rat a  reflection cfifceralfe&tion 
or relaxation on the environmental front

SHRI RUPCHAND PAL: Sir. I made a 
point about the W  Add industry, because of 
which drinking water In large areas of Rajast­
han Mce Udaipur and other places has be-

I would Hke, in cendussion, to assure 
the hon. Mebers that this liberalisation or 
relaxation to certainly there, but it is not at the 
cost of environment, it is not and shaK not be. 
I would seek cooperation from allsedionsof 
this house towards passing this legislation. I 
think this Amendment today wilt enable us to 
implement it satisfactorily. All aspeds have 
been examined and I am happy to say that 
some of the anamolies which have come up. 
the dmlcunies hsre get, m  have been 
able to carted them and I would dispel the 
doubts expressed by some Members as to 
what to the guarantee that this would now be 
implemented. I can assure the House that 
after having had another look, after examin­
ing It indetaB, this A d  will now be imple­
mented after the passing d  the Amendment 
Thank you very much.
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SHRI SRIBALLAB PANIGRAHI: Sir, I 
have just a point to be clarified by the hon. 
Mintator. W e wall appreciate the anxiety and 
tha sincerity of tha Govammant to give 
immediate relief to tha victims in such cases. 
But, Sir, tha procedure providad for daoiding 
tha casas by tha CoUaotor is tha Civil Proce- 
dure Coda. Ha will record tha evidence and 
in that procass also lawyers will appear. Sir, 
it may dalay tha disposal of casas.

SHRI KAMAL NATH: I will dispal this 
doubt. In tha rules to ba providad I am 
conscious of tha problems of such kind of 
situations. In tha rulas to ba fraud wa are 
specifying, 'irrespective of daims for re-daims 
or whatever it is by anybody’. We ate sped- 
tying a time limit.

a

SHRI SRIBALIAB PANIGRAHI: Three 
months time limit is there. But if the Civil 
Procedure is adopted, I think it will not ba 
within three months that it can be settled and 
therefore, some sort of summary procedure 
can be gone through,

SHRI KAMAL NATH: One of the aims 
and objects of tha Biil is to away with ail that, 
not to get into civil daims. So. that wiN ba 
adequately taken carc of in the rulas that the 
District Collector will merely make an as­
sessment and in the drcumstances he is tha 
best person to make an assessment. Once 
he makes that assessment, the insurance 
company will have to remfit tha amount to 
htm within 30 days. It is not a question if the 
District Collector on a specific case fails, I 
don’t think why ha should fail if there has 
bean tha accident, and he is the best man on 
the*spot to make certain assessment, but 
there will ba no question of any delay being 
caused by any of tha acts or by the Civil 
Procadura Coda or anything of that sort.

[Translation)

MR. CHAIRMAN: Shri Girdhari Lai. 
, tease speak in brief.

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Chairman, Sir, I shall speak in 
brief. Usually I speak (ass.

MR. CHAIRMAN: Mr. Bhargava, tha 
hon. Home Minister has to make a state­
ment That Is why I am requesting you to 
speak in brief.

SHRI GIRDHARI LAL BHARGAVA: Sir. 
If this is tha matter, I would tike tha hon. 
Home Minister to make his statement first. 
After that, I will speak.

MR. CHAIRMAN: No please. Thar* are 
not many amendments to it. Let us condude 
It first After that tha hon. Home Minister will 
make a statement You please speak.

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Chairman, Sir, I request that tha hon. Home 
Minister may make his statement first. After 
that I will speak.

M R  CHAIRMAN: This Bill has to be 
sent to the other House also. Therefore, you 
should start your speech immediately.

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Chairman, Sir, first of al(, I would like to draw 
the attention of tha hon. Minister to the 
statutory objection raised by Shri George in 
the beginning.

[English]

T h e  aforesaid Act could not however 
be implemented on account of insur­
ance company not agreeing to give 
insuranoe policy for unlimited liability of 
the owners.*

[Translation]

It is true that the former Minister Shri* 
mati Maneka Gandhi had got this bill passed 
in the House after deciding all the points but 
the insurance company did not agree, ft is a 
contempt of the Parliament, the supreme 
body in India. In spite of that you have 
brought this Bin today. You have not replied 
satisfactorily. I would like that no mistake 
should be committed on your part because 
your name is Kamal Nath. Kamal (Lotus) 
was our election symbol and you are the 
Master of lotus. If your name is vanished, our
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name would automatically vanish and than 
ours would ba an awkward position. I am 
your wall wisher. You hava removed all tha 
lacunae taking it into account from every 
angel. There is no lacunna in it. But time is all 
powerful. Let us see what happens.

The Bill you have brought is good, but 
there are some lacunae in it about which I 
would like to make submission. The owner 
shall deposit the money equal to the pre­
mium in the Relief Fund. My submission is 
that the Fund will be attractive and the insur­
ance company and the owner will be cov­
ered in it if the Central Government provides 
grants equal to the premium to the Fund and 
people will praise you. You may consult the 
hon. Finance Minister. We may pass the Bill 
tomorrow. At present the Ordinance is in 
force.

Secondly, it is not clear as to how to 
recover money from the owner. It has been 
mentioned that the property cannot be trans­
ferred. Nothing in detail has been said in this 
regard. This is the lacuna.

There is one mayor lacuna which I feel 
and perhaps you might be also feeling. If a 
person dies, the Collector would give Rs. 
25,000. But Rs. 12,500 would be given for 
one's medical treatment in case one's leg or 
arm is broken. Why have you put this restric­
tion on the Collector.

Mr. Chairman, Sir, my submission is 
that the Supreme Court has held that there 
cannot be a restriction on the acount to be 
given to the third party. This is not my deci­
sion. It is the judgment of the Supreme 
Court. The liabilities of the insurance com­
pany should be unilimited. Only then it would 
do good to the country.

Hon. Minister, I have already said that I 
am your great admirer. So if you accept my 
points ft will be very good. There is no Minis­
ter in the Cabinet like you. N you aocept my 
point, I wHI withdraw the resolution for the 
disapproa! of the Ordinance. This matter

should not work as a hinderance between 
you and me. Our Chief Whip is also of the 
view that if you accept my point, I will with­
draw the resolution which is there for the 
disapproal of the Ordinance. Otherwise, it 
would not be proper if division takes place. 
Therefore, I would like to request to consider 
my constructive suggestions. After that I will 
withdraw the resolution.

SHRI KAMAL NATH: I would like to 
request Shri Bhargavaji that though he has 
made suggestions but it would have been 
better if the had gone through he Bill deeply. 
He has suggested that the grants should be 
provided by the Centre. In this context, I 
would like to say that no such situation would 
arise when the insurance limit is crossed and 
even the Environment Relief Fund which is 
being formed, is not able to provide relief. In 
case any such situation arose, the Central 
Government would bear a hand. The Central 
Government, which is the Government of 
the Congress Party, always stretches its 
hand forward.

SHRI GIRDHARI LAL BHARGAVA: I 
am very much afraid of the hand (which is the 
election symbol of Congress party). This 
hand is very dangerous. Please do not move 
it on. You just talk about Kamal (Lotus), (the 
B J .P ’s election symbol).

SHRI KAMAL NATH. 1 think you are not 
afraid of 'Kamal'. We will be able to pass it by 
May. This ordinance will be null and void on 
April 3. So it is essential to pass it before 3rd 
April. I request Shn Bhargavato recalculate 
his amendments for suggestion. I would like 
to make it dear what we are passing is not a 
BHI but it is only an amendment Bill. This is 
not 1991. Had you given these suggestions 
in 1991, it would have some-what beneficial. 
Today we are passing only some amend­
ments to enforce the 1991 Bill. So I think 
there is no need to circulate these 3-4 
amendments for suggestion.

SHRIGIRDHARI LAL BHARGAVA. The 
hon. Minister has assured to aocept my 
suggestions. I hope... {Interruptions) There 
should be no such mistake in future and if
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you inland to introduce an amendment, 
please introduce the comprehensive Bill in a 
constructive m y...(Interruptions) There is 
nothing to laugh in it. It is a serious matter. I 
have moved the Motion io declare it null and 
void by the permission of Chief Whip. I 
withdraw it after the hon. Minister’s assur­
ance.

[English]

MR. CHAIRMAN: Would you like to 
withdraw it?

SHRI GIRDHARI LAL BHARGAGVA: I 
seek leave of the House to withdraw the 
Statutory Resolution.

MR. CHAIRMAN: Mas the hon. Member 
leave of the House to withdraw his statutory 
Resolution.

SOME HON. MEMBERS: Yes. yes.

The Statutory Resolution was, by leave, 
withdrawn.

MR. CHAIRMAN: Now we come to the 
Motion for consideration of the Bill. There are 
amendments to the Motion. Shri Girdhari Lai 
Bhargava

[Translation]

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Chairman. Sir. I am not putting pressure. 
The statement will come at half past five.' 
am devoted to the chair and obey it.

[English]

I seek leave of the House to withdraw 
my amendment No. 1.

MR. CHAIRMAN: Has the hon. Member 
leave of the House to withdraw his amend­
ment.

SOME HON. MEMBERS: Yes.

The amendment No. 1 was, by leave,
• withdrawn.

[Translation]

PROF. RASA SINGH RAW AT (Ajmer): 
Mr. Chairman, Sir, I will conclude with one 
point, i would like to know the names of the 
insurance companies which have written 
letters and raised the objections. Please 
provide some details of the references if any, 
about that correspondence. So we may be 
able to come to know the basis of their 
denial.

MR. CHAIRMAN: Would you like to 
withdraw it?

PROF. RASA SINGH RAWAT: Mr. 
Chairman. Sir, according to your order I am 
prepared to withdraw. But this House must 
know the facts on what ground it was denied 
because it has been passed by this House, 
t seek leave of the House to withdraw my 
amendment.

[English)

MR. CHAIRMAN: Hasthe hon. Member 
leave of the House to withdraw his amend­
ment

SOME HON. MEMBERS: Yes. 

[Translation]

The amendment No. 3, by leave of the 
House, withdrawn.

[English]

MR. CHAIRMAN: Now I shall put the 
consideration motion to the vote of the House. 
The question is:

Th a t the bill to amend the Public 
Liability Insurance (Amendment) Bill 
be taken into consideration.*

The motion was adopted.

MR. CHAIRMAN: Now the house will 
take up Clause by Clause consideration of 
the Bill.
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S H R IS Y E08H A H A B U 00tN (K W w n- 
ganj): I bag to move:

Paga 1, lines 12 and 13*

for "While handling any hazardous 
substance substitute "in tha course 
of hazardous subatanoa baing 
handed' (S)

paga 1, tine 15—

after "war" insert* or civil disturbance”
(6)

MR. CHAIRMAN: Are you pressing your 
amendments?

SHRI SYED SHAHABUDDIN: In view 
of the clarification given by the hon. Minister, 
I seek leave of the House to withdraw my 
amendments

MR. CHAIRMAN: Hasthe hon. Member 
leave of the House to withdraw his amend­
ments.

SOME HON MEMBER* Yes

The amendments No. S and 6 were, by 
leave, withdrawn.

MR CHAIRMAN: The question is:

“Clause 2  stands part of the BUI."

The motion was adopted.

Cmuse 2 was added to the BiB.

Clauses 3  to S were added to the BS.

Clauses 6 and 8 were added totheBffl.

Clause 1, Enacting Formula and the long 
W e  wore added to thoB*L

SHRI KAMAL NATH: I beg to move: 

Th a t the BUI be passed.”

M R  CHAIRMAN: The question is: 

Th a t the Bifl be passed."

The motion was adopted

17.42 hra.

BUSINESS ADVISORY COM M ITTEE

12th Report

[English]

TH E  MINISTER O F S TA TE IN TH E 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTRY O F S TA TE  IN TH E MINIS­
TR Y  O F LAW, JU STICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN KUAR- 
MANGALAM). Sir, I beg to present the 12th 
Report ofthe Business Advisory Committee

17.43 hra.

STATEM EN T BY MINIS IT=R 

[English]

Video Casettss relating to assassina­
tion of lata Shi i Rajiv Gandhi

TH E MINISTER OT HOME AFFAIRS 
(SHRt S. B. CHAVAN): t rise to taka this 
statement in regard to video cassettes relat­
ing to tha as&asstnaion o* late Shri Rajiv 
Gandhi.

The special Investigating Team of the 
CBI which is investigating the case has so far 
seized 467 video cassettes one of which 
was found to ba brand new and unused. The 
remaining 466 casettes have been viewed 
and are still being viewed by a team of inves­
tigating officers tor Identifying the trames 
that could be relevant to the case.
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So far, the SIT has been able to seize 
only two video cassettes covering the public 
meeting at Sriperumbudur on May 21.1991 
prior to the assassination. One video cas­
sette was videographed by one Babu who 
had been engaged to do so by Shri A. J. 
Dass, the organiser of the public meeting at 
Sriperumbudur on May 21,1991. This cas­
sette covers the function before the arrival of 
Shri Rajiv Gandhi at Sriperumbudur. It shows 
a music performance being rendere i  tor the 
audience by Shanker Ganesh and party and 
thereafter, an announcement by Shri A. J. 
Das on the garlanding and presenting of 
shawls to Shri Rajiv Gandhi. The cassette 
then shows in a blurred manner a crowd 
willing around Shri Rajiv Gandhi and some 
shawls being put around him. The cassette 
then becomes totafly blurred and thereafter 
shows Doordarshan coverage on the fu­
neral, etc. that was subsequently recorded 
by the videographer.

All the connected persons including the 
videographer have been examined thor­
oughly and so far there is no evidence that 
the cassette was tampered. The SIT is also 
obtaining technical expert opinion from 
abroad on whether the cassette was tam­
pered with any way.

The second cassette was videographed 
by one Pavun Raj who had been engaged by 
the Tamilnadu Congress Committee (I) for 
the same. This cassette covers the interview 
of Shri Rajiv Gandhi at Madras airport, the 
public meetings thereafter at Porur and 
Poonamallee and his arrival at the Sriperum­
budur public meeting. At Sriperumbudur, the 
cassette covers the music programme of 
Shanker Ganesh and party and stops at this 
point. As regards this cassette also, all the 
connected persons, including the videogra­
pher have been thoroughly examined and so 
far there is no evidence to show that this 
cassette was tampered with. However, expert 
opinion on this cassette also is being ob­
tained.

The SIT has staled categorically that 
both these cassettes are now Court property 
and have not been tampered with at ail after

to assassination of 666 
Late Shri Rajiv Gandhi

they were sp-’ ed by the SIT.

SHRI P. G. NARAYANAN (Gobichetti- 
palayam): Sir, I want some clarifications.

MR. CHAIRMAN: There are no certifi­
cations now. The rules do not permit that.

SHRI A. ASOKARAJ (Perabalur): There 
are so any precedents.

SHRI NIRMAL KANTI CH ATTERJEE 
(Dum Dum): It is the discretion of the Chair to 
allow it.

MR. CHAIRMAN: I am not allowing any 
clarification. We have a lot of other business 
to do. Kindly sit down.

SHRI A. ASOKARAJ: But the thing is 
there are so many prerrHnnts.

MR. CHAIRMAN: Y o u  can raise the 
issue by other methods, by giving suitable 
notice.

17.46 hrs.

RAILWAY BUDGET 1992-93- GENERAL 
DISCUSSION;

RESOLUTION RE. RECONMMEN- 
DAHTIONS OF RAILWAY CONVENTION 

COMMITTEE;
DEMANDS FOR GRANTS-RAILWAYS; 

AND
DEMANDS FOR SUPPLEMENTARY 

GRANTS - (RAILWAYS) 1992-93

[English]

MR. CHAIRMAN: There is an announce­
ment. Before the House takes up the next 
item on the Agenda. I have to inform the 
House hat at the meeting of Business Advi­
sory Committee held today, it was decided 
that discussions on following items may be 
taken up together:-

(i) General discussion on the Budget 
(Railways) for -1992-93;
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(ii) Discussion on the Resolution re­
garding recommendation of the 
Railway Convention Committee;

(iii) Discussion and Voting on the De­
mands for Grants (Railways) for 
1992-93; and

(iv)Discussion and Voting on the Sup­
plementary Demands for Grants 
(Railways) for 1991-92.

Business Advisory Committee have 
recommended 10 hours for all these items.

Hons. Members who want to give no­
tices of Cut Motions may do so by 12.00 P. 
M. on Thursday, 12th March, 1992. The Cut 
Motions received upto that time only will be 
circulated.

The Cut Motions will be moved by 
Mftmbais Mho might be present in he House 
on ,13th Mqoch, 199(2 before the House 
reirtesh further discussion on these items.

I hope the House agrees.

{Interruptions)

MR. CHAIRMAN: With this, there is 
Resolution.

SHRI G EO RG E FERNANDES (Muzaf- 
farpur): The time is inadequate. You have 
said that the House agrees to it. But my 
submission is that the time is wholly inade­
quate.

SHRI BASU DEB ACHARIA (Bankura): 
At least there should be a minimum of 12 
hours.

SHRI RAM NAtK: The House has to 
agsee about the suggestions which are made. 
Npw, the time has been allotted by the 
Business Advisory Committee. That has to 
be’ accepted.

{Interruptions)

SHRf G EO RG E FERNANDES: Do not

include that this is a part of the acceptance of 
the House.

MR. CHAIRMAN: That has been de­
cided by the Business Advisory Committee.

SHRI GEORGE FERNANDES: We 
cannot go on having constant adjournments, 
postponements or extensions.

{Interruptions)

TH E MINISTER OF S TA TE OF TH E 
MINISTRY O F COMMERCE (SHRI P. CHI- 
DABARAM) : You cannot disagree with it. 
The Business Advisory Committee has 
decided that.

SHRI P. M. SAYEED (Lakshadweep): 
The normal practice is that we always ex­
ceed the time allotted by the Business Advi­
sory Committee.

TH E MINISTER O F S TA TE IN TH E 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF S TA TE IN THE MINIS­
TR Y  O F LAW, JU STICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN KUAR- 
AMANGALAM): If I may inform the hon. 
Members, through you, Sir, I do not think that 
the time of 10 hours is in question now. 
Tomorrow when the Business Advisory 
Committee Report comes up for adoption, 
you may raise your point at that particular 
time, i think there would be no problem even 
at that time. There is nothing called the 
Golden Line with 10 hours. ( Interruptions)

TH E MINITSER O F RAILWAYS (SHRI
C. K. JAFFER SHARIEF): Sir, I beg to move 
the following Resolution:

Th a t this House approves the recom­
mendations made in paragraphs 12,13, 
16, 19 and 22 contained in the First 
Report of Railway Convention Commit­
tee, 1991, appointed to review tfce.rate 
of dividend payable by the Railway 
Undertaking to General Revenues as 
well as other ancillary matters in con­
nection with the Railway finance and 
General ' which was presented
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in today's agenda nor any supplementary 
agenda has been circulated. [Interruptions]

MR. CHAIRMAN.’That is why we should 
start a discussion on Railway Budget.

SHRI GEORGE FERNANDES: Nowyou 
have told that the discussion will be held on 
all the four items simultaneously. How is it 
possible? We should understand the dignity 
of the House It is not a Panchayat Samiti, it 
is the Parliament of the country and has its 
own rules and regulations. You shouid have 
circulated supplementary agenda and it couid 
have been approved by your permission. 
But you even did not do so. How the discus­
sion can take place? [Interruptions]

[English]

SHRI BASU DEB ACHARIA (bankura)
: Only the General Discussion on the Budget 
is there in the agenda paper. [Interruptions]

SHRIGEORGE FERNANDES: Nowyou 
have decided that the discussion will be on 
all the four items. How is it possible? [Inter 
ruptions] You have to adjourn the House.

General Discussion; Resolution re. 
recommendations of R C C; Demands

to Lok Sabha on 24th February,
1992*.

Sir, by a resolution adopted in the Lok 
Sabha on 16th September. 1991 and con­
curred in by the Rajya Sabha on the same 
day, the Railway Convention Committee, 
1991 was constituted on 25th November, 
1991. The Committee was appointed to 
review the rate of dividend which is at pres­
ent payable by the railway undertaking to 
General Revenues as well as other ancillary 
matters in connection with the Railway Fi­
nance vis-a-vis the General Finance and 
make recommendations thereon for the 
Eighth Five Year Plan.

The Ministry of Railway submitted an 
interim memorandum requesting the Com­
mittee to permit continuance of the financial 
arrangements between the Railways and 
the General Finance for the year 1992-93 by 
and targe, on the same basis as adopted for 
the year 1991-92, in the manner recom­
mended by the Railway Convention Com­
mittee in their Third Report pending their 
final recommendation for the Eighth Five 
Year Plan, for which memoranda to the 
Committee will be submitted. The Railway 
Convention Committee in 1991 have consid­
ered the interim memorandum and have as 
an interim measure largely agreed to the 
proposals made therein by the Ministry of 
Railways. The Committee’s observation 
contained in para 16 of the said Report in 
regard to re-assessinc tie value of the as­
sets held by the rai .vays by an Expert 
Committee has been noted.

With these words. I commend the Reso­
lution for the consideration of this House.

[Translation]

SHRI G EO RG E FERNANDES: Mr. 
Chairman, Sir, you have just now said that 
the discussion will be not only on these who 
Items e.g. General Discussion on the Budget 
and Resolution but also on supplementary 
demands and appropriation Bill, simulta­
neously. But neither both these items are not

[Interruptions]

[Translation]

SHRI GEORGE FERNANDES: Please, 
youtry to understand me.

[Interruptions]

MR, CHAIRMAN: First you complete 
your point only then I will give my ruling.

SHRI GEORGE FERNANDES: Mr. 
Chairman, Sir, there is no question of ruling. 
[Interruptions] You have known the opinion 
ol the House that all the four items will be 
discussed simultaneously. But where are 
the other two items? [Interruptions]

SHRI P. M. SAYEED (Lakshadweep): 
Mr. Chairman, Sir, It was introduced in the 
presence ol the hon. Members. In my opin­
ion this situation would not have arisen if the
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[Sh. P.M. Sayeed]

agenda of the Business Advisory Committee 
would have been circulated. (Interruptions) 
The House has accepted it. After that my 
friend’s objection about it, in my opinion, is 
not proper. [Interruptions]

[English)

SHRI BASU DEB ACHARIA: tt is the 
decision taken by he Business Adlisory 
Committee. But the agenda should be circu­
lated. [Interruptions)

SHRI NIRMAL KANTI C H A TTER JEE 
(Dum Dum): What I want to draw your atten­
tion to is that in the course of the last three 
days, we have discovered the casuainess, 
first in regard to the Bill on the Pesticides and 
now here. There is a casualness in the 
approach of the Government even in draft­
ing the Bills and even in writing out the 
objectives of the Bill. And the House should 
thank him that on each of these issues, he 
has drawn the attention of the House. This is 
the third time in the course of the last three 
days that we saw the casual approach of the 
Government in relation to the House and in 
relation to the country. An therefore. Sir, let 
the House be adjourned now and let them 
send the revised fist tomorrow. Then only let 
us take It up. [Interruptions]

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Sir, I have a tat of respect for the 
hon. Members on the other side. [Interrup­
tions)

SHRI P. M  SAYEED: What about the 
Members from this side?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: And also to the Members on this 
side. If they have committed the same mis­
take.

When the Chairman announces some­
thing, they should hear what was announced. 
The Chairman. verycaftegoricaly announced, 
just now and not long ago, that four Hams will 
be taken up together, that is, general discus­

sion on the Railway Budget for 1992-93; 
discussion on the Resolution regarding the 
recommendation of the Railway Convention 
Committee; discussion and voting on the 
Demands for Graots of Railways for 1992-93 
and discussion and voting on the Supple­
mentary Grants of Railways for 1991-92. 
And the Business Advisory Committee has 
said that his should be taken up together. 
Now the point is that you said yes and you 
only objected to the time of ten hours. [Inter­
ruption^

SHRI NIRMAL KANTI CH A TTER JEE 
(Dum Dum): When theChairman announced, 
what should we say? We have no other 
course but to say yes. We are drawing your 
attention... [Interruptions]

SHRI RANGARAJAN KUMARAMAN- 
GLAM: When the Chairman asked for the 
sense of the House, you said yes. You 
cannot go back now. [Interruptions]

MR. CHAIRMAN: Kindly resume your 
seats. The House has already agreed for 
discussing all these four items together, you 
said you agree.

[Interruptions]

SHRI GEO RG E FERNANDES (Muzaf- 
farpur): Where are the other two items?

MR. CHAIRMAN: Kindly listen to me.

SHRI BASU DEB ACHARIA: Where is 
the Agenda? Please circulate it.

MR. CHAIRMAN: I win explain to you. 
When the Chairman stands, you shoukikjndty 
sit down.

[Interruption^

SHRI G EO R G E FERNANOES: We are 
ready todiscuea. But where are the othertwo 
Hems.

M R  CHAIRMAN: I wi* explain to you. 
Kindly resume your seats.
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(Interruptions)

SHRI V. DHANANJAY KUMAR (Man- 
glora): Sir, can we take the recommenda­
tions of tha Business Advisory Committee as 
the Agenda? ( Interruptions)

MR. CHAIRMAN: Kindly sit down. The 
issue is very simple Now, we have agreed to 
the announcement which the Chair had 
announced just now. In that, I have read the 
four items. One is the resumption which the 
Railway Minister has read and which was 
part of the Agenda and that was also include. 
So, on ail the four items, we are now starting 
the discussion. ( Interruptions)

SHRI GEO RG E FERNANDES: Sir. you 
cannot start the discussion? How can you 
start the discussion, when you have not 
given it in the Agenda? (Interruptions)

SHRI RANGARAJAN KUMARAMAN- 
GALAM: By your own voice, you said yes. 
You cannot change your voice after evert 
two mmu\es.(lnterruptions)

MR. CHAIRMAN: When the Chairman 
is standing, you should sit down.

(Interruptions)

MR. CHAIRMAN: Please take your 
seats.

SHRI NIRMAL KANTI CHATTERJEE: 
Kindly allow us to be on our legs.

MR. CHAIRMAN: Please take your 
seats. The Minister would like to make a 
suggestion.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Sir, in order to sort out the present

atmosphere, may I make a suggestion. My 
submission is that just a minute is left and 
they are saying that it is not there in the list of 
business...

(Interruptions)

SHRI GEORGE FERNANDES: We did 
not know that you are going to take up alt the 
four Items. We do not have the revised list of 
business. (Interruptions)

MR. CHAIRMAN: Kindly resume your 
seats. Shri Fernandes, kindly take your seat. 
All the objections that have been raise, I am 
overruling them. Now, Shri Kashiram Rana 
to speak.

SHRI GEORGE FERNANDES: I pro­
test. This is not permissible.

MR. CHAIRMAN: Shri Rana may please 
start his speech.

(Interruptions)

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Mr. Chairman Sir, since it is already 
6 o’clock, may I make a suggestion that we 
will list all the items in the agenda tomorrow 
and we will take up all these items together 
tomorrow?

(Interruptions)

MR. CHAIRMAN: Kindly sit down. It is 
already 6 o'clock now. The House stands 
adjourned to meet tomorrow at 11 a.m.

18.01 hre.

The Lok Sabha then adjourned till Eleven 
of the Clock on Thursday, March 12, 1992/ 

Phaiguna 22, 1913 (Saka)
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